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LOK SABHA DEBATES

LOK SABHA

Friday, April 17, 1970|Chaitra 27,
1892 (Saka)

The Lok Sabha met at Elsven of the Clock
[ MR. SPEAKER in the Chair ]

ORAL ANSWERS TO QUESTIONS

Hoisting of & Red Flag on Texpur Court
Building in Assam

*]051. SHRI HEM BARUA: Wil the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether Government are aware of the
fact of hoisting of a Red Flag on the Tezpur
Court Building ; and

(b) ifso, the details thereof ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) and (b). A
statement is placed on the Table of the
House,

Statement

According to information received from the
Government of Assam, on March 16, 1970, a
person removed the National Flag from the
building, housing the courts of the District
Judge and the subordinate judicial officers
and some branches of the Deputy Commis-
sioner’s office, and put up a rectangular red
flag with the words ‘“‘Swadhin Bharat"
embroidered on it in Assamese. The person
was arrested by the police and a case was
registered against him, The case is under
investigation.

2

SHRI HEM BARUA : Sir, the red flag
was hoisted after pulling down the National
Flag—tri-colour flag—for the achicvement of
which, thousands of Indians faced the British
bullets and bayonets with smiles. The red
flag was hoisted during the day-time—in broad
day light.

May I know whether—it is said in the state-
ment that the culprit has been arrested—the
arrest of this culprit led to the clue of the
operations of the extremist clements in
Assam ?

And may I also know whether the Govern-
ment are going to treat it as a criminal
offence ? Will they consider that as an in-
sult to our National Flag and an act of treason
and, if necessary, are the Government think-
ing of ding the Constitution ?

SHRI Y. B. CHAVAN: According to
information that I have received from the
Assam Government, it is true that this flag
was lowered down in broad day light. The
timing indicated is about 11 A. M.

SHRI HEM BARUA : It is an auspicious
time for hoisting the red flag.

SHRI Y. B. CHAVAN: It wasa crime.
Those who want to commit a crime have got
a time.

SHRI HEM BARUA: Are you going to
treat itas a criminal offence and are you
thinking of amending the Constitution ?

SHRI Y. B. CHAVAN: As far as [
know, itis a criminal offence, 1 do not know
whether it will be treated as an insult to the
National Flag. But the case is registered
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under Section 379—theft of the National
Flag.

SHRI HEM BARUA: Since the Home
Minister made a statement on the fioor of the
House saying that the Naga Hostiles are sup-
plied with arms and ammunition from China
and the extremists are operating in Assam and
in the neighbourhood—a Naga has told me that
arms and ammunition are received from
China—and since there is no doubt that the
economic distress of the people of Assam has
added a new dimension to the entire problem
—may I know whether the Government are
in a position to tell us that they propose to nip
this movement in the bud thereby making the
economic life of the people brighter ?

SHRI NAMBIAR : That is the main
point.

SHRI Y. B. CHAVAN : This is not to
be done by this or that Government. In fact
our national ecfforts are in that direction.
These things cannot be achievedin a short
time. This is a long-term process.

SHRI HEM BARUA : My question was
different.

SHRI Y. B. CHAVAN : As 1 have men-
tioned, these matters are dealt with at two
levels—one is at the executive level by taking
action such as prosecution and the other is of
tackling the socio-cconomic problems of these
people. Astam may have its own problems.
Assam Government, Planning Commission
and other bodies possibly might try to help in
the matter. There cannot be any specific assu-
rance on my part at the present moment.

st ®o q1o faardt :  oeaw AFET, U
Fuy &1 & A AgF & afes W@ F
A= feedl & o1 T3 o0 B AP R T
gaa § o @t §, aifeaw fagew, su
BT T AT @& # WY gFEE FFar
ST TET & AT IR AAG T AIAH AT
# B amE @ 1 & A aal
¥ geaeq § GURIL &7 ®IEHATEN KT

et § 7
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SHRI Y. B. CHAVAN: As far as the
National Flagis concerned, a Bill about it is
going to be introduced. At present, there is
oo specific punishment listed for this purpose.

As regards the Mao Tse-tung portrait etc.
I have many times tried to explain that parad-
ing ofa portrait of an individual as such is
not an offence in this country. Ultimately, in
these matters we also depend  upon the patrio-
tic spirit of the people of the country.

SHRI P. VENKATASUBBAIAH : In the
statement, it has been said that they had put
up a rectangular flag with the words ‘Swadhin
Bharat' embroidered onitin Assam. Is this
a st pattern to show the extension of Naxalite
activities from West Bengal to Assam and
other places ? If so, what was there more for
the Home Minister to investigate whether it
isacascof theft of the flag or some such
thing ? Secondly, from statements made now
and then by the Home Minister, an impres-
sion is being created that it is not a matter to
be dealt with as a law and order problem but
to be treated solely as an economic problem.
Unfortunately—if I am wrong, he may correct
me—such statements coming from the Home
Minister of the country produce animpression
that in these matters Government are not able
to tackle them even on the political level and
also on the law and order level which will
cause grave concern to the people. To what
extent is his statement correct in this
context ?

SHRI Y.B. CHAVAN: [ have never tried
to underestimate the administrative responsi-
bility of Governmentio regard to the law and
order problem. I first emphasised that aspect.
But when we arc analysing this, we must not
ignore the other aspect. It was only from
that point of view that I mentioned about it.
There is no doubt that its first connotation
is in terms of law and order and that has to
be dealt with firmly. I have already men-
tioned it. Ifat all any contrary impression
has gone round, I would like to correct it.

st Wy wm: www Ageg, @9§!
aIH g 5 fER qgR 26 FAEd AT
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W F, ot smw A e B, A
am g o, s adf Awge ¥ gf, 16
a ® gf AR @y oF g A
FT ] 1 A F dof wgiEa ¥ A Srgan
g 5 o g e ¥ & froard
g% &, fFT 77 @waTe A do do arfo
AW amywr AN fawm g, 99F
afer #1€ gada N @ ? S afs S
41 ot Iu%T A AT g ?

ZqT ¥ A gy & fF aagaated
FT A sqT9% I9LT T @ §, A AW
®h qEd H, N aG@EH @ g, f
s Wgar § R Aemaafedt s
e A1 www ¥ qET | @ L IJAw
M # s wRET dI W @A @

g¥ar ?
SHRI Y. B. CHAVAN : I personally do
not think any Commission is Y

because in matters which are  obvious it is not
a Commission that is really called for. What
is indicated is specific and firm action where-
ever it is found pecessary. When we sy
‘appoint a Commission’, the first effect is that
the question gets postponed. Secondly, it
gives an impresion as if we really do not
know what is happening and what the causes
of it are. So I do not think a Commission is
necessary for this.

As for this particular case, investigations
arcon. Unless the investigating authorities
feel that they need further amistance cither
from the CBI or IB, we do not normally offer
it. Butifat any stage they feel it necessary,
we can consider it,

st @ATm W0 qsIW  AgIey,
dfagrm & T €T T OF afaw
T 8, IE F AT g T T AT
i § AT SEAT A9 A E, I@lam §
a=T SEaT g 5 ushr aw § A
qX St ATA HET FFULAT 997 JIIW HE F
qtg ot wraAT 4t ar S J oIER &
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T TFEHT I GFT F g A .
qHear Ay @ 5 agf ?

% Aag w31 f5 agt ag @@ wer
BELAT TGT | FF UL 77 AT Ffaem
AT # afgyar @ sl 2zt afz e
e # Wz Arq #wer vy F M A
wraAT AT g 5 faedia dar foar a3
T a3 1 3% ¥ T sdarg
g ?

JeaW WERD : qE FAT TFH fHAr o
TP AR A it fmrwr wwr g
% 7z wwdta sTwm e ¥ s
Tl aaw 3°F @ qar @

St g (W AW AT g
A gm agt | % s@eEar fy gew
friwne foar nar & st smamaw -

arg ®T T G g

SHRI SRINIBAS MISRA : Does the Mi-
nister think that this activity comes under the
mischief of the unlawful Activities Act? Are
any steps being taken under that Act against
the Naxalites ?

SHRI'Y. B. CHAVAN: I do not think
thatit can be brought under the Unlawful
Activiti b the purpose of that
Act is quite different. Itis not meant for
any individual action of this type.

SHRI SRINIBAS MISRA : Hoisting
of the Chinese flag mecans incitement to
secemsion,

SHRIY.B. CHAVAN: I do not think
tmat it can be brought under that.

MR. SPEAKER : Next Question

SHRI KANWAR LAL GUPTA: Q.1071
may also be taken up with this. It is abous
Delhi Teachers,

Jeqw WP : ;A 1052 & oarw
[ EfaT | IF a1 F FE
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Demands of Primary and Secondary
School Teachers
*1052, SRI BHOGENDRA JHA : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether it is a fact that thé recom-
mendations of the National Integration
Committee and the Kothari Commission have
been wunder congideration of the Union
Government particularly with regard to the
service titi of the School teach

(b) ifso, the result thereof;

(c) whether on the 2nd March 1970, the
All-India Secondary School Teachers” Asso-
ciation had organised a demonstration in
Delhi to ventilate the teachers’ grievances;
and

(d) if so, Government's reaction in regard
to the di ds of the S dary and Primary
School teachers ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT DAR-
SHAN) : (a) The Central Government has
urged the State Governments to implement
the recommendations of the National Integra-
tion Council and the Education Commission.

(b) As regards the recommendations of
the National Integration Council on the
service conditions of school teachers, existing
regulations for Government school teachers
in general prohibit teachers from taking part
in any activity, which is anti-sccular or tends
to create communal disharmony. As for aided
schools, rules of rccugmhun and gn.m-m-l.id.
usually contain provi for discipli
action by managements or by mlp-ucnag
officers,

As regards the recommendations of the
Education C salary scales have
been revised in many States. In regard to
the retirement benefits, most of the States
have introduced either contributory provident
fund or the triple benefit scheme. Parity in
the terms and conditions of service of teachers
in Government and local body schools is
gradually being attained.

(c) Yes, Sir.

AFRIL 17, 1970
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(d) Education being a State subject, most
of the demands of the school teachers will
have to be dealt with by the State Govern-
ments,

St ¥ET wW ga: @ e @
1071 1 & forar s

ot W wEA oA g9 Ay w1 da-
Tw G #fFa ag Faa fewt & aredn-
9%l & ary § § wa@fs ag oW e
1052 i F yeamaFi F AR HA 3\

oeqw wgaw : AT 1052 =wd
afad

st Wiiex W afesr FRAIT Arsafas
&H FeqrqF garfauma & 5§ are ot
ait wefi T 7@ W agfg 2 W,
1970 %) sarast #t farwraat 1 sovw
s & fau feset & wasw forar ar)
8 arar § fe o4 wgiea &1 W @
f st fagre & 8 ot & =wd) gEaTH
aF @ & &YX 28 awiw & wafesw ¥
a3 Agifauay @ a® & el Feqant
¥ OF ST gEATT g o @ & ) Ay
feafa & Al W@y a7 28 dw § 13
gEaTd F1A AT @ § A1 8 v+ § fagre
% ag g3ae 99 @) § faad w17 aqy
fagre & &t st F1§ T A 1 |«
% e faarfadi 1 wfasq @@l § ¢,
0 ¥ W OF 919 57 IA%7 fagrdf
ad goa g art & @6 agey ¥
amarwgar § 5 faa qam & W
2 g, 1970 %1 wfasr sy msafas
& ASAI9F  QHITGQAT 7 @@ qr )
I FIT & TR F.IEA T g F
1w #q1 fawifar 1 & $7 ooy g3
& g ot fada gve § 9qd IF®0
TR gAST A & fAw q47 wgew A
#ar qary fear g ?

st AW TWA: FTA WEEE, 09
2 g &1 M wfaga fagraar ar T
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wiit caeft v off, § qif @A A §
f& 37% @ & #r€ & swe ¥
Agt & | ¥ STgIUErEY § q@ArS
“Investment of at least six per cent of the
gross national income of the country ; allot-
ment of ten per cent of the expenditure in the
Central Budget and at least 13 per cent in the

State Budgets of those States which are spend-
ing less under the head of Education should

be made immediately,”

#7 I gATT qT WAF §; AT TE
U TETY F § F10 § A IJEA @
@H a1 F GIAT FAT § 1| A TEE AL
## s q@ar avar g ? g4F A
Fte ot faadr ga4r anf §1 3% fag
aq as d@fqgra ¥ @@iga 7 fear o
T a% I ar] Ag fear an @war g
& ff smawy wiAw g

“Secondary education commission on the

pattern of university grants commission to be
appointed at once.”

uF IAH! AT 9g 91 | gEA & fafa-
= ¥ quny fear; afe &l fafsed
Frgarg ag ¢ fF o aF wfqsra &
oA A @ U@ wTAr qF  AEA
T g |

st WK AT : S(STW WEEd, W JAT
gl faar fs am @il § @1 Jw s
¢ s oa fomsi & fa7 and & &=
FTHIT T grae g AT AT a4t 9T T,
wq IR grFeeT A1 /i § IAHT A8
T gwd § | sl &t faer § i # |
g a9 F1 qgT § wrew feear
wmar & a Tw At & W =ar fan
mr g @ ¥ fomr grea A faw
¥AEE % 99 41 U A §
arw w1 gers faar & fraar sfasm
agrar Tk fgara § AT §
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50 sfama 1 o qin & o7 foas
o9 & at 993 fgaia ¥ feaar s<r ama-
WE § A qTT 2% gAT 7 gfya §
AMET FTAT I § A wud fAw
I gara faar @ fr d@fearT § g
fear arg ? dfaem & #£ are goaw
FUAF § A 5T ot 398 Twrew frgr
T AHAT & | IFI ATH FF FT gATT 7Y
A1 AT AT gY@ F ggarw ey
AT agi X FE AT WA T|@E TN
qET

aeuq AgEy : Hr6r AT gciiEedt
qfelr |

&t Wirx e wfre & @9 g
W A9y @ g fr afy dfem ¥
gUleT FTU £ AW oot e
TEE AR AW I @ fag
qura faar § ? v s ag wim AT g v
50 sfowr st &< &7 arw 1 7§ o I
fema & feaar st srawas & &l qww
Fre. 3= afr #7§ a1 2t s e
g ar war warw faer g 7

ot e T : A AAT gEer )
ag weir-wifa wra & fs sfram o gaiey
war feaar sfeq & 1 adam afefeafagy
¥ At ag S sEewE-n fraar g
(wrararr)

UF WA AT gH WITRT gRdA
A A dgax g

t W T A9 aF gH aWdw BY
wt dart §—zawr & @@ s g ;
#fFr v T W agwa gi—ast
Fz SrawaT §

ot WYX W1 A Aged, W wEl-
Ty aard 7 far fs 9 fgaa &
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HSaW WP : AIET, AT ) qgg H
wa qfed | a3 53 A3y ¥ 2 faan @
qg g1 asara fs HIAI GSET & qAL
F garfas o6t oEa & g w@qT T
faar mar @ R 9% agedr 399
gt wafag o fo ft agg <@ o A1
ag ¥1a ASF ¢ | HA WA H A A=}
ar a1 3g I 2 famm

=t wrirr A M garw qay @t fs
50 gfaea £ &t 9w F1 I fgana
y frgmr sfowa smamgs &7 ag &t
R A & ft IEE W oS
frar g ?

st e e ;A g 9% fe ag
wew & fe e & fag arfes & arfas a=-
Trfir Sq=ew 1 Iy Ia% fe frear wareg
g&a ¥ ggesa @ §, afea gay
oy aag § SAF W gE Aedg
qeer W a0 awg & afdwd g oS-
gou & fag wafs vt gIadia oA
# Wisq g fem w41 AT @d
Agaw eawwdz FET 3 1210 4T
o ¥ foen ¥ faq smaEar Y oF
afsa o= Sfaw & ¥ 0T & ¥ IH
wiga fEar @t I4&1 92IFT 800 FT
w97 & femr war

Wt WAT AT g HHT AAAT HA A
wz1 i faasi & § &ed &1 §749 T
grd @ @ afea agt as et o
gar § 39 fag A anfa & a7 5@
& 1w 7g 9@ & Fe o foeslt & A=
¥ gzt A frar fs 9T & &=
zﬁmm:ﬂ?#m&mt a1 39 a9g
3 fymr R o PrQE & X W
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i (RAE t fewidaT wr R, W@
gEEma 39 fogre &1 o o 99 g2t
seae & g | 5 feent tefafa-
S A 0F 9 dor§ o fowr i &
g asam A7 @1 IAN FAI-FA IAS
=i I o wwat §, S9E B A0
dfafezg frer a3 § ag e @ A1 Ay
Fqer agar g fF 98 food Fant &
facdlt Wsfafagas & smowr war-aw
famifel F3& 99 § &t 99 9§
¥ war SraAE & 3, afs i E A Y
a1 &% a% gg Frgagr g wrat !

§t 7w wwtA: sE ATl AT
T Iqug A qTA 5w FEwr 1071 #
¥ A § ) wea@ [IET AT AgATT
& Iuer IWRATE

frafsag 8 5 feeet & famsl &
ot § g wH AP F A 1 97
fre 583 &1 7% a4 & f5 gfmon @k
qarq ¥ S99 § gFEe § faewr & e
I gAEAGT A AFAT WIW E1aT § ) XA
REAIET & quwd ¥ @ dww
sfna fage g arar § agr gfaga
AT & st %9 5 a2 fa=i
FU A A et & s A oaw
st A7 fguras 2a & fags @ A
T |

gafad g7 1@ 79 71 ZITIFE FOH
TgAasy ) ag a7 fear mar g fs
@raa & sfega g9 91 (@ g1 frac
F4M |

st A W gAY g AT 91
&1 78T | gATT a1 Y Y@ wmo faqm
7 A fear ar IgF I H q@y 14T 97 )
oAY wgreg AT AqIT AT ATFA A AT
R/ TE
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MR. SPEAKER : Order, order. The
question has been replied to,

SHRI CHINTAMANI PANIGRAHI :
One of the important demands of the secon-
dary school teachers was the equalisation
of pay between the Government secondary
school  teachers and the pon-Govern-
ment secondary school teachers, and the
demand of the private school teachers was to
get  the triple benefit scheme implemented in
all the States. I would like to know from
the Minister a specific answer whether the
Government has already sanctioned money
for increasing the pay and allowances of
secondry school teachers in different States
but the State Governments are not coming
forward to contribute their share ? Will the
Government see that the State Governments
bear their share in this matter and implement
the scheme immediately and also that the
triple benefit sck is impl d in all the
States ?

SHRI BHAKT DARSHAN : Sir, I would
like to make it clear at the very outset that
no grant-in-aid can be sanctioned by the
Central Government from its funds even if
they desire. It is the responsibility of the
State Governments ; and the State Govern-
ments, as far as our information goes, are
trying their best to equalise the pay-scales of
secondary school teachers of Government
Schools and aided Schools. As for the triple
benefit scheme, my information is that practi-
cally all the State Government arc imple-
menting it.

SHRI CHINTAMANI PANIGRAHI :
This is a wrong answer, 1 wuuld. like to
know which State G has 1
ted this? H:uynh:.talltthme

ments are doing this.

SHRI BHAKT DARSHAN: Yes, Sir,
Every State Government, including the
Government of Orissa, according to our
present information.

SHRI SRINIBAS MISRA: Sir, it is
false statement that is being given on the
floor of the House,

CHAITRA 27, 1892 (SAKA)
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SHRI LOBO PRABHU: I would like
to address my question to the hon. Minister
himself who, I think, will probably give us
a complete answer. Though education . js a
State subject, the expenditure on it has risen
because of the inflation which is the result of
the policies of Centre. I would, therefore,
like to know from the Minister whether as
aresult of this inflation, the dearness allow-
ance given to the teachers should not:be
raised to the same level as that of the other
Government servants, r.bccenm ml.h.ug
up for the existing diffe d,
would like to know from the Minister whlt
be has done about the pensions which are
pitched on the old scales and have no relation
to the present value of money. Third, there
isa simple way of meeting both the quality
of education and satisfying the teachersifa
sclection grade is created for the teachen for
about 20 per cent of the teachers with 20 per
cent more of salaries. I would like to know
from the Minister why the Centre should not
give special grants for these three purposes,

SHRI BHAKT DARSHAN : Sir, I have
already explained that the Central Govern-
ment cannot come forward with any grant-

SHRI LOBO PRABHU : Why? What
is the Ministry here for ?
SOME HON. MEMBERS : Why?

MR. SPEAKER : No argument. He
has answered the question,

SHRI LOBO PRABHU: Why is the
Minister not participating in the debate ?

SHRI RANGA : To those States which
are trying to raise the salary of teachers, they
offer BO per cent or so.  (Interruption)

MR. SPEAKER : Order, order. Shri
Nambiar,

SHRI LOBO PRABHU : Sir, he has not
replied to my specific question. Why not the
Minister reply toit ?
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MR. SPEAKER : Order, order. You
arc a retired ICS officer, and I expect you to
have a more intimate knowledge about the
rules. Your question was suggestive. You
came out with certain suggestions,

SHRI LOBO PRABHU : Can't they agree
to my suggestion. Are they so incompetent
that they want to throw it down ? (Interrup-
tion).

SHRI NAMBIAR : May I know whether
there is. . ..

SHRI CHENGALRAYA NAIDU: But
the Minister has not replied.

MR. SPEAKER : Order, order. Shri
Nambiar,

SHRI NAMBIAR : May I know whether
there is any dispute between the Centre and
the State Governments as to the apportion-
ment of the amount paid to the States for
educational purposes and whether the State
Government are not acting upon the Centre's
advice with regard to the particular allotment
made to the States for earmarking for educa-
tional purposes ?

SHRI BHAKT DARSHAN: Sir, there
is no difference of opinion as such between
the Central Government and the wvarious
State Governments. As for the allocation for
education, the hon. Mcmber will realise that
itis for the State Governments to allocate
different amounts of money for education and
different heads of expenditure. We cannot
force the State Governments.

st qwo gHo S : WA gt wE-
gy & oY sara fear gad aga agAw AW
giar & | g1 wgr f dfawr & wraga
g9 YA TAAHE ¥ BEg § § I TG
Tasx § 1 wgl a5 qW Arq 99T g 9
TR gW W 6T OF OYFFA §AT qAmar
war ot 1967 #, a7 Ia¥ ag frsas
fvar mar a1 f5 faw ag & gfaafeer
ArEE FMEA § IA AT F Fheed
TIHAT AEE FHAA FATAT AT ) HY
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At gy wgw & 5 afawa & wwee
FIAT AT YT FHIIT FLAT TFA A 78
gt & a%ar & | sfat ag FaaTF o1 f
-6 arar § Gfgew ¥ gwrew s @
q? w9 3g% (a9 @ wgmr g ?

ot AW WA A q@oaF AR
TIFAT FAT FT A9 ¢, 98 g9 T
a% g9 g @ FFar a7 as famr Fa ¥
9 Fawve fae § 7 ar 7mm

& gHo UWo WY : Tad dar &«
T K AAG

st W A AN, AT W@ FW@
FrTegr AT G A A ag |/ AE fRar
a1 a@®ar g wifes & srq &nr
carfaw sqA &, Awaa FgAqH Fifga
1A% oqFTA FA1EA & aEr aw
WA 2, A A9 aF AE F IHAT AT qF
foar s7 ¥ F0 Fawic fe Haar
«ra | ga¥ far gfram § g@red @
% FrATHAT § |

ot quo Ao wra : ¥ e gaA
qar a1 f% dar 3§ "@faee w1 aman

wgt o G g

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K. R.
V. RAO): May I supplement the answer
given by my colleague ?

ME. SPEAKER: I am afraid you will
complicate it now. (Inlerruption)

DR. V.K. R. V. RAO: [ will ry my best
not to. We have now got the University
Grants Commission, which has been brought
into existence because of a provision in the
Constitution which entrusts the Centre with
the responsibility for co-ordination and main-
tenance of higher education. Regarding
the question of secondary education, we have
been advised that apart from fnances and
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other things, the appoi tofa S dary
Education Commission would not be appro-
priate because secondary education is entirely
a State subject. Without a Secondary Edu-
cation Commission, we were in the past
in the second plan and third plan making
grants to the State Governments for certain
purposes for improvement in secondary edu-

1 q
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SHRI BHAKT DARSHAN: Sir, In reply
to the main question, I have already said that
all the recommendations of the Education
Commission, including this particular recom-
mendation, to which a reference has been
made by the Hon. Member, have been
brought to the notice of the State Govern-
ments; and it is now their business to

il it them.

cation, These were for Yy spc

schemes. But unfortunately, the National
Development Council, where all the Chief
Ministers are represented, took a very strong
line that they did not want centrally spon-
sored schemes in the State sector and they
would like all this y to be transferred
to the States and it was their business,

AN HON . MEMBER : Is there any diffi-
culty of law ?

DR. V. K. R. V. RAO : There is no diffi-
culty of law, but we have been advised we
cannot do it. Even otherwise, centrally
sponsored schemes have now been more or
less completely ruled out. Therefore, my
colleague repeatedly told the House that it is
the responsibility of the State Governments
and he was expressing the distress we feel in
the Education Ministry at the fact that as
far as secondary and primary education are
.concerned, we find ourselves very helpless to
do anything cxcept giving advice. And,
advice is not accepted when it is not accom-
panied by money !

SHRI K. RAMANI: Part (a) of the ques-
tion says “particularly with regard to the
service conditions of the School teachens™;
30, it is not only about salary. Today the
teachers are suffering due to increased
workload. The number of students that
each teacher has to teach has increased.
There are specific recommendations of the
Kothari Commission with regard to this,
Have Government given comsideration to this
point and worked out any scheme and
recommended its implementation to the State
Governments so that the workload of the
teachers may be reduced and the standard of
education may go up, and also provide more
jobs to teachers? Have they given any such
directives to the State Governments ?

FT-HUETY Hugwatat & qre
g TgY
+

st T T

=it ATeR A

=it TR T Areaw

#7 form oWt gaw dwr W ag E@TA
#1971 F4r fw : '

(7) ;mrog s= ¢ fe | & fafr
it ¥ feEwrd) @wgsaidl & a9
FH 39 AR a|EE A AW E;
9 99 F1 FAT F FIO GAR AT
wifa gwer #¢ agf war o wr §; &%

1053.

(&) #ar v TEr aegAl & d@ve-
watal &1 fadia ggram 0 arfe gard

UL gL ATHIEFAE] 1T Wi
fifgai & g qefaa i aras ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHAN-
ARA JAIPAL SINGH): (a) There are
many private collectors of antiques in the
country but Government is not aware of the
details of their collection and none have inti-
mated to the Government that antiques in
their possession cannot be well preserved due
to shortage of funds.

(b) At present there is no scheme to
give financial aid to collectors of antiques.
Hi , the Chemical Lab y of the

National Muscum has been rendering tech-
nical advice regarding or helping in the
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Preservation or tremtment of paintings and
other art objects, ‘The National Museum
has also been amisting in identifying art
objects. The National Archives of India has
been assisting the private collectors by way
of laminating, chemical treatment, microfilm-
ing of their records and manuscripts and also
by rendering free technical advice, The
Government has also provided funds for
purchase of important antiquities/manus-
eripts/records owned by private parties,

st A swi: @t IS W
Faamar wn § f& quaw 3wy fee-fea
& qrm § AT WA §, WE AR
roF qrg TG ¥ ¥ v g g e
R WAFTQ gfas 7 FW w1 wIW
Fg?

ot awgal 1 gfen @ ¥ fad
wr fodt 3 anw as w1 agrgar adY
[ & AV FTT Ay & A wn FRET 9
g ar g’

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R. V.
RAO): As far asthe first question is con-
cerned, there has been no legal provision so
far, asking private people who own antiques
and so on to declare their possession. Now
we propose to introduce a legislation in this
House which, among other things, will cover
this particular lacuna that the hon. Mem-
ber has drawn the attention of the House
to, Regarding the other question, to the best
of our knowledge, no enquiries have been
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TAEY &1 FGreAT F198 § | § AT
w1gar § f5 w@r st A AT aw
1 AT § A1 HUT & 1 39 avg T A
1 gifma w7 w1 341 yavw Ag e
wmar & 1

FAMETLAT § O 93+ &7 foaear & s
59 IFT ®T oaegAl A1 q@ Fear H
sifar 1 @ § &ty fadei o o
G AT S ARz & frmg
Ht FET AT A | et OwA & 5y
s 5w a1 w@r @ W s gy @
fear a1 w@r & @ w@i 4@ fear o
wrg?

DR. V.K.R. V. RAO: Regarding the
firt point, the hon. Member would give me
the details of this particular manuscript, T
thall try to find out what we can doin this
particular matter.

ot waT W A AT oFar ¥ ?
aAE R AT & )

DR. V.K.R. V. RAO: [ am surprised
atmy friend, Shri Gupta, asking me of the
particulars I want, I have just been told
that there is an old manuscript of the Tulsidas
Ramayana Ayodhya Kand which is in a very
bad condition and something has to be done
aboutit. I tla'dr.hatdr.l.li.l.shawmhc;iven
as to in whose possession it is, where it is and
soon. Then I will make enquiries and see
what we can do about it. Regarding the

made for assistance by private coll . If
enquiries or requests are made, Iam notin
a position to say that fioancial asistance can
be given. What we would be ina position
to give is technical assistance by way of

question of stolen antiques, I share the great
concern of the hon. Members of the House.
All of us feel very strongly on this stealing
and exporting of antiques from this country.
Therefore, as I said just now, we propose to
i ce a legislati

advice on preservation etc. by lami g

g in this House—I do

illumination etc.

st vmaae WAt gET aegal &
¥ A qUA TG ¥ A | I
g & sraar nEar g fF faage d gt
agt @y WY gEatafes gadime ot S

not know whether it will be possible in this
session or not ; I will do my best—which will
go into this question in very great detail,
which will impose very severe penalties and
which will also probably go in for canalisa-
tion through the Statc as far exportis con-
cerned and also go in for licensing and
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registration of all private dealers in art pieces
and 50 on. We hope that when the new
legislation is introduced, pased and imple-
mented, something effective would have been
done to solve this problem.

ot T My AW g Fege
T FET & g @ ¥ e A Ak
argfafrar fedfeai & grdi § aga a@
AAT H AN 0 ST A AqAH A F
#E F AT FAF FHC 7 (gEoww)

SHRI BAL RAJ] MADHOK: What is
there to laugh about it? He is speaking the
truth, hundred per cent truth....(fnters

plions).
MR, SPEAKER: He is referring to
people who t defend th Ives here.

o T N WA SR seger
J FIgAiT & deFa aifger w7 aga o€
arare i fadfadi & gl & v faar ¢
& s wgar § & vgare A #
FA AT WAEE YW q9I AL GG R
Moot & F fad go § 9% g
& fal aTere & far q9eq faar § 7 aax
A frar g ot wav ag Fof ?

F9 F I AT qgd Ao @x fAz A
qe ¥ fagare fesmar @ f& wrdt

AR g A sfeg  wfasd

ot ant F @9 9 91 AT ga
q7, I A FTA F G TFA
40T | § s =rgar g v sad feaat

AT geHwar s gf g ?
DR. V.K. R. V. RAO: Ishall look into
the matter,

SHRI J. M. BISWAS : Sir, on a point of

order. How are you allowing questions
inst individuals who come here

aand defend themselves ?  (Interruptions)s
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MR. SPEAKER: 1 have already stated
th:nhcyahwldmthemmﬁonedbynam

SHRI J. M. BISWAS; This is an insinua-
tion against a person who is not here. Let
the Members protest but you should not
allow it.

SHRI ATAL BIHARI
There is no point of order,

VAJPAYEE :

SHRIJ. M. BISWAS: I am not defending
Shri Sheikh Abdullah. But this is an insinua-
tion.

St $aT W g @A O e
tfiefadia # add s w1 Fr 3w
faar gar & 1

SHRI J. M. BISWAS : We shall not allow
the Jan Sangh to use this Parliament for
political purposes. .. .(Interruptions).

SHRI ATAL BIHARI VAJPAYEE: We
are here to play politics, just as you are.

You cannot raisea point of order like this
v o+« ( Interruptions).

SHRI J. M. BISWAS : Sheikh Abdullah
is more patriotic than the Jana Sangh people
-+« (Interruptions).  If you allow this type
of a discussion, it will foment communal
trouble in the country. It has no relevance
with antiques. . .. (Interuptions).

St AT wTest : @AY 37w
# afasrc agt § 5 % swmar o
e G &) (swwwm)

St W4T 9 TN : AW HgIRq, o
AFIAITEH 12AT FW § UL e
A § AT AT I FoFEAT N3TT F §
IR F @A, A
AMFRTHE g amar 21 ¥ gw
TEATAS § | (waEEn)

woow WgEa : {7 Qg AT ATEC
FoA AR Y GH AN G A
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aasE Td G femif @1 ff s aw
ffefagam sram ai & @ &)

st AR EY: @Oy WgiEE, A9
9% gagTw F U A | (swraw)

SHR1 JYOTIRMOY BASU :
be expunged.

It should

SHRI J. M. BISWAS: Itshould be ex-
punged. It has gone on record. If they
have any proof, they should submit it to the
Home Ministry. Let there be an inquiry.

SHRI KANWAR LAL GUPTA : We
accept this challenge ; we will prove it

SHRI ATAL BIHARI VAJPAYEE: You

SHRI BAL RAJ] MADHOK: When
Sheikh Abdullah was the Chicf Minister of
Kashmir. ... (Interruption).

MR. SPEAKER : This will not go on the
record.

SHRI BAL RAJ MADHOK : **

@t wew fagrdt  wodwt : srems
wgieg, ag wer feew g fear 7o
&9 gaa ¥ | Fegea1 &1 AR Ay fagr
AT gFAT & 7 AT THE A4 2, a1 HA
HEITS IEAI §EA FLFHA & | X W
fre aegrn & fprad Fa dav mA g7
(=)

SHRI UMANATH: When allegations are
made against a person who cannot defend

himself here, you yourself object to it.

st ®9T W T : A AFRA, FAL
fiem 9 gl 9T fazmr @R am
*1 mfaat 37 &... ... (sOaww)

it foro wWo faear : 7 AT W T
goTTE T @ £ 1 (sTaem)
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WA AT JoA : T AT FHYfAE
qiEl & @rg fAasT 3w &1 gaEm 57
W@ &1 (SAwW) g T w3
(sawar)

Wt wew fagrdt  ada : o s
wgeg, @owr ma gam 5w
#figen @ g & sufeda a8 @, fne
M @ A ¥ 3T 9T anEw fea 4,
AFTAE T 5 ¥ A4 A, Ffea T A
T I AT FW A A A ¥ e
Fegeat & fgwmadt a7 v g1 fagw A
% fag ow g (sgwe)

=t way AW e ¥ /i fagar, @
AR G § faae fi97 § 1 =
FET-HAT HIE § 1 T ghaw wAATAT
ofiefrde 5t qaid &< &1 7@ T@
AT A g o (saaw™)

S qETIEIC WY . HEqe "EIed,
a1 st e fagdr aragdt § wgr @ 6
miffaee segfaee 59 § ¥ sgeaT &
fermaat @7 1 &1 T aa ¥ IaF fegw-
I & 7 §, I ¥ T ¥ wfeea_ &
arg i gf & (swaEm)

oft 37w WY gH A ssge & fgA-
qoft a9 %9, 99 IEA §9A 387 giew
& 1 qar Agf 7 faar 1 (swaw) aw
T FT IWEET A | (SWEAN) @ AG-
o gfefag W 1 ¥ 1 AT I Fsgear
7 gfamz Fwt wiffm@ &1 ge@an
far 1 | (voweT™)

SHRI 5. KUNDU: We can ask about
any individual, Tata, Birla, Shankaracharya,
Cariappa, Sheikh Abdullah, everybody, and
nobody can stop it. Thisis a free country,
« o « (Interruptions).

** Not recorded.
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MR. SPEAKER : Shri Lakkappa.

SHRI K. LAKKAPPA : About these rare
and valuable antiques showing the heritage
and culture of our great country, may I know
what steps this Government have taken to
collect these rare and valuable antiques that
are available with ex-rulers and Maharajas
and whether the Government are contemplat-
ing to raid the houses of ex-rulers and
Maharajas to get these rarc and valuable
antiques and preserve them. May I know
whether the Government arc coming forward
with an ecarly legislation in regard to the
collection of these rare and valuable antiques
to preserve the culture and the heritage of
great India?

DR. V.K. R. V. RAO: As I told the
honourable house a little earlier, we are now
trying to take steps to sce that all persons
whether they are princes or ex-princes. ...

SHRI K. LAKKAPPA: Maharajas also.

DR.V.K.R. V.RAO: Everybody. We
are now trying to take powers tosee thatall
persons in the country, if they possess anti-
ques or other valuable objects of art and so
on, declare their possesions and we will know
what the total wealth of the country in terms
of antiques is and who have got them and
what is being done by them to preserve
them.

Recovery of Arms and Ammunition
in West Bengal

*1054. SHRI ;-ITARAM KESRI: |
SHRI ONKAR LAL BERWA :
SHRI SAMAR GUHA :
SHRI D. AMAT :
SHRI SHRI GOPAL SABOO :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether a large quantity of bombs and
ammunition were recovered from different
parts of Calcutta during the second half of
March, 1970 ;

(b) if 5o, the details thereof and the action
taken against the persons concerned ;
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(¢) whether Government have investigated
the source of these arms and ammunition ;
and

(d) the steps taken to check the manufac-
ture andfor smuggling of arms/ammunition
into West Bengal ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) to (d). A
statement is laid on the Table of the House.

Statement

g to information received from the
Government of West Bengal, 377 bombs,
44 crackers and 800 rounds of ammunition
were recovered and seized by the police ln
Calcutta from March 16, 1970 to March 31,
1970. Ofthe 377 bombs, three were petrol
bombs and one gremade. All the recovered
bombs are believed to be y-made. Seve-
ral persons have been arrested in  connection
with the recovery of these articles and investi-
gations to locate the sources are in progress,

St dar TW W0 : WA AgEm A
99 & IULH ;Y @t aws v B,
Fad sgr AT & fF f&t sra 3w & @
U377 aw awE A& AW F gfew
AW, 5 o Fo &7, ¥ 23 w4 Y
g aTel & @AY UF weeHw fEar 910
foredi 3gA ag 71 @ fo aw & sremar
qrEq 79 AR Iz e fomw o o=
e & | wafae & a1od ag sAaT STgm
f& ot aw gt 9% 77 § Sar fe e
& gAE AW @ @ T wwwwr §
T I FT AT T GT E, O 747 AT
T aw w71 51§ gt FaT @ owwr
g ? ofz owaT § ST 7T g @ v
TN 9 ST AT IHW FT TR S
T g’?

SHRI Y. B. CHAVAN : As far as the
present information is concerned, it relates to
g 1k March 16 and
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March 31. These are the materials recovered
during one fortnight only.

It is true that these materials were found in
different parts of the State, particularly in
Calcutta city and round about area. I think
it is necessary to have some sort of a cam-
paign to recover all such materials. Till to-day
I must say that we have not found any manu-
facturing factory, etc.as such. (Interruptions).

From the manner it appears that it was done
at more than one place because it is available
very extensively, I think itis very necessary
to have some sort of a special campaign to
uncarth the sources of such explosive mate-
rial

SHRI S. KUNDU : Isit a type of cot-
tage industry going on ?

SHRI Y. B. CHAVAN : It looks like that.

ot HraTem $AQ @ FIA AT VREHE
# faar @ fr g9 W aRE ACE 1 I
gfee sfaet A g F ¢ fs faafea
fedga dae § &1 @Y & SO AN WYY,
ﬁ‘Tﬁ%ng{ar !’Eﬁi‘{ q‘i‘ﬂ!i
dt |ar & s aTA awar g 9
o § ag fear o« fadw ¥ wafaw g
fora® ag war <% f% 39 &9 & @0 H9
g o1 aW T F1 IWRGRAF qfeqidt
a fxg & 7 tar wif e @@ 9Ed
gafaa § w1 ?

SHRIY. B. CHAVAN: I don't wish to
confuse about persons who were  detained and
released and then re-arrested, because I have
no information about that matter. These 25
persons about whom some investigations arc
being made, arc involved in these particular
matters,

SHRI KANWAR LAL GUPTA: To
which party do they belong ?

SHRI Y. B, CHAVAN: There is Do
( Interruptions)
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ot aifere wve dcan : gg o A9 9FF
wq § g 79 wgEw AT qEeT ¥ 99
g geafreg At Famaff & @&
arerq § 4z A AFFAIEr Wy A0 §
fomd ag I 95 7q g a1 & ag SAAw
=g s t}qwf%r qET A F I A
T §IF1L AAAG TAF ¥ W F55-
fae2i #Y @tts sTen # f79% qra an
A1 ghegrT TATg fadd gasr qar o ?
g1 Fgfaee ot X 49 @A & fag
ag@a@E?

SHRI Y. B. CHAVAN : The persons who
are connected with the manufacture of bombs
and arc making usc of them, whatever politi-
cal party they may belong to, we will take
action against them,

SHRI SAMAR GUHA : Is ita fact that
during the 13 months of UF rule not only
by hundreds but by thousands such bomb
explogion incidents occurred in West Bengal ?
Ifso, is it a fact that during the UF rule
nothing was done because the Home Ministry
considered that it was a part of revolutionary
movement to expedite people’s movement
to their own objective ? [If so, is it a fact
that after 16th March almost every day hund-
reds of bombs are being hauled up by the
Police ? Isitafact also that the laboratorics
of the Presidency College and some ut.her
colleges were found to be mini-factories
for the manufacture of bombs, and, also is it
a fact that some of the explosives were being
imported from Pakistan? I have informa-
tion but I do not want to disclose it.
(Intervuptions). If he says ‘No', I will give
it to him. What steps are Government tak-
ing to make West Bengal peaceful, orderly
and safe for democratic people to stay there
peacefully and in a legal atmosphere ?

SHRI Y. B. CHAVAN: This is what I
would like to say. Itis not merely a question
of catching me on a wrong foot in a cross-
examination. I don’t say, and I cannot say
with any guarantee that nothing is coming
from Pakistan also, If the hon. Member has
wmv' e 3 M i -ii“ Ed
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disclose it to me, and I can assure him that
I will certainly make enquiries, Then, he
wanted me to give my op‘miunabow}it. 1
had many times said that the situation there
bad completely d ted and, lly,
this is an occasion when we can certainly go
into the root of the matter and try to improve
the situation if we can. Even today we have
heard about an incident that has taken place
in the Presidency College and also in the
Calcutta  University. The campuses of
universities are becoming a very serious
problem and I think, I will have to dis
cuss the matter with the Education Minister
as to what to do about this matter. Normally
the convention is that the Police are not
supposed to enter the University Campuses,
I am going to answer questions today about
the Jadhavpur University ; and I will explain
my difficulties about the University of Cal-
cutta. T quite agree that some of the Uni-
versity Campuses are becoming place where
the extreme element is functioning and we
will have to take notice of this, The most
important matter that we have to take note
of is that some of the most intelligent students
are getting involved in this.

SHRI SAMAR GUHA : There are some
sten guns and bren guns seized by the Police ;
and this Report has come to the Press. I
want to know whether it is a fact.

SHRIY. B. CHAVAN: As far as my
information goes no sten guns and bren guns
were recovered.

SHRI D. AMAT : Mr. Speaker, Sir, the
sale of bombs has become a lucrative trade
in West Bengal, bombs which are freely used
in clashes and crimes. Besides, thousands of
bomb-making factories had sprung up in
Calcutta and its suburban areas. So, may
I know from the hon. Minister as to how and
from where the costly ingredients required
for the manufacture of bombs are available
in the city, %0 huge in quantity, for this
clandestine trade ? '

SHRI Y. B. CHAVAN : This particular
matter is under very careful investigation and
consideration and one general conclusion
that can be indicated is that some of the ex-
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plosives which are used as ingredients in
the country-made bombs or explosives are
such as are normally available for industrial
purposes for the construction activity, and
also for the purposes of work of contractors,
etc, and some of these are the basic materials,
We will bave to go into the matter, investi-
gate it. But this is the first indication that
I can give about it.

st wwTH AT et : G qurATT ot
¥ 5§ TFIT F GUIAC qFHATS ga a1
f agt %1 wrfemee svgfaee ordf 3 @
Friwatal & fg o age wrd fear
i mds @ & M H sk w
SETCF T I FA A BT BY Ty
7Y, W A G @, w4 Ay A
& ? ¥ ag Wt s Srgar g fr oagi
TR F G I AN Y dfegw ww
WEET A W oawd W g &
s § faast gwor g aew @ ?
@UsH AU ag g 5 O aw e gy
glamzraomege § ®rag s g fr
IR AP F A gO AW AT ghaa
T ged ? afequd o g v d
FAgraTR gq § ?

SHRI Y. B. CHAVAN: So far ss the
first question is concerned I can say, I have
no specific information about this particular
matter. But, possibly, he is giving me some
indication of the lines on which investigation
should be made. I can say, we will pursue
that line of investigation.

As I said most of the explosives that we
found out were not of any particular type as
such. They appear to be hand-made—country-
made—sort of things. Somebody may say
that this is a sort of a village industry.

SHRI SRADHAKAR SUPAKAR : You
know the market price of the bomb has gone
down by Rs. 2 per picce during the last one
year,
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SHRI Y, B. CHAVAN : 1 have not consi-
dered the question of the market price of a
bomb.

SHRI BISHWANATH ROY: May 1
know whether bombs recovered in West Bengal
have got some sort of similarity regarding the
explosive materials used for their manufac-
ture ? Also, may I know whether bombs are
manufactured by one person or by a group
of persons ?

SHRI Y. B. CHAVAN : As far as simila-
rity is concerned, basically there is some
similarity. That does not mean that these
are manufactured at one place, It looks as
though they have possibly the same technique
in making them.

Aus far as the party and persons are concer-
ned, these are matters of investigation, At
the present moment | have no information
on the basis of which I can label any parti-
cular party as such.

SHORT NOTICE QUESTION

Contract with Japan for Ore Export
+
S.N.Q. No. 20 SHRI 5. R. DAMANI :
SHRI S. M. KRISHNA :
SHRI YAMUNA PRASAD
MANDAL :

Will the Minister of FOREIGN TRADE
be pleased to state :

(a) whether it is a fact that a bulk contract
for ore export to Japan has been signed recent-
ly;

(b) ifso, the details thereof ;

(¢) whether Government have ascertained
about the contracts signed by Japan with
Australia ; and

(d) if s0, the details thereof ?

THE MINISTER OF FOREIGN TRADE
(SHRI B. R. BHAGAT) : (a) Yes, Sir.

(b) A statcment is laid on the Table of
the House.
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(c) and (d). Yes, Sir. A large number
of long-term bulk contracts for supply of iron
ore h‘avt been concluded by Japan with
Australia, The terms of these contracts,
including prices vary from contractto con-
tract. On the whole the average annual
supply from Australia to Japan will amount to
40 million tonnes of iron ore and the delivery
periods vary from 7 years to 15 years,

Statement

The M. M. T. C. delegation led by its
Chairman SHRI R. R. Bahl concluded
with the Japanese Steel Mills at Tokyo on
the 3rd April, 1970 new iron ore contracts
covering a total quantity of 71.7 million
tonnes, The following are the details of the
contracts :—

(a) Bailadilla contract :
Exports through Vizag
Inner Harbour for the

years 1971—74 14.7 million
tonnes.
Exports through Vizag
Outer Harbour for the
years 1974—80 . 46.6 million
tonnes.
61.3 million
tonnes.

Valued Rs. 46.7 crores.
(b) Basic grade contract
involving Barajamdaf

Bellary-Hospet Ore to
be shipped cia Para-
decp, Madras, Cal-
cutta~cum-Kakinada :
1970—71 3.5 million
tonnes.
1971—-72 3.5 million
tonnes.
7.0 million
tonnes,

Valued Rs, 49 cm:
(c) Bellary-Hospet high-grade
Ore contract sig Madras

3.4 million
tonnes.

Valued Rs. 26.2 crores.
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In addition, another contract for export
of 3,00,000 tonnes of manganesc orc for the
year 1970, valued Rs, 2.4 crores has also been
concluded.

SHRI S.R. DAMANI: This is the first
time that the M.M.T.C. has entered into a
contract for such a large quantity andfur‘a
long period. From the details given it is
apparent that the Japanese Steel Mills are
going to be benefited because they are going
to get the supplies of iron-ore for nine years at
this price.

1 would like to know from the hon. Minister
whether, before entering into a contract for
such a long period, any survey has been carried
out as to the price trends in the next ten years.
If so, what are the conclusions ?

Is it a fact that the price of Bailadilla ore is
increased by 10%in the last two years 2 May
I know from the hon. Minister to what extent
in the nine years will there be an increase in
mccutoi'm?ﬂﬂmfulmlﬂionbmmdc
about the increase in the cost of ore ?  Iron-ore
is imported by the privatc party. May 1
know from the hon. Minister whether the
private parties were also consulted and asked
to participate for entering into such nl?ugu
term contract ? 1f so, what were the reactions
of Government ?

Durc:pol'tol'wb@ingwbe
nilhyuuu-insintomrh llnng-tem:unm.c:.
wﬂtlﬂytﬁﬂﬂlm or were any Degotia-
tions made with Japan who are also bl.ry!:f.l of
a large quantity of Manganese ore to enler into
such a long-term contract for the export of
Mangancse ore?

Lastly T would like to know from the hon.
Minister whether our export to Japan will
increase due to this long-term contract ? Ifso
to what extent will it be ?

SHRI B.R. BHAGAT: The hoo. Member
bas asked 5 questions. First he asked whether
this is the first time that a long-term contract
has been entered into, Although this parti-
cular bulk long-term contract is the first of its
kind, thisisnot the first time that iron orc
contracts have been entered . into by this
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country or any other. Even earlier, there was
a stipulation when the Kiriburu mine was
developed for a contract of 20 million tonnes,
and when the Bailadilla mines were developed
for a contract of 60 million tonnes. FPart of
the contract during the earlier years has been
fulfilled. So far as Bailadilla is concerned, it
will be from the statement that of the
total contracted for, 61.3 million tonnes will be
supplied during the nine-year period upto 1980.
So this is not a mew contract. This is a
continyation of the earlier contract, of course
with new details and other things.

Then he asked about asurvey of price
trends in the world. This matter was consi-
dered fully in inter-ministerial committee
mectings, the whole matter about the long-term
contract, the pros and cons, the balance of

dvantages and disad g It was fully
considered by the Cabinet. The balance of

d ge lay ina like this. As the
House knows, there are very heavy and large
investments involved in iron mines and unless
you are assured of a market, the difficulty
would be that all your investments may prove
infructuous. Survey of the prices in the
coming years, the prices that have been paid
to other suppliers—there are equally large
suppliers to Japan—the question of long and
large investments and the need for guarding
against their proving infructuous—all these
have been considered.

I may remind the House that at the time
the Daitari mines were being taken up for
mining, concern was expressed by hon. Mem-
bers whether the Paradeep port where so much
money had been spent would be udlised or
not, whether the Daitari mines where so much
was invested would be used or not, and the
House demanded a long-term contract on that
basis.

So what we have done here is to protect our.
investments and interests. We have taken
into account all the factors includiog the long-
term price trends and other things,

SHRI JYOTIRMOY BASU: Let him not
frighten us with his baseless stories.

SHRI B, R, BHAGAT : 1 am not used to
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frightening anybody nor making any baselssy
remarks. My remarks are based on facts.

SHRI JYOTIRMOY BASU : He has no
ideas. He is guided by the bureaucracy.

SHRI B. R. BHAGAT : Then heasked about
the increase in the cost. This was also gone
into. Future trends in the light of large bulk
carriers, long investments and higher turnover
and the reflection on costs and prices— all this
has been gone into and a  decision taken based
on the balance of advantage with us,

As regards private parties, there is no ques-
tion of consulting them in this contract. But
I can assure the hon. Member that the only
private parties allowed to operate and handle
iron ore in  Goa, and that is For historical
reasons.  Some of them have also  entered into
long-term contracts with Japan,

Then he asked about increase in exports.
Actually it will be so: 4.7 million tonnes this
year and 7.8 million tonnes in 1979 from Baila-
dilla. So there will be increase in exports.

He asked why a similar contract has mnot
been entered into in resepect of manganese ore.

I have answered in the statement that we
have entered into contract for 3,00,000 tonnes
of manganese ore of the value of Rs.2.4 crores,
whereas the long term contract value is in
hundreds of crores. For Bailadilla alone it is
Rs.467 crores. So, one of the advantages of a
long-term contract is this big amount. There
is no such advantage for a smaller value, and
nobody in this country enters into a contract
on a long-term basis for manganese ore.

SHRI S. R. DAMANI: The hon. Minister
has said that for manganese ore a contract of
three lakh tonnes of the value of Rs. 2.4 crores
‘has been entered into, while we have entered
into a contract of the value of Ra. 467 crores in
respect of iron ore. Since our export of
manganese orc is going down and mines are
closing down, why did not the Government
insist on Japan entering into such a long-term
contract in respect of manganese ore also, as
that would help our country ?

Secondly, in the statement no price has been
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indicated. Were the negotiations initiated by
our side or by Japan, what were the ruling
prices when the negotiations were initiated and
what is the price at which the contract was
concluded, and what is the difference? Has
any provision been made for Yen credit and for
carrying the ore in Indian ships ?

SHRI B. R. BHAGAT: I have explained
the reasons why there is no need for a long
term contract in respect of manganese ore.
It is the high grade manganese ore which is in
great demand out side, because there is a
boom in the ferro-manganese industry, and
most of the high-grade orc is consumed by the
ferro-mang; factories and its export is
going up.

As for the low-grade ore, every year our
exports have been going up but prices have
fallen, but with increased exports we are
maintaining the total foreign exchange earn-
ings,

We have been able to conclude an agree-
ment with Japan atlast year’s price which
is a big advantage because the world prices
of manganese ore, particularly of this quality,
are going down,

SHRI S. M. KRISHNA: A massive
contract has been entered into between the
jtplnmﬁrmmdtthMDG,lnd the price
has been virtually dictated by Japan because
of the economic advantages that it enjoys,
The officers who were involved in bringing
about this contract were so native that they
were pot able to make a good comtract of it.
Itis g lly conceded in all ec
circles that the prices which we are getting
for the ore which we are exporting to Japan
is far less than what has been negotiated by
other countries with the same firm in Japan,
Were any efforts made by India to arrive at
a world pact on iron ore prices. I know that
Indis, Brazil, Chile, Peru and some European
countries also met in Geneva and wanted to
fix some sort of iron ore price which would be
advantageous to countries which have iron
ore and which send them to other countries.
What consensus was arrived at? Recently,
Marcona corporation of the United States
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and the Mann group of industrics from Japan
came to India and weat to Kudiraimukh
iron ore depositf in Mysore State, sixty miles
from Mangalore port. For scveral years now
the Mysore Government have been urging on
the Goverament of India the need to exploit
the iron ore  potential available there, What
steps have been taken by the Government of
India to get the iron ore potential exploited in
Mysore State ?

. SHRI B. R. BHAGAT : The latter is a
different question but I can assure the hon.
Member that the project is going ahead. A
pilot plant has been tested successfully and
there is now a feasibility report for a larger
size plant for export purposes....(Interrup-
tions), There is a way of doing things in
these matters and one cannot jump to the
ultimate stage. The basic question is:
because our bargaining capacity is weak,
have we not been able to get a good price ?
He said that we were getting a lower price
than other countries. I can tell him that
the price we got is more favourable than any
other country, This is a fact....(Interru-
ptions).

SHRI JYOTIRMOY BASU: How can
he prevent me from laughing when he says
that the price is more favourable to us,

SHRI B. R. BHAGAT : It is true that our
bargaining capacity is weak as compared to
the new mines, new ports developed ; purely
because of the fact that technologically we
are behind in this respect, we have certain
disadvaniages. Besides, Japan is no lomger
dependent on us although at one time it was.
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the price is stipulated for a period of 8.9
years, Are our prices lower compared to
lia’s b of the haulage charges
and some other conditions? Secondly, in
the statement it is stated that Rs. 467 crores
will be exported through Vizag and Rs. 49
crores through Paradeep, Madras, Cal
and Kakinada and that too only for 1971-72,
I would like to know why there is this sort of
discrimination between Vizag and all these
ports, and would the Minister give us the
break-up of export through all these ports—
Paradeep, Madras, Calcutta and Kakinada,—
and take the House into confidence and tell
us whether a long term export plan through
all these ports will also be drawn up ?

A st

MR. SPEAKER : To this general ques-
tion, you have added new things,

SHRI B. R. BHAGAT : This is a Jong
term contract both in respect of quantity and
the price. Both are long-term. We could
not get a long-term comtract only for
quantity, and leave the price to be negotiated
every year. The Japanese would not have
agreed to that. We have to take an overall
consideration. Again, I will say that to take
the corresponding unit price for the corres-
ponding ferrous content is the best compa~
rison. We have got a more favourable price
for our ferrous content in our ore, unitwise,
than any other country .has got, particularly,
Australia which the hon. Member has men.
tioned.

Then, about the question as to why we
have not entered into a long term contract
in regard to others, as I said, each case was
to be negotiated. The Madras port caters

It has other of supply in A Jia,
Peru, Brazil, etc. where they have made
very good arrangements and mow they are
looking to the Siberian mines and their big
rescrves ; they are going ahead. Inspite of
this I should take the House into confidence
and say that our officers have done well and
the price they have got is better than any
other price.

SHRI S. KUNDU: I welcome a long-
term contract, Is ita fact that the contract
with Australia is on an yearly basis and prices
are revised on an yearly basis whereas for us

to the other market. There are other con-
tracts also with other countries. It is also
true this is for two years; but it does not
mean that we will not enter into it any
further., The Bellary-Hospet contract is for
four years; it is not for two years. The
Bellary-Hospet  high-grade ore is for 1970-
1971.

ﬁu.ﬁemﬂ:ﬁﬁraﬁ%mm
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MR. SPEAKER :
of this.

It does not arise out

SHRI UMANATH : 1 understand the
‘commitment of the Japanese to take our iron
oreis based on their assessment about their
ability to expand their steel production from
the present 80 million tonnes to 150 million
tonnes. But I sce from the press reports in
the Japanese press that many leading
industrialists in Japan feel that this it not going
to be fulfilled so far as the capacity of the
steel industry is concerned. They have put
it at 120 million tonnes. If that is true, then,
our agreement for taking out the ore for
which the Japanese have signed on the basis
of their anticipation of 150 million tonnes
will not have any meaning, for, if their target
is pot reached, definitely our export will suffer,
and then the long-term agreement will also
suffér. It will create all sorts of difficulties
leading to the renouncing or weakening of
this agreement itself. Therefore, I would
like to koow from the Minister whether this
aspect, this eventuality, ‘'was taken into
consideration at the time of negotiation and
signing the contract, and if it was taken into
consideration, what was the guarantee in the
agreement  itself which will prevent such
things, if they happen ?

SHRI B. R. BHAGAT : Import of iron
ore into Japan, in 1969, cxceeded 80 million
tonnes. The projection for imports of iron
ore from various other countries is ‘to reach
150 million tonnes. India was at one time
the main source and later on the major source
of supply. India, in this picture, isa signifi-
cant supplier. But there are other countries
like Australia ; for example, they will reach
the figure of 40 million tonnes of ore every
year. Only inregard to Australia by 1972,
India will get a receding position.  India, at
one time, was No. |, the main supplier. So,
we have taken all the factors into considera-
tion including their requirements. Ido not
think there is any fear that there willbea
very. significant drop in this progression. of
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requirements of iron ore. They are looking
to further new markets all over the world,—
wherever they can get it fof the import of
iron ore.

SHRI C. M. POONACHA: In any
long-term basic iron ore contract, the grade
of the ore is the main consideration. All
our basic iron ore contract have been entered
into oo the basis of 63-65 grade. But the
present agreement reportedly is said to be
for an iron content of 65-67 grade, thereby
even on the basis of the unitage value, the
advantage that we might have earned on the
basis of 63-65 contract is lost tous. In matters
of iron ore long-term export, there are other
advantages as regards the loading rate, unit-
age and such other things which go into
the net value that we realise, I want to
know what would be the loading rate on
which we could perhaps have earned despatch
money, whether we would be incurring
demurrages, etc. All that has not been made
clear. Unless and until these factors are
gone into, my own fear is that the way this
contract has been entered into would only
carn us forcign exchange for the cost that we
have incurred for raising the ore at the pit-
beads, for transport, and port charges. We
would only realise foreign exchange for the
expenditure we have incurred and not the
value of the ores that we export,

SHRI B. R. BHAGAT: What is the
question he has asked ?
information.

He has given some

MR. SPEAKER : May I request the hon.
Members not to turn the short notice  question
into a regular debate? They should ask a
straight and precise supplementary question.

SHRIMATI SHARDA MUKERJEE:
‘What is the answer to Mr. Poonacha’s
question ? '

SHRI RAJASEKHARAN: We are all
interested in this.

MR. SPE;\K_ER : Mr. Poonacha nm:m
have the largest number of lady supporters!
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DR. SUSHILA NAYAR : We are all
members; no question of ladies or gentlemen.

MR. SPEAKER: Mr. Poonacha, your
question was in the form of suggestions. May
I ask you to put a precise question ?

SHRI C. M. POONACHA : Inview of
all these things, in regard to this long-term
contract fora total value of Rs. 470 crores
which has been entered intoon a firm basis,
I want to know whether it is not to our dis-
advantage in having entered into such along-
term commitment both in matters of ecarning
valuable foreign nchan;emdahomruptct
of conserving ble natural r ?

SHRI B. R. BHAGAT : No, Sir. If the
hon. Member suggests that we had invested
30 much on port facilities, transport, etc. and
if they had worked to an optimum level,
our realisation would be more, I agree. In
the given situation where we have provided
for the investment in mines, in transport,
port facilities etc, it is true that if it is taken
by bulk carrier our realisation is more and
we get more price for that. All that we have
provided. But I do not agree that if we
had not entered into this comtract, it would
have been better for the country. If we did
not enter into this contract, all this heavy
investment would have been infructuous.
For example, a port like Vizag is purely an
iron ore port. It will be an iron ore port
after 1973 when the outer harbour comes in.
If there ismo iron ore export, investment on
that port will go infructuouws, So, it is not
a waste and it is not correct to say that the
foreign exchange realisation would have been
better because we have tried to secure the
best price we could get,nurnltlgunut.be
national interest.

SHRI CHINTAMANI PANIGRAHI : I am
putting a very straight question, as you have
directed me. Though the prices which we
are rectiving bave been kept a secrit, we
have managed to get that information. We
are getting ten dollars a tonne whereas Aus-
tralia is gétting fifteen dollars. Then, wheré-
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a8 Awtralian iron ore is 63-65, ours is 65-67,
Secondly, if we are not able tosupply the
iron orc within the stipulated period then we
have to pay very heavily for non-delivery.
May I know whether this is not a fact ?

SHRI B. R. BHAGAT: For obvious
reasons, in commercial transactions we do
oot disclose the price. Anyway, [ may say
that the price quoted by the hon. Member

is not correct. In relative terms we will be
getting  more than what Australians are

SHRI JYOTIRMOY BASU: Our finish-
ed steel cannot compete in the world market
with Japan and many other advanced
countries because we have been freely export-
ing iron ore at Rs. 10 below the FOB value.
In this export bunnﬂ: 30 far as the pm-ll.e
sector is  cx there is widespread mal-
practice of und:rmvnmng in ferrous content
as well as in weight. May I ask the hom.
Minister what steps he is going to take to
check under-invoicing of metal content as
well as weight when we export ?

SHRI B. R. BHAGAT : The bulk of our
export is through MMTC. So, the question
asked by the hon. Member does not arise.

SHRI JYOTIRMOY BASU : What about
exports through Goa ? ‘

SHRI B. R. BHAGAT : Even in the case
of export by private parties through Goa
there 8 no under-invoicing of the content
and the price charged is a fair price. I have
also not come across any complaint regarding
the weight. But, if the hon. Member makes
a complaint that there is under-weighing by
the private parties, 1 will certainly look into
it.

SHRI K. LAKKAPPA: This Ministry
bas not found out the reasons for the decline
inthe export of iron ore to Japan. So far
as competition from Australia is concerned,
I would like to make a charge.

MR. SPEAKER : Let him ask a question
and not make a charge.
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SHRI K. LAKKAPPA: My charge is
that the MMTC is working under the shadow
of several foreign agents who are working as
officers in MMTC. Two years back they
entered into a contract with Japan. Top
officers of MMTC  went to Japan....(/nteru-
ptions). They failed to get a correct price,
so far as Indian iron ore is concermed.  Aus-
tralian iron ore is inferior and our is
superior. Japan wants to take ore from
us....

MR. SPEAKER: Will you please ask
the question.

SHRI K. LAKKAPPA: Some officers
who are working in the MMTC have taken
bribes from Australia. So, they have not
quoted the correct price and thereby deprived
us of what is our due. Is this not a fact?
Why can’t Government investigate whether
these officers have acted as Australian agents?
I want to know whether any inquiry will
be made in this respect ?

SHRI B. R. BHAGAT: The major
premise on which the hon, Member based
his question is wrong. He said that there is
a decline in iron ore exports. There is no
decline. In fact, the iron ore export has
touched the record figure of Rs. 102 crores,
In the next year, there will be 10 to 15 per
cent growth. So, there is no decline of
export to Japan or any other country.
Therefore, the insinuation that we have
succumbed to Australia or others is absolutely
unfounded and wrong.

SOME HON. MEMBERS rose—

MR. SPEAKER : We have already spent
nearly forty minutes on this question. If I
continuc like this, I am sure they will keep
on asking questions till the evening. There
must be a sense of proportion. After all
there are other items to be considered. So, I
will pass on to the next item.
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Weeding out of Political Elements

from West Bengal Administration

*1055. SHRI D.N. PATODIA : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether itisa fact that Government
have taken a decision to weed out political
clements from the administration of the West
Bengal Government ;

(b) whether the West Bengal Police Asso=
ciation has openly shown their allegiance
with the Marxist elements of the State ;

(c) ifso, whether any step has been taken
to outlaw the Association of the West Bengal
Police ; and

(d) the particulars of steps taken to prune
the political elements from other departments
of the administration of the State Govern-
ment ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) ; (a) and (d).
Government servants are precluded, under
the relevant Government Servants' Conduct
Rules, from taking part in politics. Ifany
Government servant is found to have com-
mitted any infringement of the relevant
provisions in the Conduct Rules, suitable
action will require to be taken.

(b) There is no such information about
the West Bengal Police Association.

(¢) Does not arise.

Measures to root out Corruption

*1056, SHRI HIMATSINGKA : Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether it is a fact that all the
measures taken 8o far to root out corruption
including the setting up of the Vigilance
Commission have failed in their purpose to
a large extent ; and

(b) if so, whether Government have
chalked out any special measures in that
direction and, if so, the details thereof ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B, CHAVAN) : (a) No, Sir.
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(b) In order, however, to intensify the
drive against corruption, the Central Bureau
of Investigation as well as the Vigilance
Organisations in the Ministries have been
strengthened.

An annual programme of vigilance and
anti-corruption work is also drawn up and
implemented. This includes surprise checks
and intensified action in certain sensitive
departments to prevent delays.

Strengthening of rumways at Inter-
national Airports

SHRI S. M. BANERJEE :
SHRI INDRAJIT GUPTA :

*1057.

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whetheritis a fact that Government
have decided to spend several crores of rupees
on strengthening the runways at the four
international airport ;

. (b) whether it is also a fact that the
manufacturers of Jumbo Jets have stated that
runways fit for Boeing 707 can be used to
receive the Jumbo Jet without any further
strengthening ; and

(c) if so, the reasons why Government
are spending several crores of rupees to
strengthen the runways at our International
Airports which are already being used by
Boeing 7077

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) In view of the rapid advances in
aviation technology and the advent of faster
and bigger aircraft, it has become necessary
that our international airports should be
further imp d and modernised. During
the Fourth Plan period, a sum of Rs. 15.49
crores has been allocated for the development
(including gthening) of Y&
taxiways, and aprons at the international
airports.

(b) and (c). While this is the claim of
the manufacturers, our airport development
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must also take into consideration future gene-
rations of still heavier larger capacity and
supersonic aircraft.

Unveiling of Lenin’s Statue in Calcutta

*1058. SHRI R.K. AMIN :
SHRI K. M. KOUSHIK :
SHRI P. K. DEO :
SHRIMATI SHARDA
MUKERJEE :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Lenin's Statue is proposed
to be unveiled in Calcutta ;

(b) if so, whether unveiling of statues of
foreigners is within the Rules of the Govern-
ment of India ; and

(€) if not, the reaction of the Government
of India in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes, Sir.

(b} and (¢). No rules regulating the
installation of such statues have been made
but it is not unusual for the' Government and
pcople of one country to honour great men
of other countries by putting up their statues.

Foreign Exchange facilities to Indian
Tourists going abroad by Steamers
*1059. DR. SUSHILA NAYAR :

SHRI S. M. KRISHNA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that Government.
bave recently decided to extend certain
facilities to the persons going abroad by the
Air India regarding the grant of foreign
exchange ;

(b) whether it is also fact that many

persons  who desire to go abroad by Steamers
of the Shipping Corporation of India have
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been discriminated since they have not been
given similar facilities ;

(c) whether Government proposc to give
similar facilities to those persons also who
desire to trave] by Steamers ; and

{d) if not, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR.KARAN SINGH) :
(a) It has been decided that persons who
bhave not been abroad during the past three

years may be allowed to make ome such wisit .

without going through ‘P’ form formalities.
Those of them who choose to travel by Air
India shall be eligible for a release of $ 100/-
in view of the fact that the foreign exchange
outgo in their airfare will b+ much less than
if they travel by a foreign airline.

(b) to (d). Similar facilities will also be
given to those who travel once in 3 years by
the ships of the Shipping Corporation of
India or Moghul Lines.

Andhra-Tamil Nadu Boundary Dispaute

*1060. SHRI V. NARASIMHA RAO:
SHRI UMANATH :
SHRI K. RAMANI :
SHRI P. GOPALAN:
SHRI MOHAMMAD ISMAIL :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Andhra Pradesh Govern-
ment have renewed their claim to Hosur
Taluk which has been retained in Tamil
Nadu under the Pataskar Award on the
Andhra-Tamil Nadu boundary dispute ; and
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dered and the State Government were infor-
med that for want of geographical contiguity
the transfer of any arca in Hosur Taluk to
Andhra Pradesh was not feasible. They were
also informed that this dispute should be
regarded as having been settled on the basis
of Shri Pataskar’s award. There is no change
in the Government’s stand in the matter.

Jobless Engineers
*1061. SHRI CHENGALRAYA NAIDU:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether the attention of Government
has been drawn to a working paper prepared
by the [Imstitute of Applied Manpower
Research in which it has stated that one lakh
Engincers upto 1973 will be jobless in the
country ;

(b) ifso, whether Government have exa-
mined this and how far this problem will be
faced in advance ; and

(c) whether in view of this, Government
propose to have a limited reservation of seats
in Colleges 50 that less and less Engincers are
produced, or to take some measures to pro-
vide or settle them in Industrial concerns ?

THE MINISTER OF EDUCATION AND
YOUTHSERVICES (DR.V.K.R.V.RAO):
(a) and (b). Yes, Sir. The estimates of the
Institute are based on certain assumptions,
but with accelerated tempo of economic
development and increasing investments in
the public and private sectors, the uncmploy-
ment among engineers is bound to be less.

Several measures have already been taken
by the Central Government, State Govern-
ments and other agencies to create more

ploy opportunities for engineers.

(b) if so, the reaction of Gover t in
regard thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes, Sir,

(b) A similar claim was made in a resolu-
tion passed by the Andhra Pradesh Legisla-
ture in July 1959, The matter was consi-

According to available information, these
measures are gradually making an impact on
the unemployment problem.

{c) Admissions have been reduced by
about 30 per cent onla selective basis and the
position is under constant review. Every
effort is also being made to improve the
standard and quality of technical education.
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Guerrilla Training Camps in West Bengal

*1062. SHRI ONKAR SINGH:
SHRI SURAJ BHAN:

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that some Naxalites
in West Bengal have set up guerrilla training
camps ;

(b) if so, the number of such camps and
the number of trainees ;

(¢) what type of training they impart to
the trainees ;

(d) whether Government are aware of the
fact that the Naxalites bave started some
factories to manufacture bombs and other
arms in West Bengal and at other places ; and

(e) if so, the details thereof and the steps
taken by Government to curb their activities ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): (a) two (e).
Central Government are aware that extre-
mists had organised some training camps in
West Bengal, under conditions of cxireme
secrecy, to train small batches in the use of
conventional weapons, handling of cxplosives
and to impart lessons in the tacticsof guerilla
warfare. It is also known that extremists
have been making bombs at various centres
from time to time. There is, however, no
information about the starting of any regular
factory for manufacture of bombs or other
arms. Vigilance has been intensified with a
view to initiate appropriate action under law,
Several raids have been organised to récover
unauthorised arms, ammunition, bombs and
other  explosives.  Information regarding
recovery so far made during the second half
of March has been furnished in answer to Lok
Sabha Starred Question No. 1054 dated April
17, 1970.
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Suggestion by Tamil Nadu Chief Minister
for Abolition of Concurrent List from
Seventh Schedule of Constitwtion

#1064, SHRI JAl SINGH: Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether the Chief Minister of Tamil
Nadu has suggested the abolition of the Con-
current List from the Seventh Schedule of the

Constitution ;

(b) whether such a suggestion has also
been made by any other State ; and

(c) ilso, the reaction of Government to
the above suggestion ?
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THE MINISTER OF HOME AFFAIRS
(SHRI Y. B, CHAVAN): (a) and (b).
No, Sir.

(c) Does not arise.

Recognition to contribution made by
Scientists of C.5.1,0.

#]065. SHRI P. G. SEN: Will the
MINISTER OF EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether it is a fact that the Scientists
of the Central Scientific Organi
tion have a grievance that their contributions
to certain instruments have not been suffici-
ently recognized and that they are victimized
for certain irregularities in dealing with private
firms ; and

Instr

(b) if so, the details thereof and how far
they are justified ?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V.K.R.V, RAQ) :
(a) and (b). A former Scientist of Central
Scientific Instruments Organisation wrotc to
Council of Scientific and Industrial Rescarch
that a deliberate attempt was being made to
obliterate his professional record by tampering
with facts about the development of a proto-
type Electronic Flame Photometer and desired
that his name should be duly acknowledged
for purposes of authorship and award of
royalties alongwith the other members of his
team.

The Scientist has been informed that the
production of the instrument has not yet been
taken up on an  industrial level for which some
modifications/alterations might have to be
carried out. His name would be acknowled-
ged for purposes of authorship and award of
royalties alongwith other members of the team
responsible for the development of the instru-
ment to the final stage.

Service Conditions of Supreme Court
and High Court Judges
#1066. SHRI SHRI CHAND GOYAL :

SHRI RAGHUVIR SINGH
SHASTRI :

Will the Minister of HOME AFFAIRS be
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pleased to state :

(a) whether Government are contemplating
to improve the service conditions of the
Supreme Court and High Court Judges ;

(b) if so, the details thereof ; and

(c) whether Government are also consi-
dering to revise the retirement age of the

Judges of the Supreme Court and High
Courts ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : (a) Yes, Sir.

{b) and (c). A proposal to raise the retire-
ment age of Judges of the Supreme Court and
High Courts was considered last year. As it
involved a constitutional amendment, the
leaders of political parties in Parliament were
consulted. The consensus of opinion was
against raising of the retirement age.

The following otk
plated thereafter :—

were

(i) To raise the salaries of Judges of the
Supreme Court and High Courts by
Rs, 500 ; and

(ii) To extend the scheme of family pension
and death-cum-retirement gratuity as
admissible to Central Government ser-
vants to Judges drawn from the Bar,
(This benefit is already available to
Judges drawn from the ICS and the
Judicial Services under the rules of their
own Service).

Raising of the salaries of the Judges would
also require a constitutional amendment. The
leaders of Opposition parties in Parliament
were recently consulted about these proposals
but the majority did not favour the proposed
raising of salaries. There was support for the
scheme * of family pension and death-cum-
retirement gratuity but the general feeling was
that the q of family p should be
more liberal in the case of Judges. The ques-
tion of family pension is receiving further-
consideration,

At present when a Judge of the High Court
avails of leave on full allowances, he can get
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full salary for the first month of such leave. A
proposal is under consideration to increase the
limit for the drawal of full salary to 45 days as
in the case of Judges of the Supreme Court,
and to extend to the Judges of the Supreme
Court and the High Courts the benefit of
commuting leave on half allowances into leave
on full allowances upto s period of three
months during the entire service as Judge.
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Indian Institutes of Technology

*1068. SHRI MANGALATHUMADAM :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether there is any proposal to
amalgamate all the Indian Institutes of
Technology and bring them under the direct
supervision of the Ministry of Education ;

(b) how much moncy is being spent for
by each Institute for the staff quarters ; and

() whether the I. I. T. Graduates are
being given preference over other Engineering
Graduates for fixing them up in the public
sector undertakings ?

THE MINISTER OF EDUCATION AND
YOUTH SFRVICES (DR V.K.R. V.
RAQ) : (a) No, Sir.

(b) The expenditure incurred up to
31-3-1969 for staff quartens at each I. L. T.
is given below :—

Name of I. 1. T. Expenditure upto
31-3-1969

(Rupees in lakhs)
Kharagpur 133.16
Bombay 112.50
Madras 95.12
Kanpur 145.24
Delhi 139.10

(c) The graduates of the Indian Institutes
of Technology are being employed upon their
own merits. The Central Government has
not directed any public sector enterprise to
give preference to these graduates.

Central Military and Police help to
Haryana during recent disturbances

*]069. SHRI RAM KISHAN GUPTA:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Haryana Government
had asked for military and police
help in the recent disturbances in  Haryana ;
and

(b) if so, the number of Army and Police-
men sent to Haryana ?
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THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN):(a) and (b). The
services of certain units of the Central Reserve
Police, Border Security Force and the Army
were made available to the Government of
Haryana, at their request, for law and order
duties.

Earthquake in Gujarat

*1070. SHRI SRADHAKAR SUPAKAR :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether the origin and the causeof the
earthquake in Broach in Gujarat on the 23rd
March, 1970 has been investigated ; and

(b) if so, the details thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a)and (b). Detailed investigations by the
Geological Survey of India are still in
progress,

Eahancement of pay scales of Delhi
Teachers

*1071. SHRI KANWAR LAL GUPTA:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

{a}' whether Government have received
any re'pruenutinn from the Delhi teachers
regarding enhancement of their pay scales ;

(b) if so, the details thereof and the
action taken by Government thereon ;

(c) whether itis a fact that the pay scales
of teachers in the neighbouring States of
Haryaoa and Punjab arc higher than those
of the Delhi teachers ; and

(d) if so, the steps Government propose
to take to raise the pay scales of the Delhi
teachers 7 :

THE MINISTER OF STATE IN THE

MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) and (b). After the

revision of scales of pay of Delhi School
Teachers in December, 1967, the Government
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have been receiving periodic representations
from teachers for further enhancement. The
latest representation dated 7th March, 1970
was submitted by the Rashtriya Shikshak
Parishad (National Teachers Council), Delhi,
to the Chief Executive Councillor, Delhi.
In that representation, the following three
demands have, inter-alia, been made regard-
ing enhancement of pay scales :

(1) All Primary School Teachers whose
scale of pay starts with Rs. 118/~
should be given a scale starting with
Rs. 126/- and that the maximum
should be reached within 16 years.

(2) The teachers of Drawing, Music, Arts,
Handicrafts, Home Science, Physical
Training etc. handling classes VI
to XI should be given the scale of
Post-Graduate Teachers,

(3) Senior Vernacular Teachers who were
appointed after 1. 4. 1950 should be
given the scale of Rs. 140-330 given
to those appointed before 1. 4. 1950,

The scales of pay of all categories of School
Teachers in Delhi were revised with effect
from 21. 12. 67 after taking into consideration
all factors and prevailing conditions. . No
further revision is contemplated at this stage.
The Government have since announced their
intention of setting up Third Pay Commission
shortly which will go into the pay structures
and conditions of service of all Central
Government Employees, including those of
Union Territories. In vicew of this, it is not
considered
piece-meal revision of the pay-scales.

appropriate to undertake any

(c) A comparative statement of pay-scales
is attached.

‘(d) The question does not arise in view of

the reply to parts (a) and (b).
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Comparative Statement  showing the
and maxima of the pay-scales in Delki and the

l. Primary 118-270 125-300 125-250
Tea- (for Matri-
chers  culates)
126-270
(for Higher
Secondary
passed)
2. Trained 175350 220-500  220~400
Gra- (Middle
duate  Schools)
Teach- 190-425
ers. (Higher
Secondary
Schools)
250-550  250-550
(for MLA. (for MLA.
111 class) TIT class)
3. Post- - 275-550 300-600 300-600
Gra- (for MLA. (for ML.A.
duate ITand 11 TandII
Teachers class) class)
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Development of Cooch-Behar Airfield

*1073. SHRI B. K DASCHOWDHURY :
Will the Minister OF TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether his Ministry will come out
with a scheme to develop the Cooch-Behar
Airfield and sanction a reasonable amount
of money to make the airfield to accommo-
date and have a landing facility for bigger
and better type of aircralt ;

(b) if so, the details thereof ; and

(e) if not, the reasons therefor?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (¢). No provision for development of
Cooch-Behar could be made in the Fourth
Plan due to shortage of funds.

Inguiry into Plane Crash on Culcutta-
Siichar Route

*1074¢. SHRI BEDABRATA BARUA:
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether the causes of the plane crash
in the flight from Silchar to Calcutta in the
middle of 1969 have since been identified ;

(b) whether the lack of proper equip-
ments such as radar etc. has been one of the

causes ; and

(c) if so, what steps arc being taken to
make air travel safe in this area which is
subject to frequent stormy weather ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN
SINGH): (a) This information will be
available only after the report on the investi-
gation ordered by the Pakistan authorities in
accordance with the internationally accepted
procedure, is received.

(b) and (c). Do not arise at present.

Delay in submitting Report of Sarkar
Committee on C.8.LR.

*1075. SHRI BABURAO PATEL: Wil
the Minister of EDUCATION AND YOUTH
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SERVICES be pleased to state :

(a) the reasons for delay in submitting the
report of the A. K. Sarkar Committee,
set up in May 1968, on the working of the
Council of Scientific and Industrial Rescarch
in the 32 National Laboratories ;

(b) when the final report of the Sarkar
Committee will be ready ; and

(c) whether it isa fact that this delay has
split scientists into two rival camps—one
owning allegiance to the present Director-
General and the other to his previous pre-
decessor—thus  badly affecting progres in
research ?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V.K.R. V.
RAO): (a) A Statement is laid on the
Table of the House.

(b) Part I of the Committee’s Report has
been sub d to the President, C.S.LR.on
27.2.1970. The Committee is at present
working on the second and final part of the
Report. It is difficult to indicate a definite
date by which the final report will be ready.

() No, Sir.
Statement

The Committee of Inquiry, C.5.L.R. has
submitted Part-I of the Report to the Presi-
dent, Council of Scientific and Industrial
Rescarch on 27.2.1970. The Report could
not be submitted earlier for a number of
reasons as indicated below :—

(1) The accommodation for the Com-
mittee’s office could be obtained only
on 2.9.1968.

(2) There was some delay in sending out
and obtaining material for study because
of the postal strike in 1968.

(3) The publication of the public notice was
delayed on account of the newspaper
strike,

(4) There was some difficulty in obtaining
services of competent staff for the Com-
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mittee on account of certain procedural
limitations.

(5) The work involved was complex and
voluminous in nature. The Committee
had to study in detail hundreds of cases

nel policies which
involved the collection and examination

of a large number of documents. A

oumber of witnesses was also heard by

the Committee before finalising Part-1 of

the Report.

Ta s

to 1el

Suggestion by Federation of Hotels and
Restanrants Association of India to
have New Review Committee for
Classification of Star Hotels

*1076. SHRI N. SHIVAPPA : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whetheritisa fact that the Federa-
tion of Hotels and Restaurants Association of
India has represented to his Ministry against
the recent classification of star hotels in the
country and requested for a new review com-
mittee with fresh evaluation criteria ;

(b) ifso, what aspects were considered in
determining the star rating ; and

(c) Government's reaction in regard to
part (a) above ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (Dr. KARAN SINGH) :
(a) to (c). The Hotel Review and Survey
Committee 1968 inspected and ded
hotel establishments for placement in the
various star categorics on the basis of criteria
prescribed for this purpose by the Hotels
Classification ~ Committee  1963. While
Government have accepted the recommenda-
tions of the HRSC in respect of hotels
recommended for 1,2 and 3 star categories
a stricter assessment in  conformity with inter-
national standards was applied to blish-
ments recommended for the 4 and 5 star
categories which resulted in down grading or
some of them. The Federation of Hotels
and Restaurants Association of India
(FHRAL) represented against this and it was
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mutually decided to reclassify all establish-
ments in the 4 and 5 star categories on the
basis of fresh and more stringent criteria. A
Review Committee has already been set up
for this purpose and is expected to complete
its work by 31st May 1970.

Face Lifting of Santa Crux Airport,
Bombay

*1077. SHRI BENI SHANKER SHARMA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is proposed to give a major
face lift to the Bombay's International airport
Santa Cruz according to the recommenda-
tions of the International Airports Committee
appointed by Government ;

(b) whether a Rs. 45 crore plan has been
drawn for the purpose ;

(c) if so0, the details thereof ; and

(d) how faritis going to help efficiency
of the service ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR.KARAN SINGH):
(a) Yes, Sir.

{b) to (d). Om the basis of recommenda-
tions of the International Airports Committee,
a total provision of Rs. 40.45 crore has been
made in the Fourth Plan of the Civil Aviation
Department for the development of the four
international airports. Out of thisa sum of
Rs. 10 crore has been carmarked for Bombay
airport. 'Works costing Rs. 111 lakhs for
interim meodifications to the existing terminal
building and Rs. 278 lakhs for improvement
of the main runway, taxiways and aprons have
already been sanctioned. With these modi-
fications the existing terminal building will
meet the requircments till a new international
complex is constructed during the current
Plan. The improvements to the runways etc.
are designed to meet more adequately the
requircments of Bocing 747 and other large
capacity aircraft.
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Review of Cases of Suspended
Policemen of Delhi

*1078. SHRI YASHPAL SINGH: Wil
the Minister of HOME AFFAIRS be pleased
to state -

(a) whether he has since reviewed the
cases of the suspended Policemen of Delhi as
promised by him on the 25th March, 1970
during the course of the discussion in Lok
Sabha on the Supplementary -Demands for
Grants (General) for 1969-70 ; and

(b) ifso, the result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
The matter is under consideration of the
Government of India.

Coastal Shipping Service from East Coast
to West Coast
#1079. SHRI 5. KUNDU: Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) whether Government have decided
to introduce coastal shipping service from
Bast Coast to West Coast ;

(b) ifso, what are the ports such shipping
lines are supposed to touch and when these
will be opsrated ; and

(c) if Government have not decided to
introduce any such service, the reason for
the same ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAGHU RAMAIAH) :
(a)} No, Sir.

(b) Does not arise.

(c) With regard to available cargo there
is no economic justification for any regular
service, but  coastal cargo ships are berthed
both on the east and the west coast depending
upon cargo availability.

Late Running of 1. A. C. Flights

#1080, SHRI BAL RA] MADHOK : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :
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(a) whetheritita fact that the I. A. C.
planes had been running late for some time
in March, 1970;

(b) whether it is also a fact that no infor-
mation is given to passengers in time about
the late running of planes causing great
inconvenience to them : and

(c) ifs0, the steps taken to avoid late run-
ning of planes and to give prior information
to passengers in case late running of planes
becomes unavoidable ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Against 8181 take-offs during March 1970,
the number of flights delaved beyond 30
minutes (including cancellations) was 1492,

(b) and (c). Passengers whose contact tele-
phone numbers are available with Indian
Airlines Booking Offices are suitable advised
where along delay is anticipated and is
known before the passengers leave for the
airport. Great care is taken to  avoid delays.
Somctimes, however, unforescen factors occur
over which the Indian Airlines bave no direct
control.

Marxists Undergoing Trainings in
Chandigarh

6493. SHRI BABU RAO PATEL :
SHRI OM PRAKASH TYAGI :
SHRI GADILINGANA GOWD :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether itis a fact that the Chief
Minister of Tamil Nadu stated in the State
Assembly on the 23rd January, 1970 that
several hundred marxist workers from Tamil
Nadu were being given claborate training in
guerilla warfare and in the use of arms,
bombas and explosives in and around Chandi-
garh ;

(b) whether it is & fact that these margist
workers from Tamil Nadu were being trained
by retired Sikh army officers within the know-
ledge of the former Chief Minister of Punjab
Shri Gurnam Singh ; and
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(c) ifso, the steps taken by the Central
Government to stop these anti-national acti-
vities of the marxists and if no, steps have
been taken the reasons therefor?

THE MINISTER OF STATEIN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Accord-
ing to information received from the
Government of Tamil Naduy, the Chief
Minister had stated in the State Legislative
Assembly on  January 23, 1970 that some
volunteers of the CPI from different parts of
the country, had attended a training camp
at Chandigarh, where military type of
training had been imparted to them.

(b) and (c). Facts are being ascertained.
Forest Fires in Jammu and Kashmir

6494. SHRI BABURAO PATEL: Wil
the Minister of HOME AFFAIRS be pleased
to state :

(a) number of forest fires which recently
took place inthe Kashmir Valley and in
Doda-Kishtwar and Bhadarwah areas of
Jammu with number of human lives lost and

the value of property lost ;

(b) whether it is a fact that these fires were
the work of the Pakistani saboteurs ; and

(c) if so, the steps taken to trace and
punish the culprits and to prevent future fires
and il no steps have been taken in the matter
the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Accord-
ing to information received from [Jammu
and Kashmir Government, there were 141
forest fires in the Kashmir Valley and 238 in
Doda-Kishtwar and Bhadarwah during 1969
70. No human lives were lost, and  the value
of property lost was approximately Rs. 1.45
lakhs.

(b) No, Sir.

(¢) Does notarise. The fires were mostly
accidental in origin resulting from the un-
usually dry weather.
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Examinations Cond dby U.P.8.C.

6495. SHRIS. D. SOMASUNDARAM :
Will the Minister of HOME AFFAIRS be
pleased to refer to the reply given to Unstarred
Question No. 2806 on the 13th March, 1970
regarding recruitment of Engineers through
the U. P. 5. C and state ;

(a) whether it is a fact that no minimum
marks arc fixed for qualifying the U. P, §. C.
examination for the Central Services;

(b) whether it is also a fact that standard
gocs down when the vacancies are more and
vice versa ;

(c) if so, the purpose of conducting such
examination ; and

(d) the reasons for not filling up the vacan-
cies from talented departmental officers in
the department  after fixing certain minimum
marks for qualifying the U. P. 8. C, examina-
tion ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI VIDYA CHARAN SHUKLA): (a)
No Sir, it is not a fact.

(b) The Rules for the Combined Engineer-
ing Services Examination and the Eegineering
Services (Electronics) Examination — the two
competitive  examinations conducted by the
U.P.S.C. for recruitment of Ew—pro-
vide that candidates appearing at the concerned
examination, who obtain such minimum
qualifying marks in the written examination
as may be fixed by the Commission in their
discretion are summoned by them for an in-
terview, for a p lity test ; the mi
marks to be obtained by candidates for being
called for personality test in the case of
different oxaminations held for different
purposes necd not necessarily be the same.
The suitability of candidates for being recom-
mended for appointment on the result of cach
competitive cxamination is determined on the
basis of the totality of their performance at the
written examination and the interview for
personality test. In other words, the marks
sccured at the personality test arc added to
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the total marks d in the wri ex

tion ; candidates are then arranged in the
order of merit as disclosed by the aggregate
marks finally awarded to each candidate ;
and in that order so many candidates as are
found by the Commission in their discretion to
be qualified by the examination are recom-
mended for appointment up to the number of
un-reserved wvacancies decided to be filled on
the results of the examination. Candidates
belonging to the Scheduled Castes and the
Scheduled Tribes who though not qualified by
the standard prescribed by the Commission for
any Service, aredeclared by them to be suitable
for appointment there to with due regard to
the maintenance of efficiency of administra-
tion and are recommended for appointment
to vacancies reserved for members of the
Scheduled Castes and the Scheduled Tribes,
as the case may be, in the Service concerned.

-n,",, while consideri 1 FTr]
and candidates belnngmg m the Scheduled
Castes{Scheduled Tribes for being recom-
mended for appointment on the results of any
particular combined examination for Class I
and Class II Services, the Commission
determine, in their discretion, the minimum
suitability standards for the Services/groups of
Services concerned, in respect of the different
categories of candidates aforesaid ; and the
minimum suitability standards so fixed by the
[¢ ission arc mot | d by them, even if
the required number of candidates of the
respective categories to fill all the vacancies
reported to the Commission are not  available
at the said suitability standards.

(c) Does not arise.

(d) The Rules for the Combined Engineer-
ing Services Examination, and the  Engineering
Services (Electronics) Examination, as notified
from time to time in the Gazette of India by
the Ministry of Railways (lewhy Bnlrd),
Department of C ly,
for direct recruitment to the Senumfpnm
concerned, lay down inter alia the conditions
of eligibility, wviz., age limits, ecducational
qualifications etc., prescribed for admission to
the examination concerned. Certain catego-
‘vies of candidates serving in participating
departments who are overage by the normal
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age limits, are allowed age concession to com-
pete for vacancies in Services/posts belonging
to their respective departments. Such depart-
mental candidates admitted to the examination
are, along with other candidates, arranged in
the order of merit in the manner indicated in
part (b) above. Thus, they have to take their
chance along with the open market candidates;
and in the matter of nominations/ allotments
to the Services, which are made strictly on the
basis of the ranks/preferences of candidates,
the departmental candidates cannot be given
any further preferential treatment simply
because they are already serviog in a parti-
cular department. The Departmental officers
bave, however, avenues of promotion to higher
grades in their respective departments, in
accordance with the provisions contained in
the relevant recruitment rules governing
recruitment to the Services/grades in Services
of the concerned departments,

Indo-Soviet Alr-Pact

6496. SHRI RAMACHANDRA VEER-
APPA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to state :

(a) whetherit is a fact that an Indo-Soviet
Air Pact has been signed in April, 1970; and

(b) ifso, the details thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Yes, Sir. Air talks were held in New Delhi
between the delegations of the Government of
India and the Government of the U. 8. 8. R.,
on the conclusion of which a protocol was
signed by the heads of the two delegations on
2nd April 1970.

(b) It was agreed to increase the frequency
entitlement of Air-India and Acroflotin respect
of the services operated by them to/through
each other's territory and to extend the
operation of services to certain new countries
not served hitherto, It was also agreed that
the operations between India and U. S. 8. R.
shall be based on the principle of equal
distribution of traffic and revenues.
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Allowiang P Employ to
Register their with Employment
Exchanges for Higher Posts

6497. SHRIS. D. SOMASUNDARAM :
Will the Minister of HOME AFFAIRS be
pleased to refer to  the reply given to Unstarred
Question No. 2802 on the 13th March, 1970,
regarding the issue of ‘No objection Certificates’
to Government cmployees and state  the
reasons for not allowing the permanent and
quasi-permanent  young talented employees
to register their names with the Employment
Exchanges for higher posts in other Gowern-
ment departments, where their service will be
considered of importance in view of the fact
that the recruitment and promotion rules vary
from department to department ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : Permanent and
quasi-permanent employees are not  allowed
to register their names with Employment
Exchanges unless they  produce a ‘No objec-
tion Certificate’ from their employers and
unless they belong to any of the three categories
mentioned in the reply given in Lok Sabha on
13.3.1970 to Unstarred Question No. 2802.
This is because an cmployee who has been
confirmed or declared quasi-permanent in  the
Central Government has a moral obligation to
devote  his energies wholcheartedly to the
performance of his duties in his post and he
should not devote his attention and efforts in
search of employment elsewhere. However,
certain facilities have already been provided
regarding the forwarding of applications from
scrving employees, including permanent and
quasi-permanent for posts in other departments,
public sector undertakings and autonomous
organisations.

Unregistered Private Educational Instite-
tions in New Delhd

6498. SHRI RAMACHANDRA VEER-
APPA : Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) whether it is a fact that several unregis-
tered private educational institutions are func-
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tioning in Lajpat Nagar, Defence Colony and
Jungpura areas of New Delhi ;

(b) if so, whether the working of
institutions have ever been checked ; and

these

(e) if not, the reasons thercfor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND

YOUTH SERVICES (SHRI BHAKT
DARSHAN): (a) to (c). The requisite
information is being collected from the

authorities concerned and will be laid on the
Table of the Sabha as soon as possible.

Recommendations made by Hotel Review
and Survey Committee

6499. SHRI RAMACHANDRA VEER-
APPA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to state:

(a) the recommendations of the Hotel
Review and Survey Committee that have been
accepted by Government ; and

(b) by what time they are likely to be
implemented ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). The main recommendations
of the Hotel Review and Survey Committee
relate to the placement of 166 hotels in
categories ranging from 5 star to |  star and
the  approval of 59 restaurants. The
recommendations in respect of restaurants and
hotelsin the 1,2 and 3 star categories have
been accepted and implemented, In regard to
hotels recommended for inclusion in the 4 and
5 star categories, however, it was felt that a
stricter assesment was necessary in order to
ensure conformity with international stan-
dards. Such hotels are therefore being re-
inspected by the Hotel Review Committee,
which is expected to complete its work by the
31st May 1970.

The other salient recommendations of the
"HRSC are for the setting up of a permanent
inspection machinery anod a consultancy
scrvice to advise hotecls on planning and
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operation, and for an increase in the funds
available under the Hotel Development Loans
Scheme from Rs.5 crores to Rs.10 crores.
Action is being taken to implement thesc
recommendations subject to the availability of
funds,

Scheme to Beautify Taj Area

6500. SHRI R. K. BIRLA: Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

{a) whether Gover have formulated
any scheme for beautifying the Taj area ;

(b) if so, the details thereof ;

(c) the total amount earmarked for this
purpose and for what period ; and

(d) the time by which the work will start?
THE MINISTER OF TOURISM AND

CIVIL AVIATION (DR. KARAN SINGH):
(a) Yes, Sir.

(b) The proposed schemes relate to :—

(i) widening and repair of approach
roads to the Taj ;

(ii) beautifying the traffic islands and

the parking area near the Taj en-
trance ; and

(iii) provision of toilet facilities.

{c) An allocation of Rs. 20 lakhs has been
made in the Fourth Plan for the provision of
tourist facilities at Agra, including the Taj.

(d) Some of the work has already been
taken in hand and the rest will be started
shortly.

Track Accid on Mechranli—Ehan-
pur Road in Delhi
6501. SHRI N. R. DEOGHARE : Will

the Minister of SHIPPING AND TRANS-
PORT be pleased to state:
(a) whether it is a fact that a specding
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truck killed five persons on the spot while
guing in carts on the 20th March, 1970 on
the Mchrauli-Khanpur road in Delhi ;

(b) if so, what checks Government have
imposed on such rash driving in Delhi ; and

(c) what further action Government pro-
posc to take to save the people of Delhi from
being crushed from rashly driven trucks and
D. T. U. buses?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) Yes.

({b) The Delhi Administration have imposed
restrictions on speed limit within the city
arca and on highways. Speed checking is
carried out by the Delhi Administration
frequently during day time, The accident
under reference occurred during the early
hours of the morning, The Delhi Adminis-
tration will be asked to consider measures
urgently to check reckless driving by truck
drivers at night on some of the main roads
where heavy truck traffic takes place,

(c) The important steps taken, by the
Delhi Administration to reduce road accidents
are indicated below :—

(i) Pedestrian  cromsings have been
marked and speed restrictions im-
posed on all important roads.
Speed checking is carried out dur-
ing the day and those found exceed-
ing legal limit are prosecuted.

(ii) Cautionary sign boards have been
fixed near almost all schools located
on road side.

(iii) A mobile traffic education van func-
tions daily for six hours during peak
hours to educate road users on the
spot by pin-pointing their mistak

(iv) On the advice of the traffic police,
round-abouts are being removed,
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road cromings widened, channelisers,
footpaths and cycle tracks provided,
road markings made and bus stops,
stalls, wvendors, taxi stands, etc.
removed from congested areas, as
far as possible. A number of bus
stops of Delhi Transport Undertak-
ings have been re-sited.

(v) Movement of heavy transport vehicles
has been stopped altogether on  busy
and congested areas to avert traffic
bottlenecks while, on a few other
roads, their movements have been
suspended  during peak hours to

avoid congestion.

(vi) Congested roads have been declared
as ‘one way' and crowded roads as

‘No Parking’ Zones.
The Delhi Transport Undertakings is tak-
ing following to safe driving

and prevention of accidents :—

(1) The Undertaking runs a Traffic Traio-
ing School where intensive training in driving
is imparted to all candidates for cight weeks
as a pre-employment condition,

(2) Candidates for the post of drivers are

dically sined, The examination in-
cludes vision test by an eye specialist at the
Dr. Rajendra Prasad Centre,

(3) All drivers are imparted refresher train-
ing course periodically.

(4) A driver who maintains accident free
records is rewarded quarterly.
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Enquiry into Jeep Accidents of Zoological
Survey of India at Solan

6504. SHRI NITIRA]J SINGH
CHAUDHARY : Will the Minister of EDU-
CATION AND YOUTH SERVICES be

pleased to state ¢

(a) whether a new Jeep of the High Ald-
tude Zoology Field Station of the Zoological
Survey of India at Solan met with two
accidents since January 1969 ;

(b) whether any enquirics were made as to
the causes of the accidents ;

(c) if so, the findings of the enquiry ; and

(d) the expenditure so far incurred in get-
ting the Jeep repaired ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND

YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) Yes, Sir.

(b) Yes, Sir.
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(c) and (d). According to the department-
al enquiries the first accident was due to
the negligence of the driver. The driver
was made to bear the expenditure on repairs

The second accident occurred, when one
of the tyres of the Jeep was punctured, and
the wehicle skidded and fell into a ditch.
The preliminary estimate for repairs, as pre-
pared by the firm, is Rs. 5,600/-.

Tamil Nada Chief Minister's Demand

For Greater Autonomy to the States

6505. SHRI SAMINATHAN :
SHRI CHENGALRAYA NAIDU :
SHRI DHANDAPANI :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the Chief
Minister of Tamil Nadu has urged the Centre
to grant greater autonomy to the States ;
and

(b) if so, the reaction of the Union Govern-
ment thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir,

(b) Does not arise.

Refusal by Members of A. R. C.’'s Stundy
Team to Sign its Report om Scientific
Departments

6506. SHRI VIRENDRA KUMAR
SHAH : Will the Minister of HOME AF-
FAIRS be pleased to state :

(a) whether his attention has been drawn
to an editorial in the Hindustan Times of the
17th January,1970 under the caption *Curious
Document™;

(b) whether it is a fact that the Report
of the Administrative Reforms Commission’s
Study Team on the Scientific Departments
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bears the signature of only the Chairman of
the Study Team, Shri D.K. Kunte ;

(c) whether it is also a fact that the other
members of the said Study Team have decli-
ned to sign the report on the ground that the
original report submitted by the Study
Team should be considered as their report ;
and

(d) whether such instance do not lower the
prestige of the Administrative Reforms Com-
mission and whether effective steps would be
taken to avoid their repetition ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) Yes,
Sir.

(b) The report of the Study team on scien-
tific departments submitted to the Administra-
tive Reforms Commission in January, 1970
was signed only by its Chairman Shri D. K.
Kunte, M. P. However, the letter of transmittal
adds that another member Shri K. P. Mathrani

agreed with the report.

(c) Eight members of the study team abs-
tained from signing the report presented in
January 1970 and suggested that the one sub-
mitted in March, 1968 under the Chairman-
ship of Prof. M. 5. Thacker might be consi-
dered as representing their views.

(d) The reports of study teams etc. are
only intended to assist the Commission in arriv-
ing at its own conclusions. The Commision
has stated that, in most cases, it supplements
such reports by further studies and inquiries
on its own before finalising its views. As such,
any lacunac with regard to the procedural
requirements are not of much consequence.
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Progress of Works on National
Highways

6508. SHRI N. SHIVAPPA: Will the
Minister of SHIFPING AND TRANSPORT

be pleased to state :

(a) the progress of works costing Rs. 5 lakhs
and above on the National Highways at pre-
mlandth:planu,Snteawi:e;

(b) the details of thesanction given by the
Centre for these works ;

(c) the number of works pending sanction
at the end of the year 1969-70 ; and

(d) when they will be accorded sanction,
State-wisc ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT
(SHRI IQBAL SINGH) : (a) and (b). This
information is already available in the
Demands for Grants of the Ministry of Ship-
ping and Transport for 1970-71,
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(c) Estimates for 145 works were pending
to be sanctioned at the end of the year
1969-70.

(d) Itisnot pomb!c to estimate the permd
required for sanctioning sch

State.

Definition of “Defector’

6509. SHRI K. N. PANDEY : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) whether Government have evolved the
definition of ‘Defector’ which is acceptable to
all the political parties in India ; and

(b) if so, what is the definition evolved ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI VIDYA CHARAN SHUKLA): (a)
and (b). The Committee on Defections,
appointed in pursuance of a resolution passed
by the Lok Sabha on December B, 1967, has
agreed on the following definition of a defece
tor:

“An elected ber of a legisl who
had been allotted the reserved symbol of
any political party can be said to have
defected, if, after being clected as a member
of either House of Parliament or of the
Legislative Council or the Legislative
Assembly of a State or Union Territory, he
voluntarily rencunces allegiance to, or
association with such political party, pro-
vided his action is not in consequence of a
decision of the party concerned.”

- dum demanding Dismissal of

a Delhi Executive Councillor

6510, SHRI YASHPAL SINGH: Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether some members of the Metro-
politan Council of Delhi have submitted a
memorandum to Rashtrapati asking for the
dismissal of Shri Shubh, an Executive
Councillor of Delhi ;
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" (b) if o, what are its contents ;

(c) whether the views of the Chief Execu-
tive Councillor, Delhi have been sought;
and

(d) the action proposed to be taken in
the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (d).
Some members ofthe Metropolitan Council
of Delhi bmi a d to the
President on thhMln:h 1970, mainly alleg-
ing, malpractices in the bonded warehouse,
sale of spurious liquor and loss of revenue.
It was further alleged that in a raid at the
Bonded Warehouse at Kalkaji on 27th Feb-
ruary, 1970, large stocks of extra spirit, bottles
and capsules were recovered, and that Shri A.
C. Shubh was trying to undo the results of
the raid. They demanded dismissal of
Shri A. C. Shubh Executive Councillor. The
memorandum is being examined.

All India Study of Agricaltural Drought
by Poona Metsorological Office

6512. SHRI DEORAO PATIL: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether an all India Study of periodi-
city of agricultural droughts and the probabi-
lity of occurrence in various districts has
been undertaken bythe Poona Meteorolo-
gical Office ;

(b) ifso, when the study will be com-
pleted ; and

(c) theaid given by the Central Govern-
ment for this study ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) to (c). The India Metcorological Depart-
ment has been conducting agroclimatic
studies of droughts since June, 1967. These
studies will have to continue for some time
before any conclusions can be drawn. Since
the work is being done departmentally, the
question of ‘aid” does not arisc.
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Manufacture of Concrete Slabs from
Plastic Solution

6513. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to
state :

(a) whether his attention has been drawn
to a report in the Times of India of the 5th
March, 1970 under the caption, ‘Plastic
Cement' ;

(b) whether it is a fact that experiments
by the American nuclear scientists, which
are now in final stages, have proved that
concrete slabs which are first soaked in  plastic
solution and then exposed to a simple Cobalt-
60 radiation can become four times as strong
as ordinary concrete, more than twice as
durable and completely water-proof ; and

hath

() Gov prop to
investigate these claims further and consider
utilisation of the above process in India ?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V. K.R. V.

RAO): (a) The Goverument have seen
the press report.
(b) and (c). Information on the procesms

is being collected and the possibility of its
use in India will be investigated.

Concern over the Appointment of
Advocates as Judges of Delhi High Court

6514. SHRI V. NARASIMHA RAO:
Will the Miaister of HOME AFFAIRS be

pleased to state :

(a) whether the members of the Delhi

High Court Bar A bhave exp |
concern over the policy of elevating advocates
who are not bers of the A iati to

the Bench of the Delhi High Court ; and

(b) if so, the reaction of Government in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
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VIDYA CHARAN SHUKLA): (a) Govern-
ment are not aware of the concern said to
have been expressed by the Dethi High Court
Bar Association about appointments to the
Delhi High Court.

(b) Does not arise.

Setting up of Automomous Computer
Department at Indian Institute of

6515. SHRI GADILINGANA GOWD :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether any pact has been signed on
the 26th February, 1970 between India and
U.S.5.R. for the setting up of an autonomous

Automation and Computers Department at the
Indian Institute of Science, Bangalore ; and

(b) if so, the details thereof ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.
RAO): (a) and (b). Under the Indo-
U.S.5.R. Credit Agreement of 10th December,
Igm,mﬁvumdomm!‘uru‘lining and rpe-
search in  Automation and Computer Science
is being set up at the Indian Institute of
Sdence, Bangalore. For this purpose, a ser-
vice contract was signed on 26th February,
1970 with Technoexport, Moscow for the
services of Soviet specialists for 282-296 man-
months during 1970-72 to help the Institute
in the sctting up of the advanced centre,
According to the contract, the expendi-
ture on salaries of the Soviet specialists will
be met by the Government of India partly
(42%) from our own resources in rupees and
partly (58%) from the rouble credit. The
expenditure on their international travel and
insurance will also be met out of the
rouble credit. In addition, the Government of
India has to provide suitably furnished
living and office accommodation and local
transport for the specialists.
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srefry favafawrerg # wrca fediey st passengens a penal offence and impose  strin-
ts o gent punishment on such drivers ?
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a?

Tg-wTd WAt W TRl (W faen-
oTw N ) (%) 31T (&), U9 gL
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Harassment of Travelling Public by
Scooter|Taxi drivers

6519. SHRI RAM AVTAR SHARMA :
SHRI D. N. PATODIA :

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Government's attention has
been drawn to  the exploitation and harass-
ment caused to the travelling public in Delhi
by the Scooter and Taxi drivers, who refuse
to carry p g to the d which
they do not like and also do not charge
according to the metres installed ;

(b} whether Government are also aware
that very seldom any action is taken by the
Policemen against these drivers ; and

(c) ifso, the steps Government are taking
to make overcharging and refusal to carry

IQBAL SINGH) : (a) Yes.

(b) It has been ascertained that action is
taken by Police against the defaulting
drivers on receipt of public plai

(c) The provision already exists in the
Motor Vehicles Act, 1939 and in the Delhi
Motor Vehicles Rules, 1940 made thereunder
to punish the defaulting drivers for refusal to
carry passengers and for  owercharging.
There is no proposal to declare such offences
as penal offences.

Construction of New Delhi-Ghaziabad
road

6520. SHRI HEM RAJ : Will the Minis-
ter of SHIFPING AND TRANSPORT be
pleased to state :

(a) whether it is a fact that the construc-
tion of a new road starting from L. T. O.
(Mathura road), New Delhi leading to
Ghaziabad (U. P.), crossing over the Jamuna
river was undertaken some time back ;

(b) ifso, the date of starting the construc-
tion work and the target date of its comple-
tion ;

{c) whether the construction work has not
been completed by the target schedule and,
if so, the reasons therefor ;

(d) whether the U. P. Government have
since completed the construction of the road
upto their border territory ; and

(e) if so, the reasons for dﬂh+ on the
part of Delhi Administration ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) to (e). No direct road
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connecting 1. T. O. (Mathura road) to
Ghaziabad has been pll.nncd. A road con-
necting 1. T. O. (Mathura road) with margi-
nal bund from which already there exists a
road connecting with NH 24, which leads to
Ghaziabad has been completed since the
middle of 1969. The stretch between margi-
nal bund and Patpargunj, a distance of about
4 mile which was scheduled to be completed
by 1-8-1969 could not be completed on
account of difficulties in acquiring land asa
result of orders issued by Delhi High Court.

fagix # fafaen fasafaaa € e
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Opinion of Attorney General regard-
ing Abolition of Privy Purses

6525: SHRI SITARAM KESRI : Wil
the Minister of HOME AFFAIRS be pleased
to state :

(a) whetheritis a fact that the opinion
of the Attorney G:neral was sought in regard
to the abolition of privy purses ;

(b) whether his opinion has since been
received by Government ; and

(e) if so, the details thereof ?

THE MINISTER OF HOME AFFAIRS
(SHRI Y, B. CHAVAN): (a) to (c). Govern-
ment have consulted the Attorney General
in regard to the abolition of privy purses of
Rulers of former Indian states and are advi-
sed that there is no legal bar to such  abolition.
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Issme of fake diplomas and degrees by
certain institations in Delhi

6526. SHRI D. N. PATODIA :
SHRI RAGHUVIR SINGH
SHASTRI :
SHRI N. R. DEOGHARE :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that many institu-
tions are functioning in the capital which are
issuing fake Diplomas and Degrees which are
not recognised by Government ; and

(b) whether functioning of such institu-
tions is permissible under the law and, if not,

what steps have been taken by Government
to stop them ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) and (b). The necessary
information is being collected and will be
laid on the Table of the Sabha as carly as
possible.

wer q¥w # a=k anfa & &f qv
warafaai
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Formation of § sign G nment

in Manipur

6528. SHRI HEM BARUA : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether itis a fact that a so called
sovereign Government of Manipur has been
formed recently on the pattern of the Naga
Federal Government ; and

(b) if so, who are the persons behind it
and what are its objectives ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) and (b).
A small group, with the professed aim of
overthrowing the established Government in
Manipur and calling itself ‘the Revolutionary
Government of Manipur® as well as by other
different names, has come to notice.

Decision to allow Indians travelling
by Air India to carry 100 Dollars
with them

6529. SHRI HIMATSINGKA: Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether itis a fact that the foreign
airlines operating through India except the
BOAC and QANTAS are feeling very much
aggrieved on the Government's recent  decision
to permit Indians travelling by the Air India
to carry § 100 (instead of § 8 now) and
consider it discriminatory in favour of the Air
India;

(b) whether Government's attention has
also been d to the q proposed
retaliatory steps to be taken by them to overfly
India ;

(c) whether it is a fact that if the proposal
is carried out, the Air India will not be
allowed the reciprocal facility of using the
airports in the countries to  which these airlines
belong ; and

(d) if so, Government's reaction thereto ?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Some foreign airlines have written to
Government expressing their unhappiness at
the decision to permit Indians travelling by
Air-India who have not been abroad in the
previous three years, a foreign exchange release
equivalent to § 100.

(b) No such indication has been given by
any foreign airline so far.
(c) and (d). Do not arise.
Plea to improve quality of Food items
served on Indian Airlines flights

6530. SHRI HIMATSINGKA: Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether the food items served on the
Indian Airlines services are below standard;

(b) whether the items are prepared depart-
mentally or purchased from hoteliers and if
the latter is correct, whether tenders are
invited before giving out contracts for the
supply of these food stuffs ;

(c) the ge price of breakfast or snacks
and of vegetarian and non-vegetarian dicts on
the airlines’ flights ; and

(d) what specific steps, il any, are being
taken to improve the quality of food supplied
on flights ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) No, Sir.

(b) For all services departing from Delhi
and Madras, the food served on  the fights is
prepared  dep lly. The bulk of the
meals/snacks on services from Bombay and
Calcutta are also prepared departmentally.
From Ist April 1970, breakfast on flights from
Bombay is being uplifted from the Air India
flight kitchen at Santa Cruz. A limited
oumber of meals is obtained from the airport
rest at  Cal Requir s at
intermediate stations, when needed, are  usually
obtained from the airport restaurants. Where
the airport arrangements are not satisfactory,
food is obtained from good hotels/restaurants
at those stations.
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For meals uplifted from airport restaurants,
the rates fixed by the Civil Aviation Depart-
ment are applicable. Meals obtained from
parties other than airport restaurants are on a
tender basis.

(¢} The average rates of meals both
vegetarjian and  non-vegetarian prepared at
Indian Airlines kitchens are :—

Breakfast —_ Rs. 4.61
Snacks —_ Rs. 2.28
Lunch —_ Rs. 4.97
Dinner —_ Rs. 5.00

The average cost of meals uplifted from
other partics at Bombay and Calcutta are :—

1. Bombay
Breakfast —_— Rs. 3.50
2. Calcutia
Breakfast — Rs. 5.75
Lunch -_— Rs. 7.00
Dinner — Rs. 7.00

(d) Indian Airlines uplift food items from
caterers of repute wherever possible. They will
obtain meals from Air-India’s flight kitchen at
Delhi when it is ready. The Corporation is
giving training to their Catering Officers and
cooks in the Catering Colleges at Bombay, New
Delhi, Caleutta and Madras. Constant waltch
is kept on the quality of flight-meals.

Calectl Grad

for Teach

653]. SHRI HIMATSINGKA: Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether the Working Group, headed
by Professor S. Chakravarty, has submitted a
report relating to the revised Selection Grade
rules for teachers and if 50, the details of the
recommendations ;

(b) whether the hers have exp
concern in relation to these recommendations ;
and .

(c) Government’s decision in the light of
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the said recommendations and teachers' re-
action thereto ?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V.K.R.V.
RAQ): (a) The University of Delhi had
appointed a Working Group under the
Chairmanship of Professor S. Chakravarty to
investigate, analyse, and make recormmenda-
tions on the following matters :

(i) the method of selection of teachers in
the colleges of the Univensity (including
teachers placed on the Selection Grade) and
problems arising therefrom (including the
implications of giving recognition to senior
college teachers as Readers) ;

(ii) the imues arising from the decision
taken to abolish the category of Assistant
Lecturers and the steps to be taken to imple-
ment this decision ;

(iii) the terms of appointment of teachers in
the colleges, including the condition and
length of their period of probation, the method
adopted and the criteria for confirmation, and
issues relating to the security of tenure of the
teachers so confirmed ;

(iv) the machinery for investigating and
feporting on charges of indiscipline on the part
of teachers and charges of misuse of power on
the part of those in authority in the college,
as ‘well as the adequacy of the methods avail-
able for appeal and settlement ; and

(v) the practices followed, and the
procedures to be adopted in regard to extension
of service of college teachers beyond the age of
retirement.

The Working Group has since submitted
reports on (i) and (ii). While the University
bas taken decisions on the recommendations
made by the Group on item (ii), the report
on item (i) is still under its consideration.

(b) The Government has not received any
representation on the subject.

(c) The matter concerns the Undversity of
Delhi.
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Grievances of Employees of Delhi
Administration

6532. SHRI S. M. BANERJEE :

SHRI HEM RAJ:

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the grievances
of the Government cmployees are increasing
and that certain employees of Delhi Adminis-
tration have sought legal redressal from the
wvarious courts of law of their grievances ;

(b) if so, the nature of grievances and the
number of such cases filed in the various
courts of law during the last three years along
with the number of such cases decided in
favour of the employees as also the Union of
India, scparately ;

(c) the number of cases pending in the

various courts of law in the Union Territory
of Delhi;

(d) the number of cases in which notices
under section 80 of the C. P. C. have been
served by the Government employees on the
Union of India; and

(¢) the steps taken by Government against
those officers of the Delhi Administration
responsible for such acts leading to  mounting
of grievances and their eventual sceking legal
redreasal ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) wo (e).
The information is being collected and  will
be laid on the Table of the House.

American Expert Invited for Designing
Airports in India

6533. SHRIS. M. BANERJEE
DR. RANEN SEN:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether itisa fact thatan American
expert on Airport Design has come to India
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asa State Guest at the invitatdon of the
Government of India ;

(b) whether it isalso a fact that this expert
has not yet designed any airport in his own
country ; and

(c) ifso, the reasons for
expert ?

inviting this

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR.KARAN SINGH):
(a) to (c). Dr, Buckminster Fuller, the
world famous comprehensivist and designer,
visited India in November, 1969 to deliver
the Jawaharlal Nehru Memorial Lecture.
Advantage was taken of his presence here to
explore the possibility of fating him as
an architectural adviser for the construction
of new terminal complexes at our interma-
tional airports. Subsequently his asociate,
Mr. Shoji Sadao, was invited for preliminary
discussions. While Dr. Fuller has not design-
ed an airport he is a renowned  authority on
architectural matters.

Strengthening of Taxi Tracks at
International Airports

6534, SHRI 5. M. BANERJEE :

SHRI INDRAJIT GUPTA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether itisa fact that works worth
several crores of rupees are being sanctioned
to strengthen the taxi tracks at our Interna-
tional airports to make them fit for Jumbo
Jet operations ;

(b) whether itis also a fact that the taxi
tracks at the Palam Airport are laid deeper
than the Kennedy Airport in New York ; and

(c) ifso, the reasons for further streng-
thening the taxi tracks at the Palam Airport ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) In view of the rapid advances in aviation
technology and the advent of faster and
bigger aircraft, it has become necessary that
our international airports should be further
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Fourth Plan period, a sum of Rs. 15.49 crores
has been allocated for the development  (inclu-
ding strengthening) of runways, taxiways and
aprons at the international airports.

(b) Detailed specifications of the Kennedy
airport are not available.

() With the coming of bigger and faster
aircraft, it has become necessary to improve
our international airports, including runways,
aprons and taxiways to ensure a smooth flow
of traffic on a regular and sustained basis.

Discovery of Terracotta and other
Finds in Goa
6535. DR. SUSHILA NAYAR :
SHRI 5. M. KRISHNA :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether Government's attention has
been drawn to the press report in the Hindus-
tan Times dated the 23rd March, 1970
wherein it has been stated that Teracotta
dating back to carlier than the third Century
and a Shiva Linga,a copper coin and a
Simha Mukha (face of a lion) of stone have
been discovered at Mapuca ncar Papaji io
Goa;

{b) the significance of the find there ; and
() the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHAN-
ARA JAIPAL SINGH): (a) Yes, Sir.

(b) and (c). A detailed report has been
called for from the Director, Historical Archi-
ves, Government of Goa, Panjim and the
Superintending Archaeologist, South Wes-
tern Circle, Aurangabad. The required
information will be laid on the Table of the
Mhduemm.
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YOUTH SERVICES be pleased to state ;

(a) whether itis a fact that Government
have opened new avenues by establishing the
Indian Council of Social Science Research
for the development of libraries ;

(b) whether it is also a fact that the per-
1 of the commi on Dk tati
Services shows that out of ten only three
members are from the library profession and
cven the name of Dr. Ranganathan, an expert
on Library Science, does not figure on any
Committee ; and

(c) if so, the nature of composition of the
said Committee, the basis of selection of
members and the names of members of the
Committee ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR.V.K.R. V.
RAO): (a) No, Sir, The development
of libraries isnot a function or a responsibi-
lity of the Indian Council of Social Science
Research.

(b) and (c). The composition of the Com-
mittee of the Indian Council of Social Science
Rescarch on  Documeatation Services is given
below :

1. Dr. D. R. Gadgil—Chairman

2. Prof. P. N. Dhar

3. Prof. N. R. Deshpande

4. Dr. M. 5. Gore
5. Dr. L. P. Vidyadhar
6. Shri A. Chandrasekhar
7. ShrjB. . Kesavan
8. Shri B. V. R. Rao
9. Shri Girija Kumar
10. Shri J. P. Naik—Member-Secretary

Seven of these members are social scientists
who are members of the Council. Three

Composition of Committee on Dk
tation Services

6536. SHRI G. Y. KRISHNAN: Wil

the Minister of EDUCATION AND

library scientists have been appointed on the
Committee to advise it regarding the develop-
ment of documentation services in the field
of social scicnces.
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The selection of members is in the di
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tion of the Indian Council of Social Science
Research.

Dearth of Publicity and Information
Re. Attractive and Historical Places
of Tourist Interest in India

6537. SHRI G. Y. KRISHNAN : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that India suffered
from dearth of publicity and information about
the attractive and historical places of tourist
interest in the country ;

(b) whether Government have formulated
any scheme in this regard ; and

{c) if so, the details thereof ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) No, Sir. Our publicity has produced good
as is evid d by the i ing figure
of foreign tourists coming to India.

(b) Does not arise.

(c) Publicity and promotion campaigns
are a continuous process and are under cons-
tant review to ensure the best results.

Jawaharlal Nehru University

6538. SHRI G. Y. KRISHNAN: Wil
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) the number of colleges affiliated to the
Jawaharlal Nehru University, New Delhi ;

(b) whether Government have given option
regarding Hindi Medium in such colleges;
and

(€) if 50, the details thereof?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K. R. V.
RAQO) : (a) No college has been affiliated
to the Jawaharlal Nehru University.

(b) and (c). Do not arise.

d to Malinad Education
Society by U. G. C.

6539. SHRIG. Y. KRISHNAN: Will
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether it is a fact that some educa-
tional institutions have applied for grants
from the University Grants Commission for
additional course ;

(b) if so, the amount granted in their
favour ; and

(¢) the amount granted in favour of the
Malinad Education Society Hassan (Mysore
State)?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R. V.
RAQ): (a) and (b). Information is being
collected and will be laid on the Table of the
Sabha in due course.

(c) The Commission does not give grants to
educational societies.

Abolition of Octrol Duty

4540. SHRI V. NARASIMHA RAO:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether it isa fact that the State
Ministers of Transport have expressed their
inability to abolish oectroi unless an alterrdfa-
tive source of revenue was created ; and

(b) ifso, the reaction of Government in
regard thereto ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) and (b). Many of
the Transport Ministers from the State where
octroi is at present levied have expressed their
difficulties in regard to abolition of octroi
unless an alternative source of revenue was
created. However, the Government of
Rajasthan have introduced a Bill known as
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the Rajasthan Sales Tax (Amendment and
Abolition of Octroi) Bill, 1969 in the State
Legislature providing for abolition of octroi
and compensating the local bodies concerned
out of the r to be collected from a
general turn-over tax. A copy of this Bill has
been circulated to all other State Govern-
ments concerned with a request that they
should examine the Bill with a view to taking
similar action for abolition of octroi. Their
reactions are awaited.

A )

of Historical Record

SHRI DEVINDER SINGH
GARCHA:

SHRI MANIBHAI J. PATEL :

SHRI VALMIKI CHOUDHARY:

6541.

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether Government are aware that
some private owners of the historical records
had sold a number of records which had
found their way to Libraries abroad ;

(b) whether Government propose  to
acquire records now with individuals, trusts
and businessmen to be kept in the National
and State Archives; and

(c) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHAN-
ARA JAIPAL SINGH): (a) The Central
Government bave no direct or definite infor-
mation about it.

(b) Yes, Sir, wherever possible,

(c) The Mational Archives of India has
for the last two decades been collecting and
conserving Private Papers of eminent men,
who have played significant role in the
Modern Indian History, mostly through gifts
and some by purchase,

Some funds have been provided in the
Budget of National Archives for purchase of
private papers/microfilms from within the
country. Efforts are also made for acquiring
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microfilms of documents of interest to India
from abroad. National Archives of India also
receives gifts of private papers or their micro-
films from within the country and sometimes
from abroad for permanent preservation.

Allocation of Building Grants to
Caultural Organisations

6542. SHRI CHENGALRAYA NAIDU:
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether it is a fact that Government
have decided to continue the scheme of giving
building grants to the voluntary cultural
organisations ;

(b) if so, whether the grants given to these
organisations will be reduced or increased
after this;

(c) bow many cultural organisations are
there to which Government have been given
grants ; and

(d) whether there is any check on them
and, if so, how Government ensure about the
proper utilization of these grants by the
cultural organisations?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHAN-
ARA JAIPAL SINGH) : (a) Yes, Sir.

(b) Under the old scheme, the maximum
grant admissible was Rs. 1 lakh for construc-
tion purposes only per organisation. Under
the revised scheme, the maximum grant
has been increased to Rs. 1.50 lakh per organi-
sations for comstruction and  suitable
items of equipment (including furni-
ture for the auditorium) in deserving cases.
‘The quantum of ice for if t is
not to exceed Rs. 50,000 and shall also
be of non-recurring nature.

(c) 20 Cultural organisations were given
grants during the financial year 1969-70,

(d) A Bond is executed by the organi-
sation receiving the grant in favour of the
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Government. The grant is given in three
instalments and the institutions are required
to submit an audited statement of accounts
and Utilisation Certificate duly signed by a
Chartered  Ac t; a Completion Certi-

ficate signed by the State P.W.D,, is also
necessary.

Ban on Naxalites

6543. SHRI CHENGALRAYA NAIDU:

SHRI JAI SINGH :

SHRI YAJNA DATT SHARMA :

SHRI HARDAYAL DEVGUN :

SHRI RAGHUVIR SINGH :
SHASTRI :

Will the Minister of HOME AFFAIRS
be pleased to state :

(a) whether it is a fact that the Chicf
Minister of Tamil Nadu has urged the Centre
to ban Naxalites ;

(b) if so, whether other Chief Ministers have
also requested the Centre for this ban;

(c) whether the activities of the Naxalites
have increased to such an extent that it has
become impossible for the States to check
their activities ;

(d) whether these Naxali
helped by foreign countries ; and

(e) whether in view of this demand by the
State Governments, the Government of India
are considering to ban these Naxalites and
also toform a Central force to  crush their
activities in the country ?

are being

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). No such communication has been
received from any Chief Minister.

(c) It cannot be said that the activities of
the extremists have been on the  increase.

(d) There is no such information available
with the State Governments/Union territory
administrations of Gujarat, Haryana, Naga-
land, Punjab, Rajasthan, Andaman &
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Nicobar lslands, Chandigarh, Dadar and
Nagar Haveli, Goa, Daman and Diu, Hima-
chal Pradesh, Laccadive, Minicoy and Amin-
divi Islands, Manipur, Nefa and Pondicherry.
Information from the remaining State/Union
territories is awaited.

(¢) Home Minister had discussed with
opposition leaders in Parliament some legis-
lative proposals to deal with the activities of
extremists. Since the response was not encou-
raging the proposals were not pursued. A
close watch on the activities of the extremists
in the country is being maintained.

uﬁwm,mnmqm
& § glaardt aar MemaTer
! Tt

6544. it st Wy :
st 7w fog g
St I T A
st TAAT e
st gEATE wEA

T ge WA g qdIF 1 OHAT
war fiF -

(%) # 3g y< ¢ f5 ofesm e,
THEI AT wEET A W A
gfaar< aar e areT quAT gar g ;

(=) afz gt, av | swady, 1967 ¥
IFT A qF LT 9G¥
glaare agr Meares g1 m@r ;

(Mwmag st a9 ¢ & ey
gfgsar gfagrd aur  wemarsz g%
fa3st faamm @ ;

(w) fagsr gfaard agqr Mamarsz
1 W F AP A I ST A F
fad awre &1 At a1 s 5@
®T§; AT
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(¥) @ sma= § ga feox =fe
frware fsd m § A fraw safwdl &
fawg e § wae e fH @ g ?

wg-wd warerg § e WAy (s -
o™ ) : (F) § (¥). sfmy dme,
USERA aqr wFg q FEI G F
sfea a1 oFfag & ar @Wre aqn
uded g IT §39 & GWT 929 9 @&
& g |

wey a1 FTERT § arfewwl aan et
gt w1 frewar
6545. «ft wma fas
it awaw fag gaag ¢
st afgw=
st SRS AN

w1 qg-ewd WA ag TR A FO
war fF

(%) w7 ag a9 g f5 gro § oo @@
FIGT G ¥ us ST aqr g qife-
W gy g F g IEE W T
T

(@) afz g, @t sEsT AT AT R ?

RS WA W vew Wt (s
e qrew) () o (@) g A
o aar wEh ¥ D afa ofsam
& QEE g & a=g H q91 0% sufe
S ofes @7 & s § fiewme
fogr war | g9 WA ¥ oiw & &7 Gy
2 3 9uF &R gFE w0 Aw-fag #§
@ g

it Tegt & G ae o .
SrTaear
6546. WY THATEATY WTEAT :
st e fag wedt :
w7 wgeTd WA A q@IA ET A
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sar fs .

(%) "rag a=w g f& 2w &1 fafu=
o1 # v frgwmafast &1 g fem
ar @ & o1 fafew =i & ard o @

(@) srag @ av @ fA ¥ faawr-
afaat ot weal & oF gww 47 §;

(1) afe g, &t 77 gw1T 71 farx
ot usAt ¥ fag www S« fagwrasr
TH &1 § @ifs FWAE AF FATORT
I § $ gEHIAGATE  A9T ST T
% ; aR

(w) afz g, @ w= = afe 7,
wWERT T ?

q3-o7d WArea § e At (s fren-
wor ge) : (F) ¥ (%), "I
qora: Tsat & emfawre 1 fawg § @1
I% s % fag faamafaat awafaa
ST FTHTA TN TG AT 9T (A0
;o & awfa, usw g @
gag & 1€ Y 5 ¥ aifewr wrdig e
frmasft sfafe g gsfag sy
FT frawrast & AR 9T avAr
A S@ frnafaat & gragw ar
garea 9% fa=re #% 1 aggaTe &€ usat
F oy frawmaet &1 =@ ¥ w@w
aoAT framrafeat grdfag s34 & ok
£ 7 UTT T F 77 fqar w¢
@ &1 sl ot framafaai & gador
& Tt ¥ uwga feafa agam ae=r oF
faawr g & 92 9T @1 ATATE |
[wenem & var faar man . Wed dear
LT—3224/70]
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. ww TR gt (fage) &
FaTna % fasg s
6547, sY THTEATT WA G FAT
fam awrgas JxAAT I T@E ]

Fqr war e :

(%) #ar 9 @9 & f& gqear fodr
¥ g gra § feag 39 o= &
faaifagi & gw faasi qar deast &
FEIT EHA GAST F ATYH B TH AT
W1 g food ow oa F§ ygHG F
faeg g9 ar QT F@ 17 §;

(=) afe g, @t 7% AT AR ;

(1) #=m gumEE ¥ fagg TR
T FTAGE B FET A ST FOEY;

(w) afs gi, oY T@ aX & GXFR A
v wfafsar 8, A afs =, av
gee &1 fqart @ wma & Sy
FOTFTE ; A

(%) afz &, @1 w2 9% &< afz 7,
ot gaw war wreor § 7

fmt aar gas ¥a wAem & e
@t (st W @) : () o g
AT gEAr F FAg  fagem ¥
fafgesr & famg 37 & &1 oF
AT 7 FEG A G F AGE
FATCT ZATR |

(=) & (). wifs fasrag gaamw
§, Oy gaet § T Ay ¥ ggar

#ré wriart A &Y 7€ § @A A
fody i T wEAT E 1

WA & AR aREA ¥ e
muﬁusﬁum&ﬂ_mﬁmﬁ

6548. st wxa fag dtgwm: =av

APRIL 17, 1970

Written Annvers 108

fam aw gus ¥ar A ag qA A
FU &G e :

() #a1 WK &HIT T@ I
A wifaafan & gwfes faeg
(TF) ¥w & waTar q=1TT F graw
¥ g &r v @ () fed frmar
gt fFar o g AT A Aroar g oAx
X (@) e S @ gwa Afaw §
qa fewrE ar o @ & AR

(=) afz gi, @t war = 36 fvE
I AT FW T IW AH0AT FA ;Y
agafa 2w ?

e aan gaw A wATewm § g9-AA
(st sgEwTa oo fay) c (F)
AT GTHTL & 98 WG whasrray
& g feerE Agt &1 ¥ fewid W &
g afaEme, TS afaeEE,
oot & gfaw fawm, ammaat sz
# wreel # faat o g

AT & u AfgdEmn gro 9|
FEET F AT FAF A 6T 9T @
g faad safts wrlg cfage &
qEEE TE] W I qF, faad e
& @i guw § fafre qfaer
framt axy fafgss  wradial & faslt
Frr-97 At afenfaa § )

(&) wr@ & vy afwdmme &
st ax & 97 wid F uew
afwerarme  Yomfes sgeam fawt
aru frafaa g1

wE & Ul afwaEme f o
fewrat &t wwifas 53 ¥ feaga w8
A A FTER T gH A H I
sfeal & feer ¥ 55 R oET #Y
ford edar gum & v af @
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a1 77 fear may 91 1 @A & e
9 T A g & O Ay agiei
¥ ofgg w1 &2 [ dmiz frar &1

A QUL § ITAEY AT EATCHT
W g AT &I

6549. st wra Fag wfgw : Fv
foen aar gas Fm A ag T A
7 530 fr :

(%) = wrdg quae faamr &
AT GULIAT § IUAsT AT EATCHI
FT FEG gE AU A ;

(@) ¥ w@ axg g F wSAT A F
FE F AT A A G # g
wt ot afas et mar 2 ; ax

() w1 AT A FAT R OHA
TEgAT #1 g7 T F@ ¥ Ay wEAEY
& § ar afe ad, ot e Sangy s7
a% f&d o %t geqraAT § 7

ferer amt gaw ¥ s § gg-s
(simat sgmaT wouw feg) © (F)
s #§ W g wama ¥ fae
frar T & fF ge ¥ dwgredt &
gfaat mea &3 aq1 IAAY agraar &
Wi & gugedl ¥ AR qUaegEl
T aEg-gET dATT 0 9@ g qe
= 5 @gfa mAa s f T g feg
gl aF aEg-gAr g FHEA ¥ o
agi g

(@) W oaeqr § ag *gar @A
gt § & arT Awd & gt & qfa
A & fafew gugeg § afwmfag & ar
EEAl

() @€ FhET § 90w TR

Written Answers 110

o g X @Ay frder
farar s

A NIMH A ST Q@I W@
ey # fawma

6550. st wra fag whgw : w0
odzn aw wifaw IyTaw S ag Far
FI Far F41 7 :

(¥) #ea s2w # wig &7 g% gdeA
2 % o7 Hfaww s & @t F
IR g @18 T gieET &1 S
;T A

(@) #r @l oF gar qz@
SaET F F F15 TEAT Nt fawa-
fag?

(e wi fog) : (%) wig ¥ o wizs
qmar 1 o fonw # feegre e
FT OF @4 F= & w9 ¥ o Few
F 1 1€ Femr ad &)

(=) <, 7

o 3w ¥ dlertvee @& qv -wior b
& ©q ¥ aqEA o yeny

6551. &Y o wo difwa : 7a1 9z
aqr qdfw SywA WA qg a@m
war Far fF:

(%) = g &1 faw qew w2
FqF famz fad § aAfww@T amw
qifa® s sgi wfq a8 =&l A9 ara
Tt § ¥ Yfagfes wga w1 WA go
I 0 qdeA FE ATA MY AR

(@) afr 781, @ wWH AT IO ?



111 Writlen Annoers

I awr safre JeEad Wat (e
v fag) : () ol (=). @ifwm =i
& s wWifs mgfasaai &1 0w F3
wq-frafor smases &t mar g, G A
YT W FET & faarodE a8 g )

Filling up of Posts of Joint Assistant
Directors in the Intelligence Burean

6552. SHRI SHARDA NAND: Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) ‘whether itisafact that many posts
of Joint Assistant Directors are vacant in the
Intelligence Bureau and could not be filled
up against the sanction of Ministry of Home
Affairs, due to shortage of the higher rank
officers ;

(b) whether Government propose to fill up
the posts so vacant ;

(c) whether G t propose to give
pﬁmqmthueumeenﬁnprmdunmtbe
above posts who have served actively on the
border and hill areas and have been given
several awards ; and

(d) if so, whether Government will fill
up the said posts during the financial year
191&7[MﬁmtlthemthﬂEﬁR?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) 17
posts are lying vacant. There is shortage of
experienced officers in the higher ranks.

(b} Yes, Sir.

{c) and (d). Appointment to these posts
will be made in accordance with the pro-
vitions of the recruitment rules for the posts.
Itis proposed to fill up these vacancies dur-
ing the financial year 1970-71.

University at Jullund
6553, SHRI JAT SINGH :
SHRI SHRI CHAND GOYAL:

Will the Minister of EDUCATION AND
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YOUTH SERVICES be pleased to state :

(a) whether there is a demand for the
creation of a Dayanand University at Jullun-
dur;

(b) whether the medium of instruction
suggested for the proposed University is
Hindi or Sanskrit ; and

(c) the reaction of Government to the
demand ?

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V.K.R.V.

RAO): (a)to (c). No demand for a Daya-
nand University at Jullundur has been
received by the Government. However, a

proposal for the establishment of a University
each at Amritsar and Jullundur had been
made by the Governor of Punjab in Secptem-
ber, 1968. He also suggested that post-
graduate centres could be started immediately
at each of these two places which during
the subsequent Plan-period could be con-
verted into universities.

These proposals were considered by the
University Grants Commission Commijttee
on the establishment of mew universities and
post-graduate centres at its meeting held in
March, 1969. The Committee desired to
have some additonal information in this
regard. The State Government was requested
in May, 1969, to send the requisite informa-
tion. In the meantime, the proposal for the
establishment of a University at Amritsar was
considered and agreed to. The information
asked for from the State Government with
regard to the proposal for the establishment
of a University/post-graduate centre at
Jullundur has not been received.

Earlier, in 1963 and again in 1968 the
International Council of Arya Samaj Educa-
tional Institutions sent a proposal for the
establishment of Dayanand University at
Ajmer. The U.G.C. after considering the
matter, expressed the view that  the best way
to commemorate great men and their ideals
would be to set up specialist institutions in
the field of their work and interest and that
these institutions when considered appropriate
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could be granted the status ofa university
under the U.G.C. Act in course of time.
These views were communicated to the
Coaversion of Punjab University into a
Residential University

6554. SHRI JAISINGH:
SHRI SHRI CHAND GOYAL :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether Government are contemplat-
ing to convert the Punjab University intoa
Residential University ; and

(b) ifso, who will arrange the necessary
finances ?

THE MINISTER OF EDUCATION
AND YOUTHSERVICES (DR. V.K.R. V.
RAO): (a) No, Sir.

(b) Does not arise.

faanilg 0wt & dwfeow wer @
wq § fg=lt w1 w

6555, =it g% arvraw fay :
it Tm wrey faams :

w1 M-S WA 4g q@m wOF
w0 5

(%) sar Iwwr W= 22 wAEd,
1969 ¥ &fw fgrgeam & wwifma g4
gurare &t e fearar qar g fF 7w
gErT sl w7 q3tafa aur 9990
A & & o arafag o
aret fawmara qdest # Jwfers wmar
% & ¥ fgdv &1 99 &3 & qgHfa
D Fgmr g faa st @ g ;

(@) afz g, & 7ar fafwa sregi
97 F1aTaal ¥ 19 9 AfqT AR
oFY wL AT A FH
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() afs g, @ 9% TWEE WA
frarfam fear ndem & afz adl, at

TH 4T SO § 7

TEwd Wwem § o WAt (s
fawrecw ) - (%) 1< (@), o &,
sar |

() fer-met @i F fega Frafemi
4w w3 aw sAwifal & g9 ot
F far fmfm odeet ® fed &
isfers wm §1 aqufa F|Argfe §
gea 5 F far ¥ gy «faw fofg
f& T & wRa IR F wrea])
fawri & aqow P g fF ¥ @
qraAr & afadl # @i T A s
93 #R whenat §1 sRr A AAEE
w1 4 fomw fag fgT & s &t ag-
afa g1 o awat &1 9% Tg Hfaw
favi fwar anderm o

frt afewfedt aar fit  qadeest
® oqif o fawmim  Feigad Wt
q=ia

6556. =t ¥w Arevaw fag :
st T wrey et :

1 qgwra w41 fg aifewifat qar
el oddqmal F ¥°1 X fgfem s &
fad s § F At ¥ 13 w14,
1970 & sarcifea s&9 Hear 2902 &
IUT & %9 § g qaT ® S O
fF :

() fawnita Iedizard &1 Faes
& aga 9191 ¢ fg=t afawfeay qar
gt qddawl ¥ 93t 9T qfrwg A e
A & FAT GGART T ATAN HGFI-
fedi & o2t 9T &= 7T @ ¥ w7
FRUE ; ’
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(=) =ar Ffrg afaar=m Far fr,
1962 & s=miw fe=dr arfgfcal aar
wemifet & fad ot =1 3= wf9-
FTAG JIT AN FT TRA@ & ; AT

(w) afz g, @1 frg arfe ¥ &
afg 7t @1 79 avary ® qg dAawa fed
SR FFTFE ?

e WA & Tvn W@ (s
faeraew qewt) (%) dT 9w gEm
2902 Wy (1) ¥ SAT # qamar v
g, fet afemifal aur R et
% @ famils seiEad & fag
eiAfe ®F d@Er ogEeEr # O ag
g frg ¥ d &% ¥ar I
wregw & fgrt afawrfeat | sdamsi &
9z 93 fagfea & oo am & afe § et
# fraifeg arran &t w4l | qu w2 @F )
&2 afaareg ¥ agamr afawrd &
931 9T FETawl w1 qErAfs FEw afe-
areg & frgm, 1962 ¥ sgame &
et &

(@) 3T (7). Torwwr (&@e)
afafraw, 1967 & afafagas & afc-
UHETET E HATAG F HgATE FAF
Naeq] ®1 s4gEq1 FA T IE GG
aqra & fou somefas smawEAET g%
fa=re fear 1+ 9% adam ¥ qar wfesy
¥ &% gum aF & faq sEmgwad
#is ¥ frdy aun fgrdy & 9 § ag-
arz 14 a% &1 gifaa @A areT g, 9@a:
a7, 1968 ¥ ag fresa fwar mur fs
ga+ arz feaa @ e fat oot &
gz W 7 917 afes awmea 3 fa@ s
a1 wfasy & 99% T4 9T gAF FAi-
A FY IraREFHATAl F I fgRr -
g wat f&r g o §fF fgh agans
v & graew § ffrg oz qoF 9= §
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forer fafnr ss daem qro &4
AT AFTIFATH] F FLATL AT I9 9T
F fa el frawi & agae & aw aw
¥ fma sw s f5 sfga@g § s=r@
a7 gt &1 %10« WA Trg WA ST A
FIA, F9T UF ATGET INT F ®UH
foar mar § @ 37 oS F fAg w1E 69-
fea ¥ar gavf waifys <A %1 5=q17 @4-
i # et 7df & o

fet wgrwi, fet  agEet st
feeat afawifeat & daif

6557. =t g5 ArTvaw fag -
st W ey faumdt :

w7 Mg-wrd At fed) ¥ar srgar gad
¥ FT T WA Ay G FAATT F
aX ¥ 13 7y, 1970 & saivifea g7
e 2901 § g Favary § qg qam
77 FG

(%) 7 Fay afaaan & s 1

T} 5= Fganes, fgdt agraw e fgdt
Ffgmd F7 TEC F FAwrQ §

(®) afe aff, @ ¥ fow T ¥
wHarq § A fgdt wErawt wv fadr
g fadin & 7 @ 9 qgr 9w fao-
forr wgrawl &Y g ¥ gE & A Ay
% GWE AT F & FTOTF

(w) #arag &= & fs famr qar 7%
F1 FATE AR W q9T B qAew &
e ggEw fawamim ogm=fa g
ImEf9a F 97 aF TEY @97 fAUfa ¥
ey afgarag =t frdr @1 ¥ar & a-
i1 g A AR

(w) afz g, at s fsdt agaras,
fet agsl aw fgdr afusmifci &
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faq #1€ &ty afsaem Far g7 &1
sEa g ?

mwg-sd Wy & Toew oA (s
faeraow qve) = (%) o gi, s

(&) s @Y gzar 1 T Fw fat wgr-
a%l & 9% FEqTlt INT F w9 A FAA
T g @R gfF 9w g gd] w1 € §R
guied &4 &1 favig faar qar § e =
i & fag fedt gafsa &ar &1 W@
HTATEF AT GHAT 9qT F |

(w) famr ar ga® FaT HAwA &
=T q9T aFATR] GEEHIC FI1 F
foraaY ¥ ae=T® Ggraw FT St § GgI-
g% famr afasrd &1 ST #, Gg@As
farerr aifasra ¥ fawr afes<r, foar
afewr@t ¥ agas faar awgE A
ggs firen gwEgF 4 I9 fadr q@ng-
FTTF A0 ¥ qdr=fd # suaear § )
geras faar afesrd @K I98 F9TH
seirs Aot # fofeqat 1 oF #ET S
¥ 71 90 § @reAfa F fag fagifa
frar mar @ | £ UFX W faoai &
A 3T HAET § A agEE 99
farerr geMRETT # AT A% qEeAT FRar
o1 gFar § feg 99 adi=fa 9 afew
¥ qg 9T A g1 a%dr | &rw aun W
Ty & X ¥ gEAr qRfRa # oo @
2 9T TS F AT e 9T W@
STt |

(7) fedt sqmawi, fedt wgrasi
a fgrdt afewfal & fag fedt $=tw
gfeaes ¥ & TAw &1 w1 gWE
AT ¥ fasrud adf

¥am efamea & f@t & od &

wafaa & @@ @ fedft dnfsa &
o afaw i &

6558, it ATCTAW €xew A :

CHAITRA 27, 1892 (S4KA)

Written Answers 118

=t ¥m arerqw fag
=it v Fawy faemat :

T qE-wTG AX G A5 JGU KA
¥ mean ¥ fagem e o gt ggiasi
F QX H 13 W+, 1970 ¥ arifsg g
o7 442 ¥ IO & gravw H g8 @O
1 g F00 fs -

(%) =7 afqaras # Q¥ quwwa
93 &t g gear fraet @ aar 9w o@f
F I9F AT g A fay e qar
% foir o Frafag gat & a3 o
F RO

(@) o dad T & A ~qaw
fra o2i 1 sTaTmEAT AT 8

(w) = ag st aw § e fafwsr wr-
w4t aar srafagi & wreda A
¥ & of W A qawHT wwwT v §
are afz g, o S99 AAEEAT (TE-
&1t FATAT Y grew) e feadr §;

(7) =1 ¥y afearag & =19 5@
fe=t afemfcat & fay o frafag g
AT & TEWH & AR

(%) afz gi, @1 o= atT afs a4, @
9% war wror § 7

TE-wE WAem § wew w§rt (s
famaw gW) - (F), (¥) &R (7).
&g afsaray ¥ f@rdy 10 & fag off
& gEar F QU A gEAr 13-3-1970 w7
1% AT § Fardfea g g€ 2945
FAM(F) F IAXH qEA F g9 I
WagfaarFaH a§ 2

oy (ware) sfafaaw, 1967
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¥ afafman ¥ ofomwesy T2 f2em
F wgAE FIX F q@vl F1 sgEedr v
aa1 9% 938 a9 F fag swafas
srEmsarat 97 fa=re fear ) 9fF ad-
T ¥ agr wiass § S a7 T F
fag smemmsad sah 7 fe=dr
fedt & asht ¥ s F19 a5 @
difus g are § oa: TavaT, 1968 #§
zg fre=g frar o f5 39% a= fom
g ara fg=< agrasi F 9% Wl A WF
afer ama #T f@@ o s wfger &
ITF T 9T TAF Ay FY Aragy-
Farat & agar fgt agaes wdl 57y
s 1 4fs et agae &0 F graw
i fafqg sa qas ox § fosr frmio
Tes WAGG QU &G AT AragF Tt
& gare aqr 99 % ¥ faq wdl fragwi
& FgE AR a9 oF & far wa o &
gfaameg & sdwrQ @ =1 &1 ww
AT DI AT AT T FIH, a9 TF
seqrdt 39 & w9 ¥ fRw wan § e
ol & faw 1§ dafsa dar @79
warfya FF &1 geara fa=rd g g

(@) fodfy dnfsa &ar & famfor &
frn agf #r N gAaw Fewr fraa adf
Fraf g

(w) saragi aar sratagl § wre
wyamfas dar sfasifal & @’ fif
w@OE 1 ¥Am dwwdl ¥ oW
sanafas  Jar sfawifat #i fafe &=
% afves garafrw @i § fagfer &
AT & sgare whafagsa & s g
&Y oY & 1 FA: TF AT AGY Faav |

Bridge over River Gunga near Mirzapur
in U.P.

6559. SHRI BANSH NARAIN SINGH :
Will the Minister of SHIPPING AND
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TRANSPORT be pleased to state :

(a) whetheritisa fact that the Uttar Pra-
desh Government have forwarded proposals
for the construction of a bridge over the river
Ganga near Mirzapur in Uttar Pradesh ;

(b) ifso, the broad details thereof ; and

{c) the action proposed to be taken in the
matter to ensure early construction of this
beidge ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) to (c). The proposed
bridge over the river Ganga near Mirzapur
in U.P. would fall on a State Road. The Gov-
ernmentof TU.P.are, therefore, concerned with
its construction. The State Government have
included the said bridge project in the State’s
Fourth Five Year Plan and they have asked
for Central loan assistance to meet 50% of the
cost of the work estimated at Rs. 2.02 crores.
The request is under consideration of the
Government of India.

dfaaw § aget wwm e wfaw
T

6560, st FAYE ATHAT : T qy-wrd
WAt 9g @ # w0 w0

(%) war @grEt wT %) Gfgara @
¥ FIEE § @ifaw 5@ F gwmmw
qz afFy w7 & faae sxfrarmar

(@) 71 7z & & fF woFamesy
FErr 7 AgrEt @ifged qur gepfa w@
STeqigd 4 &1 Frawgwar 9 ST fEar
¢ ax

() 390w W (%) ¥ sfewfaq
araw ¥ &9 9% A0 ¥% F7 w5 e
faarc g !
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e wwew ¥ T W (s
fawraw ww) (%) &1 (®). S
e, A

(7) 57 A @EAT 1 AT
wfaam #1 ssdl agga ¥ afemfaa
wrars & qEr 1€ 9 faee 5@
Foag Aad g

awmamfaal wt afwew 33 & faR
wfem wrde

6561. st sw wwHTR &t :
Sl gR wW FEIAW :
w1 MEEW T a7 qA U
war e
() marag aw ¢ fF fasmtx o &
AFHEATE] OF YA FTOF 97 @ §

(@) 7ar 9 @9 @ fa 3% ®Aw &
femal #1 & wifa & fadr sfawo
fearamar g ;

(w) afe i, at 9% FFF F} FWA
qryy safwal & fasg @i gro &
wrdad) 9 T & ?

qge dwem ¥ Tew s (s
faarwn www) : (%) & )W), =W
eI ¥ aer 7w T e @ €

dw wie Aa sran & weaw § fage
felt n et agraw

' 6562. wit SW AETH W : T Y-

wid 541 a7 afvarg § fg= agrast

Fary ¥ 13 W, 1970 F s@rafea

g gET 2900 F I & gEEE 7

og Tar F FIEFD 5 :

(%) wg-wrd wwera w1 A 1959 F
g9 W% dar qmEm & msw § fg
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Fgrawi ¥ fag qd@r ¥ & sqraw
F1 a1 WY 47 39 I A 747 9F7 &Y
™ ¢ faed oftrweass svd@ 9=
- garey o o 3§,

(=) a 1959 & 1960  fafam
HATRAT qar Faiadi ¥ &g g 7AWy
i et ggas fagea fsa a9 &«
FIOm ¥ wafs gvdaq 72 9T oF ar QY
frafral gz awafraa dweat qar
afesifal gra £t a §; @

(7) #ar sgagrx ¥ q3-F14 qArAw
1 Afy s w1 qfafzsa =190 a7
sarT TR F1T T w1 IEm A & @ 9
¢ aufy dfram aar fafe & fe=t &
A w arErrag  ?

TE-ET WATEE ® e WA (s faen-
T aw) : (F) R (@), f@7fr &
grafrag ¥1 $@ ¥ fau fafa= sameay
% fafaa fe=r gerasi & o1 F fag @9
| F49T AT F Areqw ¥ 1959 ¥ us
qarar 87 1 favg frarmarar aifs &
931 % fag wdt o g wfwar qqr oF
gHIT EICF AT G | §@ w0Er §
a7 & faq gaan safa &1 Far aor
Tagw dfas sgaEt &1 At 1 oq
F T FT afgaeg dar F Faw
fawr woft fafas sk ss= =i fafes
A ¥ | ¥ 0@ F WeAN ¥ 69 A%
a1 snd gru T3 A sufe 97 fafs
#aregt [ fawmt w wifaa e o st
fgr agrasl & az fagma ¥ Ak w@i
%1 gg1aaq fear mar 1 @< wgrawt
gy ffemai 9t 99 7w 91 agw @@
& 1 7% W@ g & g A F A
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E‘gﬂ.mmﬁilﬂﬂﬂﬁlw
faeror o & srla fghr & wfnfaa
¥ e & sdwifal # ogenr §
wta% afg 7 ¥ ¥ afqareg Jara
¥ g wAy ay sHArd o w9 gy
T #7 3g-3 FAF fAo agmr F aaw
aiar @ @R fg=r AgaEsl FY Faw 18
4 o qgar § faad Faw faar ¥
auat qur gt ¥ fgdt ¥ qgavE o
14 fafzg &Y 1 & fedY agas v w1
Aqr 9z faafor 7 @ a7 57 = 7=
HEIUF FT F1E 9 AT, IW T AW
#1 faoiq fear war & | el satea &
FramFAT & FGETC AAf@A T ¥
et arqamast & o0 v Fawor fipar w
graT 1

(w) o =&Y, shar o

frt agaw fawret, firdt srgamest
s & forl qaeafa & srawe

6563. =t HW FETN @M : AT -
s wt fpy afewmifeat aar f=dr
qixawl & fad g9 dw Jar aEhr U
r wf fawrirg qoar & at & 13 a4,
1970 & sarifea w57 d=ar 2899 &
IO F gEGT A g T A FIT F@
s :

(%) w1 & fiedt farms faa) 3%
A qra IE A § {57 0 qquata
& ok 9 A% AT Fgar I9F (e
FetAEq FafAal ¥ F19 FC @ § Tar
a7 9% fg&t sgrawl &t ag fawrig
qEt=fral & qaa< @ fay nh § ;

(%) 741 11 waadr, 1970 =) feeiy
= mqrarag g fad i favig 5 T
T Tt s ¥ I3er & fay
faer sxrr  (gew) Far AT fa
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frraren g dmfas qor aweier
FeIEdt s § s w1 @ fd
wgraH, feeft aaqarast, fedt afawfai
aar fadw sfewfal () & MY o
gg¥a afcsar g1 dAX FX F1 gWA
2 Ak

(w) afz g, @t F= T gfe g, @
¥ & Feftaeq Frafaal F 39 Ay F
FHarfeat #1 figw Ay @y 9 & e
FTw § 7

wg-ew wwea § T (s faar-
o ) : (F) ey frmor gl &
i weqrewl ¥ fagfer aar fagoror
sifasrst, Tg "wEa F g F wrCw,
% feft ot o o2 frges @ g2 X
fedr afemifuat o fgdt qaamat &
9z % fag @9 9% Fa1 AGTT KT G-
9% WA F 9N AHA X ¥ afr ¥ 97
9z & faq Mfgs sgaa « o 5@
7

feelr Remor @ts@r & ardfra s
ISTAT T2 HEAT THAGNF F1 F 1 WA
fraei & aqET gg 92 50 wfawa Hid
A ¥ A 50 wfamw a@samosi F ¥
qdrfa grao aw Smar & fgr fagor
AT & F=a7q 225 AeqTTRT & 9F AT
17 agrms qqdgsi ¥ 93 |

(=) &z (7). fasdt 9= =rareg &
fada st aiw fafasinaa i g9 9%
Jar argtr & qUwd F AT AT WrE
Muslim Regimental Organisati

Aligarh Muaslim University

6564, SHRI S, K. TAPURIAH: Will

the Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

in

(a) whether the Aligarh Muslim Unie
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versity Campus has got some units of certain
Muslim regimental organisations in it ; and
(b) if so, the action taken agminst them ?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR V.K.R. V.
RAO): (a) No, Sir.

{(b) Does not arise.

Tourist Traffic to Thekkady (Kerala)
Wild Life Sanctuary

6565. SHRI MANGALATHUMADAM :
SHRI VISWANATHA MENON :
SHRIMATI SUSEELA GOPALAN :
SHRI A. K. GOPALAN :

SHRI P. P. ESTHOSE :

SHRI MOHAMMAD ISMAIL :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that Thekkady in
Kerala is losing its tourist importance
recently ;

(b) whether Government are aware of the
slow and little tourist traffic to this famous
game sanctuary ;

(c) if so, the approximate number of
tourists who visited Thekkady during the last
three years ;

(d) the steps taken by Government to ime
prove this game sanctuary ; and

(c) what are the present handicaps for the
development of this game sanc tuary ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) No, Sir

(b) and (c). According to the information
received from the State  Government,
approximately 57,515 and 60,000 persons
visited the Game Sanctuary in 1968-69 and
1969-70 respectively. The figures for 1967-68
are not readily available.

(d) and (e). The State Government is con-
sidering a Master Plan for improving the
Sanctuary. The Government of India will
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also allot some funds to Periyar from its
allotment for Wild Life Tourism.

Dearth of Hotels and Restanrants
in Uttar Pradesh

6566. SHRIK.N. PANDEY : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether it is a fact that there is dearth
of botels and tourist restaurants in the State
of Uttar Pradesh keeping in view the increas-
ing number of tourists there ;

(b) the earnings from tourism during the
year 1969 as compared to the pervious year
in Uttar Pradesh ;

(e) whether Government would provide
loans for hotels and restaurants in view of
the difficulties experienced in this regard;
and

efor ?

(d) ifso, the allocated th

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (DR. KARAN
SINGH): (a) There is a gemeral dearth
of good hotels and restaurants in the country,
including Uttar Pradesh,

(b) Foreign exchange ecarnings from
tourism are estimated on an all India basis
and not Statewise. The figures for 1968 and
1969 arc estimated at Rs. 26.42 crores and
Rs. 33.11 crores respectively.

{c) and (d). To encourage the construc-
tion of more hotels,a sum of Rs. 5 crores
has been provided under the Hotel Develop-
ment Loans Scheme for disbursement in the
shape of interest-bearing loans to approved
hotel projects located in arcas of tourist im-
portance. Restaurants are not included in
the Scheme.

New System of Training for LAS.
Probationers

6567. SHRI K. N. PANDEY :
SHRI §. KUNDU :

Will the Minister of HOME AFFAIRS be
pleased to state :
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(a) whether itis afact that Government
have evolved a new system of training for the
I.A.S. Probationers ; and

(b) if 50, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) Under the new system the training
of I.A.S. probationers has become more in-
tensive and problem—oriented. The train-
ing of L.A.S. probationers at the National
Academy of Administration used to be of one
year's duration, followed by practical train-
ing in the States. The duration of the
practical training varied from State to State.
Under the new system, which came into
effect from July 1969, the institutional train-
ing at the National Academy of Administra-
tion has been bifurcated into two parts of
six months' duration each, intervened by one
year's practical training in the States. The

ining during the i part at the
Academy would conceotrate largely om
problems of administration based on the
probationer’s expericnce and observation in
the field.

Place of Sanakrit in Three Language
Formula

6568, SHRIK. N. PANDEY : Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether any final decision has been
taken in regard to the proposal to give suit-
able place to Sanskrit in the Three Language
Formula ; and

(b) if not, the reasons therefor ?

‘THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN): (a) and (b). The advice
tendered by the Education Commission, which
was subsequently endorsed by the Central
Advisory Board of Edncation, and which was
further supported by the Resolution, passed
by both the Houses of the on the

Parl
Far
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official and other languages, is that Sanskrit
or any other clamical language cannot be
included in the Three Languages Formula
which, for various reasons, has to be restric-
ted to modern Indian Languages only.

The Kendriya Sanskrit Parishad, on which
all the State Government and various
interests engaged in the Propagation and
develop of Sanskrit are represented,
will however further discuss the matter in all
its aspects in its forthcoming meeting.

C. B. L Enquiries against Chief Minis-
ters and State Ministers
6569. SHRI KANWAR LAL GUPTA:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the names of the State Chief Ministers
and the State Ministers against whom the case
was referred to the C. B, I, for enquiry in
the last three years ;

(b) what were the allegations against each
Minister and what was the enquiry report ;

(c) the names of the Chief Ministers and
the Ministers about whom  the C. B, 1. recom-
mended prosecution ; and

(d) the name of Ministers against whom
the enquiry is still pending ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Shri
Mohan Lal Sukhadia, Chief Minister of
Rajasthan ; and late Shri Mathai Manjoo-
ran, former Labour Minister of Kerala.

(b) to (d). The allegations against Shri
Sukhadia relate to misappropriation of a
portion of gold entrusted to Shri Ganpat Lal
by Shri Gunwant Lal Godavat of Chhoti
Sadri. The allegations against Shri Manjoo-
ran relate to contravention of section 5 of
Import and Export (Control) Act, 1947 and
commission of offence under section 420
LPC

The q of ding prosecution
against Shri Manjooran did not arise as he
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died before the investigation was completed.
The C.B.1. is conducting a preliminary
enquiry into the Choti Sadri Gold Case.

faeelt # snawmtaat & froEmd

6570, =Y FR & WGAT: AT TE-
® W F7 9F @At F1 91 FQ fF

(%) #;ar ag a7 & f& smadr, 1970
Fmanaw & et & g5 aFaS
qFE T Y faad o9 ¥ F@ ww A
gfaarr a7

(&) 71 ag st @= g fr va® ofoome-
FYFAT FT AT «AT; AT

() == 77 & a7 A% feay safe
qF T § aur 3% fawg ¥ wEATE
Frafg?

wg-eTd W § ceawet (s fa-
wow qew) : (F) 2 I, 1970 W
fesdt oferw & gaa=s fag & ga o9
AT % & safeal w1 frewae fear aar
IT% 99 ¥ 0% 32 T w I FAvew,
& fesr ey a, ©F wifoeex e,
4 war ¥ wfeqi, wfas s@T T &
A% fe aan Ffagt H oF AT B
are el |

(@) ST <t safsadl & qEATE
77 9T 7g 997 991 & fF & 10 safwai
% 39 fg & s=eq ¥ o fafa=r <owi
# e o ) ATt ¥ fag satedn

g

() feesir ofew & g frdig & wiew
geeq fawer fag afga 3 afwgeat &1
fregmc fear 31 @ g W faesT
gfeg gt wex sfefam & e
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25[54[59 & sty § AN JoFd Ay
m, faasr o o fear w0 30
ifs w1 afwgwal & qomw,  gfam,
IO 9N, TATT Afgg A UGl F
#% arwei § srawawar 41, g@fag qamw
gferd ¥ 37 & Araet B T & g4y
# fwis o & forar

Criteria for Grant of Statehood to
Union Territories

6571. SHRI HEM RAJ: Will the Minis-
ter of HOME AFFAIRS be pleased to state :

(a) whether it is a fact that besides other
minor factors, the main factor for the grant
of Statehood to the Union Territories has
been fixed as ‘“‘ecomomic wiability" of the
Union Territory concerned ;

(b) whether any precise definition of
cconomic viability or any guideline in respect
thereof has been worked out by Government ;
and

(c) if so, the details thereof ?

THE MINISTER. OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) There
are many factors, such as financial,
administrative and other considerations
which have to be taken into account before
the question of grant of statehood to a Union
territory can be considered by the Central
Government.

(b) and (c). The matter 13 under con-
sideration.

SAMATEA A A & ®ew  qfFew
s & sfawifodl % fosg wam

6572. =it owawa fag goag ¢
it ST Ay

T MEET WA gg FAT A FW
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For f:

(%) mrag aa & 5 qfest dma
& W9 A T FFR F FE
afewifl & fagg sdsq9@a 7 +0
F HILO FAAE FET AT F G
g &

(=) afz @i, at sasr [T @
g?

e dAww ¥ vewe (s
faart wow gqew): (F) 0% (;). wE-
ﬂ!%_‘eﬁ'lao' far g@e #eo ato, TER,
qédqm o fafew  gfem ades,
adar ¥ fawg srgaTEATeE STdATd ¥
R

Crime and Lawlessness in D. T. U. Buses

6574. SHRI MUHAMMAD SHERIFF :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Government have been  urged
by the Chairman of Delhi Transport Under-
taking to check crime and lawlessness in the
D. T. U. buses ; and

(b) ifso, the steps taken by Govermment
in this regard ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) It has ascertained
from the Delhi Administration that they have
been approached by the Chairman, Delhi
Transport Committee to take measures to
check crime and lawlessness in the buses of
the Delhi Transport Undertaking.

(b) The Delhi Administration have alerted
the local police to take prompt action on
complaints of crime and lawlessness in the
buses of the Delhi Transport Undertaking.
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Desecration of Shrines in Haryana during
agitation over Chandigarh Issue

6575 : SHR1 MUHAMMAD SHERIFF :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Sant Fateh Singh urged the
Union Government to order a judicial inquiry
into the reported desecration of Sikh shrines
and religious scriptures in Haryana during
the agitation over the Chandigarh issuc ;
and

(b) if so, the reaction of Government
there to ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No
such communication appears to have been
received by the Government.

(b) Does not arise,

6576. SHRI MUHAMMAD SHERIFF:
Will the Minister of HOME AFFAIRS be
pleased to state @

(a) whether a writ petition has been filed
in the Madras High Court challenging the
validity of the Union Government Circulars
and Orders requiring compulsory knowledge
of Hindi for the Central Government
employees ; and

(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Twe
writs have been filed in the Madras High
Court challenging the Central Government
Orders making obligatory the training in
Hindi of the Central Government ecmployees.
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(b) The matter is sub-judice. The Govern-
ment is defending the cases.

Talks held between India and Syris
on Air Transport arrangements

6577, SHRI MUHAMMAD SHERIFF :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether any talks between the official
delegations of Syria and India on air trans-
port arrangements were held in New Delhi,
in the month of February, 1970 ; and

(b) if so, the details thereof and the deci-
sions arrived at ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Yes, Sir.

(b) Under the temporary arrangements
concluded in  February 1966, Air-India has
been overflying Syrian  territory and the
Syrian Arab Airlines has been operating a
once-weekly service from Damascus to  Delhi.
The Syrian authorities were pressing that
Air-India should land at Damascus and that
the Syrian Arab Airlines should be allowed
a second frequency to Delhi. We are agree-
able to allow a second frequency to the Syrian
Arab Airlines, subject to a ceiling on the
number of passengers uplifted from and
discharged at Delhi and reciprocally, Air-
India having the right to overfly Syrian
territory as often as required with the option
to land up to twice a week at Damascus and
a similar limitation on the uplift/discharge of
passengers from/at Damascus,. No agreement
could however be reached.

fafaea st ¥ argaww

6578, &t wo fro waww : Fav fava
U AT FA AAT g qATH A T
0 f&

(%) #a1 q3FTT A ®@H F gEe
gag ¥ @mas & fasafaarag agem
ATqNT ¥ Feger gror fEd 9% FFEeg wr
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srasrd § faas s w1 @1 f& a4
¥ fafas oo & aqegww 3
frama arafas z@r qar fawm &k
gratfas mT 1 Adaq  Iyafear ¥

A€ T 3 ;

(=) afe gf, @t #r gTFR 571 fa=
qEEHAl aET FEEE A 9 a7 W@
faugi & gg ofada s #1 ¢ ; ak

(n) afz af, @t = s T@
gaadt § f quat qgfa &1 9T o
qatey g ?

famr oo gas ¥ s (w0
#o ¥o Ao Mo TA): (F) w&wS
feafaaema faas §9 1 do9 &
faafaamg sgam ™ & swmm A
a3 far &ard & wrew § qraawa ¥
srafastsTor aur fowr ¥ =X & fawa &
FE1 97 | FSAH I FE 07 Ry faa
ferat anar (1964-66) grar 39 fawg
gt &t 7§ fawmfart & sgge & &)

(/) & (7). W@ s g
earfea faem amatr 3w ¥ faen
vaft & gur @ & fod fawga
famfal &1 §1 % T gw@wd &
sqT & &7 fear aan @ w0 fawrfo
= grara faar o sy Afy @
gt A ifew s ST A 1 g Aife
&I IqASH IOl & FWL G AW §
ATt & forlt wes A fer o R E

% qrega  gfew wiedfam & dmfs
o stefe sgEwm oftmy g
frgea fear o
6579. &t Wrag w@w® : T faww
v gus &4 AAT ag AT AT HAT
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w1 fF:

(%) 721 ag 5% ¢ fr feeslt gfir
¥ uF g3=qq qfre sietaw S SArfAw
aqr Hrnfos sgae ofwy, @ A,
af faeelt § w9 Aviy fafos & &7 &
frges faar mar &;

(=) afz &, @t 71 997 deam &
wdit faaet & ¥ Fagfeadt @ sgaea
2

() v ag W a7 § Fr gfw afgwiat
aqr 3% gegra & fawifal =r @
v ¥ 59 ama & fasad s gl
g fr I wraeaw 7 ot & us ifam
greafas sufes F ATH 9T HAYAT a7 HUA
foar &1 A agw fawr ¢ ; @

(¥) afx gi, & awifea sfesifet
g tw g4 § f wf srdardy w1 qoi
o FmE?

fererT oraT gaw AT WAt (WWo Ao Ho
Aodto W) : (&) Favfas aqr Arenifrs
FE qfewy (Fro qdo Ao ATo)
%1 oF safeh § wLad, 1969 # frwmd
greg g€ § A A §af faet & &ww
gfee adiers & wfa g, 1970 &,
foras @armar aar g fe s safw fa@
1954 % faeelt gfre § waf fear mar
a1 AT FITAAT F FEO FEQ, 1959
# qrarea w2 fagr mar a1, 3 afeg &
AE A &

(=) sft, adf 1 wfaq safe
frgfe, ofve & afd so% sm T@m
T 9] F IITAG AT & T FAT
frgfeeat ¥ avafraa dmfrs agr afrs
sgee fewg gra sgafa  srifafa
& qgarT A, 1962 § F af €.
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(n) &, g1 3@ " ¥ fawsad
fast § 1

(%) oy Fraw AT @

foeilt womem & foem fawrr &

IJeATANG & ofi § agglew afa

aq sggiaa anfew mfa & el W=
ard@a s

6580. it Wreg waw: sar fawn
9T gaw W A gg @A @ g
w4 fF

(%) ¥ 2z aw § fr sggfa afaal
aqr aggfas sifer wfa & fay o
F AT F gEaw ¥ IAF FAG G
TR 9% frawt 1 faeelt sarreT & fasr
fomit & qte: qea 7@ fear o
we;

(®) 77 g g9 & fasel fir garaa
& faar fawm § geqmArargt  qgf
wtwﬁﬂfa*m&ﬁmﬁwaq
HEE; A%

() afe gt, @ €a% wav Froor § 7

fawr aw gaw w1 wwew & uw
"t (st wmowia) () @ (m).
g foeslt swiE ¥ owfra o @
¢ a1 9 9 TEw 9T @ @
ST |

Nazalite Activities in Tripura

6581. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government's attention has
been drawn to the report in the Tripwra
Times of the 15th March, 1970 captioned
“Naxalite Activities in Tripura imm"i
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(b) whether Government also have informsa-
tion about their programme of action referred
to in the said report and about their modus
eperandi and if so, the details thereof ; and

(c) Government's reaction to prevent and
cffectively check these unlawful activities
which offer serious challenge to the law and
order situation in that Union Territory ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (c).
Facts are being ascertained from the Govern-
ment of Tripura.

Demands of Tripura Employees

6582. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Midister of HOME
AFFAIRS be pleased to state :

(a) whether the State Government em-
ployees of Tripura have lately been agitating
to press their 19-point outstanding demands,
observing mass stay-in strike and the like ;

(b) ifso, their main demands ;

(c) whether some of these demands have
been conceded and, ifso, the details thereof
and the additional expenditure that is likely
to accrue annually on this account ; and

(d) Government's reaction to the rest of
the demands ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a)to (d).
The information is being collected and will
be laid on the Table of the House.

Anti Social actlviles alomg Tripum
Border

6583. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government's attention has
been drawn to the report in the Tripwa
Times of the Bth March, 1970 captioned
“Anti-Social Actvities along Tripura Border
Increased"’; and
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(b) if so, Government's reaction to restore
normal living conditions in the Tripura
border arcas ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) Border crimes on the Tripura-East
Pakistan  border, including murder, cattle
lifting, dacoity, kidnapping etc., for the
quarter ending March, 1970 have not increa-
sed in comparison with such incidents in the
previous quarters. The Border Security Force
is maintaining g on the Pak-
Tripura border and vigorous patrolling is
being carried out frequently to prevent trans-
border crimes. Border meetings are also held
between the representatives of the Indian
Border Security Force and East Pakistan
Rifles for discussing mmmnnlx:rdcrprohlcm
and for sorting out particular issues arising
from time to time. As a result, trans-border
crimes are under effective control.

sreETa waTw fae ogfa

6584 =it sifwt ww WEgT T
fwrt aw gwe ¥m WA ag Tar &
w1 &4 fF ¢

(%) 71 ag @ g {5 frda & «rd wo
FeaT 17 Wi+, 1970 & sqa faw
#1T fer ggfa w1 swa@@ Tw@ aTH
& fad ga¥ oftada &30 & e § 90
7Y qra<ia &1 97 ;

(=) afz i, a1 999 Fra<a § TN
Ig R ¥ g #1 @ gfafwar §
T9 §mY ¥ gTRIT &1 SEG AT
aa &1 faare &, a1 9% Qg &=
e sl ax amasta gk @t ; AR

(n) ;a1 gxE w fa=re SYg fasr
¥ 9% # a7 7 F fa¥ fada g
au frge #t o afufy & sar 9
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ux wrx afafy fage &34 1 8, afs &,
@ Ias e A § A afz 4@, @
& T g ?

fer awn gaw & A (w00 Ao ®o
Ao Ate TMA) : (F) AR (). 7€
FEax 17 wid, 1970 1 gad fadx ¥
T g fas At o frarc-fafang
far ar 1 faT fawat 9 fa=re fafaag
gar ar 1 394 faar #1 saraarfas gvE
] W ArawgFar, AR gy &
fawi 1 grag &A1, Wg faer, Fer
¥ Weay aar Eefaw & qqwm afe T

HIFT H &7 GAEATHT  FT AFSIC
1 aegw fran amatr @ Food B e
areari 9T feeare @ faare foar war
¢ 1 wa geq fawy, aifegm g6 1 S
T ¥, WAGFE FIH FEA FTE |
g7 guenHi &1 fadm  @qefas aqr
o-q sragfos g@imst & WAy, FE
FTFIT &7 AR § At G A FT A
L FEA S A FTER] |

(w) dar ®r¥ wewE gl 1 97,
fee o1, e A U@ Sy famr

gz & eaifes #¢ famr &, o o=
LT 791 2 % fao oYz faar & #1d-
AT qTHAMZ 397 |

Feqrawt & Faw fawl & ¥ sawe
wETa

6585. st #iwC Ww WET : FqAT
fow aw gas JaAA T A A
o a0 5 :

(%) Trazaa g f5 feedt & expali
§ 93T W@ AAOH F IqA faAI A&
ATAHT F HEAGT AFTATH TEF B A §
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a1 7g weh af F o F oF g W
et & ;

() afz g, n@F &= Freor § 7w
s Wt w2¥dt aewrd st & 3w
fadi % & wfe mw st ¢ ;

(7) 797 axFT F 3w fachy wfearg
&7 qa1 § fqa®1  amAT AsAewy w ag
FATH sTRATE ;

(%) #a1 g ag glafema s@ &
far st s f5 oW s
FSNTHT F Aq7 faal ¥ & wfqg ma
I 15 I 58 A faw 9% ; ak

(%) afz g, at w1, s afs 78, @
THE ¥ FTCT§ 7

fawr aa gaw ¥wr swrem ¥ o
wt (St A W) (%) ¥ (F).
wifga gaar grafag faar  sfawfad
¥ osfag & a1 @ g sk FwEy
AT 9EH 9T W & AT |

Comference on Sindhi

6586. SHRI B. K. DASCHOWDHURY :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether the Chairman of the Kul
Bharat, Sindhi Boli, Sahitya, Kala and Talim
Sanstha has charged him with ‘short-circuit-
ing’ the proceedings of the Government
sponsored conference on Sindhi by refusing
permission to those, favouring continuance of
the Arabic script, to present their view-point ;
and

(b) if so, the details thercol and the reac-
tion of Government thereto ?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V. K. R. V.
RAQO) : (a) and (b). Om the 16th March, 1970
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the Ministry of Education and Youth Services
had convened a conference of eminent Sindhi
scholars and academicians to consider the
question of production of books and suitable
literature at university level in Sindhi. During
the course of the discussion divergent views
were expressed about the usc of the script for
the production of books in the Sindhi
language. Some favoured the Arabic script
and the others favoured Devanagari. To
avoid further controversy over the question of
the script the Education Minister stated that
the Government would be prepared to give
financial assistance for the production of
Sindhi books, both in the Arabic and Deva-
nagari scripts. This suggestion was accepted
in the Conference. Some of the members
who favoured the Arabic script including
Miss Popati Hiranandani, who is stated to be
the Chairman of the Kul Bharat Sindhi Boli,
Sahitya, Kala and Talim Sanstha subsequently
issued a press note in which it was alleged
that they were not allowed to express their
view-point at the conference.

Unearthing of =a Factory Produciag
Guns and Pistols in Agra

6587. SHRI B. K. DASCHOWDHURY :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether any mini-Factory in Agra
producing guns and pistols was unearthed in
the month of March, 1970 and any arrests
made ; and

{b) if so, the details thereof and the steps
taken by Government against those arrested
persons ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). The Government of Uttar Pradesh have
informed that a small illicit workshop was
unearthed in Agra on March 14, 1970. The
owner of the workshop has been arrested and
a case under the Arms Act has been registered
against him. Details of the articles recovered
is given in the attached statement.
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Statement

I. Two licenced guns given by licencees
for repairs.
IL. Unlicenced arms and ammunition :
(1) 4 country made pistols of .12 bore.
(2) One country made D.B. M. L.
gun.
(3) 12 gun barrels.
(4) One hand-filled cartridge of .12
bore.
(5) 4 empty cartridges of Brass.
(6) Wads (Tiklis) 1,100,
III. Some gun spare parts,

IV. Some tools and machines for manu-
facture/repair of arms.

Shifting of Capital of Assam from
Shillong

6588. SHRI B. K. DASCHOWDHURY :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Assam Government have
decided to shift its capital from Shillong to
some other place ; and

(b) if so, the details thereof and the reasons
for the same ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) No,
Sir.

(b) Does mot arise.

Linking of Air Service between Calcutia-
Cooch Behar with Rupsd (Assam)

6589. SHRI B. K. DASCHOWDHURY :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether his Ministry will consider to
link up air service between Caleutta and
Cooch Behar with Rupsi (Amam) by the
same service now operating between Calcuita
and Cooch Behar ;
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(b) whether the local people of Rupsii.c.,
the people of Goalpara District in Amam have
sent representations for the same ; and

(c) if so, what is the reaction of Govern-
ment thereto ?

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (DR. KARAN
SINGH) : (a) to (c). Indian Airlines operate
their service to Cooch Behar from Calcutta
ria Bagdogra. The airfield at Rupsi is fit for
Dakota operations only and the Corporation
are gradually phasing out these aircraft from
their fleet. The Corporation feel that suffi-
cient air traffic does not exist at present
between Calcutta and Rupsi to justify an air
link.

Double test in Stenography for Steno-
graphers grade III

6590. SHRI KARTIK ORAON: Wil
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether his Ministry has issued ins-
tructions to all Ministries to forward the
names of those steno - typists, who have been
appointed after holding a test by the respec-
tive Ministries, for another test in the
Stenography for the posts of Stenographer
Grade III ;

(b) whether it is a fact that the respective
Ministries have also conducted a similar test
as that of the Secretariat Training School ;
and

(c) if the replis to parts (a) and (b)
above be in the affirmative, the reason why
to qualify again in a similar testto be held
by the Secr Training School ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes, Sir.

(b) and (c). LDCsfUDCs, appointed as
Steno-typists by the Ministries/Departments
on the basis of tests held by them locally,
are required, under the Central Secretariat
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Stenographers Service Rules, 1969 to pas
a qualifying test in English or Hindi Steno-
graphy to be conducted by the
Secretariat Training School at 80 words per
minute within two years from 1.8.1969 when
the aforesaid rules came into force. For
this purpose they would be given upto four
chances. The test hold by the Ministries/
Departments were not of uniform standard
and therefore, the rules provide for the
testing of the above category of Stenographers
to qualify at the test to be conducted by the
Secretariat Training School, in order to
cnsure that only those who reach the mini-
mum  standard of efficiency, are fnally
inducted into Grade III of the Central
S iat Stenographers Service.

Coal Gasification Plant at Hyderabad

6591. SHRI VIRENDRAKUMAR
SHAH: Will the Minister of EDUCATION
AND YOUTH SERVICES be pleased to state :

(a) whether itis a fact that the Multi-
million rupee Coal Gasification Plant set up
by the Regional Laboratory at Hyderabad
bas been lying idle ;

(b) whether it is also a fact that the Petro-
to take over the said Plant when it was
approached by the Council of Scientific and
Industrial Research ; and

(c) the details as to how the plant is
being utilised now and the steps proposed
to be taken to ensure that the investment on
the plant is not allowed to go waste ?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR.V.K.R.V,RAQ) :
(a) The Coal Gasification Plant has not yet
been erected at the Regional Research Labo-
ratory(RRL), Hyderabad. An expenditure of
Rs 35.12 lakhs hasso far been incurred on
the plant and Rs. 33.38 lakhs based on
current exchange rate (upto 31.1.70) is
committed for payment wunder French
credit.

(b) and (c). The Ministry of Petrolevm
and Chemicals and Mines & Metals have
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intimated that the Fertilizer Corporation of
India (FCI) is interested in ccrtain parts
of the plant. The Hyderabad plant based
on Lurgi proces docs not seem to be of
use to the Fertilizer Corporation of India
since the Committee appointed by the
Government of India have recommended
the adoption of the Koppers Gasification
process for the fertilizer plants,

In view of this, the following course of
action is under consideration :

(i) Advertisement to ascertain if there
are other parties interested in the
plant.

or

(ii) Handing over the plant to the Andhra
Pradesh G t with the req
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above be in the affirmative, the details of
dmilar steps taken or proposed to be taken
at the Central level to eliminate administra-
tive delays ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and
(b). Yes, Sir.

(c) The Orissa scheme appears to stress
the enforcement of existing instructions and
other known practices rather than suggest
new measurcs. At the Centre, the Adminis-
trative Reforms Commission, has, in its
various reports made a number of proposals
for improving administration and also elimi-
nating delays. Some of these have been
impl ted. Others are under conside-

that they may undertake the respoo-
sibility for running the plant with
technical assistance from RRL, Hyde-
rabad since the Ministry of Petroleum
& Chemicals have intimated that
FCI is having their Fertilizer Plants
on “KOPFI"" and not on "Ll.l.l“i"
Gasification Process.
or

(iii) RRL, Hyderabad may be authorised
to erect the plant in the Campus of
the Laboratory and run it as a testing
unit for a limited number of days
according to the alternative recommen-
dation of the Kane Committee.

Administrative Reforms in Orissa

6592, SHRI VIRENDRAKUMAR
SHAH: Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether his atiention has been drawn to
an article in the Hindu of the 9th January, 1970
under the caption, “Orissa Scheme to Tone
Up Administration” ;

(b) whether Government have taken note
of the special efforts .made by the Chief
Minister of Orissa to climinate the red-tapism
in the Orissa Secrctariat ; and

(c) if the replies to parts (a) and (b)

ration.

Complaints re. issue of books from
Central Secretariat Library

6593. SHRI N. SHIVAPPA: Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether itis a fact thata number of
important books are missing from the Central
Secretariat Library ;

(b) whether it is also a fact that certain
Officers arc  taking the advantage of latest
books and others are told ‘books are not
traceable or have been imued’ ; and

{c) if so, whether his Ministry propose to
examine such gricvances of the employees ?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V. K. R. V. Rao) :
(a) to (c). No report has been receved, which
will indicate that a number of important books
are missing from the Central Secretariat
Library. Central Secretariat Library, with
over three hundred thousand items, was
shifted from North Block to the new premises
sometimes ago. It has not been pomsble to
put all the books on the shelves as yet
Occasionally, therefore, it is not easy to
locate a required book quickly.
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Generally books are put on circulation as
quickly as possible after they arc acquired
for the Library. Occasionally when a book
is required for official use of the Government
of India, in such cases, over-riding priority
is given for such issue. There has been no
complaint that certain officers are being
given latest books with any kind of
preference.

Pak Nationals desiring to Settle
in India

6594. SHRI N. SHIVAFPA: Wil the
Minister of HOME AFFAIRS be pleased to
state :

(a) the number of Pakistani nationals who
Have expressed their desire to settle in India
during the period from January, 1964 to
January, 1970;

(b) the number out of them who have been
allowed to settle ; and

(c) the number of persons on whom
notices have been served to quit the country ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (c).
The information is being collected and will
be laid on the Table of the House.

Concealment of Crime in Uttar Pradesh

6595, SHRI JYOTIRMOY BASU: Wil
the Minister of HOME AFFAIRS be pleased
to state 3

(a) whether his attention has been drawn
to the npews-item appearing in Hindustan
Times dated the 26th February, 1970 on
wide-spread prevalence of concealment and
minimisation of crime in Police Stations in
the State of Uttar Pradesh ; and

(b) if 80, his reaction thereto

THE MINISTER. OF STATE IN THE
MINISTRY OF HOME. AFFAIRS (SHRI
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VIDYA CHARAN SHUKLA): (a) and (b).
Yes Sir. The Government of Uttar Pradesh
decided to set up a Commission of Inquiry to
probe inte  concealment and minimisation of
cTimes.

Functioning of Telephone Service and
Hindl Information Centre Set wp by
Central Hindi Directorate

6596. SHRI BENI SHANKER SHARMA :
Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) whether the Central Hindi Directorate
has set up a Telephone Service and a Hindi
Information Centre in New Delhi ;

(b} if so, the details thereof ; and

{c) whether they have been functioning
satisfactorily and whether any assessment has
been made of their usefulness ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN) : (a) Yes, Sir.

(b) (1) Telephone information service was
started in October, 1968, to pro-
vide Hindi equivalents of English
words used in day-to-day business
of Government and  private
offices. On an average, 35 queries
are received every day.

(2) Hindi Information Centre was
started in July, 1966, as a clearing
house of information mainly rela-
ting to the following =

(i) Progressive use of Hindi in the
Central Government,  State
Governments, etc,

(ii) Yntroduction of Hindi as a
compulsory/optional subject at
different levels in Schools and
Calleges,

(iii) Facilitics of instruction and
research in Hindi in Universi-
ties and rescarch Centres.
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(iv) Achi of Vol y
Hindi O - and facili
ties provided by them.

(¢) Yes, Sir. Response from the public
appears to prove its usefulness. No formal
amessment has, however, been made so far.

Liberalization  of
Mo of T:

Restricions on

6598. SHRI GADILINGANA GOWD:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :

(a) whether Government have considered
the liberalisation of the current route-wise
and regional restrictions on the movement of
transport vehicles that serve rural areas con-
necting them to the cities ; and

(b) if so, the details thercof and the
decisions arrived at ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL  SINGH): (a) and (b). Public
carrier permits with State-wide validity are
now issued in 16 States (all States excluding
Jammu and Kashmir), as against only 6
States in 1966. For issuc of inter-Statc per-
mits, there arc generally reciprocal agree-
ments, between contiguous States. Ewven
between non-contiguous  States, the Inter-
State Transport Commission has been able to
bring about eleven agreements.

2. The need for encouraging rural trans-
port was recommended by the Committee on
Transport Policy and Coordination and it
was also emphasised by the Transport
Development Council in their meeting held
in June, 1968, The Council decided that the
State Governments and Union Administra-
tions should consider special mvasures, in-
cluding offering incentives, for development
of transport in rural areas. This recommen-
dation was brought to the notice of the State
Governments and Union Administrations with
whom the executive authority in the matter
of road transport vests,
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Growth of Extremist Forces in Delhi

6599. SHRI GADILINGANA GOWD :
SHRI K. M. MADHUKAR :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government observed the
growth of extremist forces in Delhi when a
militant group of textile workers raided three
branch offices of the C. P. I. and attempted
murderous assault on the A.LT.U C
leader on the 27th February, 1970 ; and

(b) whether any enquiry was held into the
affair and, if so, the result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
According to information received from the
Delhi  Administration, in the morning of
February 27, 1970 350/400 workers of the
fourth union assaulted the labour leader
Shri B. D. Joshi and attacked the office of
his union. On receipt of information the
police rushed to thespot and rescued Shri
Joshi. He was admitted to the hospital with
multiple injuries. A case has been registered
by the police and 38 persons have been
arrested. The investigation of the case isin
progress.

On the same day at about 7.30 a.m. a
group of 200/250 workers went and attacked
the C. P. I. branch office near Clock Tower,
Sabzimandi., They also assaulted the inmates
of the office. A case was registered and nine
persons have been arrested. The investiga-
tion of the case is in progress.

Assault on Officers of Birla Comcerns
in Calcutta

6600. SHRI GADILINGANA GOWD:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Go have ived
any reports regarding the assault on senior
officers of the Birla concerns in Calcutta on
the 26th February, 1970 ; and
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(b) whether any enquiry was held into the
affair and, if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a)and (b).
Facts are being ascertained from the State
Government.

Charges of Corruption against Central
G Employ
6601. SHRI GADILINGANA GOWD:

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of the Gazetted and non-
Gazetted Central Government employees
against whom the cases have been registered
by Government in the matter of corruption
during the year 1969 ; and

(b) the details of the action taken in those
cases and the number of cases pending de-
cision ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) During
the year 1969, thc C.B. I. registered 1238
cases involving 395 Gazetted Officers and
1304 Non-Gazetted Officers.

(b) The details of action taken are as
below :—

Cases sent up for trial s 78
Reported for departmental

action 612
Dropped for want of

evidence . 36

Otherwise disposed of includ-
ing those transferred to local

police e 23
Pending investigation of
decision - . 489

Attack on Leader of Oppositon in
Lok Sabha
6602. SHRI YASHPAL SINGH :
SHRI D. N. PATODIA :
SHRI LOBO PRABHU :

Will the Minister of HOME AFFAIPS be
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pleased to state :

(a) whether he has received a letter from
the Leader of Opposition in Rajya Sabha
about the attack on his counter-partin Lok
Sabha when he was travelling by a Deluxe
train on the 13th March, 1970 ;

(b) if so, whether the incident has been
inquired into ; and

(c) what steps are being taken to safeguard
the lives of the two leaders ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) The Government of Uttar Pradesh who
are enquiring into the matter have reported
that enquiries made so far have not revealed
that any attempt was made on the life of the
Leader of the Opposition in Lok Sabha. The
investigation is continuing.

(c) Arrangements for giving necesary
protection to the lives of the leaders are made
according to the requirements of the situa-
tion.

Equal Opportunity for Promotion of
Permanent and Temporary Officers

6603. SHRI VIDYA DHAR BAJPAI:

‘Will the Minister of HOME AFFAIRS be

pleased to state :

(a) whether it is afact that the Study
Team of the Administrative Reforms Com-
mission on Personnel Administration have
recommended that difference between tempo-
rary and permanent officers should be
removed as far as seniority and their chances
of promotion are concerned ; and

(b) if so, the action being taken to set right
the distinction ?

THE MINISTER OF STATE IN THE
MINISTRY OF _HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.
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(b) The Administrative Reforms - Commis-
sion have not made any recommendation in
this respect in its own report. The question
of ‘Government taking any action on the
Study Team's recommendation does not,
therefore, arise.

Arrest of Manipuri Youth in Pakistan

6604¢. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that 8 Manipuri
youth, having killed onc and injuring several
others, escaped from Dharmanagar Jail
in Tripura into Pakistan and have since been
apprehended and put in jail in East Pakistan,

recently ;

(b) if so, in what circumstances they es-
caped from the Dharmanagar Jail and the
action taken against the persons held respon-
sible for their escape ; and

(c) the steps taken or proposed to be taken
to secure their custody from Pakistan ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) ahd (b).
At about 02,00 hours on 26th February 1970,
8 under trial prisoners escaped from the
Dharmanagar Sub<jail in Tripura after
causing grave injuries to 3 jail warders, one
of whom subsequently succumbed to his
injuries. It is understood that they have
gone away to East Pakistan and that they
have been arrested by the Pakistan police and
kept in jail custody. One jail warder has
been placed under suspension and is being
prosecuted.

(¢) The Government of Tripura have writ-
ten to the Chicef S y to the Government
of East Pakistan to hand over the prisoners
at an early date.

Reinstatement of Former Inspector-
General of Police, Gujarat
6605. SHRI R. K. BIRLA : Will the
Minister of HOME AFFAIRS be pleased to
state :
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(a) on what date the Union Government
bave issued orders to the Government of
Gujarat for the reinstatement of Shri J. D.
Nagarwala, former Imspector-General of
Police, Gujarat ;

(b) whether Shri Nagarwala has since been
reinstated and, if so, on what date and, if not,
the reasons for which he has not yet been
reinstated by the Gujarat Government ;

(c) whether any fresh orders are to be
issued to the Gujarat Government for his
early reinstatement and if so, when ; and

(d) what type of control is being exercised
by the Union Government over the State
Governments in the wake of violation of
Union Government’s orders by the State
Governments in the matter of personnel
belonging to All India Services ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
Order reinstating Shri J. D. Nagarwala was
passed by the Central Government on 3rd De-
cember, 1969. He was posted by the Govern-
ment of Gujarat first as Supernumerary Officer
on Special Duty with effect from that date and
later on as Officer on Special Duty, Bhuj.

{c) and (d). Do not arise.

Strengthening CRF in States

6606. SHRI R. K. BIRLA : Will the
Minister of HOME AFFAIRS be pleased to
statec :

(a) whether the Government are contem-

plating to strengthen CRPinsuch States where
law and order is fast deteriorating ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
With a view to enabling units of the CRP to
be available to the State Governments when
they are needed to go to the aid of the civil
autharity, and to ensuring that the units are
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sent with the minimum loss of time, CRP
units are stationed at convenient central loca-
tions in various parts of the country.

There is presently no proposal to increase
the strength of the force.

Unhygienic Condition of L N. A. Airport
Residential Colony, New Delhi

6607. SHRI RAM AVATAR SHASTRI:
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government’s attention has
been drawn to the fact that airport residential
colony known as 1. N. A. Colony, New Delhi
isina bad shape and even the minimum
hygienic condition is absent ; and

(b) if so, what steps were taken or are pro-
posed to be taken by Government to improve
the colony?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) Government is aware of the need to
improve this colony.

(b) Remedial action is in hand. Some of
the minor works required have been com-
pleted. Senior officers of the Civil Aviation
Department and CPWD along with staff
representatives are carrying out an inspection
of the colony every month and wherever
necessary immediate repairs  are  being
cffected.

Disappearance of Tigers From Thekkady
Wild Life Sanctuary

6608, SHRIMATI SUSEELA :
GOPALAN :
SHRI P. P. ESTHOSE
SHRI K. ANIRUDHAN :
SHRI K. M. ABRAHAM
SHRI E. K. NAYANAR :

Will the Minister of TOURISM  AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that there were 40
tigers in the Wild Life Sanctuary at Thekkady
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in Kerala some years back ;

(b) whether there is no tiger left out now ;
(c) if so0, the reasons therefor ; and !

(d) whether it is also a fact that due to the
disappearance of the tigers the total number
of wisitors to the said sanctuary has de-
creased ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) Yes, Sir. It was estimated that there were
about 40 tigers in the sanctuary.

(b} No, Sir. The sanctuary still has tigers.
(c) Dwoes not arise.

(d) No, Sir. The number of visitors is
increasing as compared to previous years.

Non-Schedaled  Air Service
Calcutta to Raxaul

From

6609. SHRI B. K. MODAK :
SHRI GANESH GHOSH :
SHRI MOHAMMAD ISMAIL :
SHRI BHAGABAN DAS :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether it is a fact that the daily non-
scheduled Air service from Calcutta to Raxaul
has started from the 16th February, 1970 by
the Arkay Air Transport of Calcutta through
an aircraft chartered from the Kalinga Air-
lines ; and

{b) if so, the reasons therefor and the terms
of settlement in regard thereto ?

THE MINISTER OF TOURISM AND
CIVIL-AVIATION (DR. KARAN SINGH):
{a) and (b). No, Sir. Mjs. Arkay Air
Transport of Calcutta do not hold any permit
for air transport operations. However, non-
scheduled flights on the route Calcutta-
Bhagalpur-Patna-Muzaffarpur-Raxaul and
back arc being operated ona day-to-day
basis by Kalinga Airlines with effect from
16th February 1970.
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Printing of Text-Books Under Indo-
American Text-Books Programme

6610, SHRI B. K. MODAK :
SHRI A. K. GOPALAN :
SHRI UMANATH :
SHRI P. P. ESTHOSE :
SHRI K. M. ABRAHAM :

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

(a) the total number of text-books printed
in India from 1962 to 1969 under the Indo-
American ‘Text -book Programme (1961) ; and

(b) the number and names of the partici-
pating Indian publishers who were given
contracts under this Programme during the
last three years ?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V. K. R. V.RAO):
(a) Slighty above 1000.

(b) 21. A statement joining the names is
laid on the Table of the House. [Placed in
library, See No, LT-3225/70]

Scheme to Print Low-Priced Text-Books
for Colleges

SHRI K. RAMANI :

SHRI P. GOPALAN :

SHRT GANESH GHOSH :

SHRI K. ANIRUDHAN :

SHRI K. M. ABRAHAM :

6611.

Will the Minister of EDUCATION AND
YOUTH SERVICES be pleased to state :

{(a) whether it is a fact that the Federation
of Publishers and Book Sellers’ Amociation in
India has submitted a scheme to Government
to print low priced text-books for College and
Post-Graduate education ;

(b) if 5o, the gist of the scheme ; and

(c) the reaction of Government thereto?

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V.K. R. V. RAO):
(a) No, Sir.

(b) and (c). Docs not arise,
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Distribution of Communist Literature
in big Cities

6612. SHRI JUGAL MONDAL: Will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whetheritis a fact that several hundred
highly paid youngmen are working in big
cities as distributor and agents of the Commu-~
nist literature ; and

(b) if so, whether any enquiry has been
made to find out the source of finance of this
propaganda campaign ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) and (b).
Government have no precise information.
However, attention is invited to para 6 of the
statement made by the Home Minister on
May 14, 1969, in regard to the report of the
Intelligence Bureau on use of foreign money
in the last general elections and for other
purposca.

Free movement of Transport Vehicles
on a single point Tax system.

6613. SHRI NAMBIAR :
SHRI GANESH GHOSH :
SRI SATYA NARAIN SINGH :

SHRI P. P, ESTHOSE :

Will the Minister of TRANSPORT AND
SHIPPING be pleased to state :

(2) whether it is a fact that the Inter State
Transport Commission is planning for Zonal
agrecments among the States in the Western,
Northern, Central and Eastern Zones for the
free movement of transport wehicles on a

single-point tax system ;
(b} if so, the details thereof ; and

(c) the details of the functioning of the
South Zone permit scheme ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF



159 Written Annpers

SHIPPING AND TRANSPORT (SHRI
TQBAL SINGH) : (a) Yes.

(b) and (c). So far, one zonal scheme for
operation of goods vehicles viz. South Zome
Permit Scheme has been put into  effect. A
Special Reciprocal Agrecment for this purpose
was concluded at the end of 1966 between  the
five States of Andhra Pradesh, Kerala,
Madras (now Tamil Nadu), Maharashtra
and Mysore, under the auspices of the Inter-
State Transport Commission. The scheme
came into effect from st January, 1967,
The salient features of the Agreement are
indicated below :— g

(i) Goods wehicles plying under this
Agreement can carry goods from one
point to another on specified roads of
any of these five States, without
operate on a ‘single-point’ taxation
system.

(ii) The Agrecment is binding for a period
of five years,

(iii) The Agreement shall apply to a total
of 1,000 goods vehicles (public carriers).
Each of the signatory States shall
issue composite permits not exceeding
200. The permit will be wvalid for
National Highways/State Highways
specified in the Agreement.

(iv) A vehicle plying under this Scheme
shall pay, apart from the motor
vehicle tax and goods tax of Home
State, a sum of Rs. 500/- per annum
to cach of the four signatory States,
other than the Home State.

Originally, the Special Reciprocal Agree-
ment was a five-State Agreement, as indica-
ted above. The working of the Scheme was
reviewed in a meeting of Transport Commis-
sioners in July, 1969, when it was agreed
that the South Zone Schemr would be en-
larged to make it a seven-State Scheme to
include Gujarat and Pondicherry. The meet-
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ing also agreed to certain important modifica-
tions to the original agreement. It agreed
that in the enlarged South Zome Scheme
cach operator will be given the option to
choose a minimum of five State of operation,
i. e., the Home State plus four other states.
It was also agreed that the number of
composite permits to be issued by each State
will be increased from 200 to 300. In the
case of Pondicherry, this will be limited to
50. Further, it was agreed that while
Pondicherry wvehicles would pay all its taxes
in the Home State and Rs. 500/- per annum
per vehicle to each of the other States chosen
for operation, operators from other States
will pay to Pondicherry Rs. 125/- per annum
for each vehicle.

The enlarged South Zone Scheme isin the
process of finalisation and it is likely that the
Scheme will come into force in the middle of
1970.

Other Zonal Schemes

Based on the South Zone Scheme which is
already in operation, efforts are being made
by L. S.T.C.to formulate agreed schemes
for other zones. They are the Western Zone,
Northern Zone, Central Zone and Eastern
Zone Schemes. Inregard to the Western
Zone Scheme, several discussions have already
taken place. The general principles underly-
ing the Sch will be broadly on the same
lines as that of the enlarged South Zone
Scheme though the quantum of payment w
be made by the composite permit holder
to the participant States may vary. It is
expected that the Western Zone Scheme may
cover the States/Union Territories of
Maharashtra, Gujarat, Madhya Pradesh,
U. P, Rajasthan, Haryana, Delhi and
Punjab.  While the Northern Zone and
Eastern Zone Schemes are proposed to cover
most of the Northern and Eastern States of
India respectively, the Central Zone Scheme
is to comprise the five States of Maharashtra,
Madhya Pradesh, Bibar, Orima and West
Bengal. Negotiations are still in  progress
with the various States for the formulation
of these Schemes.
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Crime in Delhi

6614. SHRI BAL RA] MADHOK : Wil
the Minister of HOME AFFAIRS be pleased
to state :

(a) what is the total number of serious
crimes including murder and dacoities in the
Union Territory of Delhi in the last six
months, catcgory-wise ;

{b) how many of them have been traced ;

(e) whetheritis a fact that a large number
of murder cases have remained untraced ;
and

(d) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Total
number of serious crimes (heinous) under
various heads reported in Delhi during the

period from 1-10-69 to 31-3-70 are as
under :—
Dacoity 9
Murder - N
Attempt to Murder .. 42 -
Robbery . o4
Riots o7

(b) Statement is attached giving the pre-
sent position regarding the disposal of cases
under various heads of crimes,

(c) Only 3 cases of murder out of 52 have
been sent as untraced as no clue be found of
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Statement .
Head of | Repo- | Cance- | Chall- | Convi-|  Acquitted | Pending | Untra- | Peodicg
Crime | ried | lled aned | cted trial | cod | invest
gations
Dacoity 9 1 — - - A =
Murder 52 2 6 - - 6 3 41
Atempt 42 - 1 1 — 10 2 29
to Murder — 7 12 64
Robbery 94 1 7 - — 14 4 53
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Deletion of Rule 5(7) of Mysore Motor
Vehicles Rules, 1963 re: period of training
of Drivers

6616. SHRI LOBO PRABHU : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) with reference to his assurance on the
amendment of a Member of Parliament to
Section 21 of the Motor Vehicles Act of 1969
that “small men taking training" should not
be burdened, whether the Mysore Govern-
ment is not improperly deleting Rule 5 (7) of
the Mysore Motor Vehicles Rules, 1963 ;

(b) whether the amendment will not mean
that drivers will have to remain in the school
for one year for medium vehicles training and
three years for heavy vehicle training ;

(c) how will they maintain themselves
during such long periods of training ; and

(d) whether rulessimilar to the amend-
ment are obtaining in other States and if so,
whether his Ministry would bring to the
notice of such States the hardship involved ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY
OF SHIPPING AND TRANSPORT
(SHRT IQBAL SINGH): (a) to (c). No
assurance has been given in this respect. As
regards deletion of rhle 5 (7) of the Mysore
Motor Vehicles Rules, 1963, the information
is being collected from the Government of
Mysore and will be laid on the Tible of the
Sabha when received.

(d) The requisite information is awaited
from the State Governments and will be laid
on the Table of the Sabha as soon as possible.

Cabaret Dances in Delhi and New Delhi
Hotels and Restanrants

6617. SHRI N. R. DEOGHARE :
SHRI DEVINDER SINGH
GARCHA:
Will the Minister of HOME AFFAIRS be
pleased to sate
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(a) whetheritisa fact thatin some posh
hotels and restaurants of Delhiand New Delhi
cabaret dancesare presented which are almost
nude and obscene ;

(b) if so, the names of the hotels/restau-

rants which are indulging in such practice ;
and

(c) the action Government have taken in
this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI VIDYA CHARAN SHUKLA):
(a) Though some of the hotels and restau-
rants organise cabaret dances, so far no com-
plaint has been received by the Delhi Police
from the public about nudity and obscenity
in the dances,

(b) and (c). Does not arise.

= inting Pk op it Dl
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ment of Services of Indian Airlines and
Air Indis

6618. SHRI SHASHI BHUSHAN: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether any action is contcmplated
by the Indian Airlines and Air India to fully
implement the Air Corporations Act and also
the amended Act and to have Associates from
existing and future private operators to
improve the existing air services in  India and
abroad ;

(b) whether any scheme has been coo-
sidered to develop feeder services with Asso-
ciates to bring more trade to the Corporations
running trunk routes with newer, more
modern and bigger aircraft ; and

(l:) whether by having Associates both the
na lised Air Corp i will be pre-
pared to develop better freight and newspaper
services throughout India and neighbouring
Afro-Asian countries and also thereby ensure
that every aircraft, available in India with
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both public sector and private sector opera-
tors, is fully utilised and it does not rot lying
idle thereby ing national lth and
foreign exchange ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) o (c). Both Air-India and Indian Air-
lines are endeavouring to expand the scope of
their operations to the maximum extent pos-
sible, They have no plans for out-side
association. The operations of scheduled and
non-scheduled services by private air com-
panies is governed by the Aircraft Rules.

Complaint against Officers of Census
Operations in Mysore

6619. SHRI GEORGE FERNANDES :
Will the Minister of HOME AFFAIRS be

pleased to statc :

(a) whether he has received a complaint
against the Superintendent of Census Opera-
tions, Mysore and the Census Officer of the
Bangalore City Corporation, Bangalore from
the Rate Payers’ Amociations of the Corpora-
tion City of Bangalore ;

(b) whether any investigations have been
made into the charges contained therein and,
if not, the reasons therefor ;

(c) if investigations werec made, whether
the allegations were found to be baseless ; and

(d) if so, whether action would be taken
against the Rate Payers’ Associations for
making such allegations and, if not, the
reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) The facts of the case were looked into.

(c) The allegations were baseless.

(d) Itis proposed to ig the petiti
Awards for Books
6620. SHRI GEORGE FERNANDES:

Will the Minister of EDUCATION AND
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YOUTH SERVICES be pleased to state:

(a) what are the languages which are at
present eligible for awards for books from the
Government of India ;

(b) the critcria followed in this behalf;

{c) whether Government would offer
awards to books in all Indian languages ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI BHAKT
DARSHAN): (a) and (b). This Ministry
operate 3 Schemes for award of Prizes to
authors writing books/manuscripts in various
Indian languages. The details of the Schemes
including, the languages in which books are
to be written, and the criteria to be followed
in this behalf, are stated in the Statement laid
on the Table of the House [Placed in Library.
Se¢ No. LT —3226/70]

(c) and (d). Prizes are awarded for such
books written in all Indian languages.

Code of Conduct for G Emmpl
to Prohibit Drinking

6621. SHRI BENI SHANKER
SHARMA: Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether itis a fact that a new Code of
Conduct has been evolved for the officials of
the Central Government by which they are
required not to be under the influence of any
intoxicants whether as a result of any drink
or medicines during office hours ;

(b) whether such a direction is considered
sufficient in view of the prohibition policy of
the Government ; and

(c) whether thc desirability of b g
drinking among the Government officials
completely with a view to enforce prohibition
amongst this class of people and to further the
cause of prohibition in the country has been
considered and, if so, with what results ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Rule 22
of the Central Givil Services (Conduct)
Rules, 1964, relating to consumption of
intoxicating drinks and drugs was amended on
3.2.1970. A copy of the rule as amended 1s
given as follows :

22, Consumption of Intoxicating Drinks and Drugs :

A Government servant shall—

(a) strictly abide by any law relating to
intoxicating drinks or drugs in force in any
area in which he may happen to be for the
time being ;

(b) not be under the influence of any
intoxicating drink or drug during the course
of his duty and shall also take duc carc that
the performance of his duties at any time is
pot affected in  any way by the influence of
such drink or drug ;

{c) not appear in a public place in a state
of intoxication ;

(d) mot use any intoxicating drink or drug
to excess, .

(b) and (c). The question of banning
drinking among Government servants com-
pletely has been considered in the past. A
provision has been made in sub-rule (a) to
rule 22 to the effect that a Government
servant should strictly abide by the prohibition
laws in force in any area in which he may be
serving for the time being. In view, however,
of the fact that a Government scrvant cannot
be treated differently from  the citizens
generally except to the extent necessary for
pm-pmnfh.isdutiﬂand responsibilities as a
Government servant, special restrictions  have
been placed on Government servants serving
in arcas where prohibition is mot in foree,
in the matter of  consumption of
intoxicating drinks/drugs as provided in sub-
rule (b) to (d) of rule 22 ibid.

Filling up of Post of an Artist in
National Museum, New Delhi
6622, SHRISIDDAYYA : Will the Minis-
wr of EDUCATION AND YOUTH SER-
VICES be pleased to state :
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(a) whether it is a fact that the post of .an

Artist in the National Museum, New Delhi,

has been lying vacaot for a very long time ;

(b) if s0, the datc when it fell vacant, the
reasons for not filling it up and how the work
was being carried out ;

{c) whether it is also a fact that the person
holding the post went abroad and was being
granted leave from time to time till he finally
resigned a few months back ;

(d) if so, the full particulars of the date of
his appointment to the post, the period of his
actual work in the National Musecum, the
terms and conditions of sanctioning him leave
and whether he was  temporary or permanent
in the post at the time of allowing him to go
abroad ; and

(e) whether a copy of the advertisement or
requisition to the Employment Exchanges for
filling up the post leading to his appointment
will be laid on the Table of the House ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI
JAHANARA JAIPAL SINGH): (a) and
(b). The leave vacancy in the post of Artist
in the National Museum arose with effect
from 15.11.1967 when the permanent incum-
bent of the post proceeded on leave abroad
for higher studies.

The post was not filled earlier as the
present incumbent of the post was  expected to
join his duties after the expiry of his leave.
The work in his absence was carried out with
the help of other officers in  the line viz. Lay-
out-Artist, Draftsman, in addition to their
own duties. Besides a daily wage draftsman
and daily wage Lettering Artist have also been
engaged in the Display Section to cope with
the work.

(c) Yes, Sir.

(d) A statement giving the requisitc infor-
mation is laid on the Table of the House.
(Placed in Library. See No. LT—3227{70.]
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(e) A copy of the requisition sent to the
Employment Exchange is laid on the Table

of the House. [Placed in Library. See No.
LT—3227/70.]
Posts of Senior Pe 1 Assi in Cen-

tral Secretariat Stenegraphers’ Service

6623. SHRI SHRI GOPAL SABOO:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether new posts of Senior Persomal
Assistants have been created under the re-
organised Central Secretariat Stenographers’
Service ;

(b) if so, what criterion is being followed
to fill up these posts and whether it is in
accordance with the service rules formulated
and published in this connection ;

(c) whether there has been an inordinate
delay in filling up these posts and, if so, the
reasons therefor ; and

(d) when the list of selected persons for
these posts is likely to be released ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Ye,
Sir,

(b) Selections to the posts of Senior Personal
Assistants which are included in Grade I of
the Central Secretariat Stenographers’ Service
are required to be made on the basis of merit
with due regard to seniority in accordance
with the relevant provisions in the Central
Secretariat Stenographers Service Rules, 1969,
and the Regulations framed thereunder.

(c) and (d). The revised Central Secretariat
Stenographers  Service Rules were notified
on 25th July, 1969 and came into force on
1.8.1969. Data/Service records had to be
collected in respect of 800 Grade II officers
of the Central Seccretariat Stenographers
Service, who were within the zone of consi-
deration, for promotion to 160 posts in Grade
I. The Selection Committec constituted for
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the purpose has now amemed all the officers
within the zome of comsideration and has
prepared a Select List which  has been issued
on 8th April, 1970.

Filling up of Post of an Artist in the
National Museum, New Delhi

6624. SHRI SIDDAYYA: Will the
Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether itis afact that a requisition
to fill up the post of an Artist in the National
Museum, New Delhi was sent to  the Employ-
ment Exchanges some months back ;

(b) if so, when and the particulars there-
of ;

(c) the number of candidates recommended
by the Employment Exchanges and achually
called for interview by the Museum ;

(d) whether itis furthera fact that out of
mixteen candidates interviewed om the 13th
March, 1970 a preliminary sclection of four
persons was made for a test for final selection ;

(e) if so, the result thereof ;

(f) whether it is also a fact that one of the
candidates selected for final test did not fulfil
even the prescribed or requisite qualification
of a Degree or Diploma ; and

(g) ifso, how he was called for interview

and even stood the cning by the Selecti
Board ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHAN-
ARA JAIPAL SINGH) : (a) Yes, Sir.

(b) The vacancy of Artist was notified to
the Director of Employment Exchanges ol
6-11-1969 to be filled for a period of
4 months ie. upto 28-2-1970 as the leave
vacancy then existed only upto that date.
The Di of Employment Exch re-
plied on 12-11-1969 that the vmncrmyhc
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filled through the local Employment Ex-
changes. He alo addressed a copy of his
reply to the local Employment Exchanges.
The Director of Employment Exchanges as
well as local Employment Exchange were
reminded by the National Museum on 20-12-
1969. In reply the Director of Employment
Exchanges intimated that the requisition for
the post of Artist was not readily traceable
with them vide their letter dated 24-12-1969.
The National Museum sent another requisi-
tion on 1-1-1970 to the Director of Employ-
ment Exchanges with a copy to the Regional
Employment Officer. Inm the latter requisition
since the resignation letter of the permanent
incumbent had by then been reccived, it was
stated that the vacancy proposed to be filled
inon a purcly temporary basis but it was
likely that it might continue. In both the
requisitions the qualifications prescribed for
the post were mentioned, #iz.

Essential :

(i) Degree or Diploma in Fine or Applied
Art of a recognised University or Insti-
tution.

Desirable :

At least 2 years practical experience of
Commercial Art preparation of charts and‘
graphic layout.

(c) All the twentythree candidates recom-
mended by the Employment Exchange were

called for interview.

(d) Yes, Sir. But 17 (and not 16) candi-

(¢) No final decision has yet been taken by
the ‘Selection Comumittee’,

(f) No, Sir.

*(g) Does not arise.

Filling up of Post of an Artist in National
Museum, New Delhl

6625, SHRI P.R. THAKUR: Will be
Minister of EDUCATION AND YOUTH
‘SERVICES be plcased 1o statc @

(a) whether it is a fact that there is & post
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of an Artist in the MNational Museum, New
Delhi ;

(b) if so, when it was created and whether
itis a permanent or temporary post ;

(c) whether it was ever declared asa re-
served vacancy for the Scheduled Caste or
Scheduled Tribes candidates and included in
the roster for appointment ;

(d) if so, when and the full particulars of
the attempts so far made to fill up the post
from such candidates ; and

(e) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRIMATI JAHAN-
ARA JAIPAL SINGH) : (a) Yes, Sir.

(b) It was created in 1952.
nent post.

It is a perma-

(c) No, Sir.
(d) Does not arise.

(¢) A vacancy is treated reserved for
Scheduled Caste or Scheduled Tribe candi-
dates or unreserved according to the point in
the Roster prescribed for the purpose on
which it falls at the time of filling it. For the
purpose of maintaining the Roster, the post
of Artist in the Nafional Muscum is grouped
together with other posts carrying  identical
scale of pay ie. Rs. 210-425 as per the ins-
tructions of the Ministry of Home Affairs on
the subject. On both the occasions that the
vacancy of Aristin the National Muscum
was to be filled, it fell on unreserved point.

Anomaly in the Grades of Draftsmen

6626. SHRI JYOTIRMOY BASU: Wil
be Minister of EDUCATION AND YOUTH
SERVICES be pleased to refer to the reply
given to Unstarred Question No. 1872 on 6th
March, 1970 regarding Anomaly in pay scales
of Draftsmeff working in Survey of India and
state X

_ {a) the steps taken to remove the anomaly
in the pay scales of Draftsman Grade Iin
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Division T working in the Survey of India and
promoted direct from Grade III, Division II ;

(b) in view of the fact that the posts of
Draftsman Grade I, Division I are higher
ones than those of Grade II, Divison II
Draftsman whether Government have decided
to raise the pay of Draftsman Grade I, Divi-
sion I at least to the minimum of Grade II
Draftsman with retrospective effect from the
date of their promotion to Grade I ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI “'BHAKT
DARSHAN): (a) It has been decided to
refix the pay of those already promoted direct
from Grade 111 to Grade I Draftsman and the
orders are under issue.

(b) and (c). As explained in the reply to
question No. 1872 on 6.3.1970, the interests
of persons  promoted from Grade II to Grade
I are protected by the normal rules of fixation
of pay. It is, therefore, not neccsary to
revise the grades with retrospective effect.

Alleged rape of a Harljan girl of Danapur
(Patna)

SHRI SURAJ BHAN :

SHRI RAM CHARAN :

SHRI SHIV CHARAN LAL:
SHRI RAM GOPAL SHALWALE:

6627.

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether his attention has been drawn
to the news pertaining to the rape and other
atrocities committed on an unmarried Hari-
jan girl of Danapur (Patna) appearing with a
photograph of the said girl and her daughter
on the first page of the Daily Partap (Urdu)
and some other news papers of Delhi re-
cently ;

(b) the details of all the complaints made
by the said girl and her widowed mother to
all concerned and the action taken thereon ;
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(¢) the action taken against the culprit(s) so
far ; and

(d) the action Government propose to take
to assist the unfortunate family ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes,
Sir.

(b) to (d). Information is being obtained
from the Government of Bihar.

Padma Shri and Pad Vibhush |
to persoms belonging to film Industry

6630. SHRI ARJUN SINGH BHA-
DORIA: Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of persons from the Indian
Film Indwtry who were given Padma Shri
and Padma Vibhushan Awards on the Repub-
lic Day during the last three years together
with the names and addresses of the persons;

(b) the nature of the services rendered by
these persons for which they have been
awarded ;

(c) whether it is a fact that many film
people who were given awards have been
evading the payment of Income-tax and
other taxes ; and

(d) if so, the reasoms for giving them
awards ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA  CHARAN SHUKLA): (a),
(b) and (d). Names of persons who are given
awards are published in the Gazette of
India on the day on which awards are
apnounced, The list of recipicnts of the
awards who are popularly known to
be associated with the film industry is laid on

.the Table of the House. [Placed in Library.

See No. LT—3228/70.] The awards were
given to them in recognition of distinguished
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service in their respective fields in the film
industry.

(c) The position is being ascertained and
to the extent permissible under the law,
the information will be placed on  the
‘Table of the House.

L tional Yogashram C "
New Delhi

6631. SHRI JYOTIRMOY BASU: Will
the Minister of EDUCATION AND YOUTH
SERVICES be pleased to state :

(a) whether Government recognise the
Inter 1 Yogash Centre  (Near
Pant Marg), New Delhi and is connected
institution in this country ;

(b) its constitution, object and date of
registration ;

{c) the financial
given under different |beads
Ministries since its inception ; and

and facilit
by different

(d) the reason therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION AND
YOUTH SERVICES (SHRI  BHAKT
DARSHAN) : (a) The New Delhi Centre
of the Vishwayatan Yogashram, Pant Marg,
New Delhi, which is also known as the
International Centre of the Yogashram, and
its Teachers’ Training Centre at Katra
Vaishnavi Devi in Jammu and Kashmir are
recognised by the Government for purposes
of financial assistance for the promotion of
Yoga.

(b) The Yogashram isa registered body
under the Societies Registration Act XXI of
1860, having been registered on Ist  March,
1958. Its objects are :—

(i) to promote and provide for the study
and teaching of the science of Yoga
in its manifold aspects ;

(ii) to under-take and facilitatc practical
courses and training of instructors as
well as fundamental research in the
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field of Yoga and its application to the
well being and uplift of humanity ;

(iii) to establish, conduct and manage
institutions devoted to the cause of
Yoga in different parts of India as
well as in foreign countries.

(c) and (d). The Ministry of Education and
Youth Services hbave so far given grants
amounting to Rs. 6,23,947/- to the Yog-
ashram during the financial years 1957-58 to
1969-70 for the promotion of Yogic activities
and teachers’ training programme.

A piece of land, measuring about 1866
acres near Gole Post Office, has been  allotted
by the Department of Works, Housing and
Urban Development to the Yogashram n
concessional rates as admisible to cducati
institutions.

Information about financial assistance, if
any, given to the Yogushram by other
Ministries/Departments is being collected and
will be laid on the Table of the House as early
as poasible,

Attendance at Writers® Building by Officer
of Home Department of West Bengal

6632. SHRI SARDAR AMJAD ALI:
Will the Minister of HOME AFFAIRS be

pleased to state :

(a) whether all responsible officers of the
Department of Home of the Government of
West Bengal attended Writers' Building
Office in Calcutta on the 17th March,
1970 ;

(b) if not, the names and designations of
such Officers ; and

(c) what were the causes of their non-
attendance ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (c).
Most of the Officers could not attend Writers'
wn‘oh because of the total stoppage
of transport facilities due to hartal on 17th
March, 1970,
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Existing capacity and fature require-
ments of dredgers

6633. SHRI LOBO PRABHU : Will the
Minister of SHIPPING AND TRANSPORT
be pleased to state :

(a) what dredgers are owned by his Minis-
try, how many million cubic feet of earth
they are rated to remove and what was their
actual performance in the last completed

year ;

(b) what dredgers and of what capacity
his Ministry is acquiring and by what date;

(c) what is the toal of carth to be removed
from the Mangalore, Tuticorin and other
ports ; and

(d) in view of the dredger capacity being
below the work in hand, the reason why
his Ministry does not by more dredgers or
contract to engage the dredgers to be released
in May bythe Madras Port, provided its
ratcis not higher than what has been paid
so far by the Madras Port.

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIFPING AND TRANSPORT (SHRI
IQBAL SINGH): (a) The Ministry of
Shipping and Transport owns two Cutter
Suction Dredgers, M.O.T.I and M.O.T.II,
each with a rated pumping capacity of 560
cum. of medium sand per hour under
defined conditions. These dredgers were
acquired primarily for undertaking dredging
in minor ports. The annual average capa-
city of each of these dredgers is estimated at
8 lakh cu.m. of medium and under defined
conditions. The information regarding the
actual quantity of dredging done by these
dredgers during 1969 is being collected and
will be laid on Table of the House.

(b) :to (d). The total capital dredging
requirements of the various projects expected
to be taken up during the Fourth Plan is
82 million cum. Of this, dredging to be
done at Mangalore is 11.6 illi cu.m.
and at Tuticorin is 3.2 million cu.m. How-

Written Answers CHAITRA 27, 1892 (SAKA)

Written Answers 178
ever, the dredging required at Tuticorin is for
reclamation purposes. This reclamation can
be done from land sources as well, To meet
the capital dredging requirements, a Central
Dredging Organisation is being set up and to
start with, two dredgens arc being procured,
onc a training suction dredger with 3,000
cum. hopper capacity and the other, a
cutter suction dredger with 1,500 cum. per
hour capacity, together with the necessary
ancillary equipment. These dredgers are
expected to be  delivered in 1971, The
dredging at Mangalore is proposed to be
done by onc of the M.O.T. Dredgers and the
two new dredgers on order. At some ports,
viz. Haldia, Madras, Paradecp and Marmagoa
contract  dredging has been undertaken,
The question of acquiring additional dredgers
or for awarding dredging on contract basis
will be considered in due course.

Collapse of a Air-India Hanger under
Construction at Palam Alrport

6634. SHRI R. BARUA:
SHRI D. N. PATODIA :
SHRI LOBO PRABHU :

Will the Minister of TOURISM
CIVIL AVIATION be pleased to state :

AND

(a) whether it is a fact that some persons
were killed and injured in the collapse of a
hanger under construction of Air India at
the Palam Airport ;

(b} whether Government
into the indident ; and

have enquired

(c) if so, the details thereof and who have
been found responsible for this collapse ?

THE MINISTER OF TOURISM AND
CIVILAVIATION (DR. KARAN SINGH):
(a) At about midday on Monday 30th
March, 1970, the north side RCC concrete
gutter above the northern annexe of the new
Engineering Wing Hanger under construction
at Palam, collapsed. As a result of this
accident one female worker died and one
male worker and a girl sustained injuries.
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(b) and (c). Apart from a departmental
enquiry which is being conducted by Air-
India, the Director General of Civil Aviation
is also conducting an enquiry. The enquiries
are still in progress.

Proposal to Constitute all India Judicial
Bervice

6635: SHRI MARANDI : Will the
Minister of HOME AFFAIRS be pleased to
state @

(a) whether it is a fact that thercisa
proposal under consideration of Government
to constitute an All India Judicial Service on
the linesof I. A. 5 ; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No, Sir.

(b) Does not arise.

el ¥ sgE W a9 g e @
for yemgrae  fasafauren & agow

6636. sit wagax faw : =71 faen
aw gas qm AT ag @AW € F
w0 fr :

(%) #a1 7z 8w f5 famafaarea
agzA amaw TEaR faafoea &
qisA sfagrs agr qUaE faamr s
Fareat ¥ qIEAE a9 q@E F FE F
fan Fa<htg ggaar 2ar & ; A7

(w) afk g, @1 T A 6t & ww

Frar & ggar F w9 # g4 feaAr
afnfrz ?

?’wm.w AT A (wro Jo ®o
wree @ @) : (%) T (@), fawa-
faarerg agz@ wmam | fageay, 1959
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¥ e fwafman w1 qoeer
fawmr ¥ fasa & fag 3.50 @ra s79)
¥ afas 7 frar gar sAEAEs A7
75,000 ¥¥ wmags wgigar sfaag
& feaa g qiw awt & fau smiq 31
wid, 1966 aF AT @Fa T =31 97
aE ¥ wgmar & aFfa F a@rwT 31
uTH, 1967 a% %7 fgar aar a7 | fasa-
famma grur A% w7 geAral F qard &
= A qIW g, 10,000 wyw g,
i a1 quAeEta A4 F faa afmfaa
§131 w1, 1967 a5 awre g arey
aafa & fag 99 frarr A1 e ag-
T & agw # frgy @17 a6t & A
fawafagmrr w1 Fasafafas ofw & of -

Ro
1967-68 18370.33 (&I% aq1 I9F19)
1968-69 50,000 (waw)
1969-70 55,000 (waw)

Check on Lobbying by Members of
Parliament

6637. SHRI BENI SHANKER SHARMA :
Will the Minister of PARLIAMENTARY
AFFAIRS be pleased to state :

(a) whether there is any check on lobbying
by Members of Parliament for propagating
their party views and gaining support for them,
in the precincts of the House ;

(b) if 0, the details thereof ; and

(c) if not, the steps proposed to be taken
in this direction ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, AND SHIPPING
AND TRANSPORT (SHRI  RAGHU
RAMAIAH): (a) to (c). The precincts
of the House are under the jurisdiction of the
Presiding Officer and hence the subject referred
to does mot come within the purview of the
Minister of Parliamentary Affairs.
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Bale of Skymaster Planes of L A. C
to a Private Operator

6638. SHRI S. A. AGADI: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whetherit is a fact that Skymaster
planes belonging to the Indian Airlines have
been sold last year to a private operator ;

(b) if so, the number of aircraft sold and
the details of sale price and payments ;

{c) whether itis also a fact that the deal
was struck with a clear understanding that the
private operator would be allowed to operate
Freight Services between Delhi and Kabul mia
Amritsar ;

(d) if so, whether this condition was made
with the approval of the Afghan Government ;
and

(¢) if not, the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). ARer wide publicity in India
and abroad, Indian Airlines approved the sale
of three of their DC—4 (Skymaster aircraft)
with coonected spares, to Mfs Jamair Co.,
Private Ltd., on the 5th September 1969, for
a sum of Rs. 14.5 lakhs, payable in 12
imstalments over a period of 3 years.

(¢) The sale was made by Indian Airlines
with the understanding that the purchasers
would be entitled to operate freighter services
= Amri Kabul-Amri and Delhi-
Amritsar-Kabul-Amritsar-Delhi for a period of
three years as associates of [ndian Airlines and
under their flag.

(d) and (c). Since the purchasers were to
operate as associates of Indian Airlines under
their flag, the approval of the Royal Afghan
Government was not considered necessary.

A dispute has since arisen between Mjs
Jamair Co. Private Ltd., and Indian Airlines
and the matter is under necgotiation betwoen
them.
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Belganm Airport Terminal Building

6639. SHRI 5. A. AGADI : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether there is any proposal to improve
the Belgaum Airport Terminal Building for
domestic traffic ; and

(b) if so, the amount that has been
sanctioned, the details of the improvements
proposed and when this work is expected to
be completed ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). No provision for this purpose
could be made in the fourth Plan due to
shortage of funds.

Providing Semior Persomal Assistant
to Joint Secretaries

6640. SHRI JAGANNATH RAO JOSHI :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the Cabinet
had decided in 1966 to provide a senior
Personal Amistant to Joint Secretaries ;

(b} if so, the reason why the scheme has
not yet been  implemented and what are the
causes of such a long delay ; and

(c) when Government propose to implement
it and issue the list of promotees ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) : (a) No,
Sir. The reorganisation of the Central
Secretariat Stenographers Service, which inter

.alig” provides for Sepior Personal Assistant to

Joint S pproved by the Cabinet
in March, 1968. The scheme was finalised in
consultation with the Union Public Service
Commission and orders of Government issued
thereon in July, 1969,

ries was

(b) and (c). The revised Central

Secretariat Stenographers Service Rules were
notified on 25th July, 1969 and came into force
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on 1.8.1969. Datafservice records had to be
collected in respect of 800 Grade II officers of
the Central $ iat Stenograpl Service,
who were within the Zone of consideration, for
promotion to 160 posts in Grade I. The Selec-
tion Committee constituted for the purpose
has not assessed all the officers within the zone
of consideration and has prepared a Select List
which has been issued on 8th April, 1970.

Naming of Roads and Streets in the
West Bengal .

6641. SHRI D. AMAT : Will the Minis-
ter of HOME AFFAIRS be pleased to
state :

(a) whether Government’s attention has
been drawn to the latest trend in West
Bengal of naming localitics, roads and strects
after the names of Lenin, Ho Chi Minh and
Mao, Garulia—a part of Calcutta—having
pamed “Ho Chi Minh—Nagar'' and a street
named as “Lenin Sarani” ; and

(b) if so, Government's reaction to check
the growth of Maoist, Leninist and other
extra-territorial and anti-national loyalties
in the border State ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Accord-
ing to information received from the Govern-
ment of West Bengel, the Calcutta Corpora-
tion have re-named Harrington Strect as
Ho Chi Minh Street and Dhuramtalla Street
as Lenin Sarani. The State Government
have no information of any road or strect
having been renamed after Mao-Tse-Tung.
There was a C.P. (M) Conference at Garulia,
Police Station Noapara, District 24—Parganas
sometime ago when the venue of the Con-
ference was named as Ho-Chi-Minh Nagar.
The village itself has not been renamed.

(b) Vigilance is maintained in regard to
such activities and suitable action under law
"is taken wherever necessary to curb such
activities.
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Feasdbility Report about Sethusamud-
ram Canal Project

6643. SHRI MURASOLI MARAN:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state :
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(a) whether Government have received the
feasibility report in respect of the Sethusa-
mudram Canal ; and

(b) if so, the reasons for mot
this project in the Fourth Plan ?

including

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPFING AND TRANSPORT (SHRI
IQBAL SINGH) : (a) and (b). Government
have received the Sethusamudram Ship Canal
Project Report, This report is under exami-
nation in consultation with all the concerned
authorities.

Promotion of Class IV Staff as Fire
Operators

6644. SHRI INDRAJIT GUPTA: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the number of Class IV staff promoted
as Fire Operators in the Civil Aviation
Department in the departmental quota till
1st February, 1970 ; and

(b) the number of Class IV Staffl of the
Civil Aviation Department appointed as Fire
Operators in the direct recruitment quota ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) 66.

{b) 50 (Up to February, 1970).

Category-wise Staffl Position is the Civil
Aviation Department

6645. SHRI ESWARA REDDY: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the number of Class III and Class IV
staff in the Civil Aviation Department, cate-
gory-wise, as on the Ist February, 1948, lst
February, 1952, Ist February, 1957, Ist
February, 1962, Ist February, 1965 and Ist
February, 1970 ; and
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(b) the number of Assistant Communica-
tion Officers, Assistant Technical Officers,
Assistant Aerodrome  Officers as on the
Ist February, 1948, Ist February, 1952, Ist
February, 1957, lst February, 1962, It
February, 1967 and 1st February, 19707

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH) :
(a) and (b). The information is being col-
lected and will be laid on the Table of the
House.,

Staff Qnarters at Airports

6646. SHRI ESWARA REDDY: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the number of staff quarters available
at all airports under the control of the Civil
Aviation Department for various pay groups
as on the I1st February, 1970 ; and

(b) the number of employees in the
various pay groups at all airports controlled
by the Civil Aviation Department as on
the 1st February, 1970 ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). The required information is
being collected and will be placed on the
Table of the House in due course.

Awarding of Catering Comtracts for
Palam Airport to Shri Madan Lal
Lamba

6647. SHRI GEORGE FERNANDES :
Will the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether itis a fact that Shri Madan
Lal Lamba has been given contracts for
catering of restaurant-cum-hostels at the
Palam Airport, New Delhi and for the supply
of food to the Air India ete. ;

. (b) if so, the terms of the contracts;
(c) whether his Ministry is aware that

there are proccedings against the said Shri
Madan Lal Lamba for offences relating to
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concealment of income, avoidance of payment
of income-tax etc.; and

(d) if so, whether in view of these circums-
tances, his Ministry would cancel the com-
tracts given to Shri Lamba ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) and (b). In early 1967, after inviting
tenders Messrs.  Volgas one of whose part-
ners is Shri Madan Lamba, was awarded
the catering contract at Delhi (Palam airport)
on payment of Rs. 5,200/~ p.m. plus 12}%
of gross sales. The main restaurant premises,
however, could not be handed over to them
as M Raffles Rest who were the
official contractors for catering up to
28.2.67, obtained a stay order from court.
Messrs. Volgas were, initially given a snack
bar in the domestic lounge and later in the
international concourse, as also space in
the extended portion of the building for
running a restaurant. A proposal for revising
the terms of payment is under consideration.

Air-India have a scparatc arrangement
with Messrs. Volgas for supply of meals.
This is likely to be terminated when Ail
India’s own flight kitchen starts functioning.

(c) A complaint bas been received which is
under investigation by the authorities con-
cerned.

(d) The question of the action to be taken
will be carefully considered when the result
of the investigation is known.

Kidnapping of College Girls in Delhi
6648. SHRI R. R. SINGH DEO :
SHRI N. K. SANGHI :
Will the Minister of HOME AFFAIRS be
pleased to state : i

(a) whether it is a fact that some College
girls have been kidnapped recently by an
Indian Employee of a Foreign Mission in
Delhi ;

(b) whether any investigations have been
made in the matter ; and
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(c) if 5o, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) Yes, Sir.

(b) and (c). Two girls, Pushpa and Kanta
resident of Lodi Estate out-houses, New
Delhi, were reported to have been kidnapped
from Lodi Estate on 20.3.1970. The two
girls were studying in Modern College,
Defenice Colony.

During investigation by the Delhi Police
it was found that one Shri M. Mukherjee, an
employee of the U.S.IS., No. I, Sikandra
Road, New Delhi had kidnapped these girls
with the help of his friend Lachman a peon
of the American Embassy. Shri Mukherjee
works on a daily basis. Before disappear-
ance Pushpa is reported to have taken away
some ornaments and cash from the house of
her father. Shri Mukherjee was arrested on
31.3.1970 and both the girls recovered at his
instance from Calcutta. Further investiga-
tion is continuing.

Grant of Licence to Jamair Airlines to

operate Passenger Services in Rajasthan
and Punjab

6649. SHRIN. K. SANGHI: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that the Jamair Air-
lines has been given a licence to operate
passenger services in Rajasthan and Punjab;

{b) whether there is any stipulation as to
the fares chargeable on the above services;

{c) whether the said Airlines bas revised
its fares ; and

(d) if s0, on what dates the fares were
revised and the reasons therefor ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH):
(a) M/s. Jamair hold a non-scheduled per.
mit from the Director General of Civil

Aviation which entitles thern to operate
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non-scheduled flights in Rajasthan and
Punjab provided each such flight is cleared
by the Director Genernal of Civil Aviation or
the Controller of Acrodromes concerned.

(b) One of the conditions of the non-sche-
duled permit stipulates that pasenger fares
and freight rates as published or advertised
or otherwise announced for public informa-
tion shall be adhered to by the operator and
shall not be varied more than once in three
months.

(c)and (d). Yes, Sir. The fares have
been raised with effect from 15th March,
1970 due to increases in the duties on petrol
and tyres and an increase in sales tax by the
Rajasthan Government.

n Aail dll . ) . )
Reforms Commission Regarding
Promotion Quota from Class II

to Class I Posts

6650. SHRI CHANDRIKA PRASAD:
Will the Minister of HOME AFFAIRS be

pleased to state :

(a) whether any action is being taken by
Government on the recommendations of the
Administrative Reforms Commission to the
effect that the promotion quota from Class IT
to Class I posts be increased to 40, or 50 per
cent as suggested in the dissenting note
given by a member of the Administrative Re-
forms Commission ;

(b) whether Government are considering to
interpret this  recommendation in a way
which would make it applicable to persons
belonging to the State Services ; and

(c) if so, the steps Government are taking
to reduce the increasing frustration among
the State Services because of the very limited
scope for promotion to the LAS.?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): (a) to (c).
The concerned recommendation of the
Administrative ~Reforms Commission on
ion is still under the

B I Admins
F £

consideration of Gover
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Rep. Remsocking of Gandli 1%
Centre at Jadaopur University (C. A.)
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Reported ransacking of Gandhi Centre
at Jadavpur University

SHRI INDRAJIT GUPTA (Alipore):
I call the attention of the Minister of Home
Affairs to the following matter of urgent
public importance and request that he may
make a statement thereon :

The reported ransacking of Gandhi

Centre at Jadavpur University by alleged
Naxalites on 10th April, 1970.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): Mr. Speaker,
Sir, According to information received from
the Government of West Bengal, a group of
about 100 persons attacked the World
University Service Centre and the Gandhi
Study Centre in the Campus of Jadavpore
University on April 10, at about 1.30 p. m.
They caused cxtensive damage to property,
burnt about 500 books and an oil portrait
of Gandhiji. The police have registered a
case under sections 147, 435 and 427, IPC,
the investigation of which is in progres.
The vandalism is suspected to have been
caused by a group of students and some
outsiders, holding extremist wviews. One
person has so far been arrested.

The State Government reviewed the situa-
tion in consultation with the Vice-Chancel-
lor of Jadavpore University and a police
picket has been posted outside the campus.

SHRI INDRAJIT GUPTA : I find from the
statement that the Minister has not been able
to state categorically whether the mi in
this case were actually Naxalites or not. So
far as the Calling Attention Notice is concern-
ed, it talks of “alleged Naxalites”. As far
as [ could hear him, he said something about
a group of students and some outsiders.

AN HON. MEMBER : Extremists, he
said.

SHRI INDRAJIT GUPTA: The extre-
mists can be Jansangh also. He has not said
that. Anyway, this incident is only ome of
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several similar deplorable incidents which
have been taking place for the last few days.
Only a few days ago there was a simultaneous
raid with bombs and 50 on on several cinema
houses in Calcutta on the ground that they
were showing some film which was supposed
to be anti-Chinese, Only yesterday there
has been a  serious incident in the Gandhi
Book Exhibition just adjacent to the Calcutta
University, which was also raided and
damaged. Therefore, what I want to say
here is that since the imposition of President’s
Rule it seems, it looks as though, the
frequency and number of these incidents is
being stepped up. It is quite possible that
the people who are responsible for this
have got some sort of theory that in the
political vacuum which has now come into
being in West Bengal, it is an opportunity
for them to  intensify this type of activity ; it
may be. Alll can say is that the people
who are doing these things, if they are
Naxalites, certainly they never hide their
intentions, They proclaim they are pro-
China, pro-Mao, they are anti-Gandhi, anti-
elections. They do not hide their views. All
I am saying is that we can expect many more
such incideots to take place. 1 would like
to ask the Home Minister how be now pro-
poses to tackle this. Is it in his view purely
alaw and order question or is it something
more ?

There is no gquestion about it that these
ificidents are deplorable. They cannot be
supported by anybody. Personally I think
that the people who are doing it are behav.
ing in an extremely foolish manner, because
they are giving a handle to reactionary
clements and others who, if they get a
chance, will destroy the whole fabric of
democracy, Shri Shukla has already said in
a statement the other day, “If these Naxalite
activitics go on, we may have to bring about
some modification in our democratic system.”
I do not know what he meant by this but I
am quoting his exact words,

Up till now, from what I sec from the
papers, the only step that they have taken,
as he was himself mentioniog a little while
ago, is to give the police permission to eater
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the campuses in Calcutta and other ‘places.
I am not in charge of law and order but he is ;
80, he can take the responsibility for it. But,
at any rate, I am sure that you also will view
it with some amount of concern if this kind of
a blanket orderis given, because whoever
may bein the Government nobody know
how the policemen will behave if they are
allowed to run amok. If theycan beatup
Members of Parliament, who had not com-
mitted any violence, within sight of Parliament
House, then if they are allowed to enter the
campuses whenever they like on the slightest
report, they can beat up people right and
left, including students, professors, lecturers—
everybody,

I would like to know what exactly is their
thinking about this. Violence is not a ques-
tion in the abstract. Violence is in evidence
everywhere in the country today. Things are
happening in Chaibasa which arc absolutcly
barbarous.  This particular phenomenon,
which is affecting mainly the students and
the youth, I think, has a decper-scated
cause. This is the symptom of some deeper
malady which, I hope, the Government is
also giving some amount of thought to. Who
are these people ? After all, there may be
some antisocial elements asociated with it.
But even the Governor of West Beagal, a few
days ago, bad to admit ina public statement
that all such people cannot be dismissed as
riffiraff, and that there are, among them,
very well educated and intelligent young boys
and girls. We know it.

MR. SPEAKER : I am waiting for your
question.

SHRI INDRAJIT GUPTA: 1am coming
toit. This is not a short notice question in
which you allowed such long suppl fes
We are disturbed about conditions in our
State. Please be a little  indulgent. In two
minutes I will come to my question,

The N F was ived
originally in the womb of the Communist
Party (Marxist). We all know that, After
delivery, the her has di d the child
and the child has disowned the mother,

(Tiruchengode) :

SHRI ANBAZHAGAN
Who is the father?
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SHRI NAMBIAR (Tiruchirapalli) : The
child is too young to disown the mother.

SHRI KANWAR LAL GUPTA (Delhi

Sadar): Who is the father ?

SHRI INDRAJIT GUPTA: You can do
research into that.

SHRI UMANATH (Pudukkottai) : Why
should the research stop at that only ?
SHRI INDRAJIT GUPTA: I would like

to ask the Home Minister whether he thinks
that there is a particular ideology behind this
and whether that ideology can be suppressed
by repressive measures alone. I do mot think
it can.
whether they will give any serious thought to
those maladies which are obviously causing
youth and student unrest and are providing
a fertile soil for this kind of an activity.
Even in the affluent countries of the West,
youth are marching the streets carrying
pictures of Mao Tse-tung every day. In our
country there is mass uncmployment among
the youth, there is a sense of frustration,
they have no further prospect, the colleges
and universities are hopelessly overcrowded
and living contact between students and
teachers no longer exits, living conditions in
middle-class and bustee homes in Calcutta
are such that no student can study seriously
there and in the rural countryside there is
land hunger. In view of all thesc things I
would like to know whether they have any
plan for tackling these basic maladies so that
these things can be eventually eradicated.
Or, are they going to depend only on the
police danda and think that they can drive
this thing underground some how or the
other and solve it? I do not think, such a
solution is possible.

SHRI Y.B. CHAVAN : The hon.
Member has given us a very intelligent
rationalisation of how the Naxalbari move-
ment is growing. He has given the genesis
of the Naxalite movement, that it was born
in the womb of the Communist {Marxist)
Party which was born in the womb of his
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party. May I only tell him it is their own
grandchild ?
SHRI
made) :

VASUDEVAN
We will not disown it.

NAIR  (Peer-

SHRI UMANATH :
mother was born out
womb.

And the grand-
of the Congress

SHRI Y.B. CHAVAN: [ am coming to
the original question. Their concern is a
limited one, They are wondering how is it
that when they had wanted to do something
clse and it has resulted in this. Certainly,
our main concern is that our young gene-
ration is involved in it. I have myself said
in reply to a certain question that some of the
students involved are wery intelligent
students, first-class students. Itis, certainly,
a challenge and a serious matter, But [
cannot give him a rational explonation for
it

I know there is discontent among the
students. But I cannot understand the
students of this country trying to insult the
name of the Father of the Nation. This is
some sort of a perversion ; this is a political
perversion. Therefore, there is a challenge
which, I think, every political party has to
meet. I have myself said that this extremist
movement has, certainly, many facets, and
the most important is that of law and order,
I do not want to under-estimate or ignore it.
There are other facets also which can be

gone into.

We have not given any blanket order to the
police to enter the campus. ... (Interruption)

SHRI INDRAJIT GUPTA : It has come
out in the papers. . .. (Interruptions)

SHRI JYOTIRMOY BASU (Diamond
Harbour) : On a point of order, Sir.

MR. SPEAKER : Don't interrupt like
this,

SHRI JYOTIRMOY BASU : They have
given instructions that police should be
allowed. ...
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SHRI Y.B. CHAVAN : We have not
given any instructions., ..

At o (38) : FaFar F Awa
% gg fasw 1 3

SHRI JYOTIRMOY BASU: On a point
of order, Sir. The hon. Home Minister just
now said that no blanket order has been
issued to the police. ...

MR. SPEAKER : It is not a point of
order ; don't try to interrupt like this. Please
sit down.

SHRI JYOTIRMOY BASU : It has
come out in the press that the police should
enter any educational institution any time
they choose. . . . (Interruption)

SHRI Y.B. CHAVAN : What [ said
was that this Government has not issued any
blanket order. If the Advisers have issued
any orders, I will have to find out the
facts.

As T was saying, it is, certainly, a serious
matter for us to consider. I really wanted
to discuss the matter with the Education
Minister, Most of the university campuses
are getting involved in a political perversion.
1 know there is a gencral problem of the
students’ unrest ; there is the problem of the
generation-gap and of lack of contact between
the teacher and the taught. There are many
other academic issues which need 1o be gone
into. | do not deny the existence of the
problem. It will bave to be dealt with as
such by Government, by political parties,
and, 1 am sure, you are very scriously
concerned about it in a limited manper,
Naturally, we are also concerned about it.

SHRI SAMAR GUHA (Contai) : Sir,
1 come from the Jadavpur University. One
information has not come out that 90 per
cent of the students beld demonstrations and
observed hartal against this vandalism. That
information has not come out in the press.

MR. SPEAKER : Order, order. Ewery-
time you interrupt. It is not good to interrupt
like this. You are constantly doing it since
the last few days. I am not going to tolerate
itin future,
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SHRI SAMAR GUHA: MayI humbly
submit to you that I come from the Uni-
versity....,

MR. SPEAKER : You are not the only
person.

SHRI SAMAR GUHA : They are my
students. That information has not come
out in the press, that 90 per cent of the

d held der tions and hartal
MR. SPEAKER : Please sitdown; I am

not going to tolerate this,

SHRI SAMAR GUHA : The Father of
the Nation was insulted. (Interruption) ‘They
held a demonstration. They had a hartal,

MR. SPEAKER : No, please. He sits
outside, comes after some time and then
suddenly erupts. No, please.,

Mr. Hem Barua.

SHRI HEM BARUA (Mangaldai) : Now
there was an attack on Gandhiji, the Father
of the Nation. The hon. Minister said that
Gandhiji was damaged. Gandhiji cannot be
damaged. He may be only insulted. He
cannot be damaged.

While attacking the Calcutta University,
the slogan raised was ‘Gandhiji Murdabad,
Mao Zindabad’,

SEVERAL HON. MEMBERS : Shame,
Shame.

SHRI HEM BARUA : Sir, can it be
poasible for any Indian to shout a slogan in
honour of an  Indian leader in the streets of
Peking? He would not be allowed. Now,
these Naxalites are spreading the message of
disaffection in this country. Apart from the
journals in the different regional languages,
the two most important journals they have
circulated are LOK YUDH in Hindi and
LIBERATION in English. In LIBERATION
70% of the space is devoted to Chinese
materials. Now they have built an atmos-
phere of vandalism in this y and got
an advantage to build up this atmosphere of
vandalism when the United Front was in
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power in West Bengal. I remember this is
also a fact—I do not want to tell him because
you may not like it—that a CPM lcader has
said, ‘Give life and take life’. Sir, Gandhiji
has taught us to give life and not to take
life.

SHRI NAMBIAR : It is a distortion.

SHRI HEM BARUA : I can give you
the name if you like. Gandhiji said ‘Give
life and not take life’. But here, the process
has been reversed in - West Bengal, particularly
as it has spread to  different parts. Here, the
hon. Home Minister said that a hundred
students and extremists from outside attacked
the Gandhi Centrc in the Jadavpur Uni-
versity and you have arrested only one
person so far. May 1 know whether a
thorough probe into the cntire incident is
going to be made and, at the same time,
whether Government are going to allow the
Police to get into the educational and
university campuses because educational and
university campuses have become hotbeds of
Naxalite activitics.  Are the Government
going to allow the Police to enter the campus
to root out this evil which is manifesting itself
in these institutions ? Are you going to do it
or not ?

SHRI Y.B, CHAVAN : As I said, this
question of allowing the Police to enter
university campuses is a serious Question.
It has to be considered. No doubt about
it,

As far as Calcutta University is concerned,
I am sure the Advisers will apply their mind
to it. We cannot give a blanket order that
all university campuses can be entered into

by the Police, (Interruptions)

SHRI KANWAR LAL GUPTA : But
West Bengal is a special case,

SHRI HEM BARUA : When there is
vandalism, what happens? The University
authorities take time to  inform the Police to
come in to check the wvandalism, and the

and educational centres are made
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SHRI Y. B. CHAVAN : I entirely agree
with you.

SHRI HEM BARUA : Are you going to
have an order like that ?

SHRI Y.B. CHAVAN : I have mysell
studied this question and, as I said, T will
have to discuss this matter with the Education
Minister, At the same time, I do not think
that there can be any blanket order allowing
the Police to enter into university campuses.
(Interruptions) 1  quite share the hon.
Member's concern in this matter. As you
very rightly pointed out, the way the memory
of Gandhiji was humiliated, is something
which is a matter of national shame for all of
us,

at gAC AT TA : frs 0F ) qwr
2, ATOE AF AT Wi

ot gHEATY W™ ;. ATIHT THEAT
oifed, i A owsy &7 fordara
HAH FIHEAT ZAr g AAMA T Y
T4 TFT AW & | WoqT v@ F)

Only because one man is arrested we
cannot go and arrest everybody else on mere

suspicion. I have gota sense of responsibility
in this matter,

Sty g odw § fow
ST &t A9 952 faar g7

St auEATE W™ ity e
Fmar g, Wi gw v #1 gwey W
TF ag qT AL & ava | qoAE ama
FTXWRE!

SHRIMATI TARKESHWARI SINHA
(Barh) : Sir, as the hon. Minister himself
has said, it is a shamcful thing that has
happened ; but the most unfortunate part of
the entire situation is this that this hate

paign against Gandhiji is going on for a
long time. In this Housc itself, about Jadav-
pur we have discussed about Mr. Ritwik

‘Ghatak. A drama was enacted and abuses
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were hurled. I ber the Education
Minister said in the House that action will be
taken but after that the only action that we
saw was that Mr. Ritwik Ghatak was given
Padma Shri and no action was taken against
him. Jadavpur University has been under
such activities for a long time. It is known to
the Government but absolutely no action has
been taken against the boys or against those
miscreant elements who have been indulging
in such kinds of activities from time to time.
Itis not the first time that this has happened.
Is the Government of India to function as a
silent spectator of the hate campaign organised
against Gandhiji? It is a peculiar situation
that the Government of India is not able to
function as Government of India inits own
territory.

Secondly, Sir, I would like to know this :
The whole thing has been going on persistent-
ly and consistently for months and months.
Now the Home Minister said that they have
been able to catch hold of only one person.
Has the Home Minister seen the poster press
cutting ? The headline says ‘Killing pro-
gramme must be extended to towns’. The
CPI (M) and the Naxalites are going on
issuing such circulars which are available to
the newspapers, to the Siaterman and
others, but I do not know what has happened
to the Government of India, why the Govern-
ment of India has not even bothered about
it. Such circulars are being issued by Charu
Mazumdar and Kanu Sanyal who are the
leaders: and not only that, they have
said that they are going to extend the killing
activities to other towns, they are going to
organise a mass liberation campaign. They
are doing it. I would like to show the photo-
graph of these three boys who have been
killed in Burdwan. These are the photo-
graphs. The photograph shows how merci-
lessly they have been killed ; they have not
been killed in a minute or a second. The
process must have taken hours for this kind
of killing. President’s rule had been declared
and under President’s rule this kind of this
has happened. The Police were not giving
any protection to the family, A child of
one years is thrown in the fire. The Police
and the Magistrate arc silent spectators.
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When the Marxist party had declared
that they were going to organise a mas
campaign on the functioning of the Govern-
ment after the inception of the President's
rule, if the Government of India could not
be aware of their strength and their capacity
to organise this and indulge in violent activi-
ties, then the Government of India is not fit
to govern this country.  (Interruption)

SHRI NAMBIAR : Why cannot the lady go
and sit there ?  (Interruption)

SHRIMATI TARKESHWARI SINHA :
The hon. Member was one of the sponsors of
the organisation which has indulged in this
goonda killings. I would like to lay these
photographs on the Table of the House. I
am really ashamed Mr. Nambiar has been
interrupting. He does not realise that so
many children bave been murdered, His
children are safe ; but somebody’s children or
somebody’s mother have been killed. (fnter-
ruplion)

SHRI NAMBIAR : Itisall a story. (fnter-
ruption)

SHRIMATI TARKESHWARI SINHA :
No, no, He shows so much concern for Mr.
Jyoti Basu. Will be show the same concern
to those mothers and those children who have
been killed ? 1 would like to submit that this
was known to the Government of India.
Then, why was that kind of political killing
allowed and no action was taken against that
kind of thing ? Whatever enquiry you may
indulge in, you cannot restore back the lLives
of those children ; you cannot restore back the
lives of those mothers.

13 hrs.

If Shri Jyoti Basu's little fingeris hurt,
then an enquiry is conducted by the C. B. 1.
But, in mofussil arcas of Bengal hundreds
of people are murdered. Nothing has been
done by the Government of India. I would
like to know what exactly is the Government
going to do about this magazine which is
issued every month ‘Liberation’ ? This is my
first question. My second question is this.
After all this killing the Government of India
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say that they will take action. The hon.
Minister from Assam says that one Shri Syed
Hasan who was absconding for the last one
year has been organising the guerilla activities
roping in hundreds of Nagas there with the
connivance of China. And the whole batch
of these people are being trained on the
Nagaland border with some of the Naga
rebels. All this is happening. If Shri
Mohendra Mohan Chaudhury has got this
information, why Government of India could
not say anything about this. (Interruption).
I would like to submit here that the hon.
Home Minister on the floor of this House has
said that he would assist. What kind of
assistance will he provide ? For the last
twenty years the situation has grown to such
an cxtent. In regard to law and order
situation he has not been able to do anything.
Now you say that you will provide assis-
tance.

I would like to know whether the Govern-
ment of India is thinking in terms of banning
these papers which are under circulation,
This is my first question.

My sccond question is this, Does the
Government of India realise that such acti-
vities show that there is no government pro-
perly functioning?  Does the Government
of India propose to ban such parties like the
Naxalites who indulge in an open declaration
that they will indulge in mass killings? This
is the kind of genocide that you allow in this
country to be practised. And you are a
silent spectator to the entire thing. And you
have became so indifferent, so callous about
the whole situation that it docs not even
move you. (Interruption) Ifthis is the way
you arc managing the Government of India
and governing this country, I do not think
you deserve to preside over this ministry.
You have lost the moral value and faith of
the people of this country because you could
not even protect the people from the mass
killings,

MR. SPEAKER :
is it relevant here ?

Order, order. How

SHRIMATI TARKESHWARI SINHA :
Two students of the Chatra Parishad were
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murdered after they were given threat that
if they continue with youth Congress activi-
ties they will be completely annihilated.
Fifty bombs had been thrown in daylight in
Calcutta on students in Entally. The Police
were there but they could not see them.
({nterruption)

MR. SPEAKER : I am not going to
allow this. Here is a calling attention motion
about the Jadavpur University, (Interrup-
tion)

SHRIMATI TARKESHWARI SINHA :
Kindly allow me to complete my sentence.
After all twenty minutes have been allowed
for the calling attention motion. You can-
not discriminate between the parties. I want
to know how many minutes are allowed for
me ?

MR. SPEAKER :
sit down.

Order, order. Please

SHRIMATI TARKESHWARI SINHA :
1 would like to know how many people have
been caught, Nearly fifty bombs were thrown
on the streets of Calcutta in day-light. I
would like to have an answer from the

MR. SPEAKER : I am very sorry, If the
Members behave like this there is no other
way except to name them. I may tell you
that this is a calling attention motion—your
own motion—about the Jadavpur Univerity
incident,

SHRIMATI TARKESHWARI SINHA :
Shri Indrajit Gupta was allowed to touch
many points.

MR. SPEAKER : Shri Indrajit Gupta was
relevant whereas you are not relevant.

SHRIMATI TARKESHWARI SINHA :
I would like to know how I am irrelevant
and how Shri Indrajit Gupta was relevant.

MR. SPEAKER : Here we are discussing
about the affairs of the Jadavpur University
whereas you cover from Nagaland to every
little thing. I cannot allow that. '
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SHRIMATI TARKESHWARI SINHA :
How is it that you discriminate between
party and party in this House? I am very
sorry about it.

- MR. SPEAKER : There is no question of
discrimination. She was not relevant.

SHRIMATI TARKESHWARI SINHA :
Kindly check up your own words in the
record. When he referred to the students
activitics, you allowed it. When I referred
to the same thing, you considered them irre-
levant.

AW W4 g9 aw ®H  AG
T |

DR. RAM SUBHAG SINGH (Buxar) :
Shri Gupta also mentioned about another
State. So if you hold what Shrimati Tar-
keshwari Sinha said as irrelevant, both of
them are irrelevant.

wemw wEa ;- Fifaw oA Aifeg
F1 W) GAAR &, ITF G TALIN G
wry, at s1€ arF 241, dfeT &1 Far ar
i fadz adt fia1 fge

SHRI K. LAKKAPPA (Tumkur): When
she has put a relevant question, let him
answer.

MR. SPEAKER: So far as the incident in
Jadavpur University is ed, to the
question asked about it, I would request him
to reply. So far as other matters are concerned,
if they are relevant to the imue, I would
request him to reply to them also. He need
not take notice of those things which were not
relevant.

SHRI Y.B. CHAVAN : I quite see your
point. 1 will try to reply only to those
Jucstions which I consider rel

ot fa a : Forawt torde amwd £,
AT WEIET F1 IGHT Faw AT 0PI )

SHRI MORARJI DESAI (Surat) : On
2 point of order. I would like to know whe-
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ther it is in order that an individual Minister

or Member should decide what is relevant ; or

whether it is for the Speaker to decide what is

relevant.

MR. SPEAKER: He did not bear me.
I said this calling attention relates to the
incident at Jadavpur University. I asked him
to reply to all matters and questions which
related to that incident. But there are other
matters  referred, about Nagaland, about
training, about murders committed outside.
These have nothing to do with the incident.
He might deal with them some other time or
satisfy the hon. members some other time in
respect of them.

SHRIMATI TARKESHWARI SINHA : 1
would like to know whether it is your ruling
that the question about dissatisfaction among
the students, concerning hostel facilities and
other facilities, is not relevant ([/nterruptions).

SHRI RANGA (Srikakulam) It is
for you to decide what is relevant and what is
not (Interruptions)

MR. SPEAKER : I npever wanted to
interrupt the hon. lady member when she
was so cloquent on so many other things — I
thought it was not proper for me to interrupt.
But twice, when she was not relevant to the
issue, I invited her attention to the fact that
the calling attention is about an incident at
Jadavpur University. She covered so many
things. If the Home Minister thinks that
those things have some relation with the
Jadavpur University, he is at full liberty to
make a reference to them, but actually she
covered so much in this small speech that I
wonder if everything related to the Jadavpur
University.

SHRI P. VENKATASUBBAIAH (Nan-
dyal) : Shri Indrajit Gupta also covered a
lot of ground. With regard to your ruling,
you may go through the record and decide for
yourself what is relevant and what is not
relevant. If it is irrelevant, you can expunge
it from the record ([Inéerruptions).

MR. SPEAKER : Shri Indrajit Gupta
referred  to this incident and then he said that



the youth in their own way may be misguided
that there may be something wrong with
othier youth.

SHRI RANGA : How did you allow it to
be relevant ? It was so irrelevant that I
brought it to your notice.

MR. SPEAKER : No, it was perfectly
relevant.

SHRI RANGA : This is cthing very
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some other aspects also. 1 think what she had
in her mind was its connection with the
Naxalite activities. [ think she mentioned the
Assam question because it was related to
certain extremist Naxalite activity. That was
her intention, and I would certainly like to
mention that also. T could see her concern.

As I have said in reply to other questions
also, things are not very good in Bengal. We
have expressed our concern  about what

strange to me. I have known what is relevancy
in this House.

MR. SPEAKER: I think you are mistaken.

SHRI RANGA : It need another dictionary,
it has got to be wri by another Si Y.

SHRI VASUDEVAN NAIR : We abo
know what is relevant and what is mnot
relevant.

SHRI RANGA : You have shown your
chivalry today. You are shouting down this
lady. I am ashamed of you. (Interruptions)

oeqw WERT ¢ WAET I F@ &
fou #% wig AT 9@ g K & 9w
FLawaT g T WEdE g wmragi
He confined himself to the umiversity and
the youth.

DR. SUSHILA NAYAR (Jhand) : Can
he say to Mr. Ranga, “You old man, sit
down". Isit proper ?

MR. SPEAKER : 1 am sorry if he has
used such words against him.

SHRI SAMAR GUHA : May I makea
humble submission ? I want to know from
you whether the remark that you made about
me still holds good after you have witnessed
this for half an hour.

MR. SPEAKER : I am thinking of
special rules of relevancy in your case.

SHRI Y. B. CHAVAN : The hon. Member
has raised a question about  Jadavpur
University and incidentally she has mentioned

bappened in the other towns also, and even
the Governor has promised that certain judicial
enquiries will be held in this matter. We are
going through a very difficult period in Bengal
Administration, because we had reached a
stage where things had completely deteriora-
ted. Now it bas to be toned up and some
improvement has to be brought about. The
entire administration has to be geared to this.
So, it will take some time. I would require

this. About Jadavpur University, we bad
certain information.. . (Interruptions.)
SHRIMATI TARKESHWARI SINHA :

Itis he whois licking the boot of the Syndicate
« o Interruptions.)

SHRI NAMBIAR : Talk some scnse ; do
not be so foolish.

SHRI Y. B. CHAVAN : The main
difficulty has been that even though we had
certain information about the possibility of
some disturbance, the Police could not enter
the University campus. The whole thing
happened in two minutes. It was difficult to
trace the students immediately after that.
Certain investigations had been taken up and
in the course of those investigations, it was
found that certain non-student leader was
involved and be was arrested.

SHRI SAMAR GUHA : The majority of
students protested ; he should be fair to
students.,

stdewm: oz sa o 2 feaga
faenfadi 3 faQiw frar a1 oY avosr ag
A =ifgg
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SHRI Y. B. CHAVAN : I am glad he has
mentioned it.

About the Assam matter, that incident about
Mr. Syed Hussain, etc, was discussed in this
House. The hon. Member Shri Barua had
raised this question a year back and T gave
certain information that he got some persons
from Assam recruited and they were trained
in Nagaland. After that some arrests were
made but this person went underground. He
was arrested recently in  Gauhati and further
investigations are going on. It is true that
these groups are working in different parts of
the country. (Inlerruptions.) About Liberation
paper, these articles had been brought
to our notice and we have ordered certain
prosccutions in  Delhi itsell. We have asked
the Delhi  Administration to start prosecution
against it and certain steps have been
taken. The question of banning certain
party was raised. The question is mot of
desirability or undesirability or of willingness
or unwillingness. The main task is of effecti-
vely and positively stopping the activities and
for that it is much better to go to the root
causes and at the same time pursue a policy
of firmness so far as violence is concerned.
These are the only ways in which action
could be taken effectively.

SHRI S. S. KOTHARI (Mandsaur) :
Naxalite doctrines are openly preached and
Gandhiji's teachings arc relegated to a
secondary place. [ think it is time that the
Government of India took notice of it. I feel
that they cannot escape direct and indirect
responsibility for the Naxalite movement.
‘That movement has greatly grown in West
Bengal and in other parts of the country. It
is surprising that people like Ghatak and
others who openly denigrated Gandhiji are
given Padma Shris. The basic point is that
if you honour such persons it gives encourage-
ment to sentiments of anti-Gandhism. There-
fore, 1 feel that the Home Ministry should be
careful in awarding such titls. I may point
out that Naxalite movement has been growing
and it has assumed proportioms which need
to be taken notice of scriously and firm action
should be taken. The steps taken by the
Government so far do not appear to be

APRIL 17, 1970

Gandhi Centre a! Fodavpur 208

Unizersity (C.A.)
effective or sufficient. If communism in this
country has grown the basic responsibility lies
with the Government of India because they
have encouraged it and enabled it to grow,
whether it is the CPI or the CPM or the
Naxalites. Thatis the point which must be
taken note of. Because the Government has
to lean on these parties for support in Parlia-
ment, T think they are just closing their eyes
to whatever they do. ([nterruption). My ques-
tion is, what steps are the Government taking
to wean away students in the universities in
West Bengal from the path of wviolence ? Steps
must b taken so that they can be persuaded
to abjure the path of violence. I would
add—because you have said that I should not
increase the number of questions—and ask
whether the Government will take steps to
increase the mobility of the Police force, This
is very important because incidents occur
suddenly there is a sporadic outburst of
violence and institutions are raided and the
people escape before; the Police reaches the
spot. Hence they cannot take any effective
action. Therefore, will the Government take
steps to increase the mobility of the Police
force so that they can reach the trouble-spots
with the necessary speed ?

Finally, what stcps are the Government
taking to weuduutfrumlheWu:Bmg:I
administration officers who are committed to
political parties and impede the restoration of
law and order in this troubled State ?

SHRI Y. B. CHAVAN : He asked a ques-
tion about what steps the Government are
taking to increase the mobility of Police etc.
As 1 said, as far as the Home Ministry is
concerned, wherever there is intelligence
about certain activities, we can certainly warn
the universities—( Interruption).

SHRI RANGA : If the mobility had been
there, and if the warning had been there, all
this could not have gone to that extent.

SHRI Y. B. CHAVAN : I will explain, I
am not sure whether I will convince the hon.
Member, but, as I said, we had certain
information about the presence of explosives,
etc., in the premises of the University, and we
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wanted certain action to be taken, but the
Vice-Chancellor could not make up his mind
about it. So, it is not a question of mobility.
Round about the Jadavpur University, there
is the Jadavpur Police Station and the Police
were called in. So, the police were getting
ready. As far as the mobility of the Police
force was concerned, there was no difficulry.
The difficulties arose from other things.

As far as the students are concerned, in this
matter, as [ said, the Police can certainly make
concerted effort and they can take suffidently
firm action—mere police action may mnot
suffice. I think we will have to make an all-out
effort. It is a question of educating them
properly as far as the political issues and the
national issues are concerned. That is a
major question. We will have to see that all
those political parties which are taking
extreme wviews arc lled and regulated ;
that can be done not merely by governmental
action ; certain other action also will have to
be taken. As Shri Samar Guba said, the
majority of students of the Jadavpur Univer-
sity are still not affected by this. It is a good
sign. They are protesting. They will have
to be given some strength. That is another
way of looking at it.

SHRI S. 5. KOTHARI :- My last ques-
tion has not been answered.  What steps are
the Government taking to weed out those
elements, who have commitment to political
partics, from within the administration ?

SHRI Y. B. CHAVAN : 1 think I have
mentioned it.

MR. SPEAKER : He is talking about
weeding out certain people.
AN HON. MEMBER : Is it relevant?

(Interruption).

SHRI BAL RAJ] MADHOK (South
Delhi) : Sir, how can you separate the
development in Jadavpur University from the
general atmosphere in West Bengal ? What
is relevant and what is irrelevant in  this
context ? I'must say everything is relevant
here.
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SHRI Y.B. CHAVAN: Lest, I may be
charged that I am answering irrelevant
questions, I was looking at the Chair to get
directions from the Speaker. | am prepared
to answer any question, as far as I am con-
cerned.

About weeding out people, normally, it
is our desirc to see that no Government
scrvant acts in collugion or in collaboration
with any political party. Our general rules
are that no Government servant should
be connected with aoy political party. If
we get any information and the necesary

evidence about it, we will certainly take
action ag the Gov servants con-
cerned.

13.24 hrs.

PAPERS LAID ON THE TABLE

Annual Report of the National Research
Development Corporation of India

THE MINISTER OF EDUCATION AND
YOUTH SERVICES (DR. V. K. R. V.
RAO) : 1 beg to lay on the Table—

(1) Acopy of the Annual Report (Hindi
and English versions) of the National
Research  Development Corporation
of India, New Delhi, for the year 1968-
69 along with the Audited Accounts
and the comments of the Comptroller
and Auditor General thereon, under
sub-section (1) of section 619A of the
Companies Act, 1956.

(2} A statement (Hindi- and English ver-
sions) showing reasons for delay in
laying on the Table the Audit Report
on the accounts of the National Coun-
cil of Edueational Research and
Training for the vyear 1967-68, in
pursuance of objection raised in the
House on the 13th March, 1970.

[Placed in Library. See No. L T-3219/70)

High Court Judges (Amendment)
Rules 1970
THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA) I beg to
lay on the Table a copy of the High Court
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Judges (Amendment) Rules, 1970, published
in Notification No. G. S. R. 497 in Gazette
of India dated the 28 March, 1970, under
sub-section (3) of section 24 of the High
Court Judges (Conditions of Services) Act,
1954, [Placed in Library. See No. LT-3220/70]

Delhi Motor Vehicles (Fourth Amend-
ment) Rules 1969

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS, AND IN THE MINISTRY OF
SHIPPING AND TRANSPORT (SHRI
IQBAL SINGH) : T beg to lay on the
Table a copy of the Delhi Motor Vehicles
(Fourth Amendment) Rules, 1969 (Hindi and
English versions) published in Notification
NoF. 3 (49)/69—Tpt. in Delhi Gazette
dated the 16th March, 1970 under sub-
scction (3) of section 133 of the Motor Vehi-
cles Act, 1939. [Placed in Library. See No. LT-
3221/70].

13,25 hrs.

DEMANDS FOR GRANTS (1970-71)—
Contd.

Ministry of Steel and Hea
Eaginecering—Contd.

MR. SPEAKER : The House will now
take up further discussion on the demands
for Grants under the control of the Ministry
of Steel and Heavy Engiocering.

The House stands adjourned for lunch
till 2.30.

13.26 hrs.

The Lok Sabha odjourned for Lunch till half
past Fourteen of the Clock

The Lok Sabha re-assembled after Lunch at
Thirtyfive Mimes past Fourtsen of the Clock

[MR. DEPUTY SPEAKER in the Chair]
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DEMANDS FOR GRANTS, 1970-71—
Contd.

Ministry of strel and Heavy
Engineering—Contd.

MR. DEPUTY SPEAKER : Shri K. P.
Singh Deo.

I TWTATT WA (92AT) @ ITISTE
AF1TT, g9 UF 9gd & aawms fadma
FA1g | Jar fF a7 7@y § 5 faam
Ft FFAT ¥ fagre wifgsr w1 g
W F1 wwna arg fear @ fam o< awi
* o wIEml ¥ S A fagr oarg
e w3 maw @t § FF wifgs w1 @
Ffaugeay fom T ) a@ &
wfan wigg v § v a8t sy go &
a1 g wfafafa w=@ a9 MR- &
femr ar 1 @t Fomam Tear g fr fae
wAa~ &I qaAw 341 § 7 F aqw Ffw
FEmawg® qO& 3 fada swar g
T Fgar & g mE A § amr
QA W ) §7 T@ @Eew &
s q¥eqa AT W Fifew w@yEa o
far @ afsw ~gas1 @fiwe afl fsar
mr | gafan & qres) wrea @E &
9 I FILT GgIA1 I0EAr g

MR. DEPUTY SPEAKER :
your say. Shri K. P. Singh Deo.

You had

SHRI K.P. SINGH DEO (Dhenkanal) :
Mr. Deputy-Speaker, Sir, in the limited time
at my disposal, it is not pomible to do justice
to such a vast and important subject of steel
and heavy engineering. But I will do my
best to highlight some of its important aspects.

We have been asked to sanction about Rs.
89,27,03,000 for the financial year ecnding
31st March, 1971. This is quitc a tidy
sum of money by any standard and, specially
for our country, it is quite a substantial sum.
Before sanctioning it, it is imperative on
our part that we should critically ine the
performance and the functioning of the
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departments under this Ministry.

Steel is a very important and all-pervasive
commodity which is utilised in nearly all
manufacturing concerns, in agriculture, in
railways, in defence and in other important
scctors. Right from the beginning, there bas
been a total lack of under-standing or may be
lack of seriousness and there has been an
indifferent attitude towards this subject and
Ministry. There has been a total lack of
continuity of policy direction at the highest-
level which can be judged by the perfor-
mance and fact that, right from SHRI K. C.
Reddy to Shri K. C. Pant, incumbents bave
hardly stayed for more than 2§ years
and, I hope, my hon. young friend who has
a technical background will bring a little
stability and will improve the functioning of
this Department.

As you know, steel is the barometer of
economic standards of any country and, every-
day, we read about fall in output, shortage of
steel, unutilised capacity and lack of supplies
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think, a technically-qualified man like Shri
K. C. Pant should not sit on his haunches
and be satisfied with the progress which we
have made as far as production is concerned,
which is far below capacity.

Now the Government have decided to raise
the price of steel and the report once again
is an essay on hopes and platitudes that
everything is satisfactory in this country and
no adverse effect has taken place as a result of
the increase in steel price. Thisis a traver-
sity of truth because it bas had adverse reper-
cussions in different sections of the economy.
It has sparked off adverse reactions in the gene-
ral price system, in the engineering industries
which were just picking up after recession
and all ancillary industries,

This rise in price has been brought out to
offset the huge losses of the Hindustan Steel
Ltd. and the Government of India have
become a party to the defence of the losses
and mi & , indiscipline, lack of
co-ordination and corruption and inefficiency

which reflect the overall economy of shortages
in the country. In this context, the long-
term projections for iron and steel take an
important dimension. With the limited time at
my disposal, I will not go into the details.
I would only refer to the N.C. A.E.R.
Report on both long-term  projections of iron
and steel and the transport requirements of the
stecl belt, that is, Madhya Pradesh, Andhra
Pradesh, West Bengal, Bihar and Orissa. The
transportation problem there is very acute. If
we are to thrive in a competitive export market
of the world with our steel and iron products,
we must develop our modes of transport and
link up the missing links to the ports, the
hinterland and the steel plant areas, like,
Paradecp and several other places mentioned
in the reports.

Going through the Annual Report on the
chapter on Production and  Prices and Export-
Import, an impression has been created that
the output of saleable steel has been better
this year. What is the eriteria on the basis
of which it is said that the output has bern
better ? Itis relative to the production of
last year which is a miserable amoumt. I

of the public sector undertakings, and the
people who are going to bear the brunt are
the consumers and the common people. 1
wonder if this price increase could not bave
been avoided by reduction in the excise duty
which would have left the steel plants with
savings and more sales realisation.

On imports and exports also the same old
story is narrated in this report. Yet we find
that there are shortages of steel and there are
bhuge imports into the country. In this
respect [ would request my hon. friend, the
Minister, to have detailed project reports on
potential integrated steel plants and decide
immediately and act upon where they are
going to locate the steel plant in the Fourth
Five Year Plan.

AN HON MEMBER : In Salem.

SHRI K. P. SINGH DEO : Salem is one
of them. Hospet, Goa and Vizag are the
other places suggested. The present Govern-
ment of Orissa has also submitted a memo-
randum in this respect with regard to Bonai
and Nayagarh. In Orissa at Talcher an



215 DG (Min.

[Shri K. P. Singh Deo]

industrial complex has been envisaged
when the fertiliser portion of it has been com-
missoned and right from Dr. Chenna Reddy,
Shri P. C. Sethi to Shri K. C. Pant we have
been trying to see that the pig iron plant
also comes up. 1 would like to have a
categorical assurance from the Minister that
he will expedite the matter.

If you are to bridge the gap between our
demand and supply and raise our export
potentialities, then we should take advantage
of the technological advances in the stecl
industry which have taken place in advanced
countrics. The need of the hour is to have
port-based steel plants and mini steel plants
as they have been called. In this regard
there will have to be a slight modification in
the Industrial Policy Resolution because these
mini steel plants will have to be in the
private sector also and these will cost Rs. 18
to 20 crores. Of course, 1 do not want to
go into the details of the economics and I
would be glad to discuss with the Minister
some time later. Now [ would like to come
to HSL.

Reading the report, the first thing that
strikes one is the satisfaction of producing a
little more than the previous year. Then we
eome to the fact that it has been runming at
a loss of Rs. 40 crores last year.

Even by strict economic terms this Rs. 40
crores loas is not  actually Rs, 40 crores. Itis
a misnomer and a fallacy, Having invested a
thousand crores of rupees which would have
given a return of 5% on investment, it would
have given Rs. 50 crores. Instead of our
earning Ra. 50 crores which would have been
an addition to the ways and means position of
the Government, we have lost an additional
Rs. 40 crores which mesins that we have lost
about Rs. 90 crores. The total losses till date
are about Rs, 250 crores. May be with the
Rs. 250 crores we might have had another
steel plant and we could have given employ-
ment to another 10,000-14,000 people and as
a result an  infrastructure would have
dewveloped with the ancillary industries.

Secondly, the other glaring feature of the
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Hindustan Steel Limited is the strained
industrial labour relationship and the labour
troubles ; This has been the malady and the
bane of all the three steel plants, Rourkela,
Bhilai and Durgapur. Government is supposed
to be an ideal employer, but the Government
in this respect has failed to get the coopera-
tion and the participation of labour in the
management of these undertakings and to
make it a success.

So, I would urge through you, Sir, that this
Government should take all concrete steps to
sec that there is  more cooperation and labour-
management relationship is improved in the
steel plants and that productivity increases.
The multiplicity of trade unions in these
plants is also one of the reasons for these labour
troubles which should be removed as soon as
possible.

Another reason for the losses in the Hindus-
tan Stecl is this. First ofall, Bhilai was badly
I d listic as far as product-

E ; it was unr
mix is concerned and it had no bearing with
the requirements of the country or the consu-
mer. We are producing something which is
only needed by our Soviet collaboration and
they have dictated terms to us. Sir, in this
respect, I would like to refer to an  Article in
The Citizen to which our hon. Steel Minister
is very fond of contributing. This is from
an article by Dr. M. N, Dastur an eminent
steel expert entitled “‘Collaboration at India’s
cost."” This appeared in The Citizen dated
11-4-1970. With your permission I would
like to quote a few paragraphs, He says :

“First, knowhow or expertise already
available in the country is totally ignored
and Indian experts are repeatedly denied
oppontunities to assume responsibilities for
projects.”

Then again :

“There is a feeling in certain Govern-
ment circles that India cannot offend
foreign aid-givers by any insistence even on
legitimate Indian participation in the
engineering of foreign-aided projects.”

Again he says:

“Itis asad commentary on the con-

duct of our country’s affairs that our
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timidity in obtaining foreign loans has left
the country open to foreign pressures,

Foreign aid, all said and done, is
commercial credit and both the principal
and interest on it will bave to be paid
sooner or later. Moreover, it is costly and
scarce. Yet it has been allowed to be
frittered away in high cost prestige pro-
jects of doubtful utility and effectivencss.
Examples can be multiplied which give
ample evidence of the indiscriminate use—
and criminal waste-of aid-finance both in
the public and private sectors, which ina
poor country like India is tragic™.

There is a lot more, but I don’t want to go
through all of them. There is ome more
quotation which I will give. It says:

“The generalist manager with no pre-
vious association or expericnce of the indus-
try is the re-fore an anachronism.”

This Government is very fond of removing
anachronism from our country. I hope they
will take this suggestion which comes from a
very reliable and a very qualified manin
Steel, who has made a name for himself in the
United States, who came to India at the invi-
tation of late Pandit Nehru, and I hope they
will sce that HSL and other such public sector
undertakings are headed by technocrats who
know their jobs. Even our good Soviet friends
have technocrats on top. Mr. Kosygin
himself is an example.

Then, in Rourkela the same malady is
there. Although itis well planned so far as
product-mix is concerned when  the question
of expansion comes up our collaborators do a
Jot of armtwisting, because it gives us sophis-
ticated technology and we become potential
competitors to them. Durgapur, although
well-planned, due to industrial relationship
and poor labour management, isin the losing
end. 1hope the Minister will take persomal

interest and see that this plant will have better .

labour-management relationship.

While I am on Durgapur, I would like to
have a categorical assurance, as also the reac-
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tion of the Government, as to whether with®
regard to the Alloy Steel Plant expansion the
Government bave come to an agreement to
give the consultancy to ome of  our Indian
consultants. T believe that there is some
hanky-panky going on in the Ministry and
this gentleman is going to be deprived of the
consultancy. 1 hope that the Government
will not repeat the Bokaro story again but
they will utilise our Indian scientists and
technologists only.

I would like to know as to what are the
concrete  steps that the H.S.L. have taken to
raise the productivity in the plants and whae
has been the role of the State Governments of
the respective areas where these three public
sector plants are situated. And what is the'
attitude of the Government of India in this
regard ? Have they taken any action in im-
plementing the Act of Parliament, with regard
to the Industrial Security Forces Bill ?

The cost of production of steel is very high
ina country like India which has iron-ore,
coal, lime-stone, dolomite and refractories in
abundance. And itis asad reflection on the
way these things have been going on in the
H.S. L. I would like to know from the hon.
Minister as to who is going to be answerahle
for this colossal loss. Isit Shri K. C. Pant or
is it the management or the Chairman of the.
H.S. L. who is responsible for this? This
burden of loss is going to be put on the com-
mon man by way of additional taxation or we
may have to go to the Nasik Printing Press for
putting further currency motes into circula~
tion.

In this respect I would like to know as to
what is the reaction of the Government to
having different managements for different
plants as each has its peculiarities. Asfar as
I know, itis the present management of the
steel plants, having centralised managing
system, which has brought all the steel plants
to this situation. There are lots of avenues
where savings could be effected, as far as
losses are concerned, I am happy to note that
in the report there is a mention that invento-
ries have been reduced. 1 mneed not go into
the details of it. It is well known that if
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inventories are reduced it will bring down the
capital cost and effect savings.

Before I conclude 1 would like to mention
about our Bokaro Steel Plant, about the sordid
state of affairs and perfidious acts of Bokaro
Steel Ltd. and the Government of India by
which they sacrificed this country's interest,
integrity and the country’s technology. In
spite of the fact that we had the expertise and
the technology, we succumbed to the pressure
of the Soviet Union and gave the consultancy
to Gypromex. A lot of fanfare has been made
about C. E.D.B. which isa new organisa-
tion having the designing facilities. Apart
from that they do not have anything clse in
this thousand crore project. I would like to
know whether this Ministry is ioterested in
raising the employment potentials for the
Indians or whether these Rs. 1,000 crores are
to be spent on employing the Sowviet techni-
cians at the cost of India, The ratio for
every technician in the field, seven persons are
needed to back him up to solve the technolo-
gical problems. As a result of the consultancy
between the C. E. D. B. and the Gypromex,
the money— Rs. 1,000 crores—that is going to
be spent is going for their i. e. Sovict bene-
fit. The technology we have got is out-
dated. The capacity is too much—vis-a-vis
production and req and a longer
going to cost us more. This delay, asitis
has already cost more than 100 crores of
rupees for Bokaro, And when the finished
products come up, they are going to cost more
than silver, gold and other dearer commodi-
ties.

One more thing 1 would like to know from
the hon. Minister is this. The wrong which
bas been done to our Indian consultants must
be rectified. It is not too late to do anything
when the question of the country’s interest is
atstake and I think thit the hon. Minister
can recomsider the question and say whether
Dastur & Co. cannot be given the consul-
tancy which was promised in Parli in
1964, on the floor of this House, by the Mi-
nister of Stecl. And I hope that the Minister
of Steel here will keep up that assurance
given by the Government of India to Parlia-
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ment and the country.

SHRI KARTIK ORAON (Lohardaga) :
Thaok you very much Sir, for giving me this
opportunity. I would like to say something
in connection with the Demands of Steel and
Heavy Engineering .

Itis not the Demands which matter. In
Rs. 89 crores, it does not matter if it is one
crore more or less. What is important is to
sce that whatever is invested gives a reason-
able dividend, That is what matters. We
are concermed very much with the return.
Whatever money is given in the form of
Demands is not material.

It should be a matter of great concern for
our country that when our people are starving
in the streets we are spending s0 much money
over these public sector units, thousands of
crores and they are all running at losses.
Sometimes we think that this is because of
labour trouble ; some other time, we say it is
tecthing trouble. Teething trouble may cause
diarrhoea in children, But to conclude that
whenever there is diarrhoea, it 5 due to
tecthing trouble, is wrong. Even after 5 years
and 6 years thereis tecthing trouble. Even
after 16 years there is teething trouble ! This
sort of approach should go. Guidelines must
be laid down on investments in regard to the
returns they should yield. We must sce that
it is not less than 10 per cent of capital outlay
after three years of going into production ; if
itis a loss Government must sct up an expert
committee to go inte the details and find out
the causes which arc leading to those losses.
These things are very scrious and we must
attend to them.

As a maiter of fact, in the public sector—or
for that matter, in any factory—what arc
material are men, money, machines and
materials. But among thesc, men are more
important than anything else.

SHRI G. VISWANATHAN
wash): Isit?

SHRI KARTIK ORAON : Definitely,
men of character. Such men must be put in
these public sector units. In any organisa-
tion, unless we give proper attention to the
selection of suitable personnel, we  will not be
able to do justice.

(Wandi-
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But what is happening today in the matter
of sclecion of public sector Chairmen, for
example? We keep the post vacant for six
months and then finally appoint somebody
from somewhere. There must be a cadre of
engineers in our country. After all these
things can not be done in our industrially-
oriented country, unless there is All India
Service of Engineers. There must be an
Indian Service of Engineers. There must be
a seniority list and selection must be made
from that. But that is what they do notdo.
Somebody is picked up from somewhere and
appointed Chairman.

What is happening today? These Chair-
men are the followers, rather the exponents,
of the principle of not ‘who knows what,” but
‘who knows whom'. That is the trouble.

SHRI G. VISWANATHAN : Let him tell

SHRI KARTIK ORAON: They follow
the principle of ‘not whatis right,’ but ‘who
is right.’ That sort of thing must be stopped.
What the eye does not sec, the heart does not
gricve about. I have seen for mysel{ things
both in India and abroad. That is why I
can say that I feel so much concerned about
our public sector running at loses. Why
should they run at losses ? We cannot afford
it. The first basic reason is loss of national
character right from top to bottom. That
must be set right. The people at the top must
be above suspicion. That is my contention.

Iwill give an instance. I applied to the
British Transport Commision for a job.
There were three categories, A, Band C, A
being the lowest. I qualified for B and ap-
plied for A. They called me for an  interview.
Whenever you get a job, youarctold: ‘You
come at 10 O'clock. Such and such time is
working hour; such and such time is lunch
time'. When they do not want to give you
the job, the cmployers generally say, *““We will
let you know"”. 1 was also told, “We will let
you know.” So, I thought I was going to get
a very good regret letter, saying, “Thank you
very much for taking interest in our concern,
but sorry to say that we have nothing suitable
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to offer you in keeping with your qualification
and experience””. So, when I got the offer, I
threw it into the waste paper basket thinking
it was another regret letter, but after a week,
the Chief Engineer rang me up in the place I
was working, and asked me whether I was
going to accept the offer or not. I explained
to him the position. He said that the offer
stood and asked me to join. So, I searched
for the letter and found itin the dust bin.
To my great surprise it was an offer. I had
applied for category *‘A" job. They gave me
a Designer's post instead of a Design  Assistant
(category ‘A’), witha salary of [300 more.
I thought there was something wrong. I went
to the Chief Engincer and told him that I
did not ask for it. They said it was all right
and they gave me three increments on top
of it. I thought there must be some clerical
mistake. I went to the Chief Engineer and
pointed it out to him. He said that when
they committed a mistake, they stood by it.
I asked him to checkup and said it was em-
barrassing for me. He called for the file and
showed in it, “Suitable for post of Designer.
Three increments may be given" and asked
me if [ was satisfied. I replied in the affir-
mative, and when I was about to go, he asked
me to sit down and asked if I was a Common-
-wealth citizen. I said, “Yes”, and he told
me with pride, “We are British, I would not
like to do anything which is not British, I
want our Chairmen to feel the same way that
“they are Indians and that they would not
like to do anything which is not Indian.”
That is what is wanted in this country.

15 hrs.

Therefore, I want that in the selection of
our Chairman, the maximum care and cau-
tion should be taken. It is as reflection on
our country’s character that whosoever goes
to the public sector as Chairman starts
alism, and all sorts of—isms. That must be
stopped.

We must realise that foreign collaboration
howsoever alluring has always got a retarding
effect on ocur pational effort. While we get
foreign technical know-how, we must be
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prepared to be selfsufficient in all matters,
‘self-reliant in technical know-how as well
‘What have we done about it so far? Today,
the practice is that you get a number of
foreign cxperts for one year. 1 had been
fighting for this in the Heavy Engineering
Corporation with the Chairman while 1 was

there. Instead of getting so many experts
for only one year, why not get a small b
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posmible and as early as possible. The local
- peaple are not getting anything.

Finally, our task is tremendous and the
problems are so deep rooted in poverty and
backwardness, etc. That without a supreme
effort from the public scctors what we had
dreamt before and after Independence will
never be achieved. It is a big challenge and it
can only be met with an effort which is no less
revolutionary in character. Therefore, 1 hope

of experts for a longer period? Because what
happens is that they take three months to get
used to the job, they work for another six
months and for the rest of the three months
they are preparing to go back, their mind is
on going back. So, actually they work for six
months and get salary for 12 months. And
the fabulous salaries offered to them is very
discouraging to our engineers by comparison.
Therefore, although I do not want to dis-
courage this foreign expert business, it should
be cut down as far as poasible,

1 feel very much disheartened that even
today there are ICS and IAS officers ‘in the
public sector. What are the blooming engineers
doing? Whether the projects losc or gain,
they will not be ecxonerated of the blame by
this country. Nothing can excuse the engincers
of this v, b the people will say
that it is the cngincers who arc responsible,
they will not say that the ICS and IAS are
not doing anything, Thercfore, the public
sector under- taking must be headed by tech-
nical men. If they were really interested
in the public sectors, the Government must
create an Indian Service of Engincers.

The Industrial Policy Resolution of 1956
says that projects should be located in  differ-
ent places so that regional imbalances may
be removed. But it is being worked just the
other way round. Not only that. Wherever
public sector projects are located, the people
are not getting the jobs. What about the
HEC? That isone instance. Tribal people
had given their lands and lives for this. That
is the sad plight of the people. What type of
resolutions is it if you frame policies but could
not implement them ? What is the good of
having this sort of policies? Therefore, they
must keep a careful eyc on the Industrial
Policy resolution  and impl it as far as

the hon. Minister will give serious thought
to whatever have said and implement them as
far as passible.

=t T e (T2AT) 0 IasaE
wRrea, fedt ot 2wt wfg 93t g
Fawr, TEm, ¥A @iz F g
v fasiz Fw@ 80 w@ ¥ qa
sar AT wwar & & #W Bw feaar
afamdt § afx w17 dw Feaar fager
g &1 afew awere w@ A o R e
20-22 g1 T ATAE F q® AT ZWA
HYA W H AN, TENA, A, FIawT rfy
autd e § @I g AN, A9 W
agfaast adi aamar afer 32 gy 2
¥ a5, g w2 ofs qAw qwg #°
ngafeai G 1 @ E, T 1 wTE
q9-mY gaR W F qwfasre a9 -
TR ¥ fa5@ @t @ 81 Tav wwfhe gy
e & Fr gawre it #ifa 29 % e
o AR R, AN @ a8 IgI-IgT IT
HEISATT F A FIE E 0 IFH A
fegera § gofrarg &7 o s 9y
@ HE a@ A T AT o g
@ & agT & AN A AT A 3EMA &

| g1 T g AT g waRT ¥ wnar

g AR @ ST FWA gET T A
q9X 1§ war g fs sl o gw A
wEafer md A1 39 gaewr § wF
g afeas Fai 1 Jfw Jar 78 gam 21
TEH FATARE T W ACER A A &
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FITE 1 FAT GIHT YT WG, TG
aife & qras & ot qger wEA f, T
9% qowl &7 gEIAT FTAT FEAT & ar
ag St qifq #1 o #7% s9q9
# gmwaidr Fifq €1 3% 9971

F76 & S AT FE w+q gL F A
F1 9% ¥ a2 A &1 1 @ § fF 99
Tgt Teqd FTEA AT AF | 59 fAg
Famsar gg ara 1 & fr 2w & fomr
st # foggraw &, @< 9gt ¥ AT @
f2 a1 @%a & T TOE FEA
gare 94, @ifs gura 3 gafa FT 8% |

Fos frad dwra & foafer #&
FEAT AT § | g AW F o FAATT
¥ frOdt e gamErd & JE §, 9@
¥ ey 9T, FAT A ATEY & AT
# A IR qaTEg W E s, A
THA & gqd ®1 G5 auA qifamw
Ffra o g I g I @ E
T FTUETR ¥ A ¥ AT ¥ 9
HAOFT #1T STAT & TLAAT WTWLEAT
ar, &fa o IFA gATG qra Ag AT
& A% A § wfes o9 A R,
dt aw gifaga gfiad 1 a6 F
gt 1 Mifeaa gfaas T &7 FETAATET
et ®1 oz Py 3 fr fawrawna 2 A
aen-fade a9 ®T grEEgad [
qz 3% fAd@r §1 @w F@ & fAg
37 wex & o, Fraw gaa fegea
# Fraré & gea@ sre|id, O w1 &
foftfrafan FoRAT AR A0 F a9 F
Frear & faafor # fram &1

3g Aifa & sqaTe aifeqa g 3
1964 & ST & grarq § gATL AT
gugar fear | 59 @ § gmL & A A
difaga-faad sfamit a@ §, 97
qréf st gat @wn, IAF s3Ar g fS
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Tad gaf qga sur @ W d, A FE-
T AT R AFF @ ¥ 9
mids g fFaviww g wF T
¥ 1.7 fafaga = g8qm #1 @9ar &
faw 590 FXr3 §TAT FF FT BIAT 77,
HIfF s 760 FIrg T9aT &Y AT & 1 gART
T 4 fafaga za wm@ I &
forw 770 w3re s9ar fwifa fear
qr, 9 &7 4§ F7 1090 FIE §Ia7 FY
T @ ) O g7 gar g 7 oA 39% fAn
Aifqa 7 gfagT sqmdg & o1 Taax qidd,
st oo qEAr A 3w fawm ® gy
stn, fagia aagea fear, fra® wrowr
ag &t agr ?

smasr wgw gom & aw fa=rd,
TIWAT I FANYL F FIEE A q,
g1 5ia &9 4| 29 A B gFAT &
fag 200 *0% w9ar &< gAT | IgH
W w aw ww wgmE @ 0 3,
THQ Farmm § 9fy q@ g =
e &1 ewar & fag 270 #10% &4,
safg F9w 70 FOT wOF afgy, @9
&3 & GFAT AT &1 AT AT T@ AL
T HIAIAAT $IF &, IAFT A TA qEh
F1 AT AEN AT 1

gt a% T g &1 grae g, IO 9
fae ZT 7@t @ & fargeam & o @ram
faaar Tifgy, ag gqq o a8 fa=ar &
THET AqTH LET AgT AT ATHIL AT ITH
IEAU A2

ferst 1 3T @ gar swar g ¥
gifaga gfaaa w1 | @18 29 G-ATHE,
uferadie @1 41, fagd § ag 70,000
TAZ I 1 IWW AT H fggmm
F AET H 1,54,000 27 FISA-HIHTA
1 ar, AfEA afY 3% I97 Fa+ 18,000
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7 famr ¢ 1 zafau W faema &1
wreor dfeaa givae &t Aifc wdf &,
afer I 1 fif o =@ &
garterd AT gofafaat & sgar

g W s wmar g f& «ifamm
FAGeeraT 9T AN FTF & FTIO0 FATU
g gw wraw § swew-fi ad@ @
QAT |

1 gl Are ferd  (wormeds)
wATE geeq gifaga giaaa &1 aie fad
guE !

&t AT Wt - # g @ar @
g fr atfags gfaga oo 29t mex w2
@I 8, ©F ATV AvAT A § AR g
gmdl maE AT @ g Afew gm ¥
g TG g, ¥ Wy fm W
gt TE §

fag aig @K 7 difqga  Fgeer
& are ¥ gumiar fear §, 9@ a@ TR
Ug FIHT & T IART FUMIAT T 1
R dT FEOAEl w1 agmadEr & v §
T ag e [ e g0 K Afgy |
AT ZATL AW F OF A7 a0F § Qifaga
gfama #t AW @, Wfaga-fader
#T garSaTE-fadet a0 vEwe
e fafga @l & qaga = AN
Fifirw &1 91 G | AEFRE §F WO
it T famr # s FT @ AT A S
¥ gl $amerdt & a9 difars
gfra 1 QA #1 SF A F@ E—
o faeit & a1 & =frwre v §, A
JTIT AL BT E, I ¥ gw fuy
WHom F A AT FFTE 1 qHo o
o ¥ Y GIA F9GT &, TTHL ITHT
gAY TT ITTH L FIGTE | T 5T WL
AT W # Jaraed g1 gt 9 famwa
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Hifaga gima @K &= gwrward 2t
& et 3 oSfem Ad §, o awgw
g Qer § 1 IAF @ gArd e
AR a@gT Tfgy | IAET A q1q AT FH
g wEw A, S A F oaw aw
%%, af%a §amard ¥ @1a &§ | o qLE
g¥ faadt . ag gd =T s Tifge
AR Y AaT G fAmdt &, sEF A A
T g A 3P FE |

FFTa F oF A FfemE &1 agi @
K A AR @A FCEE, ¥
qAZ F 919 TEA F A TGN F
) W@ 3w ¥l agi T G Y Ak
|1 & AAFU § AGATT AT & 1 FEHIC
Feal qv at fawara w<dr 8, FfFT g
wag giaaat &1 aga A wAr g
2 a8 wmaw § f5 gTaiT gfagat
TN AT HI JIT T w2Fed v faar
FLR AR T YW FTAT qENA A g,
1 ag AR AT A A FT giAgAT o
ggatr AN fagag ara 53

ozt a% d sonfrafon smlas
mt!

ot WY vy (INA) : aga i E

st TRTEAT WER ¢ I9H Fg g
g & W1 39 Y 1A I 7w §
A ag e WY & awere A
# g T ¥ 5T fefagaw #frefrea
AT g [T HwErEt § 7 ww goee
1 z@ s qr F9a7 @1, I fise 35y
ToFm g7 ¥ {efrafor ¥ FILET
W wma ? Ay ot @ fr oww wwm
TR W E A Goffrafar sy §,
IAH ARAT H AT 25 WEd &
TRAE d WA AT IRIE ? W A
atag § & arew-fadar e At aw
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& dfra @R AL
TEN FT W W ¥ Sfefad,
zre, fagen anfe & wreaml § @ gan
A FAE? a gW T Afw o
T @A AT FI4T BT qREEA A
® 3 @, N aAew-fad@r 7 JI
#R 3 A aEEr $7 gen 7 oag E

TR

zay, & gonfrafar siwarem gfear
g, agi 1967 ¥ www F wrgAi X
TAE FL@AET | UIE & I I8 #1 Feafq
1 1w aF e g fewm oman o agt
& o1 gfean wrearis § 9% qAATE AN
SqAEqT F9 IF AGA AG H | AW I
g1 A g & 7% g *r€ aem
FTAMT TATET | T Tod ¢ | AfHA A9
% I% g19 ag &1 % famraery
g, ot g fgwor #T awx § fax
3% ga% 19 § 7 gy fifag T A
faafs qt o g0 AiF AR e
ST | TH FHEGT FT TATHIT AW I

g o

faarae 7@ ¥ st 0w 5% gR
@ @ @R A A TG U
frer U AfE 99 TR 9T AAA TG
fFqr TAT | EA% AGE AT TG 45
qifefesg @ &, w969 & A & 99
§= #T & IA% gfaad & arg faw &3
A HATEFE &
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sfET & oF Ta I FFAT TIEAT
g1 o wage @ qg TE9TT & FrEr §
19 &7 §, A & FIOEA A WS
g, {hfwafor & sream & #19 53 §,
IIET AT W ATH  HTIH ST FAW
afeg 1 1Y IH FIC AT F G

faare #ifwe, sggyfa & &9 faw
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Fifrg | & Shfrafor setes ot
¥ aifEl o & am et 9w &
FIATT FT T & I9F a6 oA fg |
et AME 5 ot IvaE w e §
ag Sty a3l 1 fear & W gWw § S
ot faar @ 1 FTr fAdge & fw oot sat
#i § IR AT A IAFY gEATH HY
&= & § 7gg Ffaw |

SHRI P. K. GHOSH (Ranchi} : Mr.
Deputy Speaker Sir, just now my friend
that in HEC the management is not doing
anything to settle the Muslim employees there.
I szay it is an absolutcly wrong statement
because I myself represent Ranchi and HEC
arca and I was also associated in rehabilitating
Muslim employees of HEC affected by 1967
riots,

Sir, the rehabilitation of the Muslim em-
ployees could not be an administrative decision.
It is not a question of production of steel or
iron or doing something like that It isa
buman problem. One has to do that in that
manner. The Minister could have ordered
that all the Muslim employees should be

at TRTEAT STt /AT e
T HE WE ! AN HElEq  FAT 9g T
o= & ff agl #aw e &t gfaga
¥ gg faa @& aw"laEr swar
mr | GGl # A e IiAaew
g wr ghma 2 S A e
mar, &t gardr gfrma @ gmsr o 9
g mar 1 7z faegT TEw @w @

g...-{w}-.-.

SHRI P. K. GHOSH : Mr. Deputy Speak-
er, Sir, for your information I can tell you
that already 50 or 60 families have been
rehabilitated. As I have said, it was a human
problem. We had to wait for the proper
climate to rchabilitate them. It is no use
just putting them into different quarters
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without having proper climate and without
having proper cordial relations with the other
communities. Therefore, we had to create a
proper climate. We had to tAke help from all
communities and now if you want me, Sir, I
can say that we have been able to convince
the Jan Sangh people that no separate colony
is going to be given. We have chalked outa
plan for proper rehabilitation and as per the
plan rehabilitation is going on. We are
getting the cooperation of all sections and
communitics. Even the Jana Sangh people
are cooperating in getting these people
rchabilitated in their respective residences.
There is a good climate. Rehabilitation
cannot be done by force; it has to be done
by persuasion and proper understanding
which my hon. friend does not understand.

Coming to the other aspects of steel and
beavy engincering, it is very unfortunate that
all the undertakings which are under this
Ministry are running @t a loss for which this
poor Minister has to hear criticism on the
floor of the Housc every time for no fault of
his own. I must say that since Shri Pant has
taken over, heis running the Ministry very
cfficiently.

AN HON. MEMBER : And incurring
losses.

SHRI P. K. GHOSH : Lomes are for
different reasons. On his part, I should say,
he is a very cfficient man and is doing his
utmost to see that the losses are minimised.

SHRI CHENGALRAYA NAIDU
(Chittoor) : Operation successful ; patient has
dicd.

SHRI P. K. GHOSH: It is not that,
You should have the p to see. We hope
that under his able leadership he will be able
to minimise the losses and run these under-
takings very efficiently.

One of the reasons for these losses, apart
from various other reasons, is the frequent
change in the Ministry. One man comes and
goes ; before be can have a complete grasp of
the subject, he is tranaferred to some other
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Ministry. Let us hope that Shri Pant isat
least kept in this Ministry for a few years.

Other reasons for these losses are the ineffi-
cient top managerial personnel drawn from
the general administration who do not have
any idea whatioever of running industries,
the top heavy administration, dishonest top
officials and labour trouble.

SHRI D. N. TIWARY :
honesty of the top officer ?

What is the dis-

SHRI P. K. GHOSH: I will come to that
and will cite an example,

It is very unfortunate that in most cases we
have taken officers from the administrative
pool who were trained under the British and
who do not have any national feeling. When-
ever they are put in charge of some public
undertakings, first of all they will arrange for
amenities for themselves. They will put a
big club investing a lot of money in it ; they
will have a guest house ; they will put half a
dozen employees as chaprassis and drivers for
their own comfort and amenity. Not only
that, they will create posts and appoint some
friends and relations to them. That is how
we find top heavy administration there,

The managerial p ] are ly out of
headquarters. For example, the Chairman of
Hindustan Steel remains out of headquarters
for 25 days in a month. He goes abroad very
frequently and hardly remains at the head-
quarters,

Many of my friends arc in favour of giving
autonomy to these undertakings. But autono-
my without accountability will be disastrous.
With the type of people that we have, if we
give them autonomy, they will spend more
money on their personal ameaities; they will
take certain decitions the benefit of which
will go to the top officials. Therefore, I am
aguinst autonomy. They will make mistakes
for which we will pull up the Minister who is
not respoasible for thosc mistal Therefore,
if at all we have to give them autonomy, we
should give autonomy only to the extent of
internal management ; for important decisions,
the matter should come to the Ministry for
the approval of the Ministry.
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Then, these officials do not have any regard
for the Parliament Recently, there was a
meeting of the Consultative Committee on
Stecl and Heavy Engioeering during the
inter-session period at Bokaro and, while the
meeting was still continuing, the Chairman
of the HSL just walked out of the meeting
without caring to take the permismion of the
Members. This is how we find they do not
care for the Parliament. If they are given
autonomy, they will not even carc for the
Ministers.

I was talking about the dishonest officials at
the top. Recently, there was an inquiry by
the C.B.I. into some cases in Durgapur Steel
plant and it was found that a number of top
engineers were involved in corruption whereby
the Durgapur Steel plant lost a buge a
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found responsible for these things should be
. iy dismissed.

SHRI MANOHARAN (Madras
North) : Mr. Deputy-Speaker, Sir, I thank
you very much for giving this opportunity to
say a few words about the Stee] Ministry and
its administration.

First of all, I must say, this Ministry which
is very vital in the industrialisation of this
country is being beaded by an able Minister,
Sardar Swaran Siogh, assisted by my good
friend and dynamic man, Shri K.C. Pant, and
helped by a very energetic youngman, Shri
deliver its goods. Let me wish so.

As you all know, the raw materials for the

Unless we stop this corruption in public sector
undertakings, it is very difficult to make these
public sector undertakings run on profit. We
should, therefore, engage more C.B.I. person-
nel to check corruption in the public sector
undertakings and, whenever we find any onc
responsible for corruption, he should be  very
severely dealt with.

Lastly, about the labour trouble, in Durga-
pur,lhc]abm:rtwubl:isdueto-n abnormal
political climate there. But in many cases,
the top officials are responsible for the labour
wouble becausc of their attitude towards
labour. These top officials treat labourers as
infdimpaopltlnﬂlhwdnnotda.l with the
labour problems with sympathy. They do
not deal with the labour with proper courtesy.
Thcyhmew:it with labour across the table.
It is this attitude which makes hbout..d..
mant. lndinnlabm.lrhﬂhyilml::m comscious
ufﬂl.dl'lcl'l'-lﬂpcct'lhlﬂlbnnuhur wages and
other things. Therefore, we should scc that
these officials deal with labour properly and

with sympathy.

In HE.C., I can cite some of the cases

Whﬂetheoﬁciihﬂtinﬂipﬂﬂsﬂ::. hb?um
to go on strike in order w.wm
management. Thesc are very scrious mm
and I request the hon. Minister to look into

them and get these things enquired into by

1 are two-fold, one is coal
and the other is iron, and, in other word
they are called the bread and butter of the

This country is pasing through a sort of
industrial revolution. The happy combina-
tion of iron and coal produces steel which is
otherwise called a pivot on which the
industrial advancement and the economic
prosperity of any nation revolves. This
country, after Independence, is gradually
passing through meeting some impedi
and coming to a place where serious conside-
ration is a must. |

The total requirements of this country in
future development of this nation have been
reported in the report submitted by the
Ministry. On page 4, the report says :

“In the Annual Report for the last
year, the projections of total demand in the
year 1973-74 and 1978-79 both for indi-
genous consumption and for export were
indicated. Taking into account the capacity
of the main producers and secondary pro-
ducers in these years, a gap of 2.07 million

- tonnes of finished steel and 1.B1 million
tonnes of pig iron was indicated for the
year 1973-74. Similarly, in the year 1978~
79 the gap was expected to be 6.42 million
tonnes of finished steel and 2.98 million

mInmdﬁgcnﬂeD:pumlmd vh er is

of plg iron.”
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[Shri Manoharan]

How are we goingto bridge the gap is the
question. According M/s M. N. Dastur—of
course, they have given a detailed project
report about the Salem steel plant—

“A  forecast of the country's steel
requirements for the Fourth and Fifth
Plan periods will be :

8 million tons of finished steel in 1965-66,
14 million tons in 1970-71 and 21 million
tons in 1975-76 corresponding to 11, 18 and
28 million ingot tons respectively.”

The report on page 5 says as to how they
are going to remove the difficulties and how
they are going to bridge the gap. It says:

“Setting up of additonal capacity in
steel in 2 or 3 new steel plants is also under
the consideration of the Government,”

setting up of three plants for the past so
many years. Still the report claims that it
is still under the consideration of the Govern-
ment. “A decision on the location is expected
to be taken shortly.” Itis an utterly irres-
ponsible statement of the highest order. For
the past so many years on behall of my
Party and on bebalf of Tamil Nadu we have
been clamouring for a steel plant at Salem.
The Ministry's report says, ‘A decision on
the location is expected to be taken shortly”.}

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI K. C.
PANT): Why do you say that it is irrespon-
sible to clamour for a steel plant ?

SHRI MANOHARAN : So, Sir, about
the Salem stee]l plant I want io say something
because thereby the entire Parliament can
understand as #p what is happneing, In 1962
a feasibility repon was submitted by a
technical Ce ppointed by the
Government on the basis of which M/s M. N.
Dastur & Co. was asked to prepare a detailed
project report.  That report  was submitted in
1964, Not being satisied with that report,
th:Gwmm thought it fit—of course, I
think, lly to It a Jap
cmdm:cyﬁrm. A team consisting of five
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technical people of that firm vitited India.
They visited almost all parts of the country.
They visited Neyveli. They visited Salem.
They visited Kanchamalai which was the
location recommended by Mfs Dastur & Co.
They have submitied a report in which they
have exactly endorsed the view of M/s Dastur
& Co. But the detailed project report
departs ona very broad point in the sense
that it departs from a conventional integrated
steel works which employ blast flurances
because this particular place does not posses
thcm:ullurglal coal which is required for
m-l-tﬂtl. S0, sophi icated method
bave been adopted and suggested. So, that
report is still in the cold storage of the
Government of India. The late Chief Minister
of Madras, Thiru C. N. Aonadurai was in
Japan and while he was there, the industria-
lists there asked the Chicf Minister of Madras
“What happened to your Salem Steel
Plant?” This is what he replied. I am
reading from the news item. It says:

“Mr. Annadurai who was talking to
' pewsman about his month long foreign
tour, said that the Japanese industrialists
were amazed why the Salem plant had
not yet been started. One firm, he stated,
offered to take Salem iron-ore and in
return give foreign exchange.”

It again says :

~ “The Chief Minister of Madras, Mr.
Annadurai said here today that the indus-
trialists in Japan, with whom he had
discussed the Salem steel project were keen
on collaboration with India and were
prepared to extend ist as far as

foreign exchange was concerned.”

The second thing is this: The most impor-
tant, leading Iron and Steel company of
Japan, Jawata Iron and Steel Company’ had
agreed to help us in the setting up ofa steel
project at Salem and it is interested in  associa-
ting itself with the project and itis closely
watching the developments. The Director of
the Company, Mr. Y. Limura was in Madras
some years back and he said: Iquote the
news item :



237 D.G. (Min.

“Mr. Y. Limura, Director and General
Manager of Yawata, told newsmen here
today that though their discussions with
the Government in this connection had
led to no immediate results, his company
would be willing to collaborate if and when
a decision to set up the plant was taken.
In this sense the matter was ‘pending’ he
observed.”

So, cither the Government must come
forward to do it or give licence to the Govern-
ment of Tamilnadu to have a plant at
Salem but unfortunately nothing was done.
While I demand and 1ay that we want a
Salem Steel Plant, for Heaven's sake, let me
not be misunderstood as a parochial man.
I think, Sir, considering the requirements of
steel and the future expansion of steel needs
and the industrial programmes that we have,
‘the steel that we are producing is not enough
and what 1 say is that we may have a disper-
sal of steel industry all over the country.
While we start a steel plant technical consi-
derations precede regional considerations;
Ido agree with that, but let us not forget
rectification of regional imbalances. That is
onc of the important items or aims in Planning
and that is why we have been demanding
the setting up of the Steel Plant at Salem.
Itis not a big project. When Dastur and
Company submitted the report they have
quoted the amount involved as Rs. 95 crores.
Whether itis a wise or unwise decision of
devaluation that was done, I don't know, but
after that it has shot up to Ra 110 crores.
The steel plant of Bokaro has already caten
into the vital sectors of the cconomy of the
country and it has already eaten upto the
tune of Rs. 900 crores. According to Mr.
K.C.Pant, [ am told, it would shootup to
Rs. 1200 crores. Ihave no grouse aboutit.
Of course, if it isa must, we can have it.
But let mot the Government say we don't
find the moncy and allow the Salem Steel
project to get itself rusted.

1 only make this request my hon. friend
and Minister Shri K. C. Pant. For the past
10 or 15 years you have been testing the feel-
ings of the people of Tamilnadu. The rosy
dream of Tamilnadu must come true. I
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have no objection—if Andhra has oneandi
Mysore gets another one, it will be a happiest
day for the country. (Imterruption) I don't
kmow about Kerala, but if Kerala has facili-
ties let them have, one. Another important
point is that these industries must be allowed
to function.

Anoth isleading ption which is
deep rooted in the minds of the Government
of India and their thinking is this. Ifany-
body wants to start a steel plant, I think
they are thinking like this that coal must be
here ; iron-ore must be here; water supply
must be here and electricity must be here.
This is an antediluvian theory. This is out-
of-date. Take for example Japan. It
imports iron-ore and also coal But, still,
they arc exporting finished steel products.
Japan is considered to be the largest steel
producing country in  the world. The quality
of steel is also wonderful and the price is
very cheap. The Government should come
out of this rut of their past thinking and must
see the light of day.

I request the Cabinet Minister of Steel
here one thing, Itell him here that unless
andunhlthedmndod‘Tam:INadumdthc

d d i of the people of the South
umet I am sure tha:ttbeﬂnodgx:eol‘molu—
tion would be opened. I hope they will do it.

Two more points, and I have done. These
arc most important points. My friend, Shri
Ghosh rightly said that there is autonomy
regarding  the public sector undertakings.
But autonomy does not rule out account-
ability. These people think that they can do
anything they like and get away with that

I am talking about H.S. L. H. S. L. has
its own Chairman. I would like tosay that
the present Chairman is one Shri Chandy
and [ think Shri Ghosh might have talked
about this gentleman. He said that for 25
‘days he was out. My understanding is that
for 27 days he was out and for one two days
heisin Delhi and in Calcutta. Heis all in
the H. S. L. Irequest the hon. Minister to
consider this absolutely bad concentration of
all powers which have been completely at
the hands of this gentl Shri Chandy.
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Not only that. He has created a lot of troub-
les to the General Managers of all these Steel
Plants of the country. For example, it has
come to my knowledge that one Shri Bhayya
who was a General Manager in the Alloy
Steel Plant, Durgapur was transferred from
there and brought to Calcutta in the sales
section. I have come to know that the Chair-
man is still trying to throw him out from
this place also there by depriving it of the
services of an  cfficient officer. Let me quote
another example. Shri Sinha, General
Manager of Rourkela Steel Plant is also being
harassed by the Chairman. And efforts are
being made for shifting this man,

Bhilai Steel Plant has shown remarkable
results. Nowadays there also the General
Manager, Shri Jagapathi is being harased
by the Chairman and is being forced to leave
the job.

MR. DEPUTY SPEAKER : The hon

Memmber has exceeded his time. He should
now conclude.

SHRI MANOHARAN : I shall conclude.
Let me tell you something on the commer-

cial side of it. The job of the Chairman is to
supervise the administration of the plant
But this man pletely monopolises the

whole lot even in regard to fixing the price,
in regard to appointment of people and even
in regard to appointment of chaprasis. He
has taken the whole lot on himself. These
must receive the consideration of the Govern-
ment.

Sir, before 1 conclude my speech-the hon.
Prime Minister if here. 1 hope that some
historic announcement will be made by the
Prime Minister to-day. I expect that before
she leaves for Tamil Nadu. [ think that if
that announcement is made she will be trea-
ted there as a queen.

THE PRIME MINISTER, MINISTER
OF FINANCE, MINISTER OF ATOMIC
ENERGY AND MINISTER OF PLANNING
(SHRIMATI INDIRA GANDHI) May I say,
Sir, that the time for the quecn and the king
is over ? I must be rather treated as a human

being.
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The Fourth Five Year Plan has a provision
of Rs. 110 crores for the development of new
steel plants during the current Plan period.
Government have decided that work should
be started during this Plan period on two
integrated plants for the production of mild
steel, and the third one for special stecls,
Various alternative sites have been examined
for this purpose both from the point of view
of techno-¢conomic suitability and from that
of regional development.

Taking into account the advantages of
locating a steel plant in the proximity of a
port, which should facilitate the export of
steel products as well as the import, to the
oxtent necessary, of the required raw mate-
rials, Government have decided that one
of the new steel plants which is to be taken
up during the Fourth Plan period should be
located in the coastal region of Visakha-
patmam.

SHRI CHENGALRAYA NAIDU : We
are very grateful and thankful to her,

SHRIMATT INDIRA GANDHI There
are vast resources of iron ore of high gquality
around Hospet which in the absence of a
steel plant in  the area are, at present, being
utilised only partially for export purposes.
To use this raw material resource adequately,
and at the same time, to develop the indus-
trial potential of the area, it has been decided
that a steel plant should be constructed in the
Hospet area in the State of Mysore.

The proposed plants at Hospet and Visa-
khapatnam will mainly produce mild steel.
There is, h , & iderable d d
in the country for special steels and a good
deal of this demand is from the States of
Tamil Nadu and Mysore, where there are a
large number of consuming units for such
steel, engaged in the manufacture of engineer-
ring goods, including automobiles and auto-
mobile ancillaries. To meet this demapd,
and also to encourage further industrial deve-
lopment of the arca, Government have
decided to locate a . special steels plant in the
District of Salem based on the local iron and
Neyveli lignite.
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Government propose to initiate the meces-
sary preliminary work on these three stecl
plants within the Fourth Plan Period and
with the utmost expedition.
AN HON. MEMBER : When does the
Fourth Plan start ?

SHRIMATI INDIRA GANDHI :
already started.

As the new steel plants are to be designed
by Indian engineers and the equipment is
to be manufactured in India, the programme
of construction and erection will have to be
suitably drawn up to fit in with the availabi-
lity of technical persomnel and the manu-
facturing capacities of the engincering units
which would be called upon to supply the
bulk of the equipment for these plants.

It has

With the growing strength of the country’s
industry and , thed d for steel
will progressively increase in future. Ona
modest estimate, it is expected that the capa-
city for steel-making will have to be doubled
every ten years. New steel plants may, there-
fore, have to be erected apart from the three
now decided.

As regards the location of future steel
plants, we are fortunate in having a number
of other sites which are prima facie suitable
for such development. These will be taken
into consideration in the process of rapid
development of the steel industry which we

SHRI S. KUNDU (Balasore}) : What
about Orissa ?
SHRI SRINIBAS MISRA (Cuttack) :

They will expart iron ore from there outside ?

SHRI S. KUNDU : We have been writing
Jetters and making representations.  There
is cheap labour available. There is a big
port, Pradeep. Orima is a most backward
State. Still no mention is made about a
steel plant there.

SHRI TENNETI VISHWANATHAM
(Visakhapatnam) : On behalf of Tamil
Nadu, Andhra Pradesh and Mysore, may I
convey my congratulations and thanks to the
Prime Minister and also to  Shri Swaran Singh
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and Shri K. C. Pant on this quick decision
they bave made ? Although late  after 8
years, still it is a decision on which we cong-
ratulate here.

MR. DEPUTY SPEAKER It is not
customary to have a debate or questions after
a Minister has made a statement,

SHRI S. KUNDU : Clarification.

Mr. DEPUTY SPEAKER : In this case,
the Prime Minister has only intervened to
make an announcement. The Minister in

charge has yet to reply.

I hope all your points will be mect at that
time.

SHRI S. KUNDU: You will understand
our agony. [ want a little clarification
from the the Prime Minister. She said other
sites would be considered in the Fourth Plan.
There are sites in Orissa at Nayagarh and
Boni. Let hersay whether she will consider
them. We want all these steel plants to be
based on economic and national interest.
There should not be any political interest.
I can bet that any steel plant in Orissa will
be only oo ecconomic comsideration and
nothing else. It will be cheaper than all the
steel plants in India.

SHRI MANOHARAN : What
Rourkela? That is not in Orissa ?

about

SHRI SRINIBAS MISRA : You cannot
expect to get ore and manufacture there,

SHRIMATI INDIRA GANDHI : He has
made his point. The Minister will reply to
him.

SHRI S. R. DAMANI (Sholapur) : The
production of the steel plants in the Fourth
Plan has shown slight improvement, but
against our rated capacity of 5.9 million
tonnes, the actual production this year is a
little less than 4 million tonnes. That means
that the plants are working at the rate of 66
per cent efficiency. Thus, in the public sector
we are utilising two-thirds of the capacity
leaving one-third unutilised, while in' the
private sector the cfficiency is about 99 per
cent. This is the main reason why Hindus-
tan Steel is not able to make any profit and
is incurring losses. When you are producing
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one-third less than the rated capacity, how
can the plant make any profit ?

Let us sce the reasons why production is
so much less and who is responsible for this.
According to the Report, the main trouble
is that labour is not cooperating. This is
evident from the fact that in Rourkela
1,72,592 man hours have been lost during the
year. In Bhilai 31, 885 man-hours were lost.
In Durgapur it is shocking and the figure is
3,84,760 man-hours lost. If there is so
much loss of production, how can the steel
plants make any profit?

Not only during this year, but from the
very beginning, from the time the plants
came into production, the labour non-coope-
ration trouble has been continuing. On the
one side, our friends in the oppotition are
criticising the loss on the stecl plants, on the
other side they are not co-operating in increas-
ing production, but are always trying to
create some trouble. The management is
Josing its energics in  solving the labour prob-
lems. If one problem is solved, a second
one comes up and if that is solved, a third
one comes up. This has become continuous
and the managements arc always busy in
solving the labour problems, and as such up
till now the steel plants could not achieve
their rated capacity. This is a national loss.

‘There is acute shortage of steel. If the
plants had worked to capacity, the country
would have produced at least 1.9 million
tonnes more of steel.  Because of acute
shortage, the country had to import Rs. 100
crores of steel.

MR. DEPUTY SPEAKER : He can con-
tinue on Monday.

15.59 hrs.
COMMITTEE ON PRIVATE MEMBERS'

BILLS AND RESOLUTIONS

SIxTv-FIRST REPORT
SHRI M. G. UIKEY (Mandla) :
to move :

“That this House do agree with Sixty-
first Report of the Committee on Private
Members' Bills and Resolutions presented
to the House on the 14th April, 1970.”

I beg
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16 hrs.

MR. DEPUTY SPEAKER : The question
is:

“That this House do agree with the
Sixty-first Report of the Committee on
Private Members' Bills and Resolutions

presented to the House on the 14th April
1970.”

The motion was adopied.
16.01 hrs.

RESOLUTION RE: UNEMPLOYMENT
PROBLEM—Contd.

MR. DEPUTY SPEAKER : We shall take
up Dr. Ram Subhag Singh's Resclution
now. We have allotted two hours to this
Resolution but we have already taken 2}
hours. Quite a number of Members want
tospcak and some of them are from parties
which have already spoken. 1 think we
should first give a chance to Members from
parties which have not spoken. Mr.
Abraham is to continue his speech but he is
not there.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : Our amendments are there ; we
want to say a few words on them.

MR. DEPUTY SPEAKER : We shall
come to that later on. Shri Samar Guha—
be is not there, Shri S, C. Jha.

SHRI SEZHIYAN (Kumbakonam) :
While T accept the importance of this reso-
lution, I may point out that we have exceeded
the time allotted for it, namely, two hours;
we have actually taken 2} hours. Ifwe can
conclude the di ion on this resolution,
before 4.25 p. m. and allow two hours for the
resolution of Mr. P. Ramamurti I think
that my resolution which is the third in the
order paper will have some chance of being
taken up and discussed. Therefore, I want
you to allow me at least a minute or two
just to move my resolution ; otherwise it is
very difficult to come on the order paper
again as it will lapse today. The chances
of its coming up again are highly improbable.

MR. DEPUTY SPEAKER : I shall consi-
der the rules and sece if rules permit it.
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fefagi #1 orgera fear a1 @@
frafegt & e sl sgare
] ATEAT AT, A% HGaw H wHET
gEr & gy aQwmd &1 & §
ST UH ITT FAT | AHA ZW @A §
fe 7 ot g & v w1€ gee o
ngr F HIT F F EIwI w1 W w5
dAifs &1 IqwA F ogwEr gofar
gafas @1 swa% oA & @@
aF FJATTH WA | IW OF TE@H
&, g swE 9w 1, afEA o7
aF qtardy syatar FAW @AY @, AF
aF gATd ¥4 sageq  qEE OX
aerfa g, faad o & gmeef 9
$E g3 WL AXT FT FooA7 § A FeqaT
gamET ¥ fo¥ gt #, o€ aF aow-
T FT @TeRT FAE AT 1 awar g |
geftaTE #1 & w1 ¥ 1 IO F:T
"eAT F gwar & 1 S fw 8 s
¢, awdwr & fagrdi foam wa @
gu w19 3t F37 §, HieT @ wawa 1@
T8 & fragt gw ait B Qe e
Y | I wiwel & gmfaw agt
7 9 fafams & sarr & Qe
grox & agr @ 4r, aF A q@l W
A FUFM T FAAFT, w9 AT
frve d¥ qohardr A F Gofrandy
SAIEAT g4 & HTIX A HT HaA-g7¢
FAEN F FANZ ¥T AT AgF X AR
R 9T AT &)

dar f5 &7 721 & WS F @y
# fad gg wfat & fF deitare &1 |mear
feqr aTd 1 AR ¥ @R FT AaEa
g & fs somew & @reAl 9X gEe
1 goar g | ¥ gfAardt afeadw &
@ Qe FTowERT 1 FHAT g
FUE FTATHE & 19 G qgd H ArQr
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g afer sar @ fem § #i s A
AT E |

WET % IW S &1 959 g, g
a9 ga gX g% war ¢ fe 9N da-
aifa grer ¥ IwAE ST ogwer
w g W F fod g9 smwenr #
A WE 4g AFar R aR
g9 AGT 3T TFaT & | GHTIAIE ®T HaA
faeafas & o0 awewr &1 oeqaT A0
& awar & 1 fea & gwwar g fs amfan
™ dx Wafan | §fF @ smEF
U AWM FT G FH & T8 A
FMEATE AT HI §F F7A ISG A
T geaTaAT qgr, wafad § gowr aw-
47 F@rg |

MR. DEPUTY SPEAKER : We have
already spent 2 hours 40 minutes on this
resolution. How much more time shall we
spend on it ?

SHRI KANWAR LAL GUPTA : Itisan
important resolution. It should be extended
by 14 hours at least.

SHRIMATI TARKESHWARI SINHA
(Barh) : Thisis avery important resolution.
President Giri himself has written an article
in which he says that the problem covers 10
to 15 million unemployed people. We
can leave some time at the end for the next
resolution to be moved and discuss it till
then.

SHRI SEZHIYAN : If Government is
coming forward to accept the basic demand
in some way we may cutshort the time,

MR. DEPUTY SPEAKER : Let us
decide.  'When do I call the Minister ?
'SHRI KANWAR LAL GUPTA
O’clock.

MR. DEPUTY SPEAKER : All right.
I will call the Minister at 5 O'clock and after
him the mover will reply. Mr. Bhandare.

SHRI R. D. BHANDARE (Bombay
Central) : Mr. Deputy Speaker, ‘Sir, so

At 5

CHAITRA 27, 1892 (SAKA)

Unemployment Problem (Res.) 250

far as the Resolution is concerned, I must
mention two points : onec is that the note
of the fact of unemployment has already been
taken by Government on 26th November,
1969; and the other is that at the time of
drafting of the Fourth Five-Year Plan various
study groups were appointed and this fact
of unemployment had weighed with the
members of the study group. I happened
to be one of the members of that study group
and we have already taken wvery serious note
of it and have made certain suggestions. In
view of this, how far and to what extent
will it be reasonable to get the Resolution
passed ? Therefore, I bhave mentioned these
two facts.

When we talk of the question of unemploy-
ment, there are two propositions that we
must take into consideration: Omne is under-
employment and the other is unemployment.
Vast as our country is, huge as even the
material available in the country is and
® ) . A m A A I.- A & our
country is—let the Leader of the Opposition
and Professor Ranga note that I do not justify
it, because our people are the most sufferers
because of under-employment and unemploy-
ment. Whenever there is a discussion on
the question of unemployment, we always
pay more attention to the question of edu-
cated unemployed.

'SHRI RANGA (Srikakulam)) : And
urban unemployed.
SHRI R. D. BHANDARE : There isalso

the question of the uneducated unemployed
and the rural unemployed.

Government has made all sorts of studies
and has also had the National Employment
Service Scheme. Under this scheme we have
Employment Exchanges at different places.
But what is the position of these employment
exchanges ? During April to December last
year, only 3,26,338 persons could get employ-
ment. How many p have reg d
their names and whose names are on the
live register, is worth noting; the figure is
astounding. 34,23,885 are the persons whose
names are on the live register.
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I need not mention that apathy and dis-
appointment are the two ruling passions of
our people. Very few individuals go to the
cmployment exchange for getting their
names registered. A ber of p
simply do Dot go to the employment exchange
at all. Take the illustration of even edu-
cated persons ; even they do not go to employ-
ment exchanges for getting their names
registered. But in spite of this apathy or
inactivity or loss of faith because of dis-
appointment and disgruntlement, even the
names of those, who took care to go to
employment exchanges and whose names are
on the live register, are to the extent of
34,23,885. What happens at the employment
exchange? Now-a-days, there are so many
complaints—I come from Bombay ; I know
the complaints — that unless you pay some-
thing, you simply cannot get placement at
all even though your name may be registered
there. 1 bope, the hon. Minister will take
very scrious note of it. It is not for the first
time that | am mentioning it. He is also
equally aware of it. But thea it is my duty
to ion it and emph the fact that
even at the time when the man is no better
than a beggar, he is unemployed, and it is
very difficult to maintain himsedf and his
family, he is expected to give bribe to the
officer for getting an employment. How
could be give a bribe when he is unemplay-
ed? 1 will not dwell on this elaborately.
16.21 hrs.

[SHr1 K. N. TIWARY in the Chair]

I would draw your attention mainly to
the question of rural unemployment. I need
not mention that agriculture is the major
industry of this country. Agriculture is a
means of living of the majority of people in
this country. How this major means of liv-
ing is distributed is a qudtion worth studying.
Ithas been so often repeated in the House
and those who are the leaders of farmers and
agriculturists are aware of the fact that 74
per cent of the people living on the agricul-
ture are small farmers and marginal farmers,
leaving aside the landless and agricultural
labour. Then, when we talk of the small
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farmers having not more than 5 acres of land
and marginal farmers having not more
than 2} or 3 acres of land, the landles
and agricultural labour, we must take note of
the fact a3 tofor how many days they get
employment during the year. You will be
surprised to know that the majority of these
persons live a life of unemployment, semi-
starvation and starvation. The Government,
therefore, shall have to come forward with
a proposal to start as many agro-industries
as possible so that those who cannot leave
their villages and who have small or marginal
farms may get an alternative employment.

The industrial policy is based on 3-tier
system, individual, cooperation and the
public sector. So far as cooperation is con-
cerned, [ am, really sorry to mention, in this
country, cooperation has also become a mono-
poly of certain individuals. You go to
different places and look at the sugar coopera-
tives. You go to any place, not only to
Maharashtra, you will find the same pheno-
menon. It has become a monopoly. There-
fore, il at all cooperation is to be made
successful, the Agro-industry should be
30 distributed that the agricultural labour
and the landless should have some share
in it so that they can also have a means
of living. This is a concrete suggestion I am
making. Otherwise, what will happen is
that the tension and this problem of unem-
ployment will continue,

Sir, let me make a mention of the warning
given by Dr. Ambedkar, on 25th November,
1949, when the Constitution was framed and
presented to the people of India. He said:

“On 26th January, 1950, we shall
have political democracy meaning thereby
onc man, one vote, onc value. But there
will be social and economic inequality. If
we allow the social and economic in-
equality to continue for long, these under-
privileged and down-trodden people will
lose their patience and destroy the whole
fabric of society.”

And the first symptoms are found to-day be-
cause there is temsion every where in the
country,

With these words, I have done,
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MR. CHAIRMAN : Shrimati Tarkeshwari
Sinha.

SHRI SAMAR GUHA (Contai) : My
name is the first.

awrefy wgvew : ey aga ¥ AW
e arer § A% 5 aw fafrex o

st gwT g : AW ATA AT 91 |
¥ g9 gww e 91, uF fraz & &
T ar-

wwafa wgtea : ag & Al aar g 5
aTT agT & ar war ar ? & i I
WHT I g5 §, 98 I F | A9
dmii & fodee 3 fe ama FAEAF
FTTor 91Ey &t fafae s s e |

SHRIMATI TARKESHWARI SINHA
(Barh) : Mr. Chairman, Sir, the House has
been discussing this resolution with great
concern. Only a few weeks before the Presi-
dent wrote an article in the newspapers in
which be said that the problem of unemploy-
from 10 million to 50
million people. He allo said that nearly
100 to 150 million people are semi-employed.
For example, the entire agricultural labour
is semi-employed. You come from a village
and you know that most of this agricultural
labour suffer a pitiable plight because they
have no other employment opportunities in
the villages. We have seen that even when
there is no cultivation in the field, that day
nothing will be cooked in the house of the
agricultural labourer because he has no
money. He will have to go to a money-lender
for some amount so that he can really give
something to his family because he has no
sustenance capacity. He gets something for
his daily work and that is spent the same day.
There is hardly much means available to
them in the villages.

lgmmmrpm-iaingthntthuioml Deve-
lopment Council approved the Plan. The
budgethuboenp(mmudmdilwudi»
cussed. But the most urgent problem facing
this country has not been taken care of at all
by cither the National Development Council
or the Government. We have scen that some
public sector allotments have been increased.
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It is a welcome feature that they have been
increased. But what is the problem? The
number one problem facing the country is
to channelise the man power resources,
Actually Dr. Hazare who was appointed by
the Prime Minister as one of the Deputy
Governors of the Reserve Bank came out with
a statement when the banks were nationalised
that if the nationalised banks have to give any
advantage to this country, then the entire
economic structure has to be changed. He
said that there should be a plete ch
in the structure of the Fourth Plan. Even
Dr. Galbraith said that the Second Plan and
the Third Plan have not helped in removing
or reducing the imbalance. Actually, the
plans have been instrumental in creating im-
balances because they have not been able
to take care of the backlog of unemployment
which came from the First and Second Plans.
And if the same kind of pattern prevails in
the Fourth Plan, the backlog of unemploy-
ment will be such that it will explode the
country. To-day the riots and disturbances
in the Universities are primarily due to the
reason that the present day education is not
conducive for them to have any future for
themselves. You had been to your constitu-
ency when you contested the Elections in
1967. You must have faced the situation
that most of the young men who were Matri-
culates had become Graduates. They were
unemployed for the past one year. Some of
them are unemployed for 2 or 3or 5 years.
Whenever you go to the constituency, hun-
dreds of young people come toyou asking
for jobs. Ttell them that even if I were the
Prime Minister, it would not have beenin
my discretion to give jobs to all the people
who come in hundreds and thousands, What
is the kind of job available to them ?
Either they like to go and work in some
private company or firm or they like to get
employ in Go ent' service. But
what is the position? Today, we have
already reached the saturation point.

L

If you sec the State budgets, if the budget
is to the tune of 100 crores, the emoluments,
salaries and allowances of the State Govern-
ment employees itselfl consumes 65 to 88
crores. What is left is sometimes Rs. 20 crores
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and somectimes only Rs. 1B crores. What
kind of development is possible with this
small amount left? This is a completely lop-
sided budgeting. 1 don't kmow how the
National Development Council approved this
Plan as it is without taking sufficient care
about the number one problem that is facing
this country. Now I am reminded of
Gandhiji more than ever before. His whole
idea of decentralised was pri ily
for this reason.

He did realise that there
is tremendous labour force in the country
while we are short of every other material in
every other respect. There is more than 14%
of the world’s population in our country but
there is only 2}4% of the world's land avail-
able in our country. There will always be
a big gap between resources that are avail-
able in our country and the manpower. But
1 find there is absolutely no manpower plan-
ning in the entire Planning or in the Budget.
Sir, we are talking about brain drain from
the rural arcas to the urban arcas. This is
taking place becausc in the rural areas they
don’t have anything to reckon with or to
give them hopes for abetter future and so
they migrate to urban area. When they mig-
rate their condition becomes as if theyare third
class citizens of our country. Today, if
you really sec the Taj Mahal Hotel a dozen
people will spend Rs. 1,000 for the dinner
over-night , but in front of the Taj Mahal
Hotel, you will sec large number of people
living in the pavements whose lives, whose
existence, are there on the pavement itsclf.
In the city of Bombay there are 5 or 6 lakhs
of such people who sleep on the pavements,
whose life and whose existence is on the pave-
ment only. On thissituation, evenMr. Gunnar
Myrdal has said that there should be
complete structural change in the plan, an
orientation to provide emergency cmployment
opportunitics no care has been taken. We
from our organisation have suggested that
there should be Rs. 250 crores in the plan
itself carmarked for emergency employment,
for cmployment opportunities schemes. What
are those schemes? Two or three schemes
are there which can give heavy employment.
Ido not say that Bokaro should be shelved.
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But Icould have understood this, when the
problem of employment was serious in this
country, a thousand crore worth of Bokaro
plant could have been kept in .abeyance for
three or 4 years and a re-priority should
have been geared up in  this connection. One
is this network of tubewells. Sir, you know,
tubewell does not require very much money,
Ifyou set upa network of tubewells, you
start them in 3 months’ time, and get the
reward in another 3 months and the next
crop can be available to you within 6
months ; and your whole project starts giv-
ing results within 6 months. It can provide

employment opp ities to many.

Then, I come to house building program-
mes. The rural housing scheme is virtually
nil, I should say. Even a small house-build-
ing activity, for instance can give employment
to 15 individuals in house construction. If
You really have a big house-building cons-
truction programme you can absorb lakhs
and lakhs of unemployed people in the
country, I would like give one instance, The
Bechtel Corporation were asking for market-
ing facilities for distribution of fertilisers;
it was not supported by us because we
thought if they go in the villages they will
completely influence our lives and, therefore,
we had opposed that scheme of theirs. But
I would like to say this, that in that scheme
of theirs therc was a very realistic analysis
of the situation, They had suggested that
they would utilise the petrol pumps, for pro-
viding servicing in the rural areas. In
the State of Bihar, I know—you also
come from that State—that in about
100 miles, there is no serviee station. Iam
a cultivator and 3o I have to keep my tractor
with me as well as the bullocks. )

I cannot depend on tractors for the culti-
vation because if any small part isout of
order, I have to go to Patma or Gorakhpur
which is about 100 miles away for servicing
or repairing that. I would have thought of
doing that in a petrol pump—either in
Burmah Shell, Caltex or [.O.C. The Govern-
ment of India could have made some efforts
thereby they could have absorbed diploma-
holders as mechanics. They could have
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provided some arrangements for the repair
of tractors. By this scheme they could have
given employment to lakhs of people. Sir,
there is unemployment in the country.
There are nearly 80,000 cogineers and about
2,96,000 other people who are unemployed.
That means the total comes to about 4 lakhs
of people who are technicians from the
engineering colleges or polytechnics who are
unemployed. We could have given them
employment under this one scheme. They
can go for service to the rural areas. And
this is a must. In this country out of the
tractors available, nearly 50% of them are
out of order. And therefore these three
schemes should have been givena top prio-
rity. And some of the big schemes which
may be very essential onecs could have been
postponed to mect these cmergency require-
ments and we should have organised the
planning on the basis of an emergency plan-
ning. But it seems there is no concern at all
on the part of the Government. They have
announced just now three steel plants whereas
the most important problem which the Andhra
Pradesh, Mysore or any part of India to-day
are facing, is the educated unemployment.
They have not announced any scheme about
them, They have not yet decided to an-
nounce any cmergency programme for meet-
ing the problem faced by the educated

unemployed.

I hope that the Government would accept
this Resolution and bring about certain
structural changes and convert this Fourth
Five Year Plan into an emergency employment
planning for three years or four years. There is
recession on the one hand and on the other
hand there are so many educated unemployed
people in the country. Unless something is done
in this regard the entire social order will
be pletely disinteg i, In the com-
ingymuwehawwb:vmm careful
about this.

SHRI R. BARUA (Jorhat): Mr. Chair-
man, Sir, I take this opportunity to speak
a few words about the labour problem. First
of all let me say that I have a grievance with
this Ministry—the Ministry of Labour—that
this is nothing more than a ministry except-
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ing to resolve the labour disputes. They
have not been entrusted with any other work.
Looking the labour problems as a whole, I
say that we are always thinking of these
problems but thereis no positive manpower
policy at all in our country. This isa thing
which we are facing in the last few years. At
least for the first time the Government is talk-
ing of the enormity of this problem. We
have seen that out of the employment poten-
tial, only about 4% of the cntire labour force
in the country is d by the matriculat

and/or graduates which is so insignificant
a fraction. But this is expanded to a large
extent in a developing country like India.
All the same, the pressure on the expansion
of college education comes in everywhere.
Whyisitso? It is because the people want
to be graduates by their efforts so that they can
find a better place in the market. Equating
general education to technical educatiom is
very good. But there is no policy whatsoever
in the country in spite of the recommenda-
tions made by the Kothari Commission. And
noserious effort has been made in order to find
out our requirements as also the mannerin
which we should proceed. This is with
regard to the educated unemployed people.

What is the posiion about the vast
majority of people who are unemployed or
und eremployed—I mean the rural masses?
As my hon. friend Shrimati Tarkeshwari
Sinha rightly pointed out, that is enormous
and no atteation has been paid to that aspect
of the matter.

Now they are left at the mercy of the
people in the villages who can employ them
and it is always an employer's market. The
result is that the labour force in the rural
areas, whether educated or wuneducated,
whether skilled or unskilled, is completely at
the merey of these people. The result is that
things have gone to such an extent thatat
any time there can be an explosion which will
devour all of us. Probably we arc ignoring
that aspect of the thing.

We are talking of Naxalite activities. We
are talking of their rural base, How is it that
they get a base in the rural areas? Because
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there has been complete neglect of the entire
area,

Secondly, with regard to planning, we
have taken up big schemes but we have not
taken care of absorbing these people. In our
country, mobility of labour is not as we find
in the modern advanced countries of the west.
Therefore, our primary attention should have
been devoted to seeing that this unemployed
force is employed, and to that extent, there
should have been sufficient plant and funds
for agro-industries and industries which cater
to the needs of the people there and the
country at large. That we have not done.
Even the scheme referred to by Shrimati
Tarkeshwari Sinba in regard to tubewell,
for instance, was never scriously taken note
of. That would not only have given cmploy-
ment but it would also have developed the
economy of the rural arcas and as a result
the unemployment problem would not have
become that serious.

According to present estimates, at the end
of the Fourth Plan, we would have a backlog
of 14 million. I do not put much trustin this
figure, because it must be much higher. It
may, as the President said, be between 10
and 50 million. Whatever it is, I hope that
Government will see that the Labour Ministry
is scized of this, They should study the
problem in depth and must be entrusted with
determining manpower policy. Then alone
shall we be in a position to scc that our un-
cmployment problem is tackled at least to
some extent.

st wax aw g (feedt www) :
awafy o1, 98 9 W AT
fora dfasft e e Iz FT W R
IEF1 @ T ¥ gwm faaar g 5 e
a® L ! 98 HFE A WAW AL &
f& gmiy 3w & fegm &or Idee §,
fega g & AT fFar o & &1 Ta%
g ATTHE aF | GIFIL A WGHA FA
Fr sifoy 98 11 geifE dfqam & 9
safea fafadew €, sgs83 39 aR
41, 3% wee famr gar @ frge oF
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AT W I A A1 A g
] F g@EE WE | F aAgese
HTIHT 97 FT GATAT E :

“The State shall, in particular, direct
its palicy towards securing—

‘that the citizens, men and women
cqually have the right to an adequate means
of livelihood",”

94 ag ot faer gar & f5 :

“The State shall make effective provi-
sion for securing the right to work, to edu-
cation and to public assistance in cases of
unemployment.”

& g Jrgan g 5w e aw aed
AT W ad f5ar & fe 3w A frad
azHt gaearas §, Fead sAgweamaT §,
feet swT-gawTge & T ¥ fean
g alt wged foaw &) s av mm
IF W WA, A FEY awiT g,
RAFet AR dfed Hz vt O @ g
7g AU TEAT AK {4

@O T mge frag g a
FEdr & AN AW G 1 AL B F Y
qaeqT § Ag EF AG 1 a<HTC wEar
¢ s o=iiw A § 3ad o g
T gEATE g T, o1 gaer dar
av foar @ 5,000 @ gEeAg @Y
AAN | THIAX T AT FF T
Ul F1 TAAT @A § 0 qg TOAT
TERT TR §, wigt 9X 35 fafEae e
I g @0 Gr e WEweAT ¥ 0y
qWET g9 g el AgF & | e &
aa %t § 5 oF Flegmad efetaw
g1 g9 3w ¥ fagsr oF srsAfas o
g1 oG aF 4 Ag1 FM OF aq THE-
I TAXINY 7 Ueowde & @
FIE FTH T AT AN §
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greT ag ¢ 5 S Fem awra g
& a7, qw fogd a IFCE S9N
FOT g™ A IS AN | Ay
w®ew S A 7T A w9 fax
ATYHT AYaeT § §qT ATH AW AT A
e g7 @wIe UF @9 @edr g
&1t #1 Aar feeud & (a7 f& igo dio
ggo #1 fafaers gz &7 §, wwway &1
fft o grFom &) Wy A e
£t gwear g oW arer @ oSwn #
grgwrenfass Gzamfear @@ 5T f&
gL qE Siafgw § " W TEmAT
Figdt & 1 31F AW wEFEIOwS
vewrafear T, afes 9 9 awe
2, oo OS] 9T a% A9 IEH gl
AMAN qq TF AL F1 TG § IAH
g9 AYF ;I 9T AT qTem § A
9T AT Y A1ET

AT AR AT gET F 7 el
W@ A @ feEwk W@ H faww
wgT gt Tt &1 dw g1 Afew g
# faerett w1 9z &fger ses@wa 85
fesiiz & 1967 &, sw f& =it &
1850 frerare 97 #fer &1 soraw 25
Wm|mm%196+-65ﬁ§w
&7 9T wfyer FAaeqaT gwik agf 117
w2 a1, 9 f5 1956-57 §#  I99
SqTeT 4T, ST ATATEE # 730 WH 9T
ffger &1 Far0w &1 w9 Sfver
FAITqaa 1964-65 ¥ 1970 a1 97 &
wrg ¥ 2300 #FH § | TEET HOEA
g frgm et a3 §)

gwifa oY, A FF ASALT { 7T
g fs ar9e & o Afeen 3 q@ av
Atz O @1 591 F A1 AL W FE
e gl w1 HWifE I9F 99 I
A a1 g A & fre A% g
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WWH PN E wmF N A3 EER
AT ARY @ 1 FI ! OGEWT FIOT AT
g s or ot an g &5 w¢
Iiafor it § 97 9TRIT ) TEE W
# gwer gA W A1 AR R WA
w1 @ g AT fore w @, AgmEA-
e ot &1 W A gfan § o gwrd
oy ey a1 @ wm g s
7z & frgmrtdw & IO R, T
#1 afas qzar &iF Al 31 9F IF
aifas &7 § T@oaT = T4 gE,
@ U & fAd g aga W IR
& gg gOEaT g« g14 =1 Ag &1 ;9A
manET & oL &+ 7 frar g fr adi ?
grgT Aga g1, afew faege adf gan
FT FAE F7 dfA7ew Ag) gar, JIC
@rEo Hle THo FT AT ﬂ'vma“ﬁ
ag g a1 gar | & sgar g fe feet
#1 wewa 3§ O g9 qeT 4T gR
are & fs wa & S awra § qgar av
a9 @wel A W gy few ar ) sAw
gena &1 aweid w7 i@ wwd,
A & | afer A gg ar fa,
7 19w foaar fear 7 et aweard
g afeaar frar @ ? &9t svar g
zg Taqdz &1 & f937 &1 =@ & a4
ag ot fem SAR fean § 1 Aoy 7
¢ fr sa%r afig T9a &) g AT
e 7 qar e & gror ? e @
Far & 7 oag 93 a9 fefigegma
93 o 3@ w1 @1 2 fE Auasigsma
FHEAGITARE G AqATE
feeeqme g&a #T & CHAHT &
afeT e Srew AE &, TRETC A
¢ ar & ag Ot ¥ fefgagaa s ¢
g 75 faw fafomm geds &1 &<y
ey aiz Sifwd @it § &1 g ameHT &
fee § 50 %o &IAT | FT IHY IAHT
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[=fr Faz &= 7=71]
I IW AL A ?

¥ wgT ag & fF aw9 gew awen
ag & f&5 a1y stewewr @@ | WF AW
¥ SeFwd &gm a9 I9 F  Afaw
@it gt T § foad owg e &
it g YAfan e am @ B T
16 W Wt 3@ o+ amar o@E
g o § AT A AT e wW
oIy sgiag & Tavas
1974 a5 T a% W 10 qXqe T
far a7 aF smgrarmie fE F o
Reg w1 ag W A W TR AT
F1 3 1% NG q&  SYTRT EI0T G AT
iz e O @ e s
grfr 1 ot as faot o@eAw ¢IEW
g & IH1 FH 20 qW@e Afaw A9
@ E M9 FN QAAT T THL FT A
& 40 TFz afgn &) &R T @ A
1974 aF ¥@FL 10 q@z AT AT
g% qrg AT FH WAT F T AW H
M H w2 GRS E

g ¥ A oF Al W T
T FEAT A AT 7 AriE S
& arg SR @ A A F F_L AW
T § w@ew &1 dar & a
atT Iu% aTE A AT FT IF AT
g9 F9 QA g€ O R at A
agt o< faadt @A s & &
g S wEw AT € IAR HrA
arx ga ¥ ¥ &, fox faa 71 23w
fzw Wfwfads § 9981 10 gRdz W
Hfed, ot e qEE & T 9 IR
e 2qm AfaR, ofsms aesfes
#1 ofsfaie sred, ot sagfeses
#afedr 1 qU Ay | IEF TR A
TRT FAEE § UF ASAA HT IR
wq $ifoy | fefl st &1 24 g
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o HIA ¥ TGTET @A FIT ®T TATHT
g gFr wifgd, w@ifs  Afqn saar
g 1 afan & fad a9 gawr I Hfad,
TRifrea ffod | o e 7g ot & ey
i foa®t e witFsaT 8 25 ga
Fo FIA ¥ ST g1 IF 9L AT 5 g
&Fg NI | M HT F T AgEAS
EIH ¥ ow oW REN R
FT T AT Fiad | 5w ag & fear
A qr GIER w1 1500 FAF w9y
SATIT FT AT ZHAT 1 T 1500 FUF
wqal ¥ & 1200 0T 9w wiEi A
qMEY, WEwma ¥ fa¥ awgy ) ge-
g fegrat &Y &t Ofad, arr Hifqd
anft gurdt ar-uw €ee g & gat At
NATETFTR

gW agt WA WegET FTOIa s
130T 1200 FUT ®IAT IHIET ATET
¥eren mrat & @7 &war g fr A
e & =T gt AW H WA Wegm
i, afer & g @R EEd
W AT W # Wy W
Wregaa AgaT | a9 1% fay 5 ara
19 & e wr§ W gl Afew o @
ZIET AT FT A@T AT FT T3 H FEA
e gaT T FEf 9T F A qF FA F
far aralr | gg AT W9 & T
Qe 1 & M9 § A 7T F@TE IqR
qu Ffad 1 ag A9 & Nea forg 2
Hax g g I gan @ g
¥ IFEIA A FT AW g I
¥ g 3319 BF1 1 59 ¥ & arday
sem f&F g ¥ T o< famw
Fra A A 5@ T A FF AL
adt 5 g1 | |

SHRI SAMAR GUHA (Conwi): Mr.

Chairman, Sir, a section of students have
started raising slogans that they want jobs and
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not degrees at a recent convocation. This
should be taken as the red signal for an igni-
tion, to show the extent that the unemploy-
ment situation has reached today. The
unemployment situation cannot be discussed
in isolation of the objectives and structure of
planning. The architects of planning by
their defects, and in the objectives and also in
the planning and structure, have created a
Frankinstein of unemployment.

I am quoting the figures given by the Presi-
dent himself, He says:

“After the three Plans, the estimate of
the unemployed varied from 10 million to 50
million and of under-employed, from 100
million to 170 million. The number of
educated unemployed rose by 13 per cent
during the first half of 1969. According to
the figures of Employment Exchanges, there
were 8.75 lakh matriculates. 1.85 lakhs
graduates and 53,118 eogincers in June,
1969. The total number of job-seckers in
November, 1969 were 34 lakhs as against
30.5 lakhs in November, 1968. In West
Bengal, Kerala and Maharashtra, 30 per
cent of the people are unemployed.”

These are the figures quoted by the
President himself. This: shows the immen-
sity of the problem. In the brochure
published by the Planning Commission,
they have said that after the end of the
Fourth Plan, there will still remain a
backlog of 19 million unemployed in our
country. [do not want to quote more

figures.

What had been the defect in our
country ? Our Government is taking the
name of Gandhiji. In away, they have
made him not the living symbol of the
country but something else. ‘When
Gandhiji—I was not a Gandhian—was rais-
ing the question of the dharkha economy,
my friend has very rightly pointed out that
he did not want to take the country back
to the bullock-age. He meant that compared
to the countries like USSR, and America,
of employ was pletely

our peobl
different.
The problems of Russia and America are
almost the same. Except ownership, their
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pattern of industry, their pattern of economy
and their pattern of planning are  absolutely
the same. What is their problem ? Their
problem is: they have more land; less
agriculturists. They have more jobs; less
workers. Itis just the reverse of what our
position is. Here, what did our planners do?
They started planning not with the labour
intensive objective but-with capital—intensive
objective. The result is what we see in the
Fourth Plan period.

MR. CHAIRMAN : Thehon. Member's
time is up.

SHRI SAMAR GUHA : I want at least
10 minutes.

MR. CHAIRMAN : But you mnever
consider our difficulty. Please be very brief.

SHRI SAMAR GUHA : Again, I would
quote what the President has said, He said :

“In 1938, together with Subhas Chano-
dra Bose and Dr. Viswesvarayya, it was
my unique privilege to convene the National
Planning Committee under the chairman-
ship of Pandit Jawaharial Nebru. One of
the principal jations of this
Planning Forum of India’s National Plan-
ning Committee related to the total pro-
gramme of manpower utilisation for the
benefit of all sections of the people.”

I am very glad that at least the President
has mentioned the name of the father of plan=
ping in India, Netaji Subhas Chandra
Bose. He again reiterated this in 1944
in the Tokyo University speech when
he said that the programme of Indian Planning
was defence intensive, and secondly, he said
that our objective of planning should be based
on employment. That is not dome. T have
already said that in isolation if we try to devise
any means to solve the unemployment problem,
it will be absolutely wrong. Unless the
Government is prepared to change drastically
the objective of our planning and - also the
structure of our planning, there cannot be any
way like 2 magic by which you can solve the
problem of unemployment. We know that
Mr. Kidwai, in the face of opposition from
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many, decoatrolled food and suceseded. Such
courage is required today for drastically
changing the objective and structure of our
planning.
17 brs.

I will conclude by giving three constructive
suggestions.  After changing drastically the
objective of planning, capital-intensive plan-
ning should be limited to spheres like defence,
mining and oil exploration. The rest of the
investment should be made in small-scale
sector, for developing agro-industries and other
ancillary industries. Only if that is done there
is a possibility of tackling our massive unem-
ployment problem.

Another suggestion I would give is this.
The President himself has said that there are
53,000 unemployed engineers. It was anno-
unced the other day that by giving IOC pumps,
1000 enginecers can be employed. Government
can solve this problem only if they decide that
they will not import any technical know-how
and technicians from outside. Look at Bokaro.
6000 Rusian technicians have been imported.
In Goa Fertiliser plant, technicians from
outside have been imported. Today morning,
I asked a question ‘about export of iron ore
and manganese ore. Eoginecers from Japan
are being imported for this purpose. If the
Government put a ban on import of technici-
ans from outside and for our industrial
development if Indian engineers are utilised
instead of foreign engineers, they can solve
the problem of unemployment of our engineers,

A few days ago, our Lrrigation Minister and
also Finance Minister said that a substantal
amaunt will be released from PL 480 funds
for rural electrification. If that is rcally done,
if rural electrification is done on an extensive
scale all over the country, agriculture, small.
scale industries, village industries and many
other things can be developed. Emphasis,
should thereforé be laid on this,

Thirdly, instead of diversifying the talking
of the problem of unemployment by different
ministrics, there should be one single Ministry
—Ministry of Employment—which will
concentrate all its attention and encrgy for
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coardinating the employment potentialities,
That should be done if they really want to
tackle the unemployment problem.

st Twdw fag (sFqR) : @l
TR, @ & w Ag § g 3w
q IHTQ aga aF dwry qx & afe
A F AT 97 T #oq9f g
ar fas o oo £ IS S @ x9f a
2 @Yt at § g of@mrd w, agd
AR w71 SAF wgfaE WY w1 "
AFG 4f fam ot & At 3 A =i
agt gt 3 1 AafFw 389 w31 afaw a0
deqr § IFTY AT F § ) At v
wa & faai § oy wet gEw g €
T 9T AT TR § I g1
& A & AT Agt o adt e #
AT il F 97 g A Egmy qF
Al & fog A § ) o= gw A1 I
qara qgY § fF gl owedw ¥
am o star g arad s a
qurg gfasa G107 &F g9 & 9T @Y W
TIAT T AT AT FH E N FG & 5
TEATAHE CFFA & SR H1 A WA
§ ) AR Y T osEAAA &
tfaed qRawTal # ot e A wWer §
| IR T A A
AR gE Ed @ HFE AW FAw
ene ag § e 998 z9 g afew
T Y gEr g mTe § a1 gw
T # FAFI AT E  IART A< @l
@y & faw 730 Wi Stas @
2 § 1 WAl § o gF qfa & aw
RN AT &TE AR IJgH T Ao
ATH § A1 IR ¥ A W AHTC AT AT
AT § @1 FNL I T A7 A e
N A TG T F oy A G W@
&1 afe g A0 fadt 78 &0

@9 g G gy & ag awe
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g1 §§ gt ? aga qgy e A ag
far a1 f5 g #ramsifea wifar w00 0
1T TSt far oo S §E g7 A% A
T WAl A § Ag gL AT AFAT E 0 ATy
& grw w7 & gard Fifew A afey
fe wi2w et g+ 1 QT AR E WY
a1 3G AW F1 T v Eer FMooqR
WMy FRFT mag v frgezd
T F NG N A qa §, 9w and
¥ ong & e FE9 g | gar
o< far mar @Y sad o @ awe A
g F # mug fad @wdl B 1 TWH
remaT A7 faer &1 ggFnd §, agr /e
HIF T ST IEEIT 1AW & | 39
@ ¥ s fewr mar @ ETQ &Y
HHEIT ®T §F g% A% FY F H DA

Frmfesy FToF dar maw g &
Iad gw w9 93 fa@ S s &
a¥d §1 gAX W@ wgd ¥ wEww )
§ wgn § 5 nadiiz fmad ¥ a9,
A5G F AT IT FEAFAT K1Y F T4,
I WY wafs ag S WS Ay
HHEAT § A LA

AT ag o e wgAw @ e owed
WA N oA 39 afew mE
¥ ot afY arer # IFT AW 3 g,
IARY aTH AW W W, IAFY gwear 7Y
T o gw s &)

MR. CHAIRMAN : The hon. Minister

SHRI LOBO PRABHU (Udipi) : rose—

MR. CHAIRMAN : Nothing will go on
record until I permit it... (faterruption)*®,
There is no time ; we have exceeded the time
«..(Interrupiion)*®. The House has exceeded
the time.

THE MINISTER OF STATE IN THRE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
BHAGWAT JHA AZAD): Mr. Chairman,
Sir, I am thankful to thehon. Leader of the
Opposition who bas brought this Resolution
before the House within a very short time from
28th November when  this House had
an opportunity tw discuss this important
question.

Sir, even then and again now I would say
that Government gives the highest considera-
tion and importance to this question, It is
known to everybody that it is not a question
of finding facts. There are no disputes on
the facts. There is no question of controversy
or differences between Government and other
hon. Members on this question of unemploy-
ment in our country,

Sir, the hon. Member—Leader of the
Opposition, bhas rightly said that in
second and third—we have increasing figures
of backlog of unemployment as are reflected
by the increase on the live registers. I agree.
But I would humbly say that I do not agree
mduhehon.laduoflthpmmandﬂte
bhon. Members who say that Government has
0o pational policy for employment.

Between 1951 and 1966 the labour force
that came into the market was 38 million
whereas we created jobs for 31.5 million. In
the three Plans as a result of sustained efforts
we have been able to create. opportunities  for
employment. We have been able to place
many of those who were on our live register.
But at present it is difficult for us to say about
the exact figure of unemployment.

Shri Kanwar Lal Gupta and other friends
charged the Government for not being able
to give the precise figures. As is known, the
Planning Commission was giving the figure
of the backlog at the end of every Plan but
this was being questioned by hon. Members
in the House and outside. So, the Planning
Commission itself and we ourselves thought
as to how to get exactly and precisely the

**Not recorded.
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about the exact difinition of employment,
under employment, unemployment and such
things, we appointed a committee under
Professor Dantwala to advise us in this regard.
Though this committee has not submitted its
report, we have got the summary of their
report.

According to the Committee, the character
of our economy and consequently that of the
labour force is such and so heterogenous that
it is not possible to justify aggregation into
single dimensional magnitude. Therefore we
have got this difficulty now though the live
registers  are there and they reflect unemploy-
ment to the extent the job seckers arc
registered with the employment exchanges.
The limitations of the employment exchange
data are there. There are persons who are
employed but still register themselves for
better jobs. Thercfore, with these limitations,
the live register reflects to a certain extent the
unemployment situation in the country.

It is true that we have the figures in these
employmerit exchanges going up ; also of the
educated uncmployed. We are trying to keep
a close watch over the situation and are
taking necessary measures to increase employ-
ment opportunities. The hon. Leader of the
Opposition has not only raised this question
but, | must say, has also suggested certain
measures as  other Members have abo
done.

As was stated by Shri Kanwar Lal Gupta
and Shrimati Sinha, we must have in this
country emphasis on small-scale industries ;
we must have repair facilities for agricultural
equipment that is being largely used in the
countryside ; we must have emphasis on
co-operatives, [ must say that all this is the
second part of the Resolution of the hon.
Leader of the Opposition, namely, that the
Government should allocate resources for
these things 30 as to increase employment
opportunities. I will say that that is what
we are doing at present ; we are increasing

SHRI SAMAR GUHA: You are not
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doing that. What is the allocation in the
Plan ?

SHRI BHAGWAT JHA AZAD: If the
hon. Member, instead of opening his mouth,
will open his cars, I will quote the figures of
what we ace doing. We have now the Fourth
Plan almost finalised and have increased the
allocation by about Rs. 480 crores. I would
now like to quote how we propose to increase
the outlay on such of our y
that will give increased employment, as the
hon. Leader of the Opposition and other
Members suggested.

For agriculture and allied sectors pre-
viously we had planncd to spend Rs. 2,217.5
crores. As a result of some more resources in
our hands and as a result of nationalisation of
banking in the revised Fourth Plan we are
going to spend Rs, 2,719.6 crores on this.
That is, we have increased this by almast
Rs. 500 crores. Similarly, for irrigation and
flood control our original estimate was
Rs. 963 crores. We arc going to spend now
Rs. 1,097 crores.  For power it was Rs. 2,084
crores ; mow we have got Rs. 2,455 crores.
Itis the positive step to control the labour
force coming in the market. On family
planning we were to spend Rs, 300 crores ;
now we are going to spend Rs, 315 crores ;
we have increased it by Rs. 15 crores in the
new Fourth Plan. Similarly, water supply,
irrigation, housing and urban development,
all these sectors, are the sectors which are
labour intensive.

Then, the hon. Member, Shri Samar Guha,
said, we should spend on defence—that is all
right—we should spend on industrial minerals
and we should also spend on such sectors of
industry which are labour intensive. 1 would
like to say that we are now spending on such
sectors of economy which are labour intensive,
S0, we are already taking action on those
lines. As I have quoted from the figures in
the revised Fourth Plan, the Government are
mow laying emphasis on those sectors of
economy which are labour intensive. There-
fore, what the hon. Members suggested, to
spend more on agriculture, irrigation and
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power, smallscale industries, etc., we are
doing that because we know and we appre-
ciate that in this country, labour force is
growing very fast. Not only that. We have
got more labour force and we cannot, as is
done outside, mechanise the processes in this
country and, therefore, we have to spend
more on such sectors which are labour
intensive. We are doing that,

Another important point that was raised
was that we should spend more on rural
electrification. We agree, in the Second Plan,
we had a very small number of wvillages,
25,600 villages electrified and then we had
69,000 villages and, in the Fourth Plan, we
propose to spend Rs. 313 crores. We are
also trying to have the Rural Electrification
Corporation where we propose to spend
Rs. 150 crores. Therefore, we are taking all
those measures that the hon. Members have
suggested and what the Leader of the
Opposition has said in the latter part of his
resolution that the Government should make
a suitable provision in the Fourth Plan,

I would like to say that, at present, we are
laying emphasis on labour intentive schemes,
like, roads, minor irrigation, soil conservation,
rural electrification, village and small-scale
The increasing tempo  of agricultural develop-
ment by introducing multiple crops, the use
of high-yiclding varicties, expansion of minor
fertiliser and manure and substantial flow of
credit through fi ial institutions will give
impetus for creating more opportunities for

opportunities of employment in the rural
others. We want the development of agro-
based industries and we hope that the
ploy t opportuniti will grow at a
faster rate. Therefore, all these things plus
wmw&mmuhmgindlﬂ-
give more employment opportunitics  to the
people-

ot waeew 0 ;. Arw faEd w=-
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TEIATAE ATIHT §, T AT oA F
g FIF ¥4 ¥ g w9 Frar
TN, FTCFA A, a1 W T w4 3T
&1 &, a1 3% &, §fE s g aET
ar fe gaFr 71 wigE § ?

SHRI BHAGWAT JHA AZAD: Sir,
while replying to the points raised by various
hon. Members, I stated with the major points
raised by the Leader of the Opposition and
then I came to the points raised by Shri
Kanwar Lal Gupta. When I gave all those
figures, he was not present in the House.
I am sorry, when I was replying to his point,

he was not here in the House. Now, he is
raising the same question. I hope, he will
see the record. But for his  information, I

would say that the Dantwala Committee, the
experts and the Members inside the House
and outside have said about the back-log in
the three Plans and the employment oppor-
tunities created and, as I said at the very
outset, inthe three Plans we have had more
labour force than the employment oppor-
tunities that we could créate. At this point
of ime, I cannot, categorically, say what
will be the position at the end of the Fourth
Plan. 1 hope the hon. Member would like
to know the figures. We all agree and there
is no difference. We will have more people
in the labour market because of the fast rate
of growth in the population. There will be
much more willing hands to  take opportunities
for job. What we should do is to allocate
the Fourth Plan in such a way that there will
bc more opportunities. 1 am giving the
positive side whereas he is tryiog to corner me
as to what would be the number of people
unemployed at the end of the Fourth Plan.
1 say what positive steps G are
taking. I can give facts and figures and if be
finds no use for them, T am helpless,

Therefore, from time to time we are taking
steps in these directions. We have also taken
a number of steps. For example, the most
important point that was raised was about
engineers who are unemployed in  the country,
While the Education Ministry has taken
certain measures about this, it so happened
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that we have got in the countrya large
number of engineers and diploma-holders.
We estimated in the Third Five Year Plan we
would require at the rate of 25,000 engineers
and 50,000 diploma-holders and we would
create employment opportunities for them.
But it is known that at the beginning of the
Third Five Year Plan came a catastrophe in
this country. We had two aggressi th
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a resolution and asked us to have a committee
of experts, we agreed...

SHRI P. RAMAMURTI (Madurai) :
You have still not appointed the Committee,

SHRI BHAGWAT JHA AZAD: I agree
that we have not been able to appoint that
Committee. The only point was that within
six weeks of our promising in the House I

Chinese and the Pakistani aggression. We
had also two serious and severe droughts
consecutively with the result that our economy
could not progress as much as we anticipated.
Therefore, whereas the opportunities  created
for the engineers were there, we had no
economy to sustain them. Thercfore this
difficulty. Now, the point is compared to
last year the economy is picking up. There
is a ray of hope. We have 1.9% increase
cmployment compared to the previous year.
So we would not say that we have no diffi-
culty. I am putting all the facts and figures
very clearly and I must say that the only
point on which we differ is when the hon.
" Member said that there is no pational em-
ployment policy, when the hon. Member said
that nothing has been done and when the
hon. Member said that nothing is being done.
We say that the patient needs treatment and
we are trying to get the medicine whercas
they say you cannot treat the patient. They
arc very pessimistic. But [ am not so pessic
mistic, [ am an optimist that this country
with this Fourth Five Year Plan and more
and more allocation will be able to sustain
the growing labour force and will be able to
give more employment opportunities. As I
sdid, our Fourth Five Year Plan which has
an outlay of Rs. 24,000 crores is giving
Rs. 485 crores more on this and itis being
spent more on the public sector with a  view
to have a Jabour-intensive economy. There-
fore, the increased outlay will be in a position
to help us very much.

‘The first part of the resolution of the hon.
Leader of the Opposition asks us to take note
of the situation of unemployment in the
country. That, I would humbly say, was
taken note of today and also on the 28th
November when Mr, Jyotirmoy Basu moved

finalised everything.

SHRI KANWAR LAL. GUPTA: Then
what happened ?

SHRI BHAGWAT JHA AZAD: I would
expect Mr. Gupta who made an ultra-
socialistic pronouncement in the House while
pposing the ionali of banks, to hear

SHRI KANWAR LAL GUPTA: On a
point of clarification, Sir,

MR. CHAIRMAN : He is not yielding.

SHRI BHAGWAT JHA AZAD: I am
replying to Mr. Ramamurti's point. " I say it
is true I could not do so. What happened is
this. In this question, whatever policy on
employment we may formulate, it is the
State Governments who have to carry out
and implement these things. Therefore, I
have finalised the terms and I have referred
it to all the State Governments. I have given
them last date also. Itis only in the hands
of the State Governments, Ihope I will be
able to announce the set up of the Committee

SHRI P. RAMAMURTI: It should bea
Committec  of Members of Parliament plus
some economic experts; it should not be
entirely an official committee—that is riot the
idea.

SHRI BHAGWAT JHA AZAD: I have
not said that, The hon. Member may read
his speech and then my reply. He asked about
Committee of Experts. In my reply I have
agreed to  Committee of Experts. Mr.
Vasudevan Nair was in the Chair and he
asked : Also, Members of Parliament ? I said,
Yes, also Memb of Parli So, I
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stand by that. In the course of time we will be
able to set up that Committee and therefore
the first part of the Resolution of the hon.
Member has been conceded by me. We  have
taken note of that and we are taking further
action,

As far as the second part of the Resolution
is concerned, Mr, Chairman, this is about the
allocation in the Fourth Five-year Plan. I
have detailed the allocations in the Fourth
Five-year Plan and I have said that we arc
increasing our allocations in the Fourth Five-
year Plan on such sectors of economy which
will give more opportunities for employment.
In the light of this I hope the hon. Member
will give the Government a chance to imple-
ment these things. As soon as the repart of
the committee is submitted we will bein a
better position to take remedial measures.

Although I have not been able to reply to
all the points raised, I hope I have covered
all the major points. I hope the hon. Leader
of the Opposition will give us a chaoce to
implement the policy and withdraw his
Resolution,

SHRI P. RAMAMURTI: The hon. Minis-
ter said, the matter is referred to the various
States.  We do not know how long the States
will take over it ; may be, some of the States
may not take it as serious point ; they may
not reply at all. This is the condition under
which we are living. Therefore, will you
give specific time-limit before which if the
State Government does not send  a reply, the
Government of India on its own volition will
sct up that Committee consisting of Members
of Parliament and certain economic experts,
to go into that question? Will you give that
assurance ?

MR. CHAIRMAN: Shri Kanwar Lal
Gupta.

st way AW g : awefy ®/ T,
& w0t wEey & @Ar @ AT AEar g
f& AT us gUiAT 41, I AT I
QI ETAE g1 "mew g & fF s
a% 7 9T ¥ ¥ SHTH &A90C AT g1
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a9 F 1] g% i w1 A T e
AraiE &Y, IE qe F AN AgEg A
TG TN FTIHT AT 20 F Y A
3G FT W@ &, A A FW 90GT, 3g A
T %7 g eI 6 A9 59 A8 @
g1affa #11 @19 & 17 W7 3@ AT
FME W] F fa¥ Farr § 5 geos
arzdr 1 AR o @ ag fah
a1 AT I FIAT F4 7

St AT /AR gwighE 9
Fgmaa & aa g wAarg 5@
2 F AT FT A A I FY
w5 AT @ av gw T @ T
I #FT, Tg g9 TEF WAS §, g9 a1 T9h
95w &I 39FT FEAT FLAT AR §, T
aAeTAT a8 § 1

So far as Mr. P. Ramamurti's question is
concerned, we have asked the State Govern-
ments. T may say, whether they reply or not,
I would be in a position to set up the Com-
mittee before  the next semion of Parlia-
ment starts, It is only about 6 to 8 weeks,
That is all,

MR. CHAIRMAN: Dr. Ram Subbag
Singh.

DR. RAM SUBHAG SINGH (Busar):
Iam glad the hon. Minister has realised the

gravity of the problem and has suggested
certain measures to solve the problem.

But he was very emphatic in regard to this
national policy for employment. I hope he
will realisc this and if he examines it more
carefully, he will find that there is no policy
at all.

SHRI P. RAMAMURTI : There is

policy for unemployment.

DR. RAM SUBHAG SINGH: There is
policy for unemployment and there is no
policy for employment. In a socialist State
one must have a clear-cut policy; in regard
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to the employment, whoever is able-bodied
and has hands to work, he should be given an
opportunity to work according to  his capacity.
But that situation has not yet been created in
India, Therefore, thereis a need to create
that situation. You may have your own time-
limit say, for two years, four years, five years
or ten years. But the policy should be so
projected that any body who comes out of a
college or an engineering institute or any
uneducated youth who is a major and who
intends to work must have an opportunity to
work. There should also be norms in regard
to salary or wages. At present there isno
norm in regard to determining the salary of
employees either in the private sector or in
the public sector or in government because the
Pay Commission, from time to time, deter-
mines the service conditions as also the pay-
scales, And nobody can confidently say that
when he intends to work he will geta job
wherever that may be and there he can do
his work. But he should get a wage or salary
commensurate with the work or the energy
that he will putin. There is a total bankruptey
in these two fields. And nobody is confident
to say that he will be able togeta job and
nobody is also confident to-day to say that he
will get the salary according to the labour
that he is going to put in. On these grounds,
there is no policy at all. And thercfore, 1
would still like to impress upon him that
Parliament as a whole must formulate a
policy in regard to providing employment to
everybody.

As regards the cngineering students, you
are good emough to make a mention that by
the end of the Fourth Five Year Plan, the
job opportunities that are likely to be created
with the implementation of the Fourth Five
Year Plan are going to be of the order of
about a lakh for engineering graduates. If
this is going to be the figure, only God alone
will help us.

For instance the hon. Minister did make a
mention in regard to irrigation projects— pro-
bably about minor irrigatdon project. It is
good that he is applying his mind on this.
But if you calculate it, the people who are
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going to register their pames and who are
going to work in the villages also for which
the job opportunities are going to be created,
they are not going to meet that number.
Therefore the backlog is going on increasing.
And it will increase even after the end of the
Fourth Five Year Plan.

So, despite this industrial recession or agri-
cultural improvement, all the able-bodied
people are not  going to get work. This must
not be minimised. We can all think over the
problem and how best to solve it. Because of
spread of education now thercisa trend to
restrict the admission. In Delhi nobody can
get admission if he is just a third-class. In the
engineering colleges or institutes, admissions
have been restricted.  This is your own policy
because the human power is big in India.
How are we going to utilise this man-power ?
And how are you going to create a good
atmosphere in this country ? A mention was
made also about the frustrated youths. That
type of opportunity must not be allowed to
be created. Family planning is no solution to
the problem at all. But you did make a
mention in this connection. 1 suppose you are
not going to highlight that. If you want to
create employment opportunities by following
the family planning programme or by restrict-
ing admissions to the engineering colleges or
medical colleges, I am afraid that is not going
to be a solution to this major problem that is
obtaining in this country.

Therefore, I would like to suggest that they
should first have a programme formulated. A
minor should not be asked to work but
whoever attains majority should be provided
work and the moment a matriculate or gra-
duate comes out of school or college and he
intends to work, he should be provided work
and salary also. You may scale down the
salaries. If people are getting Rs. 5,000,
Rs. 10,000, Rs. 2,000 or Rs. 500 and Govern-
ment’s budget is not a position to meet the
demand or bunger of the youths in the
country, the salaries should be scaled down.
Or they can start issuing coupons for 10, 15 or
20 per cent of the salaries or wages. But even
now Government go on employing superan-
nuated people because that is their policy.
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Those who are their favourites continue even
after they are 65. ICS and other persons in
the employment of Government continue in
this way, This is a wrong policy. Previously,
people  who reached the age of 55 were
retired. Why do not Government adopt that
rule to assist in the solution of the unemploy-
ment problem which is becoming more and
more acute today ? Or retire them at 50 and
ask them to go and work elsewhere in other
jobs.

Thmnmgndsprmdignityufhbml‘r,
nothing has been done. I do not deny that
we were also a party to that. In the imple-
mentation of the plans and during the Plan
holiday, dignity of labour had been completely
given the go-bye. This must also be borne in
mind. At least during the implementation of
the Fourth Plan, those who do manual work
in villages etc. should not be considered to
be second-class citizens. Those who work in
Government may, ding to Government’s
standard, be doing good work. But those who
speak in Parliament or do clerical or adminis-
trative work are not doing productive work,
but the people who work in the fields and
factories or do animal husbandry are. Or
take again those who construct roads, build-
ings etc. Or take cottage industrics. Cottage
industries have been completely neglected
these days. Some body mentioned Gandhiji’s
plan. That is the real way of going about the
problems in the country. Agro-industrial
complexes must be created everywhere.

‘The Minister mentioned about the expert
committee. They may suggest certain solu-
tions. But the Dantwala Committee has not
recommended any radical solution to the
problem,

Therefore, I feel that experts may be asso-
ciated with the committee, but it should be a
parliamentary  committee  presided over
by an MP and not a departmental committee.

The Minister talked about the State Govern-
ments. They come very little into the picture ;
because they have to run their economy as
advised by the Centre in accordance with the
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outline of the Fourth Plan or any plan,
therefore, their employment programmes are
also moulded in that direction. They cannot
go beyond that. Therefore, they may consult
the State Governments, but the ultimate
picture must emerge from here. They must
suggest a remedy for ending uncmployment
of the educated and uneducated as well as all
others who are willing to work.

MR. CHAIRMAN: Is anyone withdraw-
ing his amendment ?

SHRI BHAGWAT JHA AZAD: Nobody
is here to press them,

'SHRI KANWAR LAL GUPTA: Let
there be a voice vote.

MR. CHAIRMAN :
Nos. | to 4 to the House.

I put Amendment

Amendment Nos. 1 to 4 were put and negatived

MR. CHAIRMAN: Has the Mover the
permission of the House to withdraw his Re-
solution ?

SHRI KANWAR LAL GUPTA: I object
to this. We do not want to give permission.
T do not expect the Leader of the Opposition
to withdraw the Resolution.

MR. CHAIRMAN : The question is :

“This House expresses its grave concern
at the fast deteriorating employment  situa«
tion in the country both amongst the educa-
ted and uneducated sections of the society
and calls upon the Government to make
suitable provision in the Fourth Five Year
Plan to relieve the grave uncmployment
problem in the country."”

The motion was negatived
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17. 42 hrs.

RESOLUTION RE:
RIGHT TO PROPERTY

SHRI P.
I beg to move :

RAMAMURTI (Madurai) :

“This House is of opinion that the
right to private property in the means of
production is inconsistent with the ~ evolution
of a real democratic society and having re-
gard to the fact that the existence of the
Right to Property among the justiciable
Fundamental Rights in our Constitution
has become a serious obstacle to the coun-
try’s social, economic and political adwvance,
recommends that the Government should
take steps to amend the Constitution ac-
cordingly."”

We all know that this right to property was
enshrined in Article 19(f) and Article 31of
the Comstitution of India as it was adopted
in 1950, We also know that the Constituent
Assembly which adopted this Constitution was
pot a real, sovereign Constituent Assembly.
It was not an Assembly created by the
sovercign will of the people. It was an
Assembly which was created under the good-
will of the British Government and British
Parliament, and the representatives in that
Constituent Assembly could by Do stretch of
of the people of this country. They were re-
P ives of the A blies which were
elected under the Government of India Act,
1935. As far as the Indian States are con-
cerned, the representatives were clected by a
College of Princes. They were the nominces
of the Princes, The Assemblics were elected
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these Assemblies together with the Princes'
representatives. Therefore, I say that it was
a Constituent Assembly which was weighted
in favour of the propertied clames in this
country and against the noo-propertied
clases, who are the mases of people. It was
a mimomer to call it a Constituent Assembly
because it wasnot a real Constituent Assembly
in the real sense of the term. No wonder, it
laid so much stress on the right to property
and enshrined it in the fundamental rights of
the Constitution, What is a fundamental
r'wht? This question has now become very
acute particularly because of the judgment in
the Golaknath case and later on in the Bank
Nationalisation case. There isa valid and
big distinction between property and pro-
perty. There is property which is meant for
consumption and use ; there is property which
isa means of production. Property in the
sense of means of production is different from
property for use by individuals or families.
Wealth is created by the application of labour
to the means of production. Tam not speak-
ing of times when society was rent into two
clames—alaves and slave owners or the distant
period of time when land was the only means
of production in the world. I am talking of
modern times when  industrialisation has taken
place on the basis of capitalist private pro-
perty relations in the world ina capitalist
society ; according to the laws of production
that exist in capitalist society we find that
property rights in the sensc of ownership of
means of production bave got a tendency to
concentrate wealth in the bands of fewer and
fewer people. This has been the history of
countries which have taken to the path of
capitalist development, countries such as USA,
and other capitalist countries. So

Britai

on the basis of property qualifications and
literacy qualifications. We all know that at
that time very few people in this country were
literate. Literacy itsellf was a  big privilege of
the propertied classes in those days. The
position was very clear then. An illiterate
man if he happens to bea propertied man, is
agood man, can vote and can be elected ;
only a poor man bas not got that right. Itis
on this basis that the Assemblies were elected
at that time and the members of the Consti-
tuent Assembly were indirectly elected by

long as this right to property is acceptedasa
fact of life, they cannot prevent concentration
of wealth and the growth of monopolies
whatever may be the laws they may .pass.
This is what we find in America, Great
Britain and in other countries and India is
no exception. Despite all their pronounce-
ments and protestations that they arc working
for a socialist socicty, what has happened in
this country? Here also there is concentra-
tion of wealth in fewer and fewer hands. Is
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this conducive to the growth of a real demo-
cratic society ? On the one hand people say
that they are in a democratic society ; on the
other band they allow the growth of concen-
tration of wealth in the hands of a few people.
They are talking with the tongue in their
cheek ; this is hypocritical as there is no such
thing as democracy if it allows concentra-
tion of wealth in the hands of fewer people.
Why go to other countries? We know what
happened in the last Rajya Sabha elections.
Members of the ruling Congress complain
that money played a big role in the elections
to the Rajya Sabha. That is the position—
concentration of wealth is playing a decisive
role in affecting the votes of Members of the
Legislative Assemblies for elections to Rajya
Sabha. When that is the case, we can under-
stand what role it plays in the other aspects
of social and economic and political life.
Therefore,—

AN HON. MEMBER. : Defection.

SHRI P. RAMAMURTI: 1 am not talk-
ing of defection alone. I am talking of other

fundamental rights given in the Constitution. .

Therefore, when the majority judgment in the
Golaknath’s case said that fundamental rights
are matural rights, I want to know whether
the right to property is a natural right. Was
the right to property a primordial right as
they pointed out? Was the right to property
existinog from time immemorial? Did pro-
perty relations cxist in  society from time
immemorial? Isit oris it oot a fact that
property itself is a creation of the law from
time to time ? Take Hindulaw for example.
Is the property right the same for those who
follow the Dayabhaga system and to those
who follow the Mitakshara system? Is the
Manu code a primordial thing? It is some-
thing which happened after Hindu society
had progressed to a certain extent, and then
when the rulers had to keep slaves under
slavery, Manu's code came into existence.

Therefore, let us be very clear that pro-
perty is not a primordial thing. We know
the Vedic hymn :
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HET WA, WA A qgAN F-
FIEF

Fufegaradianeg | wfafafarerad
1 arfe: wfea: mifa:

Do we know what it means? It means, let
us work together ; let us enjoy the fruits of our
labour together ; and then there will be peace.
That is the song that the ancient Vedic tribes
used to sing. There was a tribal society and
they had to work together. There was no
such thing as individual property right. Tt is
only when society was rent into classes, when
more powerful people grabbed the means of
production and made other people work for
them, that the question of property came up.
This is how society has developed all along.
I am not going into the historical aspect, I
am now concerned with what is happening in
our society today.

My question is this. Today, in the Consti-
tution, you say something as the Directive
Principles of State Policy, and you say some-
thing in the fundamental rights. Are these
two reconcilable? Can you reconcile, and
have you been able to reconcile the directive
principles of State policy enshrined in Part IV
of the Constitution with the fundamental
rights, the justiciable fundamental rights, as
enshrined in Part III of the Constitution?
Why isit, for example, that during all these
22 years, not one principle of these directive
principles of State policy has been made some-
thing real, something tangible? And can I
go to the Supreme Court asking them to say
that this Government has not adopted policies
as per the directives given in Part TV? [
cannot go there, It isa trick played upon
the common people. Those members of the
Constituent Assembly, who are more concern-
ed with property rights, but understanding
that the democratic feclings of this country at
that time were thing, to be reckoned with
they played a trick on the common people
and said: “These are the directive princi-
ples, but you cannot go to the Supreme
Court; you cannot go toa court for their
coforcement. They are just directive prin-
ciples. But what is fundamental is the right
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[ Shri P. Ramamurti ] possible in a cial sense for the
banks to carry on any business”,

to property and certain other rights.”

I want to point out that all these rights
were cphemeral. They cannot be enjoyed so
long as this fundamental right to property
exists, Article 19, which relates to funda-
mental rights, says :

“All citizens shall have the right—

to freedom of speech and expression ; to
assemble peaceably and without arms; to
form associations or unions; to move freely
throughout the territory of India; to reside
and settle in any part of the territory of
India ; to acquire, hold and dispose of pro-
perty ; and to practise any profession, or to
carry on any occupation, trade or busi-
ness.”

Now, I want to know, are all these things
open to the common man in the street?
Yes ; theorctically he has got the right ; theo-
retically he has got the right to carry on any
profession, any trade in this country. But
can he doit? After all, the property of this
country is what? They are the means of
production in land and big factories, When
all these big factories and lands are concentra-
ted in the hands of a few people of this
country, what is the use saying to the other
people, “You are equal before law. The
Supreme Court will treat you equally”?
How can he enjoy that equality? The rich
man will engage Mr. Setalvad to argue his
case, while the poor man will not be able to
find money even to appear before  the Supreme
Court. This is a chimaera, a sham thing.
The common man does not cnjoy all these
things so long as the right to hold private
property is enshrined in the Constituti itself.
It is a bogus thing. The Supreme Court,
in the latest Bank Mationalisation case, have
said

“The restriction imposed upon the
rights of the named banks to carry on ‘non-
baoking’ business is, in  our judgment,
plainly unreasonable. No attempt is made
to support the Act which while theoretically
declaring the right of the named banks to
carry on ‘non-banking’ business makes it

They say, by this Bark Nationalisation Act,
you have taken away all their assets. Nothing
is left.  You say, they have got the right to
carry on non-banking business, but for that
they must have money. You have taken away
their asets. So, although the right is dec-
lared theoretically, it is unreasonable, itisa
chimaera; itis nota fact. That is what the
Supreme Court says. I wish they are able o
take the same attitude with regard to the
common people of this country. All this talk
of right to hold property is nothing buta
theoretical right so far as the common people,
the workers, are concerned. When the wor-
ker has not got the right of work, when he
cannot get cmployment in this country, what
isthe use of having the right to hold pro-
perty? That is only a theoretical right so far
as the vast majority of the people are concern-
ed. Itis intended only for the richer sections
of people, not for common people. That is
the reality of the situation.

When we talk about the right to hold
property, | want to point out that this right

- should mot be included in the justiciable

fundamental rights of Constitution. It is
for Parliament, for the society from time to
time, on the basis of conditions obtaining

/in that particular society and through the

appropriate organs of Government, be it Parlia-
ment the Legislature, be it the Panchayat,
whatever might be the form of Government
that might obtain in a particular society, it is
for that socicty to define what shall be the form
of private property that will be good for
that society. ‘It is not for any court or Cons-
titution to decide permanently, This is the
basic question I want to canvass here,

When we say that everybody has got the
right to hold property, I want that right to
be a real one, After all, property in this
country consists oflands and big factories.
When we say that every man must have the
right to that property, I want that right for
‘every single individual in this country. How
can I get that right? If all these lands
belong to a few individuals, obviously the
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majority of the people will not have right to
property. If all the factories belong to a
few individuals, the overwhelming majority
of people  will not have the right to hold
property. Unless property is either collecti-
vised oris held by cooperatives or is social
property, every individual in this country
does not have a share in that property.
Therefore, when you enshrine this right to
private property asa fundamental right, you
are denying the right to hold property to the
overwhelming majority of the people. There-
fore, it is a humbug practised on the common
people; it is a deception practised on them.
I want that deception to go. Now, having
said so much about this thing, I want to ask
you, this Golaknath case, after this latest
Bank Nationalisation case, arc we to leave
this matter in the hands of these wonderful
wise people who call themselves the judges
of the Supreme Court? After this case, I
have no respect for these people. I want to
make it clear. After all, there is a purpose,
there is a point, why the Supreme Court
decided the Golaknath case in the wayin
which it did. Thereis also a purpose why
in the Bank Nationalisation case, the Supreme
Court decided in the way in which it did. We
know this is not the first time when this
question was raised,

18 hre.

Then, in 1951, in the Sankari Prasad case,
the same question arosc as to whether the
Parliament, under Article 368, gets a constituent
power, constituent authority, and not ly a
legislative authority, and on the basis of that
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decided unanimously that the Parliament
has that right. This was the position taken
in 1931,

Later on, in 1965, in the Sajjan Singh case
also, the Supreme Court decided to uphold
the decision taken in 1951, Then in 1967,
another sct of wise members of the judiciary—
those people who dedided carlier also were
wise people and those people, in 1965, who
decided to uphold the decision the Sankari
Prasad case, including the then Cheif Justice,
Mr. Gajendragadkar, were also wise people—
some other wise members of the judiciary
said, “No. They were fools.”” We are the
wise people and we say, you have not got the
right to amend the Fundamental Rights
Chag of the Constituti Like Buddha,
under the Bodhisattva tree in 1967, these
people got a  revelation was and the revelation
that the Parliament cannot amend the Funda-
mental Rights Chapter of the G i
‘This is the most wonderful thing.

Similarly, in 1970 or in 1969, another set
of the Supreme Court judges held differently,
on everyone of the issues raised in the Bank
Nadonalisation case, on the question of appli-
cability, on the question of the mutual
exclusiveness, of Article 19 and various other
articles of the Comstitution, including Article
31. They held that these articles are totally,
‘mutually, exclusive and that they cannot be
joined together. For 20 years, in case after
case they held that position. Butin 1970,
they say, “No. They are not . mutually
exclusive.” Onthe other hand, the correct-
ness, the constitutional validity of a particular

constituent authority, whether the Parli

can amend the Constitution including the Part
T of the Constitution. This question was
raised as early as the 1951 and the Supreme
Court at that ime. .. .-+

MR. CHAIRMAN : Are we discussing the
Sup'ru-ccounorthcpmgutyﬁght?

SHRI P. RAMAMURTI : I am pointing
out why this has become necessary, I am
arguing my case. AfRer these judgments
have come, we cannot trust them. They

Act passed by the Legisl will be decided
not on the basis of the object of that law,
whether the object is enshrined in an article
of the Constitution, but it shall be judged
on the basis of how far it infringes the funda-
mental right of the individual under Article
19 of the Conmstitution. The side effect of
that Act becomes far more important than
the social good of the country. This was
the position taken by these ten Judges sud-
denly. For twenty years they held differently ;
suddenly under the Bodhisattva tree today
they say, “We are now Buddhas; revelation
has come ; this is the revelation which the
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entire country must accept.” I refuse to
accept that revelation ; I refuse to have any
consideration or regard for such people who
change like this.

Why such things took place? There is
a reason for this. In the Golak Nath case the
Judges said—1 want to point out the contempt
that they have for this House and the people
of this country—

“But, having regard to the past history
of our country, it could not implicitly
belicve the representatives of the people,”—

Mind you, they say that the Constitution
makers and the Constitution, having regard
to the past of the country, could not have
implicit faith in the representatives of the
people of this country ; remember that—

“for uncontrolled and unrestricted
power might lead to an authoritarian State.
It, therefore, preserves the natural rights.”
including the right of property.

They could mot trust the people of this
country. They could not trust the clected
repr tives of the people of this country.
These people do not trust, the majority of
the Judges who gave that Golak Nath case
judgement do not trust the people of this
country. They donot trust the representa-
tives of the people of this country. That is
the reality.

Why? After these 20 years mew currents
have begun to stir the political and economic
life of this country. You know the result of
the last general clections. The last general
elections resulted in what? They knew that
new forces were cmerging in this country
which were going to question the right to
hold property altogether. They wanted to
buttress against that. Itis not without sigm-
ficance that this judgment came just immedia-
tely after the results of the last general
elections in 1967 were announced. These
people were afraid of the rising forces. They
cannot trust the representatives of the people
who may take away the right of property.
Therefore they say, “No; the Constitution, a8
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we interpret it, means that as far as the
Fundamental Rights, Chapter ITI, is concerns
ed, that Chapt s 1 dable; it is
unalterable ; it is for ever; itis amadi; itis
anantam ; it will never end ; it is for
ever." This is the kind of mentality with
which they had gone about.

Similarly, we also know how the later
Judges also behaved. We also know that all
the norms have been upset, not only with
regard to mutual exclusiveness of Article 19
and various other articles but even on the
question of compensation and even with
regard to the Fourth Amendment of the
Constitution  how they had completely
changed. The position that they held in the
Jjudgement which this Court itself had delivered
just a few months back in what is known as
the Shantilal Mangaldas case was completely
reversed. Every position was totally rever-
sed.

Why? Iwish to point out that after all
the Supreme Court is not something which
is above politics ; it is not something which
is above ideology ; it is not something which
sitting somewhere in an ivory tower, After
all, it is a part and parcel of the upbringing
which they have had all these years. Their
upbringing comes out; itis bristling—in that
judgment ; it drips from every pore of that
judgment. Iwill tell you just one gem of it.

After all we are dealing in the case witha
situation after the Fourth Amendmeat to the
Constitution was passed. Therefore, there is
no need whatsoever to refer to the position
before that. Nonetheless, while explaining the
position of compensation our learned Judges
observed :

“In its dictionary meaning ‘compen-
gation' means anything given to make
things equal in value : anything givenasan
equivalent, to make amends for less or
damage. Inall States where the rule of
law prevails, the right to compensation is
guaranteed by the Constitution or regarded
as inextricably involved im the right to
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‘Therefore, they have come to the conclusion
that if our country is to bea country with
rule of law, then the right to compensation
must be inextricably involved in the right to
property. All these conceptions they have.
Therefore, they quote what is the position in
the USA. How are we concerned with that ?
We are concerned not with the position in
USA. We are concerned not with the
position with regard to Japanese Constitution,
We arc not concerned with the Canadian
Constitution. We are not concerned even with
the laws of Eogland. We are concerned with
the Constitution and with the Amendment that
has been passed by the Parliament in its Fourth
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SHRI R. BARUA (Jorhat) : Om a point
of order, Sir. Arc we discussing the powers
of the Supreme Court? are we discussing the
amendment to the Constitution. It will be
very wrong to discuss the character and the
judgment of the Supreme Court. Some may
feel that the property right should not be
there. If his argument is to be accepted
that they wrongly interpreted the Constitu-
tion, then there is no substance in the
amendment he has proposed. The whole amend-
ment seems to be that the Judges did not
properly apply their minds and therefore, they
came to a wrong judgement. If it is a case of
wrong judgment, where is the necessity of

Amendment in 1955. I d of dealing this d ? Therefore, I sub that

with that specific subject, these people go on it is not the Supreme Court Judges and their

quoting Blackstone in his “C ison  p we are discussing. We are discussing

the Laws of England™ : whether the amendment should be there or
not.

“So great moreover is the regard of
the law for private property, that it will

not auth the least violation of it ; no,
even for the general good of the whaole
community,""

This is the understanding with which these
Judges function.

SHRI VASUDEVAN NAIR (Peermade) :
They might have learnt it by heart.

SHRI P. RAMAMURTI It is not
something which they have learnt alone. It
is something which is in their blood. That
is reality. This is something which is in
thier blood and these are the people who
want to arrogate to themselves the right to
dictate the Constitution of this country. [
say this in all seriousncss, They say that
even the representatives of the people clected

by adult suffrage cannot amend the Constitu-

tion, they cannot touch this fundamental
right to property. This is what is said in
Golak Nath majority judgement. They say,
“We cannot trust you, clected representatives
of the people.” Thisis the position. There-
fore, 1 would like to say whether this country
can at all trust these Supreme Court Judges
and entrust its fate and development of the
country to them.

MR. CHAIRMAN : [ was also feeling
like that. Thatis why I asked you whether
we arc dealing with your resolution. You
have spoken much more against the working
of the Supreme Court than the points refer-
red to in your amending Bill.

SHRI D.N. TIWARY (Gopalganj : Sir,

ily the jud of the S

SO P

Court will come here. Members have every
right to criticise the judgment.

oty wErET, WO OEE aE ATET g
AAAT g AW w12 & Ifawr W6,
ITH qEATAr # a5, Pefemsw w7
W@ & T ag Sfam & ? et Aafafm
@t @ @ifs 1 @g FET FUET
THE g | 4§ aaiEa g fEur own
gFar g |

MR. CHAIRMAN : [ will request you
to confine yourself to your resolution.

SHRI P. RAMAMURTI : My resolu-
tion is, this thing should be taken out of
the Constitution of India. By including it
in the justiciable chapter of the Fundamental
rights, this is subject to the decision by the
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Supreme Court. I want to point out the
changing decisions** of the Supreme Court.
We cannot leave this question to the chang-
ing decisions** of the Supreme Court.
That is my argument. Therefore I have to
point out that this Supreme Court has been
behaving in various ways.

We cannot leave the future of this country
to the changing decisions®* of the Supreme
Court from time to time. Thatis my argu-
ment, Sir. (Interruption) I have got every
right ; I will repeat it from every public
platform.

MR. CHAIRMAN : That will not go on
record. So far as these words against the
Supreme Court are concerned, they should
not go on record. Supreme Court is the
highest judiciary in the country.

SHRI P, RAMAMURTI :
Sir,....

MR. CHAIRMAN : Those words need not
go on record. Supreme Court is the highest
judicial authority.

SHRI P, RAMAMURTI : They are
perfectly parliamentary terms. They are not
derogatory terms, Sir. After all, for some
people it might be hurtful. What am I to do?
I am finding mysell ina position where I do
not know where I am. I do not know where
the Parliament stands.

Therefore,

Therefore, | want to point out that after
all these decisions by the Supreme Court with
regard to Fundamental Rights, it has become
impossible for this country to take a single
step forward in the direction of all these
principles which have been enshrined in the
Directive Principles of the Constitution.
Why? Sir, it bas been stated that compen-
sation should not only be the market value
but should also take into account the poten-
tial value of the particular property. That
is one of the things ; there may be so many
other things. When that isthe case, | want
to ask, whether at allit is possible. I will
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take a very simple thing. Take the city of
Old Delhi. In 20 years time from now om,
what will be the traffic problem in Old Delhi ?
What will be the size of buses? Their wheel
bases are increasing day after day ; the buses
and trucks are increasing in large numbers.
Will we be able to demolish houses on both
sides and widen the strees? What will be
the a t of comp tion to be paid to
these things ? What will be the market value
at that time ? What will be the potential value
at that time? If these schemes are to be
accepted, Sir, no social progress whatsoever
can ever take place in this country, so long
as this Fundamental Right is there in the
Constitution. Itis nota fundamental right,
because it is not a natural right. By natural
right, when a manis born he gets the capa-
city to work, he gets the capacity to speak
he gets the capacity to associate himself with
people—these are natural rights. But, on the
other hand, the right to propertyis certainly
not a natural right. The right to property
comes to the person  who is born with a silver
spoon in his mouth. It is not the natural
right of all the individuals that are born in
this country. Therefore, Sir, to call this a
natural right, to call this a primordial right,
is a misnomer. It is a travesty of truth in
this country, the largest majority of the people
of this country are born without property.
Therefore they cannot enjoy any of the
freedoms that are mentioned in the Funda-
mental Rights Chapter of the Constitution.
Therefore I want that the Government, if it
is true to its professions, if it want to carry
this country forward— I am not bothered
about socialism, if it wants to move the
country forward to a more just and democra-
tic society, ifit is true to that profession,

want the Government to come forward with
measures to abolish and take away Article

_ 19 (f) and (g) and Asticle 31 from the Funda-

mental Rights Chapter of the Constitution.
Thank you.

SHRI KANWAR LAL Gi'JPTﬂ: Prime
Minister has defended private property
today.

*Expunged by order of the Chair.
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Mr. CHAIRMAN : Resolution moved :

“The House is of opinion that the
_ right to private property in the means of
production is inconsistent with the evolu-
tion of a real democratic society and having
regard to the fact that the existence of the
Right to Property among the justiciable
Fundamental Rights in our Constitution
has become a serious obstacle to the coun-
try’s social, economic and political advance,
recommends that the Government should
take steps to amend the Constitution
accordingly.”

Are you moving your amendment, Shri
Shiv Chandra Jha ?

SHRI SHIV CHANDRA JHA
bani) : Yes, Sir. I beg to move :—

(Madhu-

“That io the resolution :—
after “production”
insert ‘‘distribution and exchange”
Mr. CHATRMAN : Are you moving your
amendment, Shri Deorao S. Patil ?

SHRI DEORAO PATIL (Yeotmal): Yes,

Sir. I beg to move :—
“That in the resolution :—
add at the end :—

“during the current session”.

garfa wga st wy fewd A
afeqs aT" g, 3@ 9T AEY §, -
frg = a7 forg T8

=t vy femd () : orsaw wEYT,
5w °Gfa F gEEE & gHGT 5 &
forg & @er gam g ) Afew & giw #12
garw aifeaniz & faare F sewar a8
e wgifs ot g arfeat gal
dfqary & & e ge g fae faw
gfiw 12 A A w1 ¥ & W TN
arar A @ | w@ifE @ o nfFarde 7
e @ g A g i w
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¥ § @ fagim & & 7@ awrran ) qga
arft & quUsAt § A@ FHwWA G-
sgaeqT § § & 9 w1 afafasw gy
aréa ¥ T §faw ¥ & 1 a1 AT afe
A W7 TG FT TAMT § q FTATAR
A sifas af@da & fag s gw &
¥ # gfaa # AT s # o aft-
g a4 #Ffaqg warg T F oF I
AITH FIHA TEAT AIGAT §  AATCH &Y |
aafwr Ffrag & F T F o w
T gé Fw aga aT AHEl A @I
sqrat sfefsradt @ @ 9% safew
arardt | dwrdf ¥ wwA ¥ Ul ag
A fr aufcsr #t sg ¥§ gEwr
qFEaT w1 & fad sr§ Jare agi @
#1X 99 a9 g & fF A F ame
¥, sufenwra arrontfaat & wser § aafT
1 FIT o7 SfafFaraRT o qu AnfEwT
% gfm #1 ¥ ariz & agea ¥ safe
FraTfeal & W @AY F O AW F
afgerdl #t fgwaa ) 2 AN ge-wig
g & @ A ¥ gag@rAi w1 9fa-
fer &1, o fan S=iF gma e &
TIET F L A BT #Y & T FiAG
¥ gra ¥ g Tgar a1 @t | & afa-
fafam wiaw & g § 78 9mar 1 @iy
gus! 3| wifge fs fra fafee oft-
feafs & mifermite ar wtg & gro s@ar
1 arwraTEi S gl gt § W fEa
afcfeafadi 3 gim #1 &1 QA g/
&7 s asy § 1 a4ifs TEgfa ot Y
& g wgaT g 5 9@ g wE A
afrardt afewrd ¥ ofada w7 T
Fa ®1 gawifas  FaT fwar, s@
e ®1E & 9w 7 safem sondr w1
o GETH HET, MATAT FT ATHAT 74T,
@ wr 7z sfafFmEd, SR TaER
farrefr anfaar 78 g€ 7 S@ @AY g
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[ =g fawd ]

¥ ¥ 7@ wrer fear fe o qfard
afamiz fedr a7 & oF-uF sfawe A
FAN-JAN sqTRAr FET wA0fEQ, AAISAT
7g go fr Mo argm W fgr s &
@ S A A I A (swm)
# gy #g @ § | @A srwr &t A4
wrew Wrar & g at Aefa & gead #
oar & 1+ & @@ waar g safE
FIAEY & FFd & Tg7 Avar | AfFT w7
@ ®1 fz g fem ¢ ol faaw
itw w1 ¥ &era g Tgw ¥ fog 39
¥ & et g R st o sufeea
Frodr & A ¥ aow o for §
i fefaae s wre, {fega e
FrT F dgg gwt gfawd & g
afawaw @@ & Jwwr & g &
¢ s gaifag gzt oo w1 A Aifes
¥W owr gim A foig fear g fe
g% At Mfew faar s sqifs Pefams
sritwe e a1 sfeaa dw S
qrus &1 @ & e @ g e gam
W & A% Weg & AgAT A1 @A fasiw
§ o Mo ¥ ¥W F gu & I awA
# wew@ 2 g @AWl & fed &
g g

18.25 hrs.
[ MR. SPEAKER in the Chair ]

Fa= ¥ Twgfa o 7 oY a9 wE Ag
ad ara § f o dfqwa ofoeg & 4
ag ofteg 19 TATE F U A T 9
o ot ot faua gAr FASr & FAA H
4t qg @ difrg 7@am F s 9
i @ fagh gmfa & sfascR
sfqmaﬁﬁﬂﬁﬁﬁm geafa
grir s #1 a@re & afawre )
A% gra Aifea wATaF & T g€
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faarr @ ff I9% YU SO wAQH
¥ gg dfawm qfoeg am o€ ) age
AT AW ATAFA TAT W@ § 7 8re
FrATHT H qrur oy AfAew qar A
a1 | ag @17 91 & f5 gad S qer
o a1 ) feT a7 NS o 9AA Eag
3o FRATFT T A F AYET §, T
WEAT TAA ZIN 0 FW o§fAawm &St
fadgard &, sast oF & fadwmr #7 &
gere % @ g fr dfawma & wer 32
#, gfrar ¥ frdt N faaa & o 4
g gt Efaa &2 5 s fedt &
gfrardt sfasidl &1 gaa grar & @1 9
gafsq «q@IAT F FWA TF GTHCT
Anifes @t W awAT § | AT ATIEHT
HIET FT F1% I FiDYAT § A 92 T
2 o sfawra & 32 A aru = A€
Fa I wwr aifrai &, a6 S §, &
32 §f &rr w1 AT gEAGRT g §waT
54 gvafar & afasr ) SwT g Wi
gafag & agm f5 wfaam & gfaad
qf@da sg ) g ofada a1 & @
0% &1 us % dfqwra qfeg s
gengu faad 18 @k 21
veeee. AT AH FWEAT FfFT AW
fea s @ a9 2 ? fegmma W
a1 FET FON W FW F13g faig
wwr AR % dfagm qfwe  gaEmgm
forgd awroaE a1 SFaT F fag qar
ATEA qATA BT MW GO | A9 XY AT
a1 # 9% nad | ag fem gfaar & @
grge @ifvg @ am F1198 o
£ 19T § 1| GHTIATE GHTSH KT TEGIGAT
# fog Far dfeem ot amdq &g
gt #1, uwAfas IR afes  awr &
IH fadedtFor I AT TW aE &
% aF 3aa v Afs gt
sEFfaggn ot 7 ag g ¢ |
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qg a1a §g1 fF wewee &9 & T
A §F FgAART & W F g aw
TFIEI w71 40 gfee & o faeg
FEwa g AT g i e & fag
AT, T AT I FHTAAT AT g HIT
1 At £ F w7 F 30§ 0 @ AT
g s araifas afada & fag mifas
gaEar sefag 5@ F fg s geafe
& U FET faagw AwaaT
aar g 1 safag afrae 0@ & fao
o gare 3 fr dfawe &% g9 gw @6
qftads &1 alx o & #¢ ) =
aE ® A o agw 9w ot s i
FEASLATZA N EqE AT & 1
oy gfaars F #f-ar ofodw =
Tz @& & gra fag A e afadat
F A F faq #41 #30 YY 39% X
¥ gw & W)

wgt a% geafe &1 wara § el &
FXH 19 & s d us o ST AR
grg-grg 26 ff wru # @ A @ &
31, 31-u &Y 3141, 310 ¥ ar wr
Tar Adl & safag saw ot & € Far
g afeT 31, 31, 26 &1 A @ &R
19 g% #T &, g qfEmdT f aaw-
war & 1 9 wd wad are § &f  fadas
fa & fa o arom fadgas %% far g
g agr fr 19 us st
et faar ana, 26 & ST w1 g faar
Iy &1 31 U F wg gRT wst &7 94
% =g 9T w9 Iy fear ary anf
e A gfr-gere & s AN we-
Ty T grafa § 98 fr @d A =y
& za |faTT FT AT § GOAT ) ™
dfaw & oY ofads feg o @@ g
gae & fag ar s sfawdt
gura 5O ¥ faw, quiaar adf, ¥
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g mAr # Afea o geiErd afasr §
gt @gd awfa oY § FreEmEl
gfe 9t & I9F aAfawrd Fay
sfaam aga worar aggqfy  faaman @)
s &gz agm 5 fw = oramm
oeez 51 @ & 9dt =X T &% anfy
A T T afs qoEE F e #
1% frgrga feard & @ ag @
wffar anfr & ¥ § Fur @ @
Gty F @ # froamwg wwr
dfgara £t =i 31 0 q1 99 ...
(sawm) ...... g @ g ) A oRE
e, am s faw &, & gg sz w@r
g 31 ow owee fowmr gar & Ui
stoet  sifeq arfs aga asafa @
JAA HAIC | IEA FqU AT ATIHT &Y
aFdt § ? uw qgt aF  Frma) §1 o
&1 ar g @i & e &1 ogaa @
3 31 4 w0 FY aFwAT =TT AR AR
LR A L
“No person holding or posscasing pro-
perty below the ceiling prescribed by law
in this behalf, B
|aaafa 7gT : AAAIT TR AT
ATY e faw AT WA ww gw @
FaT fewra gu grm
it Ay fawd -

“No person holding or possessing pro-
perty below the ceiling prescribed by law
in this behalf and which shall not exceed... "

MR. DEPUTY SPEAKER: He can conti-
nue the next day.

18.30 hrs.

HALF-AN-HOUR DISCUSSION
Herr To Foop CorroraTion OF INDIa
By NaTioNALISED BANK

st W m (W@TR) o ITSEER
wirew, wg 49T 23 w@d Wy @
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UF g9 & I9LF A1 9% dav g
g1 7| T H qErmar ar 5 &
fama =1 @ afes fadig agmaraww
23 W @ & oAy, fawd & sgrer
e &1 w20 991 Far o1 9% e
¥ e &Y ot Fwd gl g ar /A o
|AT AT &, TART THT AT GF | IAHI
e ¥ ge faw o AgRE & smwm
qr fr g% far 200 0T g9 & @
@mr qg & 7€ Y, 39 g § A AFA
W@ @R G GE AR §™
fre & fadr o 1t qar wife @@ &
A A g AG w9 T Iursmw
AEiey, 9 aafa § ;@M 1
@t §, T Y A a9 § e |
FC s At & faw & ot FY @@
g f& sat fage & = fewdil & o
FaEwe § a7 o @ ¥ gwe A
waifedr ofar &1 taw fear &, ami
T #ad ot s @Ak § e g
T A grea @ g g f

foaw fesi, Swregm wdigw, ot
araw & W ¥ ez grnfas Fraeer w1
T FEEAT =T T ar fyad sgr owaw
ar ff &5 & 9T 0F gwas Frmero
. e A aifE gAarEEr & faz,
i & o o womr afm & s H
saarfeat &t fagqr smar &, s§ 9T am
wmg o &% AfFw g ? 0w
% A wwa § yegr § feaw
a1 frm M a1 |07 F fa 200
FOT w9¥ ¥ sgvaT A8 &, AfFT gad
TR AR F TSAAEIOL F AT AT g
gTeqe wgrey, A17 F Afy & g A
AT AEAT - TEITHL 1 A 2T Y
FH Y FW @ AT & A wraer Ag
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g, afes Rmr A 9y wrE fs faw
&5 &1 Ur@ETOr gAr §, ¥ I5 v ol
P9 H ww @ €, 9% qYT ¥ agz A
frsaad 7

TF At qiifed 9= §o 835 ¥
IUT H o 6 FIA #Y qa@r TaT W,
TEiA Faw frar @ fs 1969 ¥ 31
FHGAL aF R §F ¥ AT 805 AT
I &1 Afaw fear mar A, 31 e,
1970 a% 880 F<rw svar fzar war,
Tt 3 wEW & wafa § 75 sow gwar
orforer firgr ngreee e

fare W & wow W (it 9o W
*R) : fewsr fear &

st W W 93-9F GRS Bt
fear 31 a5 a9% 6 sdw F wmAw ¥
e § ) oo gEl K &% A agani
5 §-3% 62 U w947 wifere fear
9w UAE AG g 9, R
W FEA 241 FAT v fear
afe osflasor § aw 304 w47 wAT

Sfear—art 62 3T wvar warEr fagr

Tl A% ¥ 9 UEAFT 46 -39 14
@i & ofd TEwTr ¥ 9w 1841.9
T T fear o, Afer os-
O F @T 13 W9 aF 2119 wqw
wqar fear war, g 277.4 #0% sTEv
wifga faar mav 1 afs @9 = qaw
sre & a1 wrewr wrAA g {5 g7 faar
+T 414.6 w0% waar sifwer faqr mar
o USHAFIO G AT 91, I§ GG AT
€ g §%1 & gra 2,889.5 &y faar
mar ar, afeT TgEw § AR
3304.7 % faar wr, W ag F
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414.6 FOT T wfaw faar mm
O @ g X qg a9 § 5
g ¥ FaT o wemé W@ &, IE@E
fol gg awwe QA & @1 R AT
30 W¥ & O% oA F IO § Faa fwur
g frasi ¥ afaw s 3§ wgmd
@ § AT FT A I I AAW AN AT
@ &1 g9 s g & T N &, Fead
a5 =1t ot #1 59 20 A fRar 3

afFm Fu Fgar ag & f5 9w FmR
AR AT AW FAHT AGE, A
IO 9z ¥ §rag o wi fear fF s
s dm @ e fomm s wfew @
aft o1 @ & wodr I@ W W
sqTqrfedl 9¢ 99T 981 A Ay @
FqraT A ¥ T | TEHT T AGTAT EHI
¥ e wgwrE Wa A WA I3,
gaQ Wi qav gl A1 9w §r9 ISt
g Ag% T qEA A1 FEAH EENY, HTIHT
TEr &1 MEFE &1 TEAE FET R
Frwr fRamAl & gTdl ¥ 917 FT FIA qGT
gE Tl O FATHIEI & grel § S+
7E 3, wifs 3% 9F I6 ¥ @G 9
@y afgd & & H ga i
wgd & fr d%7 & fpam afea W E, 99
qr F1va frdT gl s@T R ag s @
f5 felt 90 §1 §wa & gETE A
s e frd 4w, AR
o1 414 ¢ 94T AN wifow 2 faET,
JTFT TEAT FAL AHT H I A A=
# W A IEE AATT G @7 FWT
qEnr, FWT A1 @AW A A9 F
Tl § 3= AE AT, TN O @ B
arfed, agh weia &R ferg &1 femmoe
AT geart 71 fagra ag @ I@T R
AT W & AT HX FAZAAT 0N
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g, at sgd S @ A ¥ vh
s & o wgrd fu w1 @ -
TeAT T F TR A ATATE, 9F F w40
AT, AT F I WA ¥ §H FAWER
feaAl & g8 ST 9L @R L5 &
TREIE T FTIFE A aw T
¥ e &1 Wig &g ATaT 2, FAR T
sgmé dar & &, FRT a9 feaw a5,
gL F A F1, FAZI F1 TET Aol FI
uE A T ANT §, WA A WA
FAaT F JEAE |

g W ¥ gg 9 gATeET &
faara &, qz & g1 whdt &1 feamr
g =¥ W A N wiew §, &
& wifasw wmfaw §, faw fawm aifes
2-wa fx &1 &1 ofmwow G gE
o fa ¥ awg & f5 @ W
TR F §E 3 Faw gem wifgh
Ay qEW A1 ug ¥@Ar Wiy fF @
far =t frsdere @, foas ST frar @
f& @ g w03 ¥ fogdraw &
AN AT FATRT T9AT AAH F w7 H
st #1 &6 w1 oashig-
FIOT FIA GHG T9A FAT SfF A gy 41
IR WHTF f@d ed
fear w1 gwA AT wT A R ww
¥ T GATHET, T-AA H1 U=
Fa 41 § E¥ § gEEw w9 47 frar
arge, afew faar & 74f s, afsa
Az &7 Ag gar, faaar ogw fagr mar
a1, 39 A sqear fegr @, 414 F0%
wqar  sqrar faar o, fawd gA A A
W oA Wgwd W aw R, @A
St 9x gwa AT 1 5@ fad wmr ey
FTHTL 9 q1@ & AT T 97 W@
fe fa oot & AW & a1 9T w3
IR F v frad adw & Tar w0 gan
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g g7 frd 37 & sfgwfwl, 2@ &
gfgmifat o1 wdmea 4461 & Afeawr-
fot frast & Y@ gar g & W
@ A waer woff 3 v G  ar
A AT F@T FLIA FAEEI &
Foars #1§ FEaEr F97 a1 W@ €
faesit 50 wire dwraifedi @ I a%
guan frar g ?

ZH4 arm—at afyw faar aar § A%
&4 A1 qGT FT FI1 FLA A QG §, THA
KT TET g, AFTF THATA 1A AT @
g\ e feafa § #9r @trg 99 91 sTwn-
fea} %1 31— @8 FT AT § GqF
spiaTfe ®1 fs ot qar IAwr &0 8
formr gam &, I9HT & a9g v E 1 A
I FT AT qA9E FE F fAd wwR
feraT s, &1 AeAT ST H 1 ST,
oy wgwrs a4 A U 1 FAT gEA
AgE AT F9 ¥ FW v TE< faw,
it Fraar wifas wgar i foaar
FAT &, TAFT WA ITRT ATACC H AT F
fordr arsa AT 93T )

gl arag—a1 veAT @0 g T g,
T 59% {7 936 7 9% FI9 AT E
AT T I I B F QAW
wT # IAE! Fwa AE agA o S
sif arr At & gar @ far @
f& o &7, A N AT F AW [AT
weaT w3 fear wmar & fagd e wr
g ww & & I8 7 afaw & 772 w<
fear a7 7R 59, 60 %o frrew ¥ frgma
¥ fram &1 w9 &= FT q20 ™ AR
Ia% az fex &% & afaw faar feaw
e ag gt 5 AR, 9w #dF aw
TE AF 118 To e aF W ST @
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a<g ¥ 9 2 @ ) &, Fear 1 gwwr
Iy &1 gfaa dur A e wr d, 99-
WA B GIAT TR I AT AT
@1 &1 qawr qezar § fawH I§ ggaw
Zran &, et feafa 3 e 9 &1 Faw
T # W @ § TifF ag 7z N v
g%, AT foaw 27 ox feami &1 weET
"OET 747 2 g1 WL AT I99 M aqW
gt agA i ? a1 garfaq gI w1 AT,
Mg I AT WD AT THT A @A T
2 g, 9 I SA § @A g A
& 919 77 51 5 @ w7 § aq v
HIHT T qGT 7O |

It A ag § e fam g3
Y qTHTL 97 TT-AE qQF ATl FT
s ad M Az g g 5 g &
FAH1 oF fgedr oy faas &7 IaT
T AT 74T #, FPEA W oA TH A
qT, FIFIT 9T, AFAAEd 9T A1 geafrag
sfasifedi o Ia%r a7 § 1 G feafa
AT T AR Fo 9T @ § aAne
&=t # 9% SaraTT T IAETAHIT 8
% | TER FI1E 4gT 4§ FIWT FT gaATSH
gl B, Iau wfawrw gwEA A
FETq AT 9T FUITE  IGH W gty
AT A ¥ W § | qFU AN A9 @
g, 3g81 & qr@ g @, 7T 9%
ST R AT FATA FPT A A AT QR
ElaRamafiMsar sy waor g ?
AT AT &Y I F wA w1 N FE FrOw
AP AR F AT g A A F
| oF 9CE @y frre 91 s
T &, A A aw WA Aqrrd
1% TN FW | AT &g forg &
frrat asi & afm 3 & fal o =
ag $T & § fF 200 0T %o ¥ T mEr
1T IFHT AGT &0 | wfFA GF sqyrfeai
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Ffar e sx i 81 | 79 T
fommr g & awa &, Sfsa am Fw
taTh K17 g9 301 fow A ®
g fomw & afasrd aear @0TA ®
far g & 4 91F sy &1 IAFT
dea &a frre & aifawifat 1 snfaa
FH 378 ATATT F 78 a7 3] § Frgwr
afwmm ag grar & 5 feaa aqam @0
¥ g sqrarfeat gra 42 oo E0 %W
swR &g e & afasrr avs smarfaat
Fgg #33 gu & zAF gF e
saor & 3w g fr dre are fage e
9 T AATL F ATAT T ITHT FIA T
sredt #1 gdw gt wifs aw fem
& oz ¥ & a1 Afewd do g @ W@
Ig FHE AT §—ATA FLHC { A
aR a% il 1 avs ¥ A
qfen® 7g gt fs feaml A oz & &t
g &, @l gmwre & fadE 9z @m
F< fai &1 3T 9E1 | T THC K qiSAS
qEdt g | Wi Ay g d fF 9w aw
g famw ot @M #X 91§ sgrardr @t
W, @ =g fa % saaifai &
gERAT AG FT gFW qifE saTrd
w%aﬁﬁﬂ',ﬁﬁm AT FEAT €
aat frar @ 39 & af@ ag @ fam
¥ afgwifat $1 a9 fgg # wwrfaa
F@ @Y & st aog Famw famm
a1 gEraar g $ qmar 1 g@fad 7w
arrg & f& wE TEC €@ AW T
faqrT T 9% AT FT WGAFIT
SO 1 AT FIH TG

AEAIG WS TR X o 2 fear
g &w o € & g% a8 9% q9T-
fegi & fod wwar 8, 98 awed g 05
@ 3% ag gt s @t @ g T
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gl Ay, safad a8 sarofaal & fadr
g, frmmr a@y §, wm a=r F1
9 ®, @ifF Tg Ga1 faa a1 & -
fad ag #1€ saw o3 H fgas @ &
Af6T § FTHrC F1 JaTEAT TAT AR §
f& ot gt ag @ ¢ 9% faow 2
ARTAA FIN | FATT AT TG S840
n¥ ¥ F AR gH @@wu g fF wg
gt 1 zafad e A wE g A
g Tt @ ggAEi v AT qiAr gE
g 1 &Y gEEt gEarsl & fay ot A
I srafgar & of, 9= g w5
FART A FL R ATT A FHrfaw FY
afsa s a9 7 wg@m = Al O oar
ggarEt & f&T § atar g & I
zafay U amwg & 6 /7 91w sATaT
& Q0 TsfrEwTer £ 0 §  arAar qrga
g fewar ot g At | wrg fawe &
WEfradi ? Ao s g fo fam
H#AT ot ggET wATq T AT AWICA
aft FE wWe W A q@Er g @
I 59 9T fa=re &) Agf ar ey
AU A qTATF 1

q51 & TEAFT A9 T FT faam,
FIT THH FW A4 9907 | A AT 4%
S st & gra § @ aw v 3@
A Al g1, ¥ gud fggd FiEr g,
ST HES A4 AT | FIFL K GATE
ST &7 AN § §IH TLEFTT FEAT
afgd

=it fve = @ (AqaEAY) @ wEEaR,
¥ 9T g § 1 9gavag fF g s
WA G AR w2IF g & o wof &
TG 49 F ST H dlo uFo480
¥ Praar gaar faear § ?
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[=ifax == ] #1 wifew w7 7 § Arfe 7 afaal & 21

@0 ¥U a9 1 § 5 o= fafes
NWaTF AT =F A R I@ g,
W fawgas & I gFwa & g
fradft oe@e? M =F AT TN Q@
g, a8 feaar § ot o= fradfr & 7

draw gae g € v 9w = T
¥ #r¢ gfardy ofcads aff & =
AYA AFAATEE I¥F qrU YW I,
qfeqr Gea arc Afor & o7 FaEt &
fad aw =wgfegs & Fdmw w =
FaT &9 2 &t qwrar & 7 afz gt @
ag T groAr g ?

# ST gATe Ag & R o @
gw ¥ Ifen @ wT ® AwAETE™
it ?

&t woeiie fag (dgas) o ww agar
gar garsw oY, a5 ¢ ¥ femra &1
Fa9 & A%, I9% A9 A19 §1 &
$ma 7 fawr fog as7 g awar s
HEN | T4, T GIHTL §F AT 9T AR
won fF W|e & g qrawE & Fedl §
@7 55 @ 9d ozt e &1 apgEr
A 2 € AT IAF qHIE IF §, TS
& 3w B 2 fald g A f |
W1 & AT FT TAT AT FL ITRT G
2 far srd 1| U $1E 9 FJUE = H
§? s H W ag ara qw g

g0 T g g fF = oww
Gheeat #fee Frore fFam &6,
g feam A, W™ F A7 A9 1
wifor #X W) € 7 a0 Feama ot &
&, afwa wow feam & fad, &% Gefig-
T« GIEAE FIEIRAT §. & fren 9 s
geqr, iwea #fee SO @A

Hawd?

dradt firag g 5 & ¥ adg
g T feam foefess #t v
T ATIA &F 47 | AfET I w1 w1
foiefer gt Ao 7@l amar 30 &g
g wlag W fsam foEfea w1 39
g § N, A A A5 F G § 9w
70 97Hz, 60 q¥dz am 55 qIde,
feamal &1 37 & fodr &1 @iy gl
3, Fifs 3% 80 HgdY arardr &)
Wil §g o@ReT am gE s fs
a1 qar g fraa w faga 7

I anfady ama gg e & f5 geae
AT %T T FT T H1 AN grAH A A
T%e Hro ATe TF ATg § HAT qIT A
war R, AMQ W AF AT W A E, W
fea frama &t w9 ¥ a3 g% d7a =t
AFAAGH FA &1 J@AT HATIHFT 7T
= g ?

SHRI S. KUNDU (Balasore) : It is good
that the Minister of State for Food, Mr.
Shinde is also here. He should also join with
us; Ido notknow why he is sitting silently
there, It is time that be also demands that
more money should be given to the Food Cor-
poration. We wanted that the banks should be
nationalised so that the advantages may go to
the general public and poor and middle class
people. But as pointed out by Mr. Bhogendra
Jha, the answers  given tell us a very telling
tale. After the banks were nationalised, more
money has been given (o the private dealers,
It is indeed a very shocking matter. My
specific questions are two. I would like to
know, has the Government evolved a firm
policy about the procurement of foodgrains,
and can the Government say what are the
essential items and percentage of those essen-
tial items of food grains like pulses, cilseeds,
paddy, wheat and such other items which they
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are going to procure completely by Food
Corporation ?  As for myself I would like the
important foodgrains to be procured by Food
Corporation.

Sir, the present method of procurement by
the Food Corporation is to be dependant on
the middlemen and the millers. These
people collect money from  the banks and give
to the millers and the millers procure for the
Food Corporation. Of Rs. 200 crores which
the Food Corporation is getting as a loan from
the banks about 90% goes to the millers. So,
it is mot only Rs. 414 crores, as was mentioned
by Mr. Shiv Chandra Jha—but Rs. 600 crores
which goes to the private traders. Therefore,
I would like to know what is the policy,
whether a firm dead-line is given that at least
essential crops and oilseeds  would be purchased
entirely through the Food Corporation and
out what would be its policy to give credit. So
far as I understand, itis the same old policy
of disbursing which is still existing, and after
nationalisation of banks there is no departure
from the old policy of giving credit. I would
like to know what would be the new policy of
credit, how much percentage of credit or pro-
curement of foodgrains is given to the private
sector and bow much to the public sector.

THE MINISTER OF STATE IN THE
MINISTRY OE FINANCE (SHRI P. C.
SETHI) ; Sir, the discussion, as has been
pointed out by the hon. Member, arises
on account of the reply that was given by me
with regard to the advances which were to
be given by the banks to the Food Corpora-
tion.

Mow, Sir, thc position regarding advances
to the Food Corporation is that about
Rs, 238.5 crores is already advanced to the
Food Corporation of India for procurement
operations for the year 1970-71, and this isa
Government loan which is again tw be re-
validated and this would continue to remain
with the Food Corporation for their operations
in the Fourth Plan period. Besides, there iy
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ceiling of about Rs. 200 crores to be advanced
by the State Bank and the Bank of Patiala-both
inclusive—and now Allahabad Bank, Bank of
India, Canara Bank. India Overseas Bank,
Punjab National Baok, United Commercial
Bank and United Bank of India have fixed a
prime limit that will be taken over of about
Rs. 25 crores. ‘Therefore, as far as the
availability of funds or money for the Food
Corporation for its operations is concerned,
thereis no dearth of money and the Food
Corporation will be able to take care of the
purchases.

Here the policy of the Food Corporation,
Sir, is two-fold—omne to protect the interests of
the producers, 8o that at the time of produc-
tion they may not have to come and sell their
foodgrains at low prices and the merchant may
hoard and take the benefit. That is why the
Food Corporation or the Government fixed up
the purchasing prices with regard to the main
commodities, particularly wheat which has
been fixed at Rs. 76. Therefore the Food
Corporation is taking care to ensure that the
producers get rmb.lemua u:d mntmne
to have adeq for
pmducnonl.ndmynotuvemu]ltheir
stocks in the market at lower prices specially
when production is good and the harvest is
nice.

Secondly, to ‘ensure that consumer prices
are stabilised and the interests particularly of
the low consumers are safeguarded, the issue
prices have also been  fixed by the Government.
In the case of wheat the isue price is Rs. 78
and the margin with the' Food Corporation is
only Rs. 2. Tt is likely that on account of
this issue price and purchase price, the Food
Corporation may have to incur losses because
the PL480 foodgrains import is decreasing
and the pool price benefit isnot availabl
To that extent the prices get subsidised and
that amount is likely to be a substantial
amount as far as this year and the coming
years are concerned ; it would depend on the
prices that we fix.

SHRI BHOGENDRA JHA : So, you are
satisfied with the present prices of foodgrains
in the country.
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SHRI P. C. SETHI: As I have stated,
our main objectives are two-fold: one is to
protect the producer’s interest and the second
is to give the consumers better prices so that
foodgrain prices may not soar up and he may
not have to buy in the marketat a higher
price.

According to my information, prices of
foodgrains between December 1969 and
March 1970 have risen, but not, as the hon.
Member has pointed out, substantially. There
might have been some increase here or there;
but that does not mean that prices of food-
grains have soared up.

SHRI BHOGENDRA JHA : Have you got
the comparative figures of rice and paddy in
December-January, 1968-69 and 1969-70?

SHRI P.C. SETHI: I do not have the
comparable prices with me at the moment but
according to my information between Decems-
ber 1969 and the end of March 1970 there has
been no significant price increase for rice,

~ SHRI BHOGENDRA JHA : Before De-
cember there was no paddy crop; so, there
cannot be any comparison between November
and J; y. The pari can only be
with the prices of previous year,

SHRI P. C. SETHI :
year’s figures with me.

I do mot have last

As far as the Food Corporation is concerned
the idea is to have a buffer stock of 5 million
tonnes in the Fourth Plan period. Shri Kundu
and Shri Shiva Chandra Jha wanted to know
the actual stock. The actual stock with the
Food Corp at the is 3.5 million
tonnes, .

SHRI S. KUNDU: Iwas not at all in-
terested in all these things. I wanted to know
the credit policy-after the nationalisation of
banks.

SHRI BHOGENDRA JHA : These things
we can know from Shri Shinde also; you are
in Finance and from you we want to know
the credit policy.
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SHRI P, C. SETHI: The discussion which
you have raised is s0 closely connected between
Shri Shinde and myself that it matters very
little whether he replies or I reply to it. That
is why Shri Shinde is here to help me.

As T have pointed out, the Food Corporation
is going to have a massive stock of 5 million
tonnes in order to ensure ﬁutfondpwicud.o
not rise and a proper price level is main-
tained.

A point has also been raised that the
banking policy is not changed. This is not
correct. Banks were advancing money but
the overall availability will have to be looked
at from the point of view as to for what pro-
ductive purpose we should advance this money.
For example, out of Rs. 3,000 crores which are
likely to be the extra mobilisation of deposits
during the Fourth Plan period, it is conceived
that the banking sector would be able to
advance about Rs. 400 crores to the agricultu-
ral sector from the commercial banks and
Rs. 750 crores are likely to be advanced
through cooperative banks. Therefore a sub-
stantial amount is likely to be advanced to the
agricultural sector from the banking field.
The total amount would be of the order of
about Rs. 2,000 crores although, if the agri-
cultural sector wants to take full advantage of
it, the total requirement would be of the
order of Rs. 4,000 crores. To that extent, it
can be mid, we will not be able to meet full
requirements for the banking sector if the
mobilisation remains at about Rs. 3,000
crores. But, at the same time, the policyis
to advance money for all productive purposes
and, as far as the trade is concerned, we are
trying to restrict advances so that wherever
there is any tendency for stocking or for
boarding or for any such type of activity,
where the prices may scar high, that is
checked. That is why, when it was poticed
that advances were being given to the trade,
the Reserve Bank tightened the policy and,
instead of 35 per cent margin, they have
increased to 50 per cent-margin, On account
of that, it has had a salutary eflect on the
advances. It is the policy of the Reserve
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Bank, the State Bank and also' of the com-
mercial banks. ...

19 hrs.

SHRI BHOGENDRA JHA : Will you
kindly let us know the amount proposed to be
advanced or already advanced to the Food
Corporation and the amount already advanced
to the private trade in agricultural produce
upto now or to beadvanced hereafter? If
you give it to the private trade, then the Food

Corporation will be lagging behind.

SHRI P.C. SETHI : As I pointed out,
we have put the figure at Rs. 200 crores for
the commercial banks apart from the Govern-
ment loan. What the Food Corporation has
taken from the banks was hardly Rs. 4.5 crores
as on 31st March 1970. As a matter of fact,
the banks have approached us that a realistic
figure of advances from the banks to the Food
Corporation should be decided. When we
have fixed the limit, that money has to be
reserved for that purpose. Naturally, the
Food Corporation is also increasing the work.
There arc about 26,000 employees in the Food
Corporation and they are increasing the
quantum of work. They are building up
stocks ; they are purchasing more and more
foodgrains, Recently, the Food Minister
informed me that in the case of oil, they have
started purchasing soyabeans and they are
foodgrai It will depend upon the develop-
ment of the Corporation and the situation
existing and, from time to time, this will have
to be done.

SHRI BHOGENDRA JHA : They do not
want more from you.

SHRI P. C.SETHI: AsI have indicated,
we have got the State Bank and the Bank of
Patiala has fixed a limit of Rs. 200 crores for
such period, for example, in May, June and
July, which are such months where their own
requirement is more. Then, the State Bank
and the Reserve Bank can also consider if
more mooey is required, when the purchases
are high, and we can increase the limit of
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Rs. 200 crores. It is not a sacrosanct limit
that we will not cross the limit.

SHRI S. KUNDU: Why have you fixed
the limit? Probably, Mr. Shinde does not
want to cross the limit of Rs. 200 crores. Isit
a comspiracy between the Finance Minister
and the Food Minister to  hoodwink the people
because there is a limit of Rs. 200 crores, you
cannot go beyond that and, therefore, you
cannot procure any more ?

SHRI P.C. SETHI : I would like Mr.

Kundu to appreciate that in the banking
operations, whenever you fix a limit fora
particular Corporation or a particular sector
in that case, that amount of money has to be
kept reserved for that. Unless we know the
actual utilisation, what can we do? As I
pointed out, out of these Ra 200 crores, the
actual utilisation was  of the order of Rs. 12
crores only., Where is the point of not pro-
viding money ? I have said that if more
money is required in those particular months,
then, certainly, this limit is not so sacrosanct
and it can also be increased. Besides, Rs. 25
crores have been promised by commercial
banks already and Rs. 230 crores is a loan
from the Central Government to the Food
Corporation.

As far as the foodgrai ionali and
other points are concerned, I think, all this was
debated during the Question Hour the other
day and the hon. Food Minister replied very
learly. The fact is there are about 1,38,000
fair price shops in the country through which
we are distributing foodgrains at fair prices.
Besides this, there is going to be a buffer stock
and we are going to have curbs on the
advances by the banks to these foodgrains
traders. By extending the arm of the Food
Corporation, naturally, we want to keep the
prices under control and we also want to see
that the prices do not sear high. ...

SHRI BHOGENDRA JHA : What is the
mechanism ?

SHRI P. C. SETHI: We arc having the
purchase price and the issue price. By that,
we will be able to maintain the level of food
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prices. Then, wherever there are scarcities,

SHRI BHOGENDRA JHA : Arc you
going to withdraw the amount already ad-
vanced to the private trade by the nationalised
banks ?

SHRI P. C. SETHI: I have said that on
account of the present position, we have
already indicated that the Reserve Bank of
India has issued certain curbs and restrictions
on the advances to the traders. As far as this
question of advances to the trade, to the
industry and to the agriculture and other
sectors is concerned, it cannot be a rigid
policy. It will to be flexible according to the
needs of the economy and the requirements
of the trade. From this point of view we will
certainly take into account the requirements
of the agricultural sector. Certainly it should
be given priority. That is being given.

SHRI RANDHIR SINGH : What about
my specific question ?

SHRI P. C. SETHI : As far as Ch. Randhir

Singh's particular question i3 concerned
regarding purchase of foodgrains, purchase of
foodgrains is done in consultation with the
State Government according to the policy that
is decided by them and wherever the mandis
and places they point out, the Food Corpora-
tion is fully co-operating with the State
Governmentsand it is with their policy deci-
sion that the Food Corporation goes in for
purchase.
_ THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND CO-
OPERATION (SHRI ANNASAHIB
SHINDE) : Let him persuade Haryana
Government to allow the Food Corporation
to operate in Haryana,

SHRI RANDHIR SINGH : My Govern-
ment is always co-operating. I want to know
whether you have done something in the
matter. (Interruptions.) It is an all-India issue:
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It is not only for Haryana. The Food Cor™
poration is the grain bank of India.

SHRI P. C. SETHI: If the hon. Member
is pleased, he can certainly call the Food
Corporation the grain bank of India. There
is no harm,

As far as the Credit Corporation is concern-
ed, the nationalised banks, the co-operative
sector and other sectors would be giving more
loans to the agricultural sector. Therefore,
there is no particular need at the moment to
consider this,

SHRI RANDHIR SINGH: Why no need ?
You give to Birlas and Tatas. You cannot
give to farmers. What is this? We cannot
accept it.

fagar s zrer &91 & fa &t smow
" FAF wT4T § Afew i Fear &
foq gg Mt & ? mow feurai &
fog #fez Frotam 2 @t oifr ¥ awr
AAHA T T ANTA T IAE 9w 2
qg AT T AT

This is something which touches our senti-
ments?

What is the harm in giving credit to agri-
culture which is the biggest industry in the
country?

SHRI BHOGENDRA JHA : He is evading
the point. Why such large amounts are given
to the private trade? Whatis the remedy for
that ?

SHRI P. C. SETHI : As far as the ad-
vances to agricultural sector are concerned,
Choudhry Sahib should appreciate this point
that the very purpose of nationalising the
banks was to take care of such sections of the
society which were not taken care of earlier,
That is why the nationalised banks are going
to open more branches in the rural areas, Out
of 1200 branches which are going o be
opened this year, 750 are going to be in the
rural sector with the result that the rural
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scctor will be taken care of. I am not adverse
to the suggestion. I appreciate the suggestion
made by the hon. Member and if there is
anything like that that if the present advances
which are being given to the farmers are not
found sufficient and if there is any demand,
certainly Government will look into that.

SHRI RANDHIR SINGH : Why is this
discrimination ?

SHRI P, C. SETHI: Whereis the discri-
mination ?

As far as nationalisation of foodgrains trade
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is concerned, I have stated the point that
already the Food Corporation’s activities are
expanding. The Food Minister has explained
the situation the other day. I need not go
into that point again.

Sir, I think I have met all the points made.

MR. DEPUTY SPEAKER : The House
stands adjourned till 11 A. M. on Monday.

19.10 hrs.
The Lok Sabha then adjowrned till Eleven of the

Glock on Monday, April 20, 1970|Chaitra 30, 1892
(Saka.)



